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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

EASTERN BENCH AT KOLKATA 

ORIGINAL APPLICATION NO. 30 OF 2025 

IN THE MATTER OF: 

In Re: Sinking B' deshi vessel dumps toxic fly ash in river near Ghoramara, 

shows video shared by panchayat member News item published in the Times 

ofindia, Kolkata Section dt. 17.02.2025 

... Applicant 
-Versus-

State of West Bengal & Ors. .... Respondent ( s) 

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4, 

INLAND WATERWAYS AUTHORITY OF INDIA TO THE ORIGINAL 

APPLICATION NO. 30 OF 2025. 

I, Ravindra Kumar Singh S/o Late Shri Jagdish Singh aged about 59, Director 

of Inland Waterways Authority of India, located at resident of 14/4C, Genexx 

Valley, Kolkata-700 104 (West Bengal), do hereby solemnly affirms and declares 

as under: 

.. _.~·That this Hon'ble Tribunal is currently seized of the above captioned matter 

( ' u••RULISWI * ""hich was taken up Suo Moto based on a News Article published in the Times 
,, SK. IV'L ta 

~'''Kolka 
1
) Regn.t-.~1\. 447119 ;;J .f India, Kolkata Section on 17.02.2025 titled, 'Sinking B 'deshi vessel dumps 
J C!J ,' 
Z-~ $' '/toxic fly ash in river near Ghoramara, shows video shared by panchayat 

~member'. 
2. That this Hon'ble Tribunal on 19.02.2025 directed impleadment of Respondent 

No.4, Inland Waterways Authority of India (hereinafter, ' IWAI' or 'answering 

respondent' ), among others in the array ofRespondents and Notices were issued 

accordingly. Thereafter, on the next date ofhearing i.e. 07.03.2025, this Hon'ble 

Tribunal granted time to the answering Respondent/IWAI for filing its Counter 

Affidavit. Consequently, the present Counter Affidavit is being filed by the 
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answering Respondent/IWAI to clarify the action taken by it with regard to the 

above unfortunate accident and in terms of all applicable norms as would be 

discussed in the subsequent paragraphs. 

PRELIMINARY OBJECTIONS 

I. Response to Accidents on the Inland Waterways - shared responsibility 

of multiple agencies 

3. That, before delving into the specifics of the accident and the prompt action 

taken by the answering Respondent, it would be prudent to understand the 

context within which the Protocol Route between India and Bangladesh 

operates, including the terms of engagement between the two countries. That in 

the year 1972, an agreement was signed between India and Bangladesh whereby 

for the first time the Indo-Bangladesh Protocol Route was notified, which was 

updated on 06.06.2015. A copy of the said agreement is appended as 

ANNEXURE R/1 . 

4. That subsequently, in the year 1985, the Inland Waterways Authority of India 

Act, 1985 (hereinafter referred as 'IWAI Act, 1985') was enacted and brought 

Section 14 of the IWAI Act, 1985. It is humbly submitted that IWAI has 

established itself as a proactive and responsible Authority of Government of 

India. Moreover, to avoid any conflict with the duties of the Poti authorities, 

Section 27 states that the provisions of the IWAI Act of 1985 will be in addition 

to the provisions of the Indian Ports Act, 1908 and the Major Ports Act, 1963 

and that nothing would impact the jurisdiction, functions , powers or duties of 
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the Conservator under the Indian Ports Act, 1908 and the Board of Trustees 

under the Major Ports Act, 1963 . Thus, the Conservator of Respondent No. 6, 

the Syama Prasad Mukherjee Port is primarily responsible for functions such as 

removal of impediments, prevention of discharge of any material in the 

navigable limits of the port, among others. The relevant extracts of the IWAI 

Act, 1985 are appended as ANNEXURE R/2. 

5. That the answering Respondent/IWAI was designated as the Competent 

Authority on behalf of the Government of India under the Protocol on Inland 

Water Transit & Trade (hereinafter referred as 'PIWT &T') for implementation 

of the PIWT&T agreement vide Ministry of Shipping Order No. WTC-

15014/2/2001-IWT dated 29.08.2003, with effect from 08.09.2003 . More 

specifically, IWAI has functional jurisdiction on the NW-1 and Indo-Bangladesh 

Protocol (' IBP' ) Route 1, 2, 3 and 4 from North ofKonnagar and from South of 

Diamond Harbour near Kulpi. Further, the IBP Route in Indian waters is 

maintained: 

1. from Hem Nagar border point till Silvertree point by the answering Respondent 

i.e. IWAI for Shipping and Navigation; and 

11. after Silvertree point till KolkataPort by the Respondent No.6 i.e. SyamaPrasad 

~::~()"~Mookerjee Trust. 

( . .f SIC. NAZ~Ul ISW. • rue copy of the Map depicting the jurisdiction of the IWAI and the Kolkata Port 
·;, Area Kofketa \ 

(z_ Regn.No. 447118 ~ st on the IBP Route is appended as ANNEXURE R/3. It is pertinent to note 
. _,). (:)// 
~·~ f<,~ ~hat the accident took place near Ghoramara which is to the south of the silver 
~WES~~ 

tree point and thus beyond the jurisdiction of the IWAI as is evident from the 

map. 

6. That according to the Inland Vessels Act, 2021 , Respondent No.5 i.e. the State 

Government, is the competent authority for provisions relating to the operation 

of the Inland Vessels in the State of West Bengal. Under the said Act, the State 
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Government is responsible for grant of Certificate of Survey to Inland Vessels 

for operations of mechanically propelled inland vessels after the approval of 

designated Surveyor. Thus, the State Government is fully responsible for 

carrying out investigation and proceedings into causalities of inland vessels and 

also responsible for prevention and control of pollution and protection of inland 

waters. It is pertinent to highlight that under the Inland Vessels Act, 2021 , the 

State Government also has the power to impose penalty and initiate legal 

proceedings against inland vessels. However, with respect to vessels plying 

under the Indo-Bangladesh Protocol Route, specifically Bangladeshi vessels, the 

Bangladesh Inland Water Transport Authority ('BIWTA' ), is responsible for 

granting the Certificate of Survey. As per Article 12 of the Indo Bangladesh 

Protocol, the Certificate of Survey of one country for the vessel registered in it 

and running to or through the other will be recognised and accepted as valid by 

the other country. Relevant extracts of the Inland Vessels Act, 2021 are 

appended as ANNEXURE R/4. 

7. That the Fly Ash Notification, 2021 issued under the Envirorunent Protection 

Act, 1986, clearly stipulates at Para C. ( 4) that it is the responsibility of the 

transporters or vehicle owner to deliver ash to authorized purchaser or user 

agency. Further, in the event of mis-delivery, an environmental compensation 

will be imposed besides prosecution of such non-compliant transporters by the 

,.;:;· · Q1A~ concerned State Pollution Control Board (SPCB) or Pollution Control 

l
j ~ ~ .... ~a\)\.\~ • \ ommittee (PCC). The Central Pollution Control Board on 14.10.2024 has 
« ~. """';, ''-e\e ' "tea "O'• '\ t ...J 

1 

Rean.NO· 4Alf ~~ven categorical directions to the State Pollution Control Board/ Pollution 
~ ~ 
, 0t..:~ <c~ · ontrol Committees for compliance with the provisions of the Fly Ash 

~ -~Notification, 2021. The said Direction clearly states at Para (i) that the SPCB I 

PCC has to ensure that the transporter of the vehicle owner delivers the ash to 

the authorized purchaser or user agency only and takes appropriate action for the 
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non-compliant cases as per the provisions of the Fly Ash Notification, 2021, 

which include imposition of environmental compensation and prosecution of 

such non-compliant transporters. Thus, it is clear that for failure to deliver the 

fly ash to the authorized purchaser/user agency, the liability for non-compliance 

is of the vehicle owner/transporter. Relevant extracts of the Fly Ash Notification, 

2021 are appended as ANNEXURE R/5. 

8. The true copy of the Direction of the Central Pollution Control Board dated 

14.10.2024 is marked and annexed as ANNEXURE R/6. 

9. That from the preceding paragraphs, it becomes evident that Inland Waterways 

Transport (IWT) is overseen by various agencies/organisations with well-

defined functions, such as illustrated below: 

1. IWAI under the Ministry of Ports, Shipping & Waterways, Government of 

India; 

11. Inland Water Transport (IWT) Departments/State Maritime Boards under 

State Governments; 

111. Shyama Prasad Mookherjee Port Trust; 

1v. State Pollution Control Boards; 

v. State Disaster Management Department/Authority; 

vt. Customs and Immigration Department in case ofEXIM cargo; 

vn. Vessel owners; 

vn1. Vessel Operators; 

1x. Indian Coast Guard; 

x . Exporters/transporters/vessel 's agents including those transporting fly ash or 

any other go.ods. 

such as fly ash, are as below: 
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a) Inland Vessels Act, 2021 and the nodal responsibility of which lies with the 

State Transport Department as per Allocation of Business Rules ; 

b) Inland Waterways Authority Act, 1985; and 

c) Protocol on IWT &T between India and Bangladesh, 1972 is the responsibility 

ofiWAI in Indian waters. 

Out of the above instruments, the obligations of the answering Respondent/IWAI 

are governed by the IWAI Act, 1985 and the Indo-Bangladesh Protocol on Inland 

Water Transit and Trade, 1972. 

II. Existing Mechanism of IWAI to deal with Accidents on the IBP Route 

10. That the PIWT&T is a bilateral agreement between India and Bangladesh under 

which inland vessels of one country can transit through the specified routes of the 

other country under certain agreed terms and conditions and also call at various 

ports for loading/discharging as per agreement. Be that as it may, IWAI ~as taken 

detailed measures to maintain the Waterway safety and safe navigation. 

11. That before entering Indian waters, all vessels from Bangladesh cany voyage 

permission issued by the Protocol Authority in Bangladesh i.e. the Bangladesh 

Inland Water Transport Authority ('BIWTA') after due verification ofRegistration 

Certificate, Survey Certificate or Fitness Certificate among other prerequisites. 

Pertinently, prior to entering Indian waters, every Bangladeshi vessel needs to 

obtain inward permission from the Protocol Authority in India for PIWT &T i.e. 

the answering Respondent/IWAI. The inward permit is issued after inspection of 

vessels and documents crossing the Hemnagar Border Entry Point. The IWAI has 

evolved a sound inspection system before the barges/vessels enter Indian waters 

at the border. Specifically, a team is constituted and deployed at the border to 

inspect vessels for ascertaining its fitness. Other verifications in this regard are 
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12. That a ' Standard Operating Procedure for Movement of Vessels Registered under 

Inland Vessels Act on National Waterways' was issued by the answering 

Respondent/IWAI to facilitate safe movement and operation of vessels on 

National Waterways. It comprehensively takes into account laws rules and 

regulations such as the Prevention of Collision on National Waterways 

Regulations, 2002; National Waterway, Safety of Navigation and Shipping 

Regulations, 2002; Inland Waterways Authority of India (Classification oflnland 

Waterways in India) Regulations, 2006; and the Inland Vessels Act, 1917 among 

others. The copy of the SOP for Movement of Vessels Registered under the Inland 

Vessels Act on National Waterways, is marked and annexed as ANNEXURE R/7. 

13 . That in 2021 , the Inland Vessels Act, 1917 has been superseded by the Inland 

Vessels Act, 2021 . The Inland Vessels Act of 2021 inter alia clarifies in detail the 

procedure for obtaining the Certificate of Survey, registration, manning, 

navigation safety signals, prevention of pollution, wreck and salvage, inquiry into 

casualty accident and wreck. 

14. That, subsequently, the answering Respondent also developed a Draft of the 

detailed Standard Operating Procedure ('SOP' ) in view of the Inland Vessels Act, 

2021 and the numerous Rules issued thereunder in July, 2022. The said Draft SOP 

specifies, in detail, the responsibilities of the Central Government, State 

Government and the answering Respondent at every stage of the accident and the 

procedure for containment of the same. The said SOP of 2021 was put for 
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rescue of capsized vessels, among others. This, as and when approved by the 

competent authority, shall be the guiding instrument to deal with any unfortunate 

accident in the future. The said Joint Committee is considering the same however 

there has been a little delay due to the current geopolitical situation. The Draft 

SOP of 2021, which has also obtained the approval of this Hon'ble Tribunal in 

the case of Dakshinbanga Matsyajibi Forum v. IWAI and Others (OA No. 

64/2020), is marked and annexed as ANNEXURE R/8. The Copy of the Minutes 

of the Standing Committee dated 20.12.2023 is marked and annexed as 

ANNEXURE R/9. 

15. That additionally, the answering Respondent/IWAI keeps a close vigil on the 

accidents that take place on National Waterways/IBP Route. The steps taken 

include as under: 

1. After getting information of an accident/incident, a committee of IWAI 

officials are deputed to the site for assessment of the cause and to take all 

possible remedial measures; 

11. In the event an incident involves a Bangladeshi vessel, IWAI takes up the 

matter immediately with its Bangladeshi counterpart i.e. BIWTA as well as 

with the local agents of the vessels to ensure that the vessel and cargo are 

salvaged and that there is no pollution caused to the environment; 

iii. Circulars and notices are regularly issued to provide precautionary steps 

needed to avoid accidents on the National Waterways. These include the 

Circular dated 11.11.2024 mandating all Inland Waterways Transport 

SK. NAZRULISLAM 
Are• Kolkata . 

. ·~ Regn.No. 44711t National Waterways as well PIWT&T routes under the Protocol for 
'J ~ 

~ ~Jacking and safe navigation. 

~0~~~ 
"~v. IWAI warns BIWTA of the likelihood of the occurrence of any possible 

mishap due to natural disasters and inclement weather conditions on the 
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Protocol Route that can be predicted through meteorological data and 

weather forecasts; and 

v. The removal of spillage such as fly ash or any other material is the 

responsibility of the shipping agent and the designated department of the 

State Government under the Inland Vessels Act, 2021. 

16. That further, the abovementioned measures have also been communicated and 

adopted by the Standing Committee for implementation vis a vis the vessels 

registered in Bangladesh. A case in point is the record of the minutes of the 

Standing Committee dated 08.04.2024 wherein BIWTA has informed that they 

have also constituted a committee for installation of Automatic Identification 

System and the matter is pending finalisation by their technical committee from 

the Ministly of Shipping, Bangladesh. The copy of the Record dated 08.04.2024 

is marked and annexed as ANNEXURE R/1 0. 

17. That despite multiple measures in place to ensure safe navigation of vessels on 

inland waterways, accidents happen due to reasons which are sometimes beyond 

human control such as cyclones, mechanical failures of the vessels, inclement 

weather and also sometimes due to human errors including negligence of the crew 

among others. 

ACCIDENT OF BANGLADESH FLAG VESSEL M.V. SEA WORLD AT 

GHORAMARA ON 13.02.2025 AND ACTION TAKEN BY RESPONDENT 

NO.4, IWAI 

18. That on 11.02.2025, the Bangladesh Flag Vessel M.V. Sea World, M-7490 loaded 

1190 MT of dry fly ash from Budge Budge Jetty-4, Kolkata and departed on 

12.02.2025. However, on 13 .02.2025, the said vessel got grounded near 

upon hitting a sandbar. 
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19. That the Indian Shipping Agent i.e. M/s Ajbela Navigation informed the Officer-

in-Charge, Sagar Police Station immediately about the crack seen in M.V. Sea 

World at Goramara. It was informed by the agent that the vessel was loaded with 

1190.00 MT of dry fly ash from Budge Budge Jetty-4, Kolkata on 11.02.2025 and 

the vessel departed on 12.02.2025. However, on 13.02.2025 at around 1:30 p.m., 

the barge developed a crack in the middle near Goramara Chor. Further, there 

were twelve crew members on the vessel (where the accident took place) and who 

are now under the watch of the Sagar Police Station. Pertinently, the Indian 

Shipping Agent, on the same day, intimated the answering Respondent/IWAI 

about the accident telephonically and also via mail. A true copy of the 

communications dated 14.02.2025 from M/s Ajbela Navigation have been 

appended herewith as ANNEXURE Rill (COLLY). 

20. That immediately after being informed by the Indian Shipping Agent of the 

accident involving M.V. Sea World (M-7490), officials of the answering 

Respondent/IWAI comprising the Assistant Hydrographic Surveyor, Nodal 

Officer of the Stretch and Junior Engineer (Mechanical) of the Vessel inspection 

Unit visited the location of the accident on 14.02.2025. It was informed by the 

Master of the distressed vessel, M.V. Sea World (M-7490), that the vessel was 

anchored at Ghoramora on 12.02.2025. Thereafter, on 13.02.2025, the Indian 

Pilot sailed back on another empty vessel after guiding the route to the Vessel 

Master. Due to Flood tide (i .e. during high water) pressure, anchor was lifted and 

sailed through the Pilot guided route and the fog made visibility of the route 

difficult. Ultimately, the vessel got struck over the sand bar near Ghoramara and 

* \ eveloped a crack in the middle. The local community nearby guided the vessel 's 

the Petroleum, Oil and Lubricants ('POL') were moved into barrels and placed 
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over the Deck. Additionally, Day and Night Cautionary Marks were found to be 

placed at the location of the distressed vessel. All the crew were found to be in a 

safe condition and were under the custody of the local police. Considering these 

observations, the answering Respondent!IWAI advised representative of the 

Indian Shipping Agent to take the following action on an immediate basis: 

1. To evacuate the fly ash through proper way and to repair the crack; 

11. to evacuate the fly ash and also submit photographs to IWAI; 

111. to deploy repair team after salvaging the vessel on priority basis; 

1v. to submit a detailed report and day to day progress of works of the affected 

vessel to IW AI officials, Kolkata; and 

v . Agent was instructed to keep day and night cautionary marks for 

identification of affected vessel till the vessel refloats. 

A true copy of the Inspection Report dated 14.02.2025 has been appended 

herewith as ANNEXURE R/12. 

21. That, thereafter, on 17.02.2025, the Regional Office of the answenng 

Respondent/IWAI at Kolkata directed the Indian Shipping Agent to: 

1. Take the vessel to a safe location with the support of empty vessels and also 

to ensure the safety of the vessel and crew; 

11. Provide anchor ball and night navigation lights at the location; 

111. Take necessary action to rectify the defects immediately and a detailed report 

of IWAI at Kolkata to the Indian Shipping Agent is appended as ANNEXURE 

R/13. 

1193



, , .. 

22. That the answering Respondent/IWAI as well as its Regional Office at Kolkata 

have been continuously monitoring the progress of the salvage operations through 

the daily reporting of the Indian Shipping Agent. In this regard, illustratively, 

below are the updates provided by the Indian Shipping Agent to the answering 

Respondent/IWAI: 

1. E-Mail dated 21.02.2025, whereby it is informed that a salvage team rs 

dealing with the situation by unloading Fly Ash with the help of boats 

(Nauka) and the Salvage team has already unloaded some fly ash and is trying 

its best to finish the same as early as possible. 

11 . E-Mail dated 22 & 24.04.2025, whereby it is reported that the liquid Fly Ash 

is in the progress of being transferred from M.V. Sea World to M.V. Garai 

(W.B. 1367). Most of the liquid fly ash has been transferred to M.V. Garai. 

111. E-Mail dated 27.02.2025 reporting that the distressed Barge is under repair 

and is in floating position. Approximately 600 ltrs of POL has been shifted 

to Indian Flag Vessel namely M.V. Garai safely. No spillage of POL is in the 

river. The liquid fly ash has been shifted to M.V. Garai partially and dry fly 

ash has been moved to the shore. 

E-Mail dated 28.02.2025 reporting that the distressed vessel has been shifted 

from Ghoramara (location of the accident) to the nearby shore at Lot-8 with 

(Colly.) . 

23. That the answering Respondent has also been corresponding with the West Bengal 

Pollution Control Board (hereinafter, 'WBPCB') on the progress of the salvage 

operations. For instance, on 28.02.2025, the Regional Office of the answering 

Respondent at Kolkata submitted its Inspection Report along with the action taken 
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by the Indian Shipping Agent. Subsequently, upon the intimation of the WBPCB 

dated 03 .03.2025, WBPCB conducted an inspection on 04.03 .2025 and shared its 

findings with the answering Respondent through a letter dated 05 .03.2025. During 

the above said inspection, it was found that: 

1. partially recovered Fly Ash from sunken Bangladesh Flag vessel MV Sea 

World has been kept in another vessel namely MV Garai near Lot 8 of 

Kakdwip besides Fly Ash from sunken Bangladesh Flag vessel MV Sea 

World; and 

11. both sunken Bangladesh Flag vessel MV Sea World as well as MV Garai are 

kept near Lot 8, Kakdwi p. 

Hence, the Regional Office of the answering Respondent was asked to direct its 

Indian Shipping Agent to dispose the Fly ash from both vessels in an 

environmentally safe manner (for use of Cement and Concrete Industry, Brick and 

Block Making Industry, Land filling with proper lining to prevent leaching) and to, 

then, submit a report mentioning the quantity of Fly Ash safely disposed (with 

documentary evidence like Geo tagging, photographs, video, Work Order). A true 

copy of the Letter from WBPCB to IWAI, Kolkata dated 05.03.2025 has been 

appended herewith as ANNEXURE R/15. 

24. That, in furtherance of the Letter of WBPCB dated 05.03.2025, the answering 

Respondent!IWAI on 06.03.2025 directed the Indian Shipping Agent accordingly 

to dispose the fly ash from both the vessels in an environmentally safe manner for 

use of cement and concrete industry, brick and block making industry, landfilling 

with proper lining to prevent leaching and to submit a report mentioning the 

quantity of fly ash which has been safely disposed with documentary evidence like 

geotagged photographs, video, work order. A true copy of the direction dated 
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25. That, on the same day i.e. 06.03.2025, the answering Respondent also wrote to 

BIWTA intimating that all the crew of the Bangladesh Flag Vessel MV Sea World, 

M-7490 are safe. Further, salvage operations have been carried out by the Indian 

Shipping Agent i.e. M/s Ajbela Navigation and presently MV Sea World has been 

floated and shifted from the location of the accident to near the shore at Lot 8, 

Kakdwip for repair works. A true copy of the Letter to BIWTA dated 06.03.2025 

has been appended herewith as ANNEXURE R/17. 

26. That, on 07.03.2024, the answering Respondent!IWAI also enquired from the 

Indian Shipping Agent, Ajbela Navigation, the cause for the disposal of fly ash into 

the river water. On 10.03.2025, the Indian Shipping Agent has informed that after 

the development of the crack in the vessel, the cargo holds loaded with fly ash 

started oozing into the water. The crew was helpless to prevent the discharge of the 

fly ash, who were taking all the requisite steps to prevent further damage to the 

vessel as well as their own safety. Further, as soon as the crew was safe, the Indian 

Shipping Agent immediately deployed a salvage team for preventing further 

discharge of the fly ash from the cargo holds into the river water and 550 MT was 

salvaged at M.V.Garai, 50 MT was salvaged nearby the shore area, 100 MT was 

pumped out and another 50 MT is remaining on board the Sea World. However, 

due to the crack, approximately 490 MT has oozed out into the river water. The 

Copy of the Letter dated 10.03.2025 is marked and annexed as ANNEXURE R/18 

(COLLY). 

27. That subsequently, the Indian Shipping Agent on 20.03.2023 informed the 

Regional Office of the answering Respondent/IWAI that fly ash quantity of 

approximately 750 MT as loaded in M.V. Garai has been discharged at RKB Udyog 

Private Limited in Kulpi. Further, M/s RKB U dyog Private Limited, a brick making 

1496



' . .. 

copy of the E-Mail dated 20.03 .2025 along with receipts has been appended 

herewith as ANNEXURE R/19. 

28. That the Indian Shipping Agent reported on 22.03 .2025 that repair works for M.V. 

Sea World are complete and the barge can now sail. Further, BIWTA has permitted 

M.V. Sea Paradise (M-25322) to tow M.V. Sea World along with its crew members 

from India toN arayangong, Bangladesh. Likewise, a request for inward permission 

for the barge is requested from IWAI. A true copy of the E-Mail dated 22.03 .2025 

along with the Inward Permission from BIWTA dated 10.03 .2025 has been 

appended herewith as ANNEXURE R/20. 

29. That, accordingly, on the same day i.e. 22.03.2025, the answering Respondent 

wrote to the WBPCB regarding the safe disposal of recovered Fly Ash from the 

Indian Vessel MV Garai and evacuation of remaining Fly Ash from the distressed 

Bangladesh Flag Vessel M.V. Sea World (M 7490). It was informed that all repair 

works have been carried out and that BIWTA has issued a voyage permission for 

towing the distressed vessel M.V. Sea World (M-7490) by another empty 

Bangladesh Flag Vessel namely M.V. Sea Paradise (M-25322), along with crew, 

from Indian waters to Narayanganj, Bangladesh. A true copy of the Letter dated 

22.03 .2025 from IWAI to WBPCB has been appended herewith as ANNEXURE 

R/21. It is pertinent to add that the vessel has not yet been accorded the outward 

permission from IWAI. 

30. That, as illustrated above, the answering Respondent!IWAI has been proactive and 

against the vessel owner as well as the master of the vessel in accordance with 
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Chapter XI of the Inland Vessel Act, 2021 and subject to the Indo-Bangladesh 

Protocol on the subject. Further, since the vessel is registered in Bangladesh, the 

requisite imposition of penalty, if any, will be taken up in the Steering Committee 

meeting of the Indo-Bangladesh Protocol. Also, as per the Fly Ash Notification of 

2021, the requisite penalty/environmental compensation may be taken up by the 

West Bengal Pollution Control Board within the framework of the Environment 

Protection Act, 1986, with the Indian Shipping Agent as the Fly Ash Notification, 

2021 as well as the Inland Vessel Act, 2021 clearly states that the responsibility for 

safe transportation of fly ash is with the Vessel owner and thereby also the Indian 

Shipping agent who was acting on their behalf. However, the entire incident has to 

also pass muster in the Steering Committee meeting of the Indo-Bangladesh 

Protocol 

31. That the latest status is that the salvage operations have been completed and the 

. ~~vessel is in floating position with the help of the Indian Flag vessel MV Garai & 

o/ ~ ~ngladeshi Flag Vessel MV Pental. Any remnant issue is the responsibility of the 

I .. ~.,~u\.'" \ 
" S(. '""'" \(.o\•a\a { :l.::~~~r> - ~ ~·fl~g (!)~e Government in accordance with the Inland Vessels Act, 2021 and as stated in 

0~ ~ 
·~ ~1 • ~ a 29 above. 
'\:~.I'"'-.. ~ 
~" ----~~h' 

I 

'• ·'. 

.~r:- wE ?That while the answering Respondent has been continually following up on the 
~-

daily updates, it is important to highlight that functional jurisdiction to deal with 

such accidents is distributed between the Shyama Prasad Mookerjee Port Trust, the 

State Government and the answering Respondent/IWAI in accordance with the 

Inland Vessels Act, 2021. 

33. That the above information if for the perusal of this Hon'ble Tribunal for passing 

appropriate orders. 

.04.2025 

Solcmaly Afttrme 
Oeclutd .,efo~ e 
CPC. UIS l91 CC 

NotM'\ 
.S~ !IVa /s(an• 

Nota.y,Govt . of W.B. 
Regn. No. ~7/1' 

Ctty Civil Court. ~•lc. ~ 

2 5 APR 2025 

Director 
Inland Waterways Authority of India 

Ministry of Ports, Shipping and Waterways, Govt. of India 
P-7 8, Garden Reach Road, Kolkata - 700043 

DEPONENT 
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I 

VERIFICATION 

I, the deponent abovenamed do hereby verify the contents of this Affidavit from 

Para 1 to 33 are true to my knowledge and nothing material has been concealed 

therefrom 

Verified at Kolkata on this day of April, 2025. 

~4...~"~~ 
DEPONENT 

Director 
l(.l)and Waterways Authority of lndiEI . 

Mi~'syy of Ports, Shipping and Waterways, Govt of IMJ~ 
P-78, Garden Reach Road, Kolkati•70004J 
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PROTOCOL ON INLAND WATER TRANSIT AND 

TRADE 

In pursuance of Amcle VIII of the Trade Agreement entered tnto between 

the Government of the Rep~b'•c of ind1a and the Government of the 

Peoples Republic of Bangladesh on the S•xth day of June. 2015 where., 

t11e two governments agree to make mutually beneficial arrangements for 

the use of thetr waterways for commerce between the two cot....ntnes and for 

passage of goods between two places in one country and to third countries 

t11rough the territory of the other unde• the terms mutually agreed upon 

In such cases fees and charges, tf leviable as per mternational 

agreements conventtons or practices may be applied and transit 

guarantee regtme r1ay be established through mutual consultations. It ts 

further agreed as fotlowmg 

1. Definition: 

For the purpose of th•s Protocol unless the context otherwtse reqUtres 

1 1 The term "Competent Authorities" wtll mean the authorities 

authorized by the respective Government· 

1 2 The term " route" will refer to the routes 

( 1) Kolkata- Haldta- Raimongal- Chalna- Khulna Mongla- Kawkhali­

Bansal- Htzla- Chandpur- Narayanganj- Aricha- StraJ9anj- Bahadurabad­

Chilman- Dhubri- Pandu- Shilghat 

, 
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(2, Shtlghat- Pandu- Dhubn- Ch ltni:ln Bat•adurabacl- Srra!QanJ Ar cha­

NarayanganJ· ChandpUI Hrzla- Bar rsal Kawkhah- Mongla- Knulna­

Chalna Ra1mongal- Haldra- Kolkata 

(3) Kolkata Haldta- Raimongal- tvlongla - Kawkhali- Bansal- Hrzla­

Chandpur- Narayanganj- Bha1rab Bazar- AshuganJ- Ajm~r~ganJ- Markuh-

Sherpur- FenchuganJ- ZakrganJ- Kanmgan1 ., 

(4) KarirnganJ- Zakiganj- Fenchuganj- Sherpur- Markuli- AJmtnganJ­

Ashuganj- Bharrab Bazar- NarayanganJ- Chandpur- Hizla Bansai­

Kawkhalt Mongla- Raimongal- Haldia- Kolkata 

rSj RaJshahr- Godagan- Dhuhan 

(6) Dhuhan- Godagari- Rajshaht 

(7) Kanrngan1 Zakiganj- Fenchuganj- Sflerpur- Markulr- Ajmiriganj­

Ashuganj- Bhatrab Bazar- Narayangal"lJ- Chandpur- Aricha- Sirajganj­

Bahadurabad- Chrlman- Dhubn- Pandu- ShtlghaL 

(8) Shilghat Pandu- Dhubrr- Chtlmari- Bahadurabad- Sirajganj- Aricha­

Chandpur- Narayanganj- Bharrab Bazar- Ashuganj- AJmtriganJ- Markuli­

Sherpur- Fenchuganj- Zakiganj- KarimganJ 

or such other routes as- may be prescribed by the Competent A1.1thorities 

from time to time. 

1.3. The term "Vessels" will mean the watercrafts which are regrstered 

under Inland Vessels Act. 1917 as amended from time to time in case of 

Indian Vessels and the Inland Shipping Ordinance, 1976 as amended from 

time to time in case of Bangladesh vessels. This will cover vessels which 

carry only commercial goods stated tn the preamble of the Protocol 
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2. Conservancy and pi lotage: 

2 1 Each country w11l maintam the river routes falling with1n its territory m a 

navigable cond ttlon and prov1de all the essential pilotage and conservancy 

services, including hydrographiC s1 1rveys and supply of charts, tf prepared 

and available for commercial navigational use to inland water transport 

operators and atds to night navigation where faciht~es for such nav1gat1on 

.,_ already ex1st. 

2 2 Acknowledgtng that there may be routes or parts of routes in one 

country, primanly being used by the transit traffic of the other, the country 

maintaintng such routes wil l provide aids to night navtgation on such 

routes, provided the country using such routes pays, by mutual agreement, 

for the installalton and maintenance of such a1ds The amount to be paid 

and the manner of its payment shall be mutually agreed upon by the two 

s1des 

3. Port dues and other charges: 

3 1 Port dues may be levted by the competent authorit1e:; tn either country 

on the vessels belonging to the other country and engaged in 1nter country 

trade. 

3.2 The competent authorities in either country may also levy on the 

vessels of the other country charges for conservancy, pilotage and other 

specific services at par with those charged from the local vessels. The 

charges will be determmed w1th reference to cargo carrying capacity of the 

vessels, as applicable to local vessels. Charges for such services shall be 

paid within 30 (thirty) days of receipt of the bills by the Competent 

Authority, failing which further voyage will not be permitted 
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3 3 Ac nowledgmg thai one count!'/ may be requ1red to ma ntam routes or 

parts of routes pnmarily on account of the transit traffic of the other, the 

country utiltz1ng such routes w1ll provt<.le to the other country an agreed 

sum of money for the mamtenance of such routes mcludmg conservancy 

and pilotage 

3 4 The routes between SiraJ9anJ C..i'ld Daikhawa tn the Northern Delta 

Section of the RIVer Jamuna-Brahamaputra and the route between Sherpur 

and ZakiganJ m the North Eastern Delta Sect1on of the Kushiara nver are 

recognized oy both sides as routes being maintained pnmanly for the use 

or Indian transit traffiC 

3 5 For the mamtenance of the above mentioned serv1ces on these routes, 

the Government of India has been paying to the Government of 

Bangladesh tn convertible currency (in USD) at the rate of BD taka 1000 

lakh for the penod April 1, 2015 to March 31, 2016 The sum may be 

enhanced cons1denng prevailing market prices of operational aspects as 

and when reqUired on mutual agreement 

4. Handling facilities: 

Each country will perm1t the vessels of the other country to utilize all 

ava1lable cranes and other handling faciht1es on the same terms and 

conditions as are applicable to local vessels. 

5. Supply of bunkers: 

The vessels of either country plying between the two countries and 

also between places in the same country through the other country will be 

permttted to purchase the fuel reqUired by them for the purpose of their 

operattons on payment of the converttble currency Vessels of one country 

may be bunkered at the following points of other country: 

4 
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India 

Kolkata 

Budge Budge 

Haldia 

Namkhana 

Karimganj 

Dhubri 

Jogtgopa 

Pa(ldu 

[ 

I 

' 

Bangladesh 

Shetkba'la ' 
--

Mongla 
-

Khulna 

Barisal 

Chandpur 

Narayanganj 

Sirajganj 

Chilmari 

or at ::3ny other points as determined mutually from time t') time by the 

Competent Authorities of both the countries. 

6. Purchase of essential stores: 

The vessels operating in either country will be allowed to purchase in 

convertible currency the stores which they may require for their operation 

during the voyage in the other country at places of bunkering In order to 

do so, convers1on facilities will be provided at the bunkering points 

7. Purchase of provisions by the fleet personn~l during voyage: 

Fresh food and other provisions essentia l for fleet personnel will be 

allowed to be purchas:.ed in either country to meet the requirements of 

voyage. The purchase will be made in convertible currency at the points of 

bunkering. In order to do so, conversion facilities will be provided at the 

bunkering points. In exceptional circumstances only purchases may be 

made at places other than the bunkering points. The appropriate 

authorities of either country may prescribe the manner in which such ' 

purchases may be made should it be deemed necessary. 

-- .. -------- ~-·- - ···-----------···------·-·----~--··-· -

5 

~ 

l 
I 

,. 
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8 Repair facilities . 

Vessels of etthar country calling for uryent repairs on route will be 

allowed to have repatrs done at the Gover11ment owned or any reputed 

manne workshop ~n either country w1th the prior perrn1sS1on of the 

respective Competent Authority The expendtture incurred on such repairs 

will be reported by the operators to the conce·rned foretgn exchange 

authorities for their clearance In accordance With the prOVISIOns of Article 

25 

9. Assistance to be provided by either country to the vessels of the 

other 1n distress : 

Each country wtll provide all the necessary facthties to the vessels of the 

other. whtch may be grounded or otherwtse m dtstress during their voyage 

1n tts waterways Expenditure incurred tn salvage operattons, if required on 

such occasions. shall be cleared in accordance wtth the arrangements to 

be made under Arttcle 25. 

10. Submission of voyage forecast for voyage permission to use 

waterways: 

The vessels of one country before using the waterways of the other 

country will obtam the permission of the other country for entry In such 

cases the voyage forecasts , in the prescribed form, for the vessels of one 

country will be submitted to the competent authority of the other country at 

least four days before the expected date of entry into the country of entry. 
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11. Nomination of "Ports of Call " on equal basis: 

One country wtl provtde the facthttes of 'Ports of Call to the vessels of 

the other country engaged 1n inter country trade and number of such Ports 

of Call w1ll be equal 1n both countries Both sides agreed that the followmg 

would be treated as 'Ports of Call' in their respective country. 

India Bangladesh 

Kolkata Narayanganj 

Haldia Khulna 

Karimganj Mongla 

Pandu Sirajganj 

Shilghat Ashuganj 

12. Recognition of survey certificates and other documents: 

The survey certificates and other documents 1ssued by the appropriate 

authorities in one country for the vessels registered in it and running to or 

through the other will be recognized and accepted as valid by the other. 

These certrficates or documents shall be produced by the Master of the 

vessels concerned at the points of entry and at the other points, as may be 

required, during the voyage. 

13. Flying of Flags: 

The vessels of each country will carry its national flag and the national 

flag of the country through which 1t is transiting besides its house flag . 

14. Use of radio-telephone by river craft: 

Inland vessels will be allowed to be equipped with radio-telephone for 

facilities of speedy commercial communications, specially in emergencies, 

in conformity with the current regulations of the country through which the 

vessels are in transit. 
7 • 
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15 Registration and issue of 1dentity cards: 

The personnel mannmg vessels plying through or betvveen the two 

countr ies shall ca•ry certtftcate of employment and permits with a 

photograph of the concerned Individual duly authenticated by th~ 

authonties to be nominated by the respective countries in regard to the1r 

personnel Officers supervising or controlling the ~!et?t of the operators in 

e1ther country shall carry passport endorsed with multiple entry visas. 

16. Permission to fleet personnel and trave lli ng officers to go by rail , 

road or air in specia l circumstances: 

Fleet personnel and travell1ng officers posted to any of the vessels 

carrying transit cargo in either country wil l be allowed to travel by rail road 

or air, whenever they are required to join duty on the vessels, or when they 

have to leave the1r duty on the vessels by reason of sickness or ot11er 

urgent contingencies Such movements will be simultaneously reported to 

the appropriate authorities of either country 

17. Prohibition on vessels carr ying transi t cargo: 

Vessels carrying transit yargo through one country will not be engaged 

in inter country trade and will not take or discharge cargo or passengers in 

the country through which they are passing. All necessary facilities for 

inspection will be accorded by each country to the Customs and other 

agencies. No undue delay will be caused to the voyage of any vessels on 

account of such inspections 

18. Sharing of inter-country trade and transit cargo: 

The two Governments agree to sharing of the carriage of inter country 

trade and transit cargo on an equal tonnage basis (i.e. 50:50) as far as 

practicable by the vessels of signatory countries to and from ports of 

call/customs stations including extended places of loading and unloading 

under customs formalities and supervision. The competent authorities of 

8 
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the two countnes wtll take steps to opemttonahse the shanng through 

appropnate mt:::asures keep1ng m v1ew that exped1t1ous transportation of 

cargo 1s In the mutual interest of both countnes 

19. Common freight rates: 

The operators 1n both the countnes wtll charge to the extent practicable 

uniform freight rates for both tnter-country trade• and trans1t traffic Such 

.rates will be fixed by the competent authorities by mutual consultattons . 

20. Evolving uniform documentation for vessels: 

The document 1ssued in accordance w1th the regulations in one country 

1n respect of the cargoes carried by vessels going to or through the other 

country w1ll be accepted by the other. Efforts w1ll be made to evolve 

uniform documentation m both the countries as early as poss1ble 

A Man1fest tn duplicate for in-transit goods in addition to the Manifest 

Book shall be submttted to the Customs Officer at the pomt of entry. One 

copy of the Mantfest will be retained by htm and the other duly endorsed 

w1ll be sent in sealed cover through the Master of the vessel to the 

Customs Offtcer at the exit pcints 

21. Customs checks and documentation: 

Both the countries agree to reduce customs documentation and other 

requirements to the essential minimum for the purpose of transit and to 

have custom stations at 9r near the points of entry and exit in each country. 

22. Freight remittance facilities : 

The freight earned by the vessels of either country from the traffic. 

originatmg in the other and carried by them, will be allowed to be remitted 

to the owners of the vessels 1n accordance w1th the arrangements for 

remittance of surplus collection between the two countries that may be in 

force from time to time in accordance with Article25. 

9 
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23. Permission to operate trucks between places in India and river 

stations in Bangladesh: 

23 1 Bangladesh Truck and/or Tractor-Trailers may carry cargoes 

transshipped from river crafts at Sherpur and Ashuganj to the Indian 

border 

23.2 Cargoes brought by deeper draft vessels from· India up to Sherpur and 

··~ Ashuganj or any other point on the waterways in Bangladesh may be 

transshipped into shallow draft vessels for destination in India. Conversely, 

transshipments can also be made from shallow draft vessels to deeper 

draft vessels. Transshipments will be carried out under the supervision of 

BIWfA and Customs authorities of Bangladesh. 

24. Opening of branch off ices and appointment of agents: 

The operators of vessels in one country will be allowed to open their 

branch offices or appoint their agents only at major inland ports and 

secondary river ports in the other. However, such branch offices will be 

opened with due approval from the country concerned . 

25. Arrangements for settlement, clearance & remittance: 

Subject to their respective foreign exchange regulations, the competent 

authorities of India and Bangladesh. shall through mutual consultations. 

establish a comprehensive system for quick settlement. clearance and 

remittance of all sums,- claims, or dues on account of goods supplied, 

services rendered or facilities accorded to the vessels of one country in or 

by the other. 

26. Setting up of a Standing Committee: 

For evaluation and reviewing the working of this Protocol and for the 

purpose of improvement of in land water transportation between the two 

countries. there shall be a Standing Committee, including representatives 

10 
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of the Department o: Shtppmg, Mln15trJ of Shtppmg, Road Transport and 

Highways of India ana the M1n1stry of Sh1pp1ng of Bangladesh the 

representatives of rhe Mintstry of Frnance of India and of Bangladesh. the 

representattves of IWAI and CIWTC of lndta and BIV\ff A BI\IVTC of 

Bangladesh and £he concerned Customs offictals of both countnes and 

two representattves of the operators. one from each country . 

. The Comm1ttee may co-opt members whose participation is considered 

necessary by it The Standing Commit1ee shall meet at least once in stx 

months and its findings shall be forwarded to the respective Governments 

for necessary action. 

27. Addition of new Routes and more Ports o f Call : 

Amendment, alteration. addition, repeal of any provision of this Protocol 

may be done by both the Governments by mutual consultations and 

through exchange of letters. 

28. Term of the Protocol : 

This Protocol shall be automatically renewed in hne with India -

Bangladesh Trade Agreement. This Protocol shall come into force from the 

Sixth day of June 2015. It shall automatically be extended for successive 

five years unless either Government terminates the Protocol by giving a 

written notice of its intention to terminate to the other Government at least 

6 months before end. of term. In case of termination, it shall cease to 

operate on the expiry of the respective term. But termination shall not affect 

the actions taken or agreements reached pursuant to this Protocol. 

To assess the progress of operation of PIWT&T as well as to take instant 

decision cons1dering the circumstances, Shipptng Secretary of both the 

countries will meet at least once in every two years. 
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Done m Dhaka on t1 e S1xth day of June 2015 tn two ongmCJI cop1es, both 

n Eng Ish 

For the Government of the 

Republic of lnd1a 

For the Government of the 

People's 

Bangladesh 

. . 

of 

-~ 
····· .......... .. .. ''" "-i!t" 

Shofique A.lam Mea 
Sccn:la.ry 

Miniacry of Sh ipping li 
oov• of cb~ People'$ Repub c 

of Baog\adc•h 
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Addendum to the 

Protocol on Inland Water Transit and Trade between the Government of the 
People's Republic of Bangladesh and the Government of the Republic of India 

signed on 6 June 2015. 

In pursuance of the Article 27 of the Protocol on Inland Water Transit and Trade 
(hereinafter referred to as "Protocol") between the Government of the People's Republic of 
Bangladesh and the Government of the Republic of India signed on 6 June 2015 (hereinafter 
referred to singularly as "Party" and collectively as "Parties"), the Parties have agreed to make 
an Addendum to add new routes and following amendments/ modifications in the said Protocol. 

NOW, THEREFORE, IT IS HEREBY MUTUALLY AGREEED as follows: 

I . For the purpose of mutual benefit of the Parties, an additional route "Pangaon" in the 
Bangladesh Part and "Dhubri" in the Indian Part shall be added in the term "route" mentioned in 
Article 1.2 of Article 1 of the Protocol and the additional routes including the existing routes 
shall be as follows: 

(1) Kolkata- Haldia- Raimongal- Chalna- Khulna- Mongla- Kawkhali- Barisal- Hizla-
Chandpur- Narayangonj- Pangaon - Aricha- Sirajganj- Bahadurabad- Chilmari-
Dhubri- Pandu- Shilghat. 

(2) Shilghat- Pandu- Dhubri-Chilmari- Bahadurabad- Sirajganj- Aricha-
Narayangonj- Pangaon - Chandpur- Hizla- Barisal- Kawkhali- Mongla- Khulna-
Chalna- Raimongal- Haldia- Kolkata. 

(3) Kolkata- Haldia- Raimongal- Mongla- Kawkhali- Barisal- Hizla- Chandpur-
Narayangonj- Pangoan -Bhairab Bazar- Ashuganj- Ajmiriganj-Markuli-
Sherpur- Fenchuganj- Zakiganj- Karimganj. 

(4) Karimganj - Zakiganj- Fenchuganj- Sherpur- Markuli- Ajmiriganj- Ashuganj-
Bhairab Bazar- Narayangonj- Pangaon - Chandpur- Hizla- Barisal- Kawkhali-
Mongla- Raimongal- Haldia- Kolkata. 

(5) Rajshahi- Godagari- Dhulian. 

(6) Dhulian- Godagari- Rajshahi. 

(7) Karimganj- Zakiganj- Fenchuganj- Sherpur- Markuli- Ajmiriganj- Ashuganj-
Bhairab Bazar- Narayangonj- Pangaon- Chandpur-Aricha-Sirajganj-
Bahadurabad- Chilmari- Dhubri- Pandu- Shilghat. 
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(8) Shilghat- Pandu- Dhubri- Chilmari- Bahadurabad- Sirajganj- Aricha- Chandpur-
Narayangonj- Pangaon - Bhairab Bazar- Ashuganj- Ajmiriganj- Markuli-
Sherpur- Fenchuganj- Zakiganj- Karimganj . 

2. The additional routes mentioned in Article 1 of the Addendum shall be deemed to be 
incorporated in place of Article 1.2 of the Protocol. 

3. A new sub Article 2.3 shall be inserted as under: 

"To avoid any difficulties in emergency, conservancy services as well as for rescue activities in 
no man's area of Indo-Bangladesh border of the waterway, team of personnel with required 
vessel instruments will be allowed to do the needful there as and when required through flag 
meeting by the local BSF and BGB instantly." 

4. A new Article 29 "Deaths on Board" shall be inserted as under: 

Article 29: Deaths on Board: 

1. The master of every vessel will record in the log book every case of death happening on 
board, including the date and the supposed cause of death of any crew who dies on board 
and shall, when the vessel arrives at her destination, immediately notify the competent 
authority of both the parties. 

n. Upon receiving the information, the competent authority will notify all concerned 
agencies, such as local police station, border customs and local consular office (if any), 
without any delay with the aim to send back the mortal remains to the country of the 
deceased. 

m. The competent authority will also inform about the death and the measures taken to its 
counterparts at the earliest. 

5. Article 3.5, 11 and 23.1 in PIWT &T would be modified as given below:-

Article 3.5 

For the maintenance of the above mentioned services on these routes, a tender for fairway 
development contract shall be issued and thereafter the Government of India will bear 80% and 
Government of Bangladesh 20% of the actual amount finalized in the tender. The modalities of 
maintenance of above mentioned routes would be as per MoU between India and Bangladesh for 
fairway development of Ashuganj-Zakiganj stretch of Kushiyara River and Sirajganj - Daikhawa 
stretch of Jamuna River in the Indo-Bangladesh Protocol Route signed on 8.4.2017. 
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Article 11 

One country will provide facilities of "Ports of Call" to the vessels of the other country 
engaged in inter country trade and number of such Ports of Call will be equal in both 
countries. Both sides agree that the following would be treated as ' Ports of Call' in their 
respective country: 

Bangladesh India 

Narayangani Kolkata 
Khulna Haldia 
Mongla Karimganj 

Sirajgani Pandu 
Ashuganj Silghat 
Pangaon Dhubri 

Article 23.1 

Bangladesh Truck and/or Tractor-Trailers may carry cargoes/transshipment from river 
crafts at Sherpur and Ashuganj to the destination at Agartala, ICP (India) only. 

This Addendum is made on this 25th day of October, 2018 in two originals in English and shall 
remain in force till the validity of the Protocol. 

For and on behalf of the 
Government of the People's Republic of 

Bangladesh 

~~)~'VO~ 
- (Md. Shahidul Islam) 

Chairman, BIWTA 

For and on behalf of the 
Government of the Republic of 

India 

~~ (Pravir Pandey) 
Chairman, IW AI 
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2"d Addendum to the Protocol on Inland Water Transit and Trade 
between the Government of the Republic of India and the 

Government of the People's Republic of Bangladesh 

In pursuance of the Article 27 of the Protocol on Inland Water Transit and 
Trade (PIWTT) (hereinafter referred to as "Protocol") between the Government of 
the Republic of India and the Government of the People's Republic of Bangladesh 
signed on 06th June, 2015 (hereinafter referred to singularly as "Party" and 
collectively as "Parties"), the Parties have agreed to make this 2nd Addendum to 
the Protocol to effect following amendments/modifications in the Protocol. 

NOW, THEREFORE, IT IS HEREBY MUTUALLY AGREED as follows: 

1. For the purpose of mutual benefit of the Parties; additional route(s) 
Badarpur, Sonamura, Kolaghat, Maia and Jogigopha in India and Ghorasal, 
Daudkhandi, Sultanganj, Aricha and Bahadurbad in Bangladesh shall be 
added in the term route mentioned in Article 1.2 of Article 1 of the Protocol and 
the additional routes including the existing routes shall be as follows: 

(1) Kolkata- Kolaghat- Haldia- Raimongal- Chalna- Khulna- Mongla- Kawkhali­
Barisal- Hizla- Chandpur- Narayangonj- Pangaon- Aricha- Sirajganj­
Bahadurabad- Chilmari- Dhubri- Jogigopha-Pandu- Shilghat. 

(2) Shilghat- Pandu-Jogigopha- Dhubri-Chilmari- Bahadurabad- Sirajganj­
Aricha- Narayangonj- Pangaon - Chandpur- Hizla- Barisal- Kawkhali- Mongla­
Khulna- Chalna- Raimongal- Haldia- Kolaghat- Kolkata 

Kolkata- Kolaghat- Haldia- Raimongal- Mongla- Kawkhali- Barisal- Hizla­
Chandpur- Narayangonj- Pangoan- Ghorasal- Bhairab Ba.zar- Ashuganj­
Ajmiriganj-Markuli- Sherpur- Fenchuganj- Zakiganj- Karimganj- Badarpur 

Badarpur- Karimganj- Zakiganj- Fenchuganj- Sherpur- Markuli- Ajmiriganj­
Ashuganj- Bhairab Bazar- Ghorasal- Pangaon- Narayangonj- Chandpur- Hizla­
Barisal- Kawkhali- Mongla- Raimongal- Haldia- Kolaghat-Kolkata 

Aricha-Rajshahi- Godagari-Sultanganj-Maia-Dhulian . ' . 

Dhulian-Maia-Sultanganj-Godagari- Rajshahi-Aricha 
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Badarpur- Karimganj- Zakiganj- Fenchuganj- Sherpur- Markuli- Ajmiriganj­
Ashuganj- Bhairab Bazar- Ghorasal- Narayangonj- Pangaon- Chandpur- Aricha­
Sirajganj- Bahadurabad- Chilmari- Dhubri- Jogigopha- Pandu- Shilghat 

Shilghat- Pandu- Jogigopha - Dhubri- Chilmari- Bahadurabad- Sirajganj­
Aricha- Chandpur- Narayangonj- Pangaon- Ghorasal- Bhairab Bazar- Ashuganj­
Ajmiriganj- Markuli- Sherpur- Fenchuganj- Zakiganj- Karimganj- Badarpur 

Sonamura-Daudkandi 

Daudkandi- Sonamura 

The additional routes mentioned in Article 1 of the 2nd Addendum shall be 
deemed to be incorporated in place of Article 1.2 of the Protocol. 

New sub articles 3.5 A and 3.5 B shall be inserted as under: 

Article 3.5 A 

The Government of India shall release BOT 10 crore to Government 
' 

of Bangladesh as per provisions of PIWT&T for the financial year 2018-19. 
Since the dredging work in Ashuganj- Zakiganj/Karimganj and Sirajganj­
Daikhawa stretch (for which Government of India is already sharing 80% of 
the dredging cost), will commence before next financial year, it was 
decided that Government of India will discontinue the release of this 
amount from FY 2019-20 and onwards. 

Article 3.5 B 

Joint hydrographic survey and dredging in navigatio~. channel in no 
man's land will also be taken up under the already approved dredging 
projects for Sirajganj- Daikhawa and Ashuganj- Zakiganj/ Karimganj 
stretches under the supervision of security agencies of both the countries. 
The expenditure on hydrographic survey and dredging in these stretches of 
no man's land will also be shared in 80:20 ratio between India and 
Bangladesh respectively in terms of MoU signed between India and 
Bangladesh on 08.04.2017 . 

.. Ill . ~ - . 

• 
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Article 11 shall be modified as given below:-

Article 11 

One country will provide facilities of Ports of Call including their 
specified Extended Ports of Call to the vessels of the other country 
engaged in inter-country trade and number of such Ports of Call and 
Extended Ports of Call will be equal in both countries. Both sides agree 
that the following would be treated as Ports of Call and Extended Ports of 
Call in their respective co1,mtries: 

Bangladesh India 

Ports of Call Extended Ports of Call Extended 
Ports of Call Ports of Call 

Narayanganj Ghorasal Kolkata Tribeni (Bandel) 
Khulna -- Haldia --
Mongla -- Karimganj Badarpur 

Siraj.ganj -- Pandu --
Ashuganj -- Silghat -- . 

' 
Pangaon Muktarpur Dhubri --
Rajshahi -- Dhulian --

Sultanganj -- Maia --
Chilmari -- Kolaghat --

Daudkandi -- Sonamura --
Bahadurabad -- Jogigopha --

5. This 2nd Addendum to the Protocol is made on this 20th day of May 2020 in 
two originals in English and shall remain in force till the validity of the Protocol. 

For and on behalf of the 
Government of the Republic 

of India 

(Riva G.ctnguly Das) 
High Commissioner of India 

For and on behalf of the 
Government of the People's Republic 

of Bangladesh 

~Q 

(Mohammed Mezbah Uddin Chowdhury) . 
Secretary, Ministry of Shipping 
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THE INLAND WATERWAYS AUTHORITY OF INDIA ACT, 1985 

ACT NO. 82 OF 1985 

[30th December, 1985.] 

An Act to provide for the constitution of an Authority for the regulation and development of 

inland waterways for purposes of shipping and navigation and for matters connected 

therewith or incidental thereto.  

BE it enacted by Parliament in the Thirty-sixth Year of the Republic of India as follows:— 

CHAPTER I 

PRELIMINARY 

1. Short title and commencement.—(1) This Act may be called the Inland Waterways Authority of 

India Act, 1985. 

(2) It shall come into force on such date
1
 as the Central Government may, by notification in the 

Official Gazette, appoint. 

2. Definitions.—In this Act, unless the context otherwise requires,— 

(a) “appurtenant land” means all lands appurtenant to a national waterway, whether demarcated 

or not; 

(b) “Authority” means the Inland Waterways Authority of India constituted under section 3; 

(c) “channel” means any waterway, whether natural or artificial; 

(d) “conservancy” includes dredging, training, closure, diversion or abandoning channels; 

(e) “conservancy measures” means measures for purposes of conservancy, but does not include 

measures for protection of banks against floods or for restricting banks which have become eroded 

mainly on account of reasons not connected with shipping and navigation; 

(f) “infrastructure” includes structures such as docks, wharves, jetties, landing stages, locks, 

buoys, inland ports, cargo handling equipment, road and rail access and cargo storage spaces, and the 

expression “infrastructural facilities” shall be construed accordingly; 

(g) “member” means a member of the Authority appointed under sub-section (3) of section 3; 

(h) “national waterway” means the inland waterway declared by section 2 of the National 

Waterway (Allahabad-Haldia Stretch of the Ganga-Bhagirathi-Hooghly River) Act,                       

1982 (49 of 1982), to be a national waterway. 

Explanation.—If Parliament declares by law any other waterway to be a national waterway, then 

from the date on which such declaration takes effect, such other waterway— 

(i) shall be deemed also to be a national waterway within the meaning of this clause; and 

(ii) the provisions of this Act shall, with necessary modifications (including modification for 

construing any reference to the commencement of this Act as a reference to the date aforesaid), 

apply to such national waterway; 

(i) “navigable channel” means a channel navigable during the whole or a part of the year; 

(j) “prescribed” means prescribed by rules made under this Act; 

  

                                                           
1. 27th October, 1986, vide notification No. S.O. 763(E), dated 27th October, 1986, see Gazette of India, Extraordinary, Part II, 

sec. 3(ii). 
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(k) “regulations” means regulations made by the Authority under this Act; and 

(l) “rules” means rules made by the Central Government under this Act. 

 

CHAPTER II 

INLAND WATERWAYS AUTHORITY OF INDIA 

3. Constitution and incorporation of the Inland Waterways Authority of India.—(1) With effect 

from such date as the Central Government may, by notification in the Official Gazette, appoint in this 

behalf, there shall be constituted for the purposes of this Act an Authority, to be called the Inland 

Waterways Authority of India. 

(2) The Authority shall be a body corporate by the name aforesaid, having perpetual succession and a 

common seal with power, subject to the provisions of this Act, to acquire, hold and dispose of property, 

both movable and immovable, and to contract and shall by the said name sue and be sued. 

1
[(3) The Authority shall consist of the following members, namely:— 

(a) a Chairman; 

(b) a Vice-Chairman; 

(c) not more than three full-time members; and 

(d) not more than three part-time members, 

to be appointed by the Central Government by notification in the Official Gazette.] 

(4) The Authority may associate with itself, in such manner and for such purposes as may be 

determined by regulations, any person whose assistance or advice it may desire in complying with any of 

the provisions of this Act and a person so associated shall have the right to take part in the discussions of 

the Authority relevant to the purpose for which he has been associated, but shall not be entitled to vote. 

4. Conditions of service of members.—The term of office and other conditions of service of the 

members shall be such as may be prescribed. 

2
[4A. Disqualifications for appointment as member.—A person shall be disqualified for being 

appointed as a member, if he— 

(a) has been convicted and sentenced to imprisonment for an offence which, in the opinion of the 

Central Government, involves moral turpitude; or 

(b) is an undischarged insolvent; or 

(c) is of unsound mind and stands so declared by a competent court; or 

(d) has been removed or dismissed from the service of the Government or a company owned or 

controlled by the Government; or 

(e) has, in the opinion of the Central Government, such financial or other interest in the Authority 

as is likely to affect prejudicially the discharge by him of his functions as a member.] 

5. Powers of Chairman and Vice-Chairman.—(1) The Chairman of the Authority shall, in addition 

to presiding over the meetings of the Authority, exercise and discharge such powers and duties of the 

Authority as may be delegated to him by the Authority and such other powers and duties as may be 

prescribed. 

(2) The Vice-Chairman of the Authority shall exercise and discharge such of the powers and duties of 

the Chairman as may be prescribed or as may be delegated to him by the Authority.  

                                                           
1. Subs. by Act 40 of 2001, s. 2, for sub-section (3) (w.e.f. 1-7-2003). 

2. Ins. by s. 3, ibid. (w.e.f. 1-7-2003). 
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12. Contracts by the Authority.—Subject to the provisions of section 13, the Authority shall be 

competent to enter into and perform any contract necessary for the discharge of its functions under this 

Act. 

13. Mode of executing contracts on behalf of the Authority.—(1) Every contract shall, on behalf of 

the Authority, be made by the Chairman or such other member or such officer of the Authority as may be 

generally or specially empowered in this behalf by the Authority and such contracts or class of contracts 

as may be specified in the regulations shall be sealed with the common seal of the Authority: 

Provided that no contract exceeding such value or amount as the Central Government may, from time 

to time, by order, fix in this behalf shall be made unless it has been previously approved by the Authority: 

Provided further that no contract for the acquisition or sale of immovable property or for the lease of 

any such property for a term exceeding thirty years and no other contract exceeding such value or amount 

as the Central Government may, from time to time, by order, fix in this behalf shall be made unless it has 

been previously approved by the Central Government. 

(2) Subject to the provisions of sub-section (1), the form and manner in which any contract shall be 

made under this Act shall be such as may be prescribed by regulations. 

(3) No contract which is not in accordance with the provisions of this Act and the regulations shall be 

binding on the Authority.  

CHAPTER IV 

FUNCTIONS AND POWERS OF THE AUTHORITY 

14. Functions of the Authority.—(1) The Authority may— 

(a) carry out surveys and investigations for the development, maintenance and better utilisation of 

the national waterways and the appurtenant land for shipping and navigation and prepare schemes in 

this behalf; 

(b) provide or permit setting up of infrastructural facilities for national waterways; 

(c) carry out conservancy measures and training works and do all other acts necessary for the 

safety and convenience of shipping and navigation and improvement of the national waterways; 

(d) control activities such as throwing rubbish, dumping or removal of material, in or from the 

bed of the national waterways and appurtenant land, in so far as they may affect safe and efficient, 

shipping and navigation, maintenance of navigable channels, river training and conservancy 

measures; 

(e) remove or alter any obstruction or impediment in the national waterways and the appurtenant 

land which may impede the safe navigation or endanger safety of infrastructural facilities or 

conservancy measures where such obstruction or impediment has been lawfully made or has become 

lawful by reason of long continuance of such obstruction or impediment or otherwise, after making 

compensation to person suffering damage by such removal or alteration; 

(f) provide for the regulation of navigation and traffic (including the rule of the road) on national 

waterways; 

(g) regulate the construction or alteration of structures on, across or under the national waterways; 

(h) disseminate navigational meteorological information about national waterways; 

(i) ensure co-ordination of inland water transport on national waterways with other modes of 

transport; and 

(j) establish and maintain pilotage on national waterways; 

1
[(k) enter into joint ventures concerning inland shipping by way of equity participation.] 

                                                           
1. Ins. by Act 40 of 2001, s. 5 (w.e.f. 1-7-2003). 
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(2) The Authority may also— 

(a) advise the Central Government on matters relating to inland water transport; 

(b) study the transport requirement with a view to co-ordinating inland water transport with other 

modes of transport; 

(c) carry out hydrographic surveys and publish river charts; 

(d) assist, on such terms and conditions as may be mutually agreed upon, any State Government 

in formulation and implementation of scheme for inland water transport development; 

(e) develop consultancy services and provide such services, on such terms and conditions as may 

be mutually agreed upon, in India and abroad in relation to planning and development of waterways 

for shipping and navigation or any facility thereat; 

(f) conduct research in matters relating to inland water transport including development of craft 

design, mechanisation of country crafts, technique of towage, landing and terminal facilities, port 

installations and survey techniques; 

(g) lay down standards for classification of inland waterways; 

(h) arrange programme of technical training for inland water transport personnel within and 

outside the country; and 

(i) perform such other functions as may be necessary to carry out the provisions of this Act. 

(3) Any dispute arising out of or concerning the compensation referred to in clause (e) of               

sub-section (1) shall be determined according to the law relating to like disputes in the case of land 

required for public purposes. 

(4) Every scheme, prepared by the Authority to carry out functions under sub-sections (1) and (2), 

involving capital expenditure exceeding the amount as may be prescribed, shall be submitted to the 

Central Government for approval. 

(5) The Central Government may either approve the scheme submitted to it under sub-section (4) 

without modification or with such modifications as it may consider necessary or reject the scheme with 

directions to the Authority to prepare a fresh scheme according to such directions. 

15. Amendment of schemes.—The Authority shall not make any material change in the scheme 

approved under sub-section (5) of section 14 without the prior approval of the Central Government. 

Explanation.—For the purposes of this section, “material change” means an increase in the cost of the 

scheme by more than twenty per cent. of its cost or a change in the benefit and cost ratio which either 

makes the cost component in the ratio exceeds the benefit or reduces the benefit component by more than 

twenty per cent. 

16. [Power to fix maximum and minimum rates for passenger fares and freight for            

goods.]—Omitted by the Inland Waterways Authority of India (Amendment) Act, 1993 (8 of 1994), s. 2               

(w.e.f. 7-1-1994). 

CHAPTER V 

FINANCE, ACCOUNTS AND AUDIT 

17. Levy and collection of fees and charges.—(1) The Authority may, with the previous approval of 

the Central Government, levy fees and charges at such rates as may be laid down by regulations made in 

this behalf for services or benefits rendered in relation to the use of the national waterways for the 

purposes of shipping, navigation, infrastructural facilities, including facilities for passengers and facilities 

relating to the berthing of vessels, handling of cargoes and storage of cargoes. 

(2) The fees and charges levied under sub-section (1) shall be collected in such manner as may be 

determined by regulations. 
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18. Grants and loans by the Central Government.—The Central Government may, after due 

appropriation made by Parliament by law in this behalf, make to the Authority grants and loans of such 

sums of money as that Government may consider necessary. 

1
[18A. Borrowing powers of the Authority.—The Authority may, in such manner and subject to 

such terms and conditions as may be determined by regulations, borrow money from any source by the 

issue of bonds, debentures or other instruments as it may think fit for discharge of all or any of its 

functions under the Act.] 

19. Constitution of the Fund.—(1) There shall be constituted a Fund to be called the Inland 

Waterways Authority of India Fund and there shall be credited thereto— 

(a) any grants and loans made to the Authority by the Central Government under section 18; 

(b) all fees and charges received by the Authority under this Act; and 

(c) all sums received by the Authority from such other sources as may be decided upon by the 

Central Government. 

(2) The Fund shall be applied for meeting— 

(a) salary, allowances and other remuneration of the members, officers and other employees of 

the Authority; 

(b) expenses of the Authority in the discharge of its functions under section 14; and 

(c) expenses on objects and for purposes authorised by this Act. 

20. Budget.—The Authority shall prepare, in such form and at such time each financial year as may 

be prescribed, its budget for the next financial year, showing the estimated receipts and expenditure of the 

Authority and forward the same to the Central Government. 

21. Investment of funds.—The Authority may invest its funds (including any reserve fund) in the 

securities of the Central Government or in such other manner as may be prescribed. 

22. Annual report.—The Authority shall prepare, in such form and at such time each financial year 

as may be prescribed, its annual report, giving a full account of its activities during the previous financial 

year, and submit a copy thereof to the Central Government. 

23. Accounts and audit.—The accounts of the Authority shall be maintained and audited in such 

manner as may, in consultation with the Comptroller and Auditor-General of India, be prescribed and the 

Authority shall furnish, to the Central Government, before such date as may be prescribed, its audited 

copy of accounts together with the auditors’ report thereon. 

24. Annual report and auditors’ report to be laid before Parliament.—The Central Government 

shall cause the annual report and auditors’ report to be laid, as soon as may be after they are received, 

before each House of Parliament. 

CHAPTER VI 

MISCELLANEOUS 

 25. Power of Central Government to issue directions.—(1) Without prejudice to the foregoing 

provisions of this Act, the Authority shall, in the discharge of its functions and duties under this Act, be 

bound by such directions on questions of policy as the Central Government may give in writing to it from 

time to time: 

Provided that the Authority shall, as far as practicable, be given opportunity to express its views 

before any direction is given under this sub-section. 

(2) The decision of the Central Government whether a question is one of policy or not shall be final. 

26. Compulsory acquisition of land for the Authority.—Any land required by the Authority for 

discharging its functions under this Act shall be deemed to be needed for a public purpose and such land 

                                                           
1. Ins. by Act 40 of 2001, s. 6 (w.e.f. 1-7-2003). 
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may be acquired for the Authority under the provisions of the Land Acquisition Act, 1894 (1 of 1894) or 

of any other corresponding law for the time being in force. 

27. Application, etc., of certain laws.—(1) The provisions of this Act shall be in addition to the 

provisions of the Indian Ports Act, 1908 (15 of 1908) and the Major Port Trusts Act, 1963 (38 of 1963) 

and in particular nothing in this Act shall affect any jurisdiction, functions, powers or duties required to 

be exercised, performed or discharged by—  

(a) the conservator of any port or by any officer or authority under the Indian Ports                  

Act, 1908 (15 of 1908), or 

(b) the Board of Trustees for any major port or by any officer or authority under the Major Port 

Trusts Act, 1963 (38 of 1963), 

in or in relation to any portion of an inland waterway (including the national waterway) falling within the 

limits of such port or major port. 

(2) Nothing in this Act shall affect the operation of the Inland Vessels Act, 1917 (1 of 1917) or any 

other Central Act (other than the Indian Ports Act, 1908 (15 of 1908) and the Major Port Trusts           

Act, 1963 [38 of 1963]) or any State or provincial Act in force immediately before the commencement of 

this Act with respect to shipping and navigation on any national waterway 
1
***. 

28. Power to enter.—Subject to any rules made in this behalf, any person, generally or specially 

authorised by the Authority in this behalf, may, whenever it in necessary so to do for any of the purposes 

of this Act, at all reasonable times, enter upon any land or premises and— 

(a) make any inspection, survey, measurement, valuation or inquiry; 

(b) take levels; 

(c) dig or bore into sub-soil; 

(d) set out boundaries and intended lines of work; 

(e) mark such level boundaries and lines by placing marks and cutting trenches; or 

(f) do such other acts or things as may be prescribed: 

Provided that no such person shall enter any building or any enclosed court or garden attached to a 

dwelling-house (unless with the consent of the occupier thereof) without previously giving such occupier 

at least twenty-four hours’ notice in writing of his intention to do so. 

29. Delegation.—The Authority may, by general or special order in writing, delegate to the Chairman 

or any other member or to any officer of the Authority, subject to such conditions and limitations, if any, 

as may be specified in the order such of its powers and functions under this Act (except the powers under 

section 35) as it may deem necessary. 

30. Authentication of orders and other instruments of the Authority.—All orders and decisions 

of the Authority shall be authenticated by the signature of the Chairman or any other member authorised 

by the Authority in this behalf and all other instruments executed by the Authority shall be authenticated 

by the signature of an officer of the Authority authorised by the Authority in this behalf. 

31. Members, officers and employees of the Authority to be public servants.—All members, 

officers and other employees of the Authority shall be deemed, when acting or purporting to act in 

pursuance of any of the provisions of this Act, to be public servants within the meaning of section 21 of 

the Indian Penal Code (45 of 1860). 

32. Protection of action taken in good faith.—(1) No suit, prosecution or other legal proceedings 

shall lie against the Government or any officer of the Government or any member, officer or employee of   

                                                           
1. Certain words omitted by Act 8 of 1994, s. 3 (w.e.f. 7-1-1994). 
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MINISTRYOFLAWANDJUSTICE 
(Legislative Department) 

New Delhi, the 12th August, 2021/ Sravana 21, 1943 (Saka) 

The following Act of Parliament received the assent of the President on the 
11th August, 2021, and is hereby published for general information:-

THE INLAND VESSELS ACT, 2021 

No. 24 OF 2021 
[11th August, 2021.] 

An Act to promote economical and safe transportation and trade through inland 
waters, to bring uniformity in application of law relating to inland waterways 
and navigation within the country, to provide for safety of navigation, protection 
of life and cargo, and prevention of pollution that may be caused by the use 
or navigation of inland vessels, to ensure transparency and accountability of 
administration of inland water transportation, to strengthen procedures 
governing the inland vessels, their construction, survey, registration, manning, 
navigation and such other matters connected therewith or incidental thereto. 
BE it enacted by Parliament in the Seventy-second Year of the Republic of India as 

follows:-
CHAPIERI 
PRELIMINARY 

1. (1) This Act may be called the Inland Vessels Act, 2021. 

(2) It extends to the whole of India. 

Short title, 
extent and 
commencement. 
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(3) It shall come into force on such date as the Central Government may, by notification 
in the Official Gazette, appoint: 

Provided that different dates may be appointed for bringing into force different 
provisions of this Act in different States or Union territories, as it may deem fit by the Central 
Government. 

2. (1) Save as otherwise expressly provided in this Act, the provisions of Chapters I, 
lll, X, XVI and XVIll shall apply to all inland vessels plying within inland waters of India, 
and-

(a) Chapters IV, V, VI, VITI, IX, X, XI, Xll, Xlll and XIV shall apply to all 
mechanically propelled vessels registered under this Act; 

(b) Chapters vm, IX, X, XI, XII and Xlll shall apply to vessels registered under 
such laws in force in India other than this Act, or registered in such laws in force in any 
country other than India; but endorsed or recognised under this Act for the purpose of 
plying within inland waterways; 

(c) Chapters IV, V, VI, Vll, VITI, IX, X, XI, XII, Xlll and XIV shall apply to all 
vessels identified as special category vessels plying or using inland waterways; 

(d) Chapter XVII shall apply to all non-mechanically propelled inland vessels. 

(2) Notwithstanding anything contained in sub-section (1), the Central Government or 
the State Government, as the case may be, may extend the application of any Chapter or 
provision of this Act to any class or category of inland vessels, or to any region of inland 
waters, by notification in the Official Gazette. 

3. In this Act, unless the context otherwise requires,-

( a) "authorised insurer" means any insurance company carrying on any class of 
marine insurance business, which is registered or recognised by the Central Government 
under any law for the time being in force in India; 

(b) "bareboat charter" means an arrangement for the hiring of a vessel without 
crew, where the charterer is responsible for appointing the crew and making other 
arrangements; 

(c) "bareboat charter-cum-demise" is a bareboat charter where the ownership of 
the vessel is intended to be transferred after a specified period to the company to 
which it has been chartered; 

(d) "cargo terminal" means a place designated for the loading, or unloading, or 
any other allied processes of such loading or unloading of cargo in a port, jetty, wharf 
or such other places developed within inland waters for the purpose of loading and 
unloading of cargo; 

(e) "casualty" includes any vessel which-

(i) is lost, abandoned, materially damaged; 

(ii) causes loss of material or damage to any other vessel; 

(iii) causes any loss of life or personal injury; 

(iv) causes pollution as a result of or in connection with its operation; 

(j) "central database" means the centralised record maintained for recording the 
data and details of-

(i) vessels; 

(ii) registration of vessels; 

(iil) crew and manning in the vessels; 

(iv) certificates issued in respect of vessels; 
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(v) reception facilities; and 

(vz) such other data, 

3 

to be recorded and maintained in the form of an electronic portal or in such other form and 
manner as may be prescribed by the Central Govenunent; 

(g) "certificate of insurance" means a certificate issued by an authorised insurer 
in pursuance of the insurance premium paid by the insured, and includes a cover note 
complying with such requirements as may be prescribed by the Central Government; 

(h) "competent authority" means the authority referred to in section 6; 

(!) "court" means any civil court, revenue court or High Court having jurisdiction 
over the matters of liabilities and offences as provided in this Act including investigation 
and inquiry into claims arising out of causalities and accidents within its jurisdiction; 

(j) "cover note" includes any note of undertaking issued by the insurer who 
promises to cover the liability and to indemnify the losses incurred by the insured as 
provided in the contract of insurance; 

(k) "crew" means personnel employed for operation or serving on an inland 
vessel other than master or passengers as a part of performing the functions of manning; 

(l) "dangerous cargo" means any cargo, which, due to its nature, form or content 
as a whole or in part, are declared as dangerous or potentially dangerous while carried 
in on any class or category of inland vessels in inland waters under this Act or any 
other law for the time being in force; 

(m) "dangerous goods" means any goods, which, due to its nature, form or 
content as a whole or in part, are declared as dangerous or potentially dangerous while 
carried in on any class or category of inland vessels in inland waters under this Act or 
any other law for the time being in force; 

(n) "designated authority" means the authorities appointed by State Government 
under sub-section (3) of section 5; 

(o) "fishing vessel" means a vessel fitted with mechanical mode of propulsion, 
which is exclusively engaged in fishing for profit, within inland waters; 

(p) "hazardous chemical" means any chemical, which has been designated as 
pollutants under this Act or any other law for the time being in force in India; 

(q) "inland vessel" includes any mechanically propelled inland vessel or 
non-mechanically propelled inland vessel which is registered and plying in inland 
waters, but does not include-

(!) a fishing vessel registered under the Merchant Shipping Act, 1958 or 
the Marine Products Export Development Authority Act, 1972; and 

(ii) any vessel that are specified as not to be inland vessels by notification 
by the Central Government 

Explanation-For the purposes of this clause, it is clarified that a vessel 
registered under the Merchant Shipping Act, 1958 and plying within the inland waters 
shall be deemed to be an inland vessel registered under this Act; 

(r) "inland waters", for the purpose of inland navigation, includes any-

(!) canal, river,lake or other navigable water inward of baseline or as may 
be declared by notification in the Official Gazette by the Central Govenunent; 

(ii) tidal water limit, as may be declared by notification in the Official 
Gazette by the Central Govenunent; 
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(iiz) national watetways declared by the Central Government; and 

( iv) other waters as may be declared by notification in the Official Gazette 
by the Central Government; 

(s) "lien" is a legal right or interest that a creditor has in the inland vessel or any 
property thereof, retained until a debt or duty is secured, or the performance of some 
other obligation is satisfied; 

(t) "limitation of liability" means the rate or extent of liability within which the 
owner or such other persons entitled under this Act, may limit the liability or be 
permitted to limit or cap the liability arising out of claims, in accordance with the 
procedure laid down and the rates, as may be specified in this Act or as may be 
prescribed by the Central Government; 

(u) "load line" means a water line which is marked on an inland vessel to denote 
the safe carrying or loading capacity of such vessel; 

(v) "master" includes any person including serang or such other person, who is 
in command or in charge of any inland vessel, and does not include a pilot or harbour 
master; 

( w) "material fact" means a fact of such a nature, which determines the judgment 
of a prudent insurer, in assessing the extent of his liability, premium to be charged, 
conditions to be specified and such other terms to be entered and incorporated in a 
policy of insurance governing the relationship with the insured; 

(x) "material particular" means any particular of such a nature, which determines 
the judgment of a prudent insurer, in assessing the extent of his liability, premium to be 
charged, conditions to be specified and such other terms to be entered and incorporated 
in a policy of insurance governing the relationship with the insured; 

(y) "mechanically propelled inland vessel" means--

(i) any inland vessel in the inland waters which is propelled by mechanical 
means of propulsion; or 

(it) floating units, floating surfaces, dumb vessels, barges, rigs, jetties or 
such other non-mechanically propelled inland vessel, which are towed or pushed 
with the assistance of another mechanically propelled vessel and used for carriage, 
storage, transportation and accommodation of passengers and cargo in or 
through inland waters; 

(z) "minimum manning requirement" means the standard and number of persons 
required for safe manning and navigation of vessels, as may be prescribed by the 
Central Government; 

(za) "non-mechanically propelled inland vessel" means any vessel which is not 
a mechanically propelled inland vessel; 

(zb) "notification" means a notification published in the Gazette of India or the 
Official Gazette of a State, as the case may be, and the expression "notify" with its 
grammatical variation and cognate expressions shall be construed accordingly; 

(zc) "obnoxious substance" means any substance, which has been designated 
as pollutants under this Act or any other law for the time being in force in India; 

(zd) "official number" means the number assigned to any vessel by the Registrar 
of Inland Vessels or such other person appointed under this Act, to be affixed or 
displayed on a conspicuous part of such vessel to refer, distinguish and identify one 
vessel from another; 

48130



SEC. 1] THE GAZETIEOF INDIAEX'IRAORDINARY 5 

(ze) "oil" means any edible oil carried on vessel as cargo or persistent oil such as 
crude oil, heavy diesel oil, lubricating oil and white oil, carried on board of a vessel as 
cargo or fuel; 

(:if) "oily mixture" means a mixture with any oil content; 

(zg) "owner" means operator, charterer, beneficial owner or registered owner, 
who is responsible for the activities of the vessel and shall be under obligation to 
comply with the provisions of this Act in relation to, or in possessing express or 
implied title under this Act or any other law for the time being in force; 

(zh) "passenger" means any person carried on board of a vessel, except persons 
employed or engaged in any capacity on board of the vessel in connection with the 
business of the vessel; 

(zl) "passenger terminal" means the terminal designated for the embarking or 
dis-embarking of passengers and the permitted cargo, in a port, jetty, wharf or like 
places; 

(ZJ) "passenger vessel" means any vessel permitted to carry more than twelve 
passengers; 

(zk) "pilot" means a person appointed by the owner of the vessel to assist the 
master or to steer the vessel in such area of inland water in accordance with the 
mandatory requirements, as specified in section 83; 

(zl) "prescribed" means prescribed by rules by the Central Government or a 
State Government, as the case may be; 

(zm) "priority of lien" means the ranking of liens in the order in which they are 
perfected or recorded in the book of registry maintained at every port or place of 
registry; 

(zn) "reciprocating country" means any cowttry, as may on the basis of reciprocity, 
specified by notification by the Central Government to be a reciprocating cowttry for 
the purposes of this Act; 

(zo) "recognised organisation" means any organisation recognised and 
authorised by the Central Government to perform and execute the functions involved 
in survey, classification or certification of vessels; 

(z;p) "salvage" means an act of the salvor in retrieving or saving any property or 
life in danger due to wreck or accident and includes all expenses incurred by the salvor 
in the performance of salvage services; 

(zq) "salvor" means any person who conducts salvage operations; 

(zr) "service provider" includes any person, who in the capacity of owner or 
operator of an inland vessel used or plying in inland waters, providing services to any 
service user for the purposes of transportation, storage or accommodation; 

(zs) "service user" includes any person who as a passenger or owner of cargo or 
freight forwarder, uses the services of any inland vessel in the inland waters for 
transportation, storage or accommodation purposes; 

(zt) "special category vessel" means a mechanically propelled inland vessel that 
is identified under this Act as special by considering its use, purpose, function or 
utility or the means of propulsion including the fuelling system or source of power for 
propulsion, such as liquefied natural gas, electrical propulsion, the design, dimensions 
of construction or areas of operation or such other criteria or standards; 

(zu) "vessel" includes every description of water craft used or capable of being 
used in inland waters, including any ship, boat, sailing vessel, tug, barge or other 
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description of vessel including non-displacement craft, amphibious craft, wing-in-
ground craft. ferry, roll on-roll-off vessel, container vessel, tanker vessel, gas carrier or 
floating unit or dumb vessel used for transportation, storage or accommodation within 
or through inland waters; 

(zv) "wreck" means a state of any vessel, or goods or a part or property of such 
vessel or carried on the vessel,-

( i) which have been cast into or have fallen into the inland waters and then 
sunk and remain under water or remains floating on the surface; or 

(ii) which have sunk in the inland waters, but are attached to a floating 
object in order that they may be found again; or 

(iii) which are intentionally thrown away or abandoned without hope or 
intention of recovery; or 

(iv) which by its presence in inland waters, is a hazard or causes impediment 
to navigation, or adversely affects safety of life or causes pollution. 

CHAPIER.ll 

Dllcr.ARAnON OF INLAND WATER AREA INTO ZoNES 

4. (J) The State Government may, for the purposes of this Act, declare by notification 
any inland water area to be a "Zone" depending on the maximum significant wave height 
criteria specified in sub-section (2). 

(2) For the purposes of sub-section (1), the State Government may classify the maximum 
significant wave height criteria into the following Zones, namely:-

(!) Zone 1 refers to the area (other than Zone 2 or Zone 3) where the maximum 
significant wave height does not exceed 2.0 metres; 

(iz) Zone 2 refers to the area (other than Zone 3) where the maximum significant 
wave height does not exceed 1.2 metres; and 

(iiz) Zone 3 refers to the area where the maximum significant wave height does 
not exceed 0.6 metres. 

CHAPIER.m 
ADMINISTRATIVE PROVISIONS 

5. (1) The Central Government may, by general or special order, direct that any power, 
authority or jurisdiction exercisable by it under, or in relation to any such provision of this 
Act, or the rules made thereunder, or as may be specified in the order allocating the duties, 
shall, subject to such conditions and restrictions as may be so specified, also be exercisable 
by the competent authority or by such other officer as may be specified in that order. 

(2) On and from the date of issue of notifications or rules made by the Central Government 
under the provisions of this Act, the provisions shall,-

(a) uniformly apply in whole or in any part of India, as may be specified 
therein; and 

(b) prevail over such notifications or rules, as the case may be, issued or made 
by the State Governments. 

(3) The State Governments may, by notification, appoint one or more designated 
authorities within their respective jurisdiction for the purposes of exercising or discharging 
the powers, authority or duties conferred, by or under this Act and the rules made thereunder. 

(4) Notwithstanding anything contained in sub-section (1) and section 6, the existing 
administrative authorities constituted under State Governments or Union territory 
Administrations may continue to be the designated authorities for the purposes of 
sub-section (3). 
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(5) The State Government may, for the purposes of implementing the various provisions 
of this Act and the rules made thereunder, by general or special order, direct that any power 
or authority conferred under this Act, subject to such conditions and restrictions as it may 
think fit, be exercised or discharged by the respective designated authorities or any officer or 
any other organisation or body. 

( 6) Save as otherwise provided in this Act, the State Government shall have the power 
to make rules and shall exercise the powers conferred on it, as provided by or under this Act. 

(7) Notwithstanding anything to the contrary in this Act, for the purposes of 
administration of the non-mechanically propelled inland vessels, as specified in 
Chapter XVD, the Central Government shall have no powers of administration and shall only 
provide assistance to the respective State Government, on receipt of official request from 
such State Government. 

6. The Inland Watetways Authority of India, constituted under section 3 of the Inland Competent 
Watetways Authority of India Act, 1985 shall be the competent authority for the purpose of authority. 
exercising or discharging the powers, authority or duties conferred, by or under this Act. 

CHAPI'ERN 

SURVEY OF INLAND VESSELS 

7. (1) For the purposes of this Chapter,-

( a) the classification of mechanically propelled vessels; 

(b) the criteria for such classification; and 

(c) the standards of design, construction, fitness and crew accommodation of 
such vessels, 

shall be such, as may be prescribed by the Central Government. 

(2) The State Government shall classify and categorise mechanically propelled inland 
vessels on the basis of criteria and standards referred to in sub-section (1). 

Power to 
classify and 
categorise for 
purpose of 
survey. 

Construction, 
alteration or 
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of 

8. (1) No person shall construct any mechanically propelled inland vessel, or alter or 
modify any mechanically propelled inland vessel so as to affect its strength, stability or 
safety, except with prior approval of the designated authority, in such manner as may be 
prescribed by the Central Government. mechanically 

(2) The list of alterations or modifications referred to in sub-section (1), which would ki'!.~n:!sel. 
affect the strength, stability or safety of any mechanically propelled inland vessel, and the 
criteria therefor, shall be such as may be specified by the Central Government, by notification. 

9. ( l)The standard for type and periodicity of surveys for every mechanically propelled 
inland vessel shall be such as may be prescribed by the Central Government. 

(2) The owner, operator, master or construction yard or any other applicant, as the case 
may be, shall submit a request for survey in such form and content as may be prescribed by 
the Central Government. 

Survey of 
vessels. 

10. (1) For the purposes of this Act, the State Government may, by notification, appoint Appointment 
officers or persons as surveyors of inland vessels and such surveyors shall be deemed to be and 
public servants within the meaning of section 21 of the Indian Penal Code. qualifications of surveyors. 

(2) The minimum criteria and qualifications for the appointment of surveyors, which 
the State Governments shall adopt in the appointment of surveyors, shall be such as may be 
prescribed by the Central Government. 

11. (1) On receipt of the application from the owner or master or construction yard for Powers of 
conducting survey, in such form and within such time as may be prescribed by the Central surveyors. 
Government, the surveyor may board or enter and inspect a mechanically propelled inland 
vessel: 
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Provided that the surveyor shall not unnecessarily hinder the loading or unloading of 
cargo or; embarking or dis-embarking of passengers of the mechanically propelled inland 
vessel, or unnecessarily detain or delay her from proceeding on any voyage. 

(2) The owner, operator, master and crew of the mechanically propelled inland vessel 
shall render the surveyor, all reasonable facilities for conducting survey, and all information 
with respect to such mechanically propelled inland vessel, and her machinery or any part 
thereof, and all equipment and articles on board, as he may require for the purposes of a 
survey. 

12. (J) On completion of survey of a mechanically propelled inland vessel, the surveyor 
shall forthwith issue the applicant, a declaration of survey, valid for such period and in such 
form, as may be prescribed by the Central Government. 

(2) The State Government shall, if satisfied that all the provisions of this Act have been 
complied with in respect of a declaration submitted under sub-section (J), and on receipt of 
payment of fee, as may be prescribed by the State Government, issue a certificate of survey 
to the applicant. 

(3) A certificate of survey granted under this section shall be in such form as may be 
prescribed by the Central Government, and shall contain a statement to the effect that all the 
provisions of this Act with respect to the survey of the mechanically propelled inland vessel 
and the declaration of surveyor have been complied with, and shall set forth such particulars 
or such other terms and conditions, as may be prescribed by the Central Government. 

( 4) The State Government may, by notification in the Official Gazette, delegate all or 
any of the functions assigned to it by the Central Government under this section: 

Provided that no delegation shall be made to authorise the grant of a certificate of 
survey by the surveyor, who made the declaration of survey under sub-section {1). 

13. (1) On receipt of application and the fee from the owner or operator of any 
mechanically propelled inland vessel, the surveyor who conducted the survey, may grant a 
provisional certificate of survey extending the validity of the prevailing certificate of survey 
by endorsement, in such form and for such period, as may be prescribed by the Central 
Government. 

(2) Any mechanically propelled inland vessel, which has been issued with a provisional 
certificate of survey or endorsement under sub-section (1), may proceed on voyage or use in 
service, temporarily, pending the issue of the certificate of survey, in such manner and 
subject to the conditions as may be prescribed by the State Government. 

14. {1) No mechanically propelled inland vessel shall be used nor proceed on voyage, 
without a valid certificate of survey that shall provide or indicate among others, the Zone 
intended for operation or applicable voyage or service of such vessel. 

(2) The certificate of survey shall have effect throughout India, unless otherwise 
specified therein and subject to such other conditions as may be specified by the competent 
authority. 

(3) The certificate of survey shall be valid for such period as may be specified by 
notification by the Central Government and shall not be in force-

(a) after the expiration of the period specified in the certificate of survey; or 

(b) after notice has been issued to cancel or suspend such certificate. 

(4) Nothing in this section shall prevent the State Government from excluding a 
mechanically propelled inland vessel from the requirement under sub-section (J), on an 
application made by the owner or master of the vessel for permission to proceed on a 
voyage; during the interval between the date on which the certificate of survey expires and 
the earliest possible date of renewal. 
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(5) After cessation of a certificate of survey, a valid certificate of survey shall be 
obtained only after a fresh survey of the mechanically propelled inland vessel has been 
conducted by any surveyor appointed under this Act. 

15. (1) The State Government may suspend or cancel a certificate of survey, if it has Suspension 
reason to believe that- and 

cancellation 
(a) the declaration of the surveyor of the sufficiency and good condition of the of certificate 

hull, engines or other machinery or of any of the equipment of the mechanically of survey. 
propelled vessel has been fraudulently or erroneously made; or 

(b) the certificate has otherwise been granted upon false or erroneous 
information; or 

(c) since the making of the declaration, the hull, engine or other machinery, or 
any of the equipment of the mechanically propelled vessel have sustained any material 
damage, or have otherwise become insufficient. 

(2) The State Government shall issue the notice of suspension of certificate of survey 
to the owner, operator, master or construction yard by stating the errors to be rectified and 
conditions that have to be complied with by the owner, operator, master or construction yard 
within three months from the date of issuance of such notice, in such manner as may be 
prescribed by that Government. 

(3) In the event of non-compliance of the notice of suspension by the owner, operator, 
master or construction yard within the period specified therein, the State Government shall 
record such non-compliance and shall issue the notice of cancellation of certificate of survey, 
which shall come into force with immediate effect. 

16. (1) The owner or master shall deliver the certificate of survey, which has expired or Delivery of 
has been suspended or cancelled, to such officer as the State Government may, by notification expired, 
in the Official Gazette, appoint in this behalf. :::;: or 

(2) The State Government shall record the details of the cancelled certificate in the 
book of registry maintained by the Registrar of Inland Vessels. 

CHAPIERV 
REGISTRATION 

17. (1) Any mechanically propelled inland vessel, which is wholly owned by-

( a) a citizen of India; or 

(b) a co-operative society registered or deemed to be registered under the 
Co-operative Societies Act, 1912; or 

(c) a body established under any Act relating to co-operative societies for the 
time being in force in any State; or 

(d) a company registered under the Companies Act, 2013; or 

(e) a partnership firm registered under the Limited Liability Partnership 
Act, 2008; or 

(f) any other body including a partnership frrm, trust or societies established by 
or under any Central or State enactment and which has its principal place of business 
in India; 

(g) any legal business combination, otherwise allowed under the existing 
commercial law for the time being in force in India, within the permissible foreign direct 
investment limits in the sector and having its principal place of business in India, 

shall be registered under the provisions of this Act. 

certificate of 
survey. 

Registration. 
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26. (1) If the certificate of registration issued under this Chapter is lost or destroyed, 
the registered owner shall apply for a duplicate certificate to the Registrar of Inland Vessels, 
who has issued such certificate of registration, in such form and manner as may be prescribed 
by the State Government. 

(2) The Registrar of Inland Vessels shall, on receipt of application under sub-section (J) 
and such fees or additional fees, as may be prescribed by the State Government, issue the 
duplicate certificate of registration. 

27. (J) The Registrar of Inland Vessels may, pending issuance of the certificate of 
registration, upon an application and on payment of fee, by the applicant, issue a provisional 
certificate of registration valid for such period as may be prescribed under sub-section (2). 

(2) The application, fee and the issuance of provisional certificate of registration 
referred to in sub-section (1) shall be in such form, rate and manner, as may be prescribed by 
the Central Government. 

(3) During the period of validity of the provisional certificate of registration, the owner, 
operator, master or construction yard shall implement and comply with all necessary steps to 
be taken to have the vessel registered under this Chapter. 

28. (J) The owner, operator or master of any mechanically propelled inland vessel, 
shall make an application, in such form, manner and within such period as may be prescribed 
by the State Government, to effect any alteration or modification affecting the strength, 
stability or safety of such mechanically propelled inland vessel along with the respective 
certificate of survey, in which such alteration or modification have been approved, to the 
respective Registrar of Inland Vessels, who has issued the certificate of registration. 

(2) The Registrar of Inland Vessels shall, on receipt of application and the certificate of 
survey and on receipt of such fee, as may be prescribed by the State Government, either 
cause the alteration or modification to be registered and entered in the certificate of registration, 
or direct that the vessel be registered anew: 

Provided that, where the Registrar of Inland Vessels, directs that the vessel be registered 
anew, he shall grant a provisional certificate for a specific period describing the vessel as 
altered or endorse on the existing certificate about the particulars of the alteration. 

(3) Any mechanically propelled inland vessel found plying without complying with 
sub-section (J) or sub-section (2) shall be detained by such authority or officer as the State 
Government may, by general or special order, appoint in this behalf. 

29. (1) If the owner of a mechanically propelled inland vessel ceases to reside or carry 
on business at the registered address recorded in the certificate of registration of the vessel, 
such person shall comply with the procedures prescribed under sub-section (2) by the 
Central Government. 

(2) For the purposes of sub-section (J), the procedures to be complied with by the 
owner of any mechanically propelled inland vessel, who ceases to be the owner or applies for 
the requirement of transfer of registry or any such circumstances leading to change of the 
registered address, shall be such as may be prescribed by the Central Government. 

30. No mechanically propelled inland vessel registered with the registering authority 
of a State Government under this Chapter, shall be transferred to a person residing in any 
country other than India, without the prior approval of the Registrar of Inland Vessels, who 
has originally granted the certificate of registration and such a transfer shall be validated 
only if made in compliance with such procedures as may be prescribed by the Central 
Government. 

31. (1) The Registrar of Inland Vessels may at any time, require any mechanically 
propelled inland vessel within the local limits of his jurisdiction to be inspected by such 
authority as the State Government may, by general or special order, appoint in this behalf. 
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(2) As a result of such inspection, if the Registrar of Inland Vessels has reason to 
believe that after the granting of the certificate of registration, the mechanically propelled 
inland vessel became unfit to ply in inland waters, order suspension of the certificate of 
registration of the said vessel for such period as he may deem fit. 

(3) The Registrar of Inland Vessels shall, before suspending a certificate of registration, 
provide to the owner, operator or master an opportunity of being heard, and record the 
reasons for such suspension. 

( 4) The Registrar of Inland Vessels who suspends the certificate of registration under 
sub-section (2), shall issue a notice of suspension to the registered owner stating the reasons 
for suspension and the conditions to be complied within such period, as may be prescribed 
by the State Government, for withdrawal of such order of suspension. 

(5) Where the registration of a mechanically propelled inland vessel is suspended 
under sub-section (2) by any Registrar of Inland Vessels, other than the Registrar of Inland 
Vessels who has originally issued the certificate of registration, the former shall intimate the 
latter, regarding such order of suspension or withdrawal of such order of suspension; and 
the latter shall enter such order in the book of registry in which the registration of the vessel 
is originally recorded. 

( 6) The Registrar of Inland Vessels suspending the certificate of registration, shall 
confiscate such certificate and return the certificate to the owner or master only upon withdrawal 
of the order of suspension. 

32. (1) If any mechanically propelled inland vessel registered under this Act is declared 
missing, destroyed, lost, abandoned or has been rendered permanently unfit for service or 
destined for scrapping or dismantling or sold abroad; the owner of the vessel shall, within 
such time as may be prescribed by the Central Government, report the fact to the Registrar of 
Inland Vessels of the place where the vessel is registered and shall also forward to that 
authority, along with the report, the certificate of registration of the vessel and thereupon 
such Registrar of Inland Vessels shall have the certificate of registration cancelled. 

(2) Any Registrar of Inland Vessels may at any time require that any mechanically 
propelled inland vessel within the local limits of his jurisdiction may be inspected by such 
designated authority as the State Government may, by general or special order, appoint in 
this behalf and, if as a result of such inspection, such Registrar of Inland Vessels is satisfied 
that the vessel is in such a condition that it is not fit to ply in any inland water, the Registrar 
of Inland Vessels may, after giving the owner of the vessel an opportunity of being heard, 
cancel the registration of the vessel and require the owner thereof to surrender forthwith to 
him, the certificate of registration in respect of that vessel, if it has not already been so 
surrendered. 

33. (J) A registered mechanically propelled inland vessel or a share therein may be 
mortgaged as a security for a loan or other valuable consideration, and the instrument 
creating the security shall be in such form, as may be prescribed by the Central Government, 
and on the production of such instrument, the Registrar of Inland Vessels who granted the 
certificate of registration shall record it in the book of registry. 

(2) The manner and the conditions, subject to which a mechanically propelled inland 
vessel or a share therein may be mortgaged, shall be such as may be prescribed by the 
Central Government 

CHAPIERVI 
MANNING, QUALIFICATION, TRAINING, EXAMINATION AND CERTIFICATION 

Cancellation 
of 
registration. 
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therein. 

34. (J) The standards for qualification, training, training institutes, examination and Training and 
grant of certificate of competency for the purposes of this Chapter shall be such as may be minimum age 

for 
prescribed by the Central Government. employment. 
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(2) No person under the age of eighteen years shall be employed on a mechanically 
propelled inland vessel registered under this Act. 

35. The minimum manning scale applicable to different class or category of mechanically 
propelled inland vessels, categorised under this Act or such other laws for the time being in 
force in India, shall be such as may be prescribed by the Central Govenunent. 

36. (J) The State Govenunent may appoint examiners, in accordance with the criteria 
and qualifications, as may be prescribed by the Central Govenunent, for the purpose of 
examining the qualifications of persons desirous of obtaining certificates under this Chapter 
to the effect that they are competent to undertake the responsibilities of and act as, masters, 
or as engineers or engine-drivers, or as such other persons, as the case may be, on the 
mechanically propelled inland vessels. 

(2) The examiners shall evaluate the persons who have undergone the training required 
for qualifying as masters, or as engineers or engine-drivers, or as such other persons, as the 
case may be, and shall report the list of successful candidates who possess the required 
qualifications to the Central Government or such other officer appointed or authorised by 
notification by the State Government. 

37. (1) The State Government may evaluate the report provided by the examiners, and 
upon confirmation as to the correctness of such report; shall grant to every candidate; who 
is reported by the examiners to possess the required qualifications, with the certificate of 
competency, certifying that the candidate specified in the report is competent to serve, in 
such capacity as may be specified therein, on any class or category or whole of the 
mechanically propelled inland vessel as specified in the certificate. 

(2) The State Govenunent shall require for further examination or a re-examination of all 
or any of the candidates, if it is found that the report submitted by examiners is defective, or 
there exists reason to believe that such a report has been unduly made. 

(3) The certificate of competency shall be in such form and manner as may be prescribed 
by the Central Government. 

Certificate of 38. (J) The State Govenunent may, on an application, without examination, grant a 
service. certificate of service to any person who has served as a master, or as an engineer, of a vessel 

of the Coast Guard, Indian Navy or regular Army for such period as may be prescribed in this 
behalf by the Central Govenunent, to the effect that he is competent to act, as a first-class 
master, second-class master or serang, or as an engineer, first-class engine-driver or 
second-class engine-driver or in such capacity as may be specified therein, as the case may 
be, on board the mechanically propelled inland vessel. 

(2) For the purposes of granting of certificate of service under sub-section (1), the 
State Govenunent shall verify the certificate, certifying the competence of the applicant as 
issued by the Coast Guard, Indian Navy or regular Army, as submitted to it by such applicant 
along with his application. 

(3) Notwithstanding anything contained herein, the State Government may by recording 
reasons thereof, refuse granting of certificate of service under sub-section (1). 

( 4) A certificate of service so granted under sub-section {1), shall be in such form and 
manner; and shall be subject to such conditions, as may be prescribed by the Central 
Govenunent, and shall have the same effect as a certificate of competency granted under 
section37. 

Effect of 39. Subject to the provisions of this Act and such conditions as may be prescribed by 
certificate of the Central Government, a certificate of competency or certificate of service shall be valid 
competency throughout India. 
or certificate 
of service. 
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40. (1) If the holder of any certificate issued under this Chapter is fmmd to have acted Suspension 
in contravention to the provisions of this Act or the rules made thereunder; the said certificate and 

cancellation 
shall be liable to be suspended or cancelled. of certificate. 

(2) The State Government or any officer appointed or authorised under this Chapter 
shall issue notice to the holder of certificate and shall provide him an opportunity of being 
heard before suspension or cancellation of certificates issued under this Chapter. 

(3) Notwithstanding anything contained in sub-section (2), the State Government or 
any officer appointed or authorised under this Chapter, may suspend or cancel the certificate 
of competency or the certificate of service granted under this Chapter by recording reasons 
thereof. 

( 4) If a certificate issued under the provisions of this Chapter is suspended or cancelled, 
the holder of such certificate shall deliver it to the State Government or such officer, appointed 
or authorised by that Government by notification in Official Gazette under this Chapter. 

41. (J) The State Government shall maintain registers in electronic format to record, the Registry of 
details and data of the certificate, and the respective certificates, issued under this Chapter certificate 
in such form and manner as may be prescribed by it. ~~~~~ and 

(2) The State Government shall report and update the Central Government with the registry. 
information on data and details of certificates issued, granted, cancelled or suspended or 
such other remarks, made by the respective authority in regular intervals, as may be prescribed 
by the Central Government 

(3) The Central Government shall update the central data base with the reports and 
information received from all the State Governments under this Chapter in electronic format. 

CHAI'IER VII 
SPECIAL CATEGORY VFSSELS 

42. (1) For the purposes of this Chapter, the Central Government may, by rules to be 
made in this behalf, specify the criteria and standards to identify any class or category of 
mechanically propelled inland vessels as special category vessels based on their design, 
construction, use, purpose, area of plying, source of energy or fuelling, or any other criteria 
or standards. 

(2) The requirements of construction, design, survey, registration, manning, 
qualification, competency, or the requirements in addition to those contained elsewhere in 
this Act shall be such, as may be prescribed by the Central Government. 

(3) The State Governments shall identify the mechanically propelled inland vessels as 
special category vessels based on the criteria and standards prescribed by the Central 
Government under sub-section (J). 

43. (J) The State Government shall appoint or authorise such number of officers for 
the purpose of performing duties and implementing the provisions of this Chapter. 

(2) On an application made by owner, operator or master of any mechanically propelled 
inland vessel in such form as may be prescribed by the State Government, any officer 
appointed or authorised under sub-section (J), on being satisfied that such vessel complies 
with the provisions of this Act and falls under the special category vessels as identified in 
this Chapter, and subject to such other conditions including validity as may be prescribed by 
the State Government, may grant a certificate of fitness, in such form and manner as may be 
prescribed by that Government. 

(3) The officer appointed or authorised under sub-section (J) may, for reasons to be 
recorded in writing, refuse to grant the certificate of fitness in respect of an application made 
under sub-section (2). 

Special 
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44. (1) The safety features, gears and such other measures by which any mechanically 
propelled inland vessel, identified as special category vessel under this Chapter, shall comply 
with and be equipped in accordance with the categorisation of such vessel, shall be such as 
may be prescribed by the State Government 

(2) The maximum carrying capacity of the vessel identified as special category vessel 
by specifying the safety loadline or the limits of loadline to keep them afloat, or such other 
criteria and conditions, other than those mentioned elsewhere in this Act for the safe voyage 
of such inland vessel, shall be such as may be prescribed by the State Government. 

45. (1) The surveyor may, other than for the purpose of survey, at any reasonable time, 
go on board any special category vessel, and inspect the respective vessel including the 
hull, equipment and machinery or any part or properties of such vessel 

(2) The owner, operator, agent, master and any such person in-charge of the special 
category vessel, shall make available all necessary facilities to the surveyor for inspection 
and survey, and all such information regarding the vessel and her machinery and equipment, 
or any part thereof, respectively, as the surveyor or such other officer may reasonably 
require. 

46. (1) If any special category vessel does not comply with the provisions of this Act 
or the rules made thereunder, the State Government may issue notice to the owner or operator 
or master or any person in-charge of such vessel, for rectifying the non-compliance within 
such time as may be specified therein 

(2) In case of continuance of non-compliance by the owner or operator or master or 
any person in-charge of the special category vessel even after receipt of the notice issued 
under sub-section (1), the State Government may, after providing an opportunity of being 
heard and for reasons to be recorded in writing, suspend or cancel the certificate of fitness 
issued to such vessel under this Chapter. 

(3) If the certificate of fitness of a special category vessel has been suspended or 
cancelled under sub-section (2), then such vessel shall cease to operate till the suspension 
is revoked, or in the event of cancellation, shall cease to operate till a new certificate of 
fitness is granted. 

CHAPI'ER VIII 
NAVIGATION SAFETY AND SIGNALS 

47. (1) The specifications and requirements of signals and equipment based on 
classification and categorisation of mechanically propelled vessels, to be complied with by 
such vessels shall be such as may be prescribed by the Central Government. 

(2) The fog and distress signals to be carried and used, the steering and sailing rules 
to be complied with and the different protocols for exhibition and display of different standards 
of lights, shapes and signals, by any mechanically propelled vessel plying in inland waters 
shall be such, as may be prescribed by the Central Government. 

(3) The owner or master of every mechanically propelled vessel, while in the inland 
water limit, shall comply with the rules made under sub-sections (1) and (2), and shall not 
carry or exhibit any lights or shapes or use any fog or distress signals, other than that 
required to be exhibited under this Chapter or the rules made thereunder. 

48. (1) Every mechanically propelled vessel shall adopt necessary measures to prevent 
collision and to ensure safe navigation through inland waters. 

(2) If any damage to person or property arises in the inland water limit due to 
non-observance of any of the rules made under this Chapter by any mechanically propelled 
vessel, the damage shall be deemed to have been occasioned by the wilful default of the 
person in-charge of such vessel at that time, unless it is shown to the satisfaction of the 
court that the circumstances of the case demanded deviance from the applicable rules. 
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49. The master of a mechanically propelled vessel, while in the inland water limit, on Distress signal. 
fmding or encountering a dangerous derelict or any other hazard to navigation in the inland 
waterways, shall immediately send a signal to indicate the danger or distress, or any such 
information to other mechanically propelled vessels in the vicinity and to the concerned 
State Government: 

Provided that no fees or charges shall be levied on any mechanically propelled vessel, 
in using any device for communicating any information under this section. 

50. (J) The master of any mechanically propelled vessel, while in the inland water limit, 
who has received any signal of distress from any vessel or aircraft within the inland water 
limit, shall proceed immediately to the assistance of the persons in distress by acknowledging 
the receipt of such signal to the vessel in distress. 

(2) Notwithstanding anything contained in sub-section (J), the master of a mechanically 
propelled vessel shall be released from the obligation to render assistance as provided in the 
said sub-section, if he is unable to do so, or in the special circumstances of the case, 
considers it unreasonable to act as provided in the said sub-section, or if the requirement for 
assistance is being complied with by other vessels, or the assistance is no longer required. 

(3) The master of any mechanically propelled vessel, while in the inland water limit, 
shall render assistance to every person found in danger of being lost in the inland waters. 

(4) The master of any mechanically propelled inland vessel may abstain from complying 
with sub-section (3), if in his judgment, he is unable to or, in the special circumstances of the 
case, such assistance may not be rendered without serious danger to his vessel, or to the 
persons on board and, in such event shall inform the respective authorities regarding his 
inability of such non-compliance. 

Assistance to 
vessels in 
distress and 
persons in 
distress. 

51. (1) The Central Government shall, by rules made in this behalf, specify the class or Life saving, 
category of mechanically propelled inland vessels to be equipped with navigation aids, life fire safety and 
saving appliances, fire detection and extinguishing appliances and communication appliances. communication 

appliances. 
(2) The owner, operator or master of all mechanically propelled inland vessels shall 

comply with the requirements of navigation aids, life saving appliances, ftre detection and 
extinguishing appliances and communication appliances as specifted in sub-section (1). 

(3) The State Government may appoint or authorise such officers as surveyors to 
inspect and ensure that the mechanically propelled inland vessels comply with the applicable 
requirements specifted in sub-section (J). 

( 4) If the surveyor, on inspection, fmds that the mechanically propelled inland vessel 
is not so provided with life saving and ftre appliances in conformity with the provisions of 
this Act and the rules made thereunder, he shall issue a notice to the master or owner or 
operator in writing pointing out the deftciency, and unless the master or owner or operator 
complies with the said notice and report such compliance to the surveyor, the said vessel 
shall not proceed to conduct any voyage. 

CHAPTER IX 
PREVENTION OF POILlmON CAUSED BY INLAND VESSEL 

52. ( J) The Central Government shall, by notiftcation, designate the list of chemicals, 
any ingredients or substance carried as bunker or as cargo, or any substance in any form 
discharged from any mechanically propelled inland vessel, as pollutants. 

(2) The owner or master of any mechanically propelled inland vessel shall discharge or 
dispose of the sewage and garbage in accordance with such standards and manner as may 
be prescribed by the Central Government 

(3) No mechanically propelled inland vessel shall cause pollution by discharging or 
dumping of pollutants designated under sub-section (1): 

Chemicals, 
etc., to be 
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Provided that nothing in this sub-section shall apply to the discharge dump or emission 
of such oil or oily mixture, hazardous chemical or obnoxious substance or any other pollutant, 
as the case may be, from a mechanically propelled inland vessel for the purpose of securing 
the safety of any mechanically propelled inland vessel, preventing damage to another 
mechanically propelled inland vessel, cargo or saving of life at inland waters. 

53. (J) The Central Government shall, by rules made in this behalf, specify the standards 
of construction and equipment of the mechanically propelled inland vessels to ensure 
compliance with the requirements of this Chapter. 

(2) The State Government shall appoint or authorise such officers to ensure 
construction, installation and maintenance of equipment of all mechanically propelled inland 
vessels and issue certificate of prevention of pollution, in compliance with the provisions of 
this Chapter. 

(3) Every mechanically propelled inland vessel, which has been constructed and 
equipped in compliance with this Chapter shall be issued with a certificate of prevention of 
pollution in such form, validity and content as may be prescribed by the Central Government 

( 4) Every mechanically propelled inland vessel shall carry on board a valid certificate 
of prevention of pollution and shall furnish the same on demand by concerned officers 
appointed or authorised under this Chapter. 

54. (1) The Central Government shall, by rules made in this behalf, specify the conditions 
for construction, use and maintenance of reception facilities for the containment of pollution 
and removal of pollutants arising from spillage or discharge arising from mechanically propelled 
inland vessels at all cargo terminals or passenger terminals. 

(2) The owner or operator of all cargo terminals or passenger terminals shall provide 
reception facilities to discharge oil, oily mixture, hazardous chemicals, sewage or obnoxious 
substances at such cargo or passenger terminal, as the case may be, in compliance of 
sub-section (1). 

(3) The owner or operator of all cargo terminals or passenger t.enninals, providing reception 
facilities shall receive charges, at such rates as may be prescribed by the State Government. 

( 4) For the purposes of minimising the pollution already caused, or for preventing the 
imminent threat of pollution, the Central Government or such other officer appointed by the 
State Government may, by order in writing, direct the owner or operator of cargo or passenger 
terminal to provide or arrange for the provision of such pollution containment equipment 
and pollutant removing materials, at such cargo and passenger terminal, as may be specified 
in such order. 

(5) The owner or operator of the passenger or cargo terminal shall submit a report of 
compliance to the Central Government or such other officer appointed under sub-section ( 4), 
in such form as may be prescribed by the State Government. 

( 6) The owner, operator or master of any mechanically propelled vessel used or plying 
within inland waters, shall discharge the pollutants at the port reception facilities in such 
manner as may be prescribed by the State Government 

55. (1) The State Government may appoint or authorise such officers as surveyors to 
inspect any cargo or passenger terminal lying within its respective jurisdiction. 

(2) The surveyor authorised under sub-section (J) may, at any reasonable time, enter 
and inspect any cargo or passenger terminal to-

(a) ensure that the provisions of this Chapter are complied with; 

(b) verify whether such cargo or passenger terminal is equipped for pollution 
containment and removal, in conformity with the order of the State Government or any 
of the rules made under this Chapter; and 

(c) satisfy himself of the adequacy of the measures taken to prevent pollution. 
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(3) If the surveyor, on inspection, finds that the cargo or passenger terminal is not 
provided with the required pollution containment equipment and pollutant removing materials, 
he shall give a notice in writing pointing out the deficiencies and the recommended remedial 
measures to rectify such deficiency, that is identified during the inspection, to the owner or 
operator of such cargo or passenger terminal, as the case may be. 

( 4) No owner or operator of such cargo or passenger terminal, as the case may be, 
served with the notice under sub-section (3), shall proceed with any work at such cargo or 
passenger terminal, until he obtains a certificate signed by the surveyor to the effect that the 
cargo or passenger terminal, is properly provided with the required pollution containment 
equipment and pollutant removing materials in conformity with the rules made under this 
Chapter. 

56. (1) The State Government shall direct any designated authority or such other Investigation 
authorised officer appointed under Chapter x:m to conduct investigation into incidents of into incidents 
pollution. of pollution. 

(2) The State Government shall update the Central Government with such information 
or report of the court, if so directed by such court concerned, on incidents of pollution that 
occurs within its jurisdiction. 

CHAPIERX 
WRECK AND SALVAGE 

57. The owner, operator, master or person in-charge of a vessel plying in inland waters Prohibition 
shall not intentionally abandon, desert, dump, throw overboard or jettison the vessel or against 
property or parts or cargo, so as to cause wreck. intentionally 

causing wreck. 
58. (1) The State Government may, by notification, appoint or authorise any officer to Receivers of 

act as receiver of wreck within the respective jurisdiction. wreck. 

(2) The owner, operator, master or person in-charge of vessel, property or cargo, which 
is wrecked, stranded or in distress or who has found any vessel, property or cargo wrecked, 
stranded or in distress in the inland waters, shall immediately inform, by all means of 
communication to the receiver of wreck in whose jurisdiction the vessel, property or cargo is 
found to be wrecked, stranded or in distress. 

(3) The owner of the wreck. whose property or cargo, is wrecked or stranded or is in 
distress in the inland waters shall inform the receiver of wreck in writing of the finding thereof 
and of the marks by which such wreck can be distinguished, and in cases, where the wreck 
is in possession of any person other than the owner, operator, master or person in-charge of 
vessel, property or cargo, such person shall deliver such wreck to the receiver of wreck. 

Explanation.-For the purposes of this Chapter, the word "person" shall have the 
meaning assigned to it in clause ( 42) of section 3 of the General Clauses Act, 1897. 

59. For the purposes of this Chapter, the-

(a) powers and functions of the receiver of wreck; 

(b) responsibilities and obligations of the owner, operator, master or person 
in-charge of vessel, property or cargo with respect to the wreck; 

(c) measures adopted for the removal of obstruction to navigation; 

(d) disposal of wreck, including its sale and proceeds of unsold property; 

(e) measures to be adopted for protection of wreck, fouling of government 
moorings; 

(/)rights and duties of salvors and performance of salvage operations or resolution 
of disputes pertaining to amount payable to salvors; and 

(g) such other matter, which the Central Government may deem necessary for the 
efficient administration and removal of wrecks, 

shall be such as may be prescribed by the Central Government. 
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CHAPTER. XI 

LIABn.ITY AND LIMITATION OF LIABll.ITY 

60. (J) The owner, operator, master, a member of crew or an insurer shall be liable for the 
offences and contraventions of the provisions of this Act or the rules made thereunder. 

(2) Where any person is beneficially interested otherwise than by way of mortgage or 
in the share in any mechanically propelled inland vessel registered in the name of some other 
person as owner, the person so interested, and the registered owner, shall be liable to all the 
pecuniary penalties imposed by this or any other Act on the owners of mechanically propelled 
inland vessels or shares therein. 

61. (1) Whenever by the fault of two or more mechanically propelled inland vessels, 
damage or loss is caused to one or more of them or to the cargo of one or more of them or to 
any property on board one or more of them, the liability to make good the damage or loss 
shall be in proportion to the degree in which each of such vessel was at fault: 

Provided that-

(a) if, having regard to all the circumstances of the case, it is not possible to 
establish different degrees of fault, the liability shall be apportioned equally; 

(b) nothing in this section shall operate so as to render any vessel liable for any 
loss or damage to which such vessel has not contributed; 

(c) nothing in this section shall affect the liability of any person under any 
contract, or shall be construed as imposing any liability upon any person from which 
he is exempted by any contract or by the provisions of any law for the time being in 
force, or as affecting the right of any person to limit his liability in the manner provided 
by such law. 

(2) For the purposes of this Chapter, reference to damage or loss caused by the fault of 
a mechanically propelled inland vessel shall be construed as including reference to any 
salvage or other expenses, consequent upon that fault, recoverable under the provisions of 
any law for the time being in force by way of damages. 

(3) The person who has suffered damage or injured or his representative may apply to 
any court having appropriate jurisdiction on the claim, for the detention or attachment of the 
vessel. 

62. (J) Where, loss of life or personal injuries is suffered, damage to property or 
pollution is caused by any person on any mechanically propelled inland vessel or any other 
vessel, owing to the fault of that vessel and of any other vessel or vessels, the liability of the 
owners of such vessels concerned shall be joint and several. 

(2) No liability for any claim other than loss of life, personal injury or pollution, shall 
attach to the owner, operator, master, or a member of crew or insurer under this Chapter, if he 
proves that the cause for claim-

( a) was a result of an act of war, hostility, civil war, insurrection or a natural 
phenomenon of an exceptional, inevitable and irresistible character; or 

(b) was wholly caused by an act or omission with intent to cause such damage 
by any other person; or 

(c) was wholly caused by the negligence or other wrongful act of a State 
Government or other authority responsible for the maintenance of lights or other 
navigational aids in exercise of its functions in that behalf. 

63. The State Government may appoint or authorise any officer under this Chapter, for 
the purpose of detaining any mechanically propelled inland vessel in connection with a 
claim, or an offence under this Chapter, and the procedure thereof shall be such as may be 
prescribed by that Government. 
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64. (1) The owner, operator, master or any person in-charge of a vessel or member of Limitation of 
liability. crew of any mechanically propelled vessel may limit the extent of his liability for-

(a) claims in respect of loss of life or personal injury, or loss of, or damage to, 
property including damage to jetties, wharfs, harbour basins and waterways and aids 
to navigation. occurring on board or in direct connection with the operation of such 
vessels or with salvage operations, and consequential loss resulting therefrom; 

(b) claims arising out of loss resulting from delay in the carriage of cargo and 
passengers or their luggage by inland waters; 

(c) claims arising out of other loss resulting from infringement of rights other 
than contractual rights, occurring in direct connection with the operation of such 
vessel or salvage operations; 

(d) claims in respect of the raising, removal, destruction or rendering harmless of 
a vessel or the cargo which is sunk, wrecked, stranded or abandoned; 

(e) claims of a person, other than the person liable, in respect of measures taken 
by such person in order to avert or minimise loss and for further loss caused by such 
measure; 

(f) claims for the loss of life or personal injury to passengers of such vessel 
brought by or on behalf of any person-

(i) under the contract of passenger carriage; or 

(it) who, with the consent of the carrier, is accompanying a vessel for live 
animals which are covered by a contract for the carriage of goods, carried in 
such vessel. 

(2) Notwithstanding anything contained in this section, no person shall be entitled to 
limit his liability for-

(a) claims for salvage; or 

(b) claims stipulated as exempted from the application of limitation of liability 
under any other law for the time being in force in India. 

(3) Notwithstanding anything contained in this section, the act of invoking limitation 
of liability shall not be construed as constituting an admission of liability by any person who 
takes the defence. 

( 4) For the purposes of this Chapter, the liability of the owner or operator of a 
mechanically propelled inland vessel shall include the liability in an action brought against 
such vessels. 

(5) The limits ofliability and the criteria in determining compensation for any claim as 
provided under sub-section ( 1) shall be such as may be prescribed by the Central Government. 

(6) The person entitled to limit liability under sub-section (1) may apply to the High 
Court of respective jurisdiction for constituting a limitation fund for the consolidated rate as 
provided for under this Chapter. 

(7) Where a vessel or other property is detained in connection with a claim, covered 
under this Chapter, the High Court may order release of such vessel or other property, upon 
an application made by the person, who is entitled to limit their liability and by-

( a) ensuring that such person, who is entitled to constitute the limitation fund 
has submitted his availability in person to the jurisdiction of the High Court; or 

(b) depositing sufficient fund or fmancial guarantee as determined by the High 
Court as security; or 

(c) constituting the limitation fund, 

as the case may be. 
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(2) The owner, operator or master of a mechanically propelled inland vessel, shall give 
information of any wreck, abandonment, damage, casualty, accident, explosion or loss 
occurred to or on board such a vessel while in the inland waters, to the officer in-charge of 
the nearest police station and to the designated authority appointed under sub-section (1), 
in such form and manner as may be prescribed by the State Government. 

(3) The designated authority shall at once report the contents of the information 
referred to in sub-section (2) to the District Magistrate. 

( 4) The officer in-charge of the police station shall, on receipt of information referred 
to in sub-section (2), investigate into the matter and submit a report to the jurisdictional 
Judicial Magistrate in accordance with the provisions of Chapter XII of the Code of 
Crimina1Procedure,1973. 2 of 1974. 

(5) The Judicial Magistrate may, on receiving the report referred to in sub-section ( 4), 
take action as he may deem fit in accordance with the provisions of Chapter XVI. 

75. (1) The designated authority may, in pursuance of the information referred to in 
sub-section (2) of section 74, conduct a preliminary enquiry and submit a report thereof to 
the District Magistrate, who shall transmit the same to the concerned State Government. 

(2) The State Government may, on receipt of the report referred to in sub-section (1 ), if 
deemed necessary, direct the District Magistrate to submit an additional report to it and send 
a copy thereof to the Judicial Magistrate of the first class referred to in sub-section (4) of 
section 7 4 through the jurisdictional police. 

(3) The powers of the District Magistrate referred to in sub-section (2) and the 
procedures to be followed by him in holding the inquiry for submission of additional report 
shall be such as may be prescribed by the State Government. 

76. {1) For the purposes of this Chapter, the State Government may appoint and 
maintain a list of assessors, which may be revised from time to time. 

(2) The State Government shall, by rules made in this behalf, specify the qualifications, 
criteria and consideration, fees or charges for the assessors, who are conversant with the 
maritime affairs and have experience in the merchant service or in the navigation of the 
mechanically propelled inland vessels and willing to act as an assessor. 

(3) The District Magistrate may, for the purposes of assisting in the inquiry under this 
Chapter, appoint any number of assessors, from the list of assessors provided to him by the 
State Government. 

(4) In every inquiry, other than the one specified in sub-section (3), the District Magistrate 
may, if he thinks fit, appoint an assessor, for the purposes of such inquiry, any person. 

(5) Every person appointed as an assessor under this section shall assist the District 
Magistrate in the inquiry and deliver his opinion as may be sought for, which shall be 
recorded in the proceedings. 

77. {1) The District Magistrate shall, in the case of every inquiry under this Chapter, 
make a full report of the conclusions at which he has arrived, together with the evidence 
recorded and the written opinion of any assessor. 

(2) The State Government shall, on receipt of the report referred to in sub-section ( 1) 
from the District Magistrate, cause it to be published by notification in its Official Gazette. 

78. {1) The District Magistrate may, after inquiry, recommend in his report for 
cancellation or suspension or confiscation of a certificate of competency or a certificate of 
service granted to a master, crew or engineer by the State Government under Chapter VI, if 
such District Magistrate finds that-

(a) the accident or casualty, including loss, stranding or abandonment of, or 
damage to, any mechanically propelled inland vessel, or loss of life, has been caused 
by the wrongful act or default of such master or engineer; 
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(b) such master or engineer is incompetent or has been guilty of any gross act of 
drunkenness, tyranny or other misconduct, or in a case of collision, has failed to 
render such assistance or give such information or notice as may be required under 
this Act 

(2) At the conclusion of the inquiry, or as soon thereafter as possible, the District 
Magistrate shall state in open sitting, the decision arrived at by him with respect to the 
cancellation or suspension or confiscation of any certificate of competency or a certificate of 
service and, if suspension is ordered, the period for which the certificate is suspended. 

(3) Without prejudice to the provisions of this section, the District Magistrate may 
also make such order and require such security in respect of the costs of the matter as he may 
deem fit and necessary in the circumstances of the case. 

79. (1) The State Government, in whose jurisdiction the certificate of competency or a 
certificate of service was granted under Chapter VI, may cancel or suspend any such certificate 
or, in the event of the vessel being found in the jurisdiction of another State Government, 
such State Government may confiscate the certificate, if,-

(a) on any inquiry made under this Chapter, the District Magistrate reports for 
cancellation or suspension or confiscation of that certificate under section 78; or 

(b) the holder of such certificate is proved to have been convicted of any 
non-bailable offence; or 

(c) the holder of such certificate is proved to have deserted his vessel or has 
absented himself without leave and without sufficient reason, from his vessel or from 
his duty; or 

(d) in the case of a person holding any designation as provided by the certificate 
of competency or certificate of service, is or has become, in the opinion of the State 
Government, unfit to act in such designation, as the case may be. 

(2) Every person whose certificate of competency or a certificate of service is suspended 
or cancelled under this Chapter shall deliver it to such person as the State Government, 
which suspended or cancelled it, may direct. 

(3) If any State Government cancels, suspends or confiscates the certificate of 
competency or a certificate of service granted under Chapter VI, the proceedings and the fact 
of confiscation and recommendation for suspension or cancellation, shall be reported to the 
State Government which has originally issued, granted or endorsed such certificates. 

(4) The State Government may, at any time, revoke any order of suspension or 
cancellation or confiscation which it may have made under this Chapter, or grant a certificate 
anew, for reasons to be recorded in writing, to any person whose certificate it has so cancelled 
and such certificate granted anew, shall have the same effect as a certificate of competency 
granted under this Act after examination. 

OIAPIERXIV 

REGULATION OF TRADE PRACfiCES 
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80. The Central Government may, prescribe the minimum standards, terms and Powers of 
conditions to protect the interests of service providers and service users and to ensure Central 
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81. The Central Government shall, by notification, declare the list of dangerous goods 
that may be carried subject to such conditions, as may be prescribed by it, and prohibited 
goods that are prohibited from being carried on any class or category of mechanically 
propelled inland vessels, while plying in the inland waters. 

82. (J) No vessel registered in any country other than India shall be permitted to be 
used or employed for the purposes of, carriage of goods, transportation of passengers, 
storage units, accommodation, floating units or for such other purposes within the inland 
waters, unless such vessel has secured prior permission from the Central Government for its 
use or employment for such purposes and subject to such terms and conditions as may be 
prescribed by the Central Government: 

Provided that, where the Central Government has entered or in the event of that 
Government entering into bilateral or multilateral treaties pertaining to the inland navigation, 
whereby the permission is provided to the vessels belonging to foreign countries to ply 
within inland waters of India, the Central Government or the State Government, as the case 
may be, shall impose or apply such vessels belonging to the foreign countries, with the same 
conditions to the service providers in India. 

(2) For the purposes of sub-section (1), any certificate granted by any other foreign 
country in accordance with the provisions of any law for the time being in force in that 
country corresponding to the provisions as provided in Chapters N, V and VI under this Act 
may, on payment of such fees as may be prescribed by the Central Government, for the grant 
of a similar certificate or licence under this Act, be endorsed by-

( a) any State Government in India; or 

(b) with the general or special sanction and subject to such other terms and 
conditions of such State Government, by any authority competent to grant a similar 
certificate under this Act. 

(3) Upon endorsement of any such certificate as provided in sub-section (2), it shall 
have effect for such period and to such extent as may be prescribed by the Central Government 
and shall be treated as if it had been granted under this Act. 

CHAPIERXV 
Plr.oTAGE, VESSEL DETENTION AND DEVELOPMENT FUND 

83. (J) The Central Government may, by notification, specify the requirement of pilotage 
in whole or part of inland waterways declared as national waterways. 

(2) The State Government may, by notification, specify the requirement of pilotage in 
whole or part or any stretch of designated inland waterways or such passages that lie within 
the respective territory of such State Governments and in respect of which the Central 
Government has not specified under sub-section (1). 

84. Subject to the provisions of section 83, every master of any mechanically propelled 
inland vessel, who possesses a master's certificate granted under this Act and in force, shall, 
in ports to which section 31 of the Indian Ports Act, 1908 has been extended. be deemed, for 
the purposes of that section, to be the pilot of the mechanically propelled inland vessel of 
which he is in-charge. 

85. (1) The State Government or any officer authorised under this Act may, detain, 
forfeit or remove from the inland waters, any mechanically propelled inland vessel, which is 
required to be registered under the provisions of this Act, if found-

( a) plying or being used in inland waters without a valid certificate of registration; 

(b) plying without a valid certificate of survey; 

(c) plying with passengers beyond the permitted carrying capacity; 
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(d) to have not affixed the registration number assigned to such vessels as 
provided under this Act; 

(e) not complying with the manning requirements under Chapter VI; 

(j) not complying with the provisions of Chapter VIII; 

(g) to act in contravention to the provisions of Chapter X; 

(h) not in compliance with the provisions of Chapter XII; 

(i) to carry dangerous goods or prohibited goods in contravention to the 
provisions of section 81 or the rules made thereunder. 

(2) The owner, operator or any such person recognised as responsible for the vessel 
under detention, shall pay the respective and applicable fees and charges for the safe custody 
and maintenance of the detained or forfeited vessel, which shall be pre-condition for release 
of the vessel and which if unpaid, shall create a lien over such vessel to comply with the 
provisions of this Act. 

(3) Upon compliance with the provisions of this Act and the rules made thereunder, 
and after rectifying the mistakes that lead to detention, the State Government shall, without 
any unreasonable delay, release the vessel and her custody to the owner, operator or any 
such person recognised as responsible for the vessel under this Act. 

(4) Unless specifically provided elsewhere in this Act, the procedures for detention, 
formality, fees and conditions to be followed and observed by the concerned officer or 
authority or court, appointed or authorised or constituted under this Act, for the purpose of 
detaining a vessel, shall be such as may be prescribed by the State Government. 

(5) An officer so authorised to enter any vessel may, for the purpose of enforcing the 
order of detention or forfeiture, call to his aid, any police officer or any other person authorised 
under this Act or such other laws in force in India. 

86. (1) There shall be a Fund constituted by the State Government to be called the 
Development Fund, to be utilised for-

(a) meeting emergency preparedness; 

(b) meeting containment of pollution caused by discharge of oil, mixtures, 
obnoxious substances, chemicals and other noxious and harmful substances, to 
preserve and protect inland waters; 

(c) supporting, part or whole of expenses of owners or economically backward 
sector involved in activities of trade and living depending solely on inland waters; 

(d) removal of unidentified wreck or obstruction affecting and impeding 
navigation; and 

(e) boosting up development works of inland water navigation with respect to 
safety and convenience of conveyance. 

(2) For the purposes of constitution of the Development Fund under sub-section (J), 
endeavour shall be made to design schemes of contribution from-

( a) the State Government; 

(b) stake holders; 

(c) the amount collected from sale of wreck or cargo or remains thereof after 
deducting the expenses incurred; 

(d) excess fund out of judicial sale of vessels or any property or cargo after 
meeting the expenses incurred or set-off against the court to meet damages or 
functioning of the court or administrative machinery; and 

Constitution 
of 
Development 
Fund. 
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(e) part or proportionate disbursement of fees collected by the respective State 
Government as provided in this Chapter. 

CHAPIERXVI 
DFfENCES AND PENAIIIES 

Offences and 87. (1) Whoever, contravenes any of the provisions of this Act, shall be punishable 
penalties. with penalty as mentioned in the third column of the Table provided in sub-section (2). 

(2) The classification of offences for contravention of the provisions of this Act and 
the corresponding penalties therefor shall be as provided in the following Table, namely:-

Section 

(1) 

8 

14(1) 

18(1) 

19(1) 

24(3) 

Zl 

Offence 

(2) 

Any owner, operator or 
construction yard, found guilty of 
construction, alteration or 
modification of mechanically 
propelled inland vessel in 
contravention of section 8. 

Owner, operator or master of any 
mechanically propelled inland 
vessel, using such vessel, without 
a valid certificate of survey has 
acted in contravention of 
sub-section (J) of section 14. 

Owner, operator or master of any 
mechanically propelled inland 
vessel proceeding on any voyage 
or use a mechanically propelled 
inland vessel required to be 
registered, for any service, without 
a valid certificate of registration 
and in contravention of 
sub-section (J) of section 18. 

Owner or master who does not 
carry a valid certificate of 
registration or not making the 
same available for inspection, 
has acted in contravention of 
sub-section (J) of section 19. 

Owner not displaying the official 
number on the conspicuous part 
of a vessel has acted in 
contravention of sub-section (3) 
of section 24. 

Owner, operator or any person 
responsible for the opemtion of 
the vessel, has acted in 
contravention of section 27. 

Penalty 

(3) 

Fine which may extend to ten 
thousand rupees for every 
non-compliance found. 

Fine which may extend to ten 
thousand rupees for the first 
offence and twenty-five 
thousand rupees for 
subsequent offences. 

Fine which may extend to ten 
thousand rupees for the first 
offence and fifty thousand 
rupees for subsequent 
offences. 

Fine which may extend to ten 
thousand rupees for every 
non-compliance found. 

Fine which may extend to ten 
thousand rupees. 

Fine which may extend to ten 
thousand rupees for the first 
offence and twenty-five 
thousand rupees for 
subsequent offences. 
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(1) (2) (3) 

28(2) 

32(1) 

34(2) 

35 

Owner, operator or master of any 
mechanically propelled inland 
vessel not registering the details 
of alterations that are mandated 
to be registered as specified in 
sub-section (2) of section 28. 

Owner or operator of any 
mechanically propelled inland 
vessel, who does not comply with 
the requirements or has acted in 
contravention of section 29. 

Owner of any mechanically 
propelled inland vessel, has acted 
in contravention of section 30. 

Owner of any mechanically 
propelled inland vessel, has acted 
in contravention of sub-section 
(J) of section 32. 

Owner or operator on whose 
vessel, persons under the age of 
eighteen years are employed, 
has acted in contravention of 
sub-section (2) of section 34. 

Owner or operator of any 
mechanically propelled inland 
vessel without complying with the 
specified minimum manning scale 
has acted in contravention to 
section35. 

40 (1) and The holders of certificate of 
(4) competency, has acted in 

contravention to the provisions of 
this Act or not surrendered the 
suspended, cancelled or varied 
certificate issued under 
non-submission of suspended or 
cancelled certificates. 

44 Owner or operator or any person 
responsible for the operation of 
special category vessel, which 
does not comply with the 
provisions of Chapter VII. 
Owner, operator or master of any 
mechanically propelled vessel 
registered, recognised or 
identified under this Act, for not 
equipping the vessels or 
exhibiting the lights and signals 
specified under Chapter vm. 

Fine which may extend to ten 
thousand rupees for the first 
offence and twenty-five 
thousand rupees for 
subsequent offences. 

Fine which may extend to five 
hundred rupees for every day 
of non-compliance. 

Fine which may extend to ten 
thousand rupees per day or 
imprisonment which may 
extend to one year, or with 
both. 

Fine which may extend to five 
thousand rupees for every day 
of non-compliance. 

Fine which may extend to five 
thousand rupees for every day 
of non-compliance or 
imprisonment not exceeding six 
months, or with both. 

Fine which may extend to ten 
thousand rupees for the first 
offence and twenty-five 
thousand rupees for 
subsequent offences. 

Fine up to five thousand rupees 
per day or imprisonment 
extending up to six months, or 
with both. 

Fine which may extend to ten 
thousand rupees for every day 
of non-compliance or 
imprisonment extending up to 
six months, or with both. 
Fine which may extend to ten 
thousand rupees for the first 
offence and twenty-five 
thousand rupees for 
subsequent offences. 
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(1) (2) (3) 

48 

49and 
50(1) 

51 (2) 

52(2)and 
(3) 

53(4) 

54(2)and 
(5) 

55(4) 

58(2) 

Owner, operator or master not 
ensuring safe navigation 
or causing damage due to 
non-observance of regulations. 

Owner, operator or master of any 
mechanically propelled vessel 
plying in inland waters abstaining 
from proceeding to render 
assistance after answering to the 
distress signal. 

The owner, operator or master of 
any mechanically propelled inland 
vessel proceeding to conduct any 
voyage without complying with 
the requirements of navigation 
aids, life-saving appliances, f"rre 
detection and extinguishing 
appliances and communication 
appliances as specified under 
sub-section (2) of section 51. 

The owner, operator or master of 
any mechanically propelled vessel 
causing pollution by discharging 
or dumping of pollutants in inland 
waters. 

The owner, operator or master of 
any mechanically propelled 
vessel, who are required under this 
Act to possess a valid prevention 
of pollution certificate, plying or 
using the vessel without the said 
valid certificate. 

The owner or operator of any 
reception facility who does not 
comply with the standards and 
obligations stipulated. 

The owner or operator of the 
terminal who operates without 
complying with the notice issued 
under sub-section ( 4) of 
section 55. 

Any owner, operator or any 
person who intentionally cause 
wreck within inland waters. 

Any person who is guilty of 
offence committed by 
contravention of sub-section (2) 
of section 58. 

Fine which may extend to 
twenty-five thousand rupees. 

Fine which may extend to ten 
thousand rupees. 

Fine which may extend up to 
fifty thousand rupees. 

Fine which may extend to fifty 
thousand rupees. 

Fine which may extend to 
twenty-five thousand rupees. 

Fine which may extend to fifty 
thousand rupees. 

Fine which may extend to ten 
thousand rupees per day of 
non-compliance beyond 
period of notice. 

Fine amounting to fifty 
thousand rupees and 
imprisonment which may 
extend to three years. 

Fine which may extend to ten 
thousand rupees. 
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(1) (2) (3) 

74(2) 

79(2) 

82 

83 

102 

Any owner or master plying any 
mechanically propelled inland 
vessel without a valid insurance 
as provided under section 66. 

The owner, operator or master of 
any mechanically propelled inland 
vessel not complying with 
sub-section (2) of section 74. 

Any person who holds a 
certificate issued under Chapter VI 
and fails to surrender suspended 
or cancelled certificates. 

Any person, in the capacity of a 
service provider or a service user, 
who acts in contravention of 
section 80. 

Master or operator of any foreign 
vessels acting in contravention of 
sub-section (1) of section 82. 

Owner, operator or master of 
mechanically propelled inland 
vessel, who does not comply with 
the requirement of pilotage in 
contravention of section 83. 

Any person employed on inland 
vessel for neglect or refusal to join 
or desertion of vessel in violation 
of his obligation as provided 
under section 97. 

Any person found guilty of 
causing obstruction or has acted 
in contravention of section 102. 

Fine which may extend to ten 
thousand rupees and 
detention of the vessel till 
certificate of insurance is 
procured. 

Fine which may extend to ten 
thousand rupees. 

Fine which may extend to ten 
thousand rupees for every day 
of non-submission. 

Fine which may extend to fifty 
thousand rupees. 

Fine which may extend to fifty 
thousand rupees or 
imprisonment which may 
extend to one year, or with 
both. 

Fine which may extend to fifty 
thousand rupees or 
imprisonment which may 
extend to three years, or with 
both. 

Forfeiture of a sum not 
exceeding two days' pay, 
and in addition for every 
twenty-four hours of absence, 
either a sum not exceeding six 
days' pay or any expenses 
properly incurred in hiring a 
substitute, from his wages and 
also to imprisonment which 
may extend to two months. 

Fine which may extend to fifty 
thousand rupees or 
imprisonment which may 
extend to three years, or with 
both. 

(3) Any person who acts in contravention of the provisions of this Act or the rules 
made thereunder, but for which an offence is not specifically provided in this Act, shall be 
punishable with fine not exceeding three lakh rupees or with imprisonment up to a term which 
may extend to three years, or with both. 

( 4) Where the owner or master of any mechanically propelled inland vessel is convicted 
of an offence under this Act or any rule made thereunder, committed on board, or in relation 

71153



Standards of 
construction 
and safety. 

Power of State 
Government 
to make rules 
to regulate 
non-
mechanically 
propelled 
inland vessels. 

34 THE GAZETTE OF INDIAEX'IRAORDINARY [PARr IT-

(2) The certificate of enrolment shall be issued, in such form and manner as may be 
prescribed by the respective State Government, and details to be specified in such certificate 
shall include-

(a) name, permanent address as given in the Unique Identification Document 
issued by Unique Identification Authority of India. electoral identification document 
or such other document of the owner, as may be prescribed by the State Government; 

(b) details such as year of construction, laying of keel or such other information; 

(c) details of design, if identified or categorised under this Chapter; 

(d) details of officer issuing or granting the certificate; and 

(e) number given to the vessels enrolled by the issuing authority. 

(3) The authorised department in every State shall issue a number to the 
non-mechanically propelled inland vessel enrolled within the respective jurisdiction, which 
shall be unique for the purpose of identification of enrolment with the authorised department 
of the respective State. 

(4) The number so issued under sub-section (3) shall be exhibited on a conspicuous 
part of the non-mechanically propelled inland vessel in such form and manner as may be 
prescribed by the respective State Government. 

94. (1) The basic minimum standards that may be reasonably observed during the 
construction of any non-mechanically propelled inland vessel, shall be such as may be 
prescribed by the State Government. 

(2) Notwithstanding anything contained in sub-section (1), the State Government 
shall specify, the standards of construction, which any class or category of non-mechanically 
propelled inland vessel shall comply with, in such manner as may be prescribed by it: 

Provided that the standards prescribed by the State Government shall be in harmony 
with the traditional knowledge and practices passed on as customary or ancestral means that 
are applied by skilled and talented persons involved in the designing and construction of 
non-mechanically propelled inland vessel. 

(3) The State Government may specify the minimum safety gears and equipment by 
notification in the Official Gazette with which the non-mechanically propelled inland vessel 
shall be equipped with for the purpose of ensuring safety of such vessels. 

( 4) The State Government may provide for standards of overhauling, modifying, altering 
or refitting the non-mechanically propelled inland vessel for the purpose of ensuring safe 
navigation. 

(5) The non-mechanically propelled inland vessels enrolled under this Act, shall comply 
with the safety standards as stipulated under this Chapter or the rules made in this regard. 

(6) For the purposes of ensuring safe navigation of non-mechanically propelled inland 
vessels, the State Government may, by notification, specify the routes, areas or stretch of 
inland waters that are prohibited from being used or subject to such terms and conditions, 
for the navigation of non-mechanically propelled inland vessel. 

95. (1) The State Government may, by rules made in this behalf, specify the measures 
to regulate non-mechanically propelled inland vessels. 

(2) For the purposes of sub-section (1), the State Government may make rules for the 
following, namely:-

( a) for prevention and minimising pollution caused by the non-mechanically 
propelled inland vessels; 

(b) for removal of obstructions to safe navigation; 
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(c) measures that may be adopted to avert accidents and casualty; and 

(d) any other measure which the State Government may deem fit in implementing 
the provisions of this Chapter. 

96. (1) Every State Government shall, by notification, constitute a welfare fund at Constitution 
district level, for allocation of such fund to assist the non-mechanically propelled inland of welfare 
vessels enrolled under this Chapter. fund. 

(2) Any officer appointed or authorised under this Chapter to be in-charge of the fund 
for the non-mechanically propelled inland vessel shall, with the previous approval in writing 
of the respective State Government or such other authority appointed for the said purpose, 
utilise the fund to-

(a) create awareness and conduct knowledge dissemination sessions for 
educating the owner, operator and service user on improvements required for safe 
navigation; 

and 

(b) provide equipment and devices of safety and navigation at a subsidised rate; 

(c) provide support or relief during casualties, accidents or such emergencies; 

(d) for such other purposes as it may deem fit. 

CHAPIERXVIII 
MISCELLANEOUS 

97. No person employed or engaged in any capacity on board a mechanically propelled Desertion and 
vessel shall- absence 

(a) neglect or refuse, without reasonable cause, to join his mechanically propelled 
vessel or to proceed on any voyage in his vessel; 

(b) cause to be absent from his vessel or from his duty at any time without leave 
and without sufficient cause; 

(c) desert from his mechanically propelled vessel; 

(d) fail to act or behave with discipline befitting his duty and mandate. 

98. (1) The Central Government may make rules for-

without leave. 

General 
powers of 

(a) implementation of standards for the use of special category of vessels within Central 
inland waterways; Government 

to make rules. 
(b) providing the requirements and standards of-

(i) river information services; 

(ii) vessel traffic and transport management, safety and information 
services; 

(iiO vessel tracing and tracking information; 

(iv) to tackle calamities and furtherance of emergency preparedness; 

(v) to quarantine the vessels and to adopt such other measures to 
effectively control any epidemic or disease of contagious nature; 

(c) enforcing standards to avoid and tackle pollution arising in inland waterways; 

(d) exemption, inclusion or extension of the application of any or all the provisions 
of this Act to any vessel registered, recognised or identified and intended to ply, or 
plying in the inland waters; 
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106. ( 1) For the purposes of effective implementation of the provisions of this Act, the 
Central Government shall, subject to the condition of previous publication, make rules for 
carrying out the provisions of this Act 

(2) In particular and without prejudice to the generality of the foregoing power, such 
rules may provide for all or any of the following matters, namely:-

( a) the centralised record to be maintained in e-portal, for recording the data and 
details of vessel, vessel registration, crew, manning, certificates issued, reception 
facilities and such other data to be recorded under clause (/) of section 3; 

(b) the requirements for compliance to be specified in a cover note for the purpose 
of issuance of certificate of insurance under clause (g) of section 3; 

(c) the procedure to be laid down and rates to be specified so as to calculate the 
rate of extent of liability within which the owner or such other persons entitled under 
this Act, may limit the liability or be permitted to limit or cap the liability arising out of 
claims under clause (t) of section 3; 

(d) the standard and number of persons required for safe manning and navigation 
of vessels under clause (z) of section 3; 

(e) the classification, criteria for such classification and standards of design, 
construction, fitness and crew accommodation to classify or categorise any mechanically 
propelled inland vessel under sub-section {1) of section 7; 

(f) the manner of carrying out construction and any alteration or modification of 
mechanically propelled inland vessels with the prior approval of design from the 
designated authority under section 8; 

(g) the standards for type and periodicity of surveys for all mechanically 
propelled inland vessels, which are newly constructed and already in service under 
sub-section (J) and the form and content of request for survey to be submitted by the 
applicant under sub-section (2) of section 9; 

(h) the minimum criteria and qualifications for the appointment of surveyors, 
which the State Governments shall adopt in the appointment of surveyors under 
section 10; 

(z) the form of application for conducting survey to be submitted by owners, 
masters or construction yard under sub-section {1) of section 11; 

(J) the form and contents of the declaration of survey of a mechanically propelled 
inland vessel and the time period for which such certificate shall be valid, under 
sub-section {1) of section 12; 

(k) the form of the certificate of survey including any particulars or terms and 
conditions under sub-section (3) of section 12; 

(f) the form of provisional certificate of survey and the period of validity provided 
under sub-section (1) of section 13; 

(m) the terms and conditions to be complied with for permitting any mechanically 
propelled vessels registered under such laws of countries other than India; 
which shall only be permitted to ply within the inland waters under clause (c) of 
sub-section (2) of section 18; 

(n) the form, contents or particulars of the book of registry as provided under 
sub-section (1) of section 21; 

( o) the form and manner for maintenance of central data base for inland vessels 
by the officers appointed by the Central Government under section 22; 
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(p) the functions to be performed by the officers appointed by the Central 
Government under section 22; 

( q) the form and manner of making application for registration of a mechanically 
propelled inland vessel and the particulars along with which such application is to be 
made under sub-section (I) of section 23; 

(r) the list of documents to be submitted or adduced by the applicants for 
registration under sub-section (2) of section 23; 

(s) the form and content of certificate of registration under sub-section (2) of 
section 24; 

(t) the form of application, fee and the manner of issuance of provisional certificate 
of registration under sub-section (2) of section 27; 

(u) the procedures to be complied with by the owner of any mechanically 
propelled inland vessel who ceases to be the owner or applies for the requirement of 
transfer of registry or any such circumstances leading to change of the registered 
address under sub-section (2) of section 29; 

(v) the procedures for validating the transfer of mechanically propelled inland 
vessel from India to outside India under section 30; 

(w) the time within which the owner of the mechanically propelled inland vessel 
shall report to the Registrar of Inland Vessels of the place where such vessel is registered, 
if that vessel is declared missing, destroyed, lost, abandoned or has been rendered 
permanently unfit for service or destined for scrapping or dismantling or sold abroad; 

(x) the form of instrument creating the security for a mortgage for a loan or other 
valuable consideration under sub-section (J) of section 33; 

(y) the manner and conditions governing mortgage and its procedures under 
sub-section (2) of section 33; 

(z) the standards for qualification, training, training institute, examination and 
grant of competency certificates under sub-section (1) of section 34; 

(za) the minimum manning scale applicable to different class or category of 
mechanically propelled inland vessels, categorised under this Act or such other laws 
for the time being in force in India, under section 35; 

(zb) the criteria and qualifications for appointment of examiners under 
sub-section (J) of section 36; 

(zc) the form, contents and particulars of certificate of competency specified 
under sub-section (3) of section 37; 

(zd) the period of validity of certificate of service issued under sub-section ( J) of 
section 38; 

(ze) the form of certificate of service and the conditions subject to which such 
certificate is issued under sub-section (4) of section 38; 

(7/) the conditions subject to which the certificate of competency shall be valid 
throughout India under section 39; 

(zg) the intervals and manner in which the State Government shall report and 
update the Central Government with the information on data and details of certificates 
issued, granted, cancelled or suspended or such other remarks, made by the respective 
authority under sub-section (2) of section 41; 

(zh) the criteria and standards to identify any class or category of mechanically 
propelled inland vessels as special category vessels based on their design, construction, 
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use, purpose, area of plying, source of energy or fuelling or any other criteria under 
sub-section {1) of section 42; 

(zi) the requirements of construction, design, survey, registration, manning, 
qualification, competency, or the requirements in addition to those contained elsewhere 
in this Act under sub-section (2) of section 42; 

(ZJ) the specifications and requirements of signals and equipment based on 
classification and categorisation of mechanically propelled vessels, to be complied 
with by such vessels under sub-section (1) of section 47; 

(zk) the fog and distress signals to be carried and used, the steering and sailing 
rules to be complied with and the different protocols for exhibition and display of 
different standards of lights, shapes and signals, by any mechanically propelled vessel 
plying in inland waters under sub-section (2) of section 47; 

(zl) the class or category of mechanically propelled inland vessels to be equipped 
with navigation aids, life saving appliances, fire detection and extinguishing appliances 
and communication appliances under sub-section (J) of section 51; 

(zm) the standards to be followed by the owner or master of any mechanically 
propelled inland vessel and the manner for discharge or dispose of sewage and garbage 
under sub-section (2) of section 52; 

(zn) the standards of construction and equipment of the mechanically propelled 
inland vessels to ensure compliance with the requirements of the provisions of 
Chapter IX under sub-section (1) of section 53; 

(zo) the form, validity and content of prevention of pollution certificate under 
sub-section (3) of section 53; 

(zp) the conditions for construction, use and maintenance of reception facilities 
for the containment of pollution and removal of pollutants arising from spillage or 
discharge arising from mechanically propelled inland vessels at all cargo terminals or 
passenger terminals under sub-section (1) of section 54; 

(zq) the purposes for Chapter X as specified in clauses (a) to (g) of section 59; 

(zr) the limits of liability and the criteria in determining compensation for any 
claim specified in sub-section (5) of section 64; 

(zs) the form, content, and the conditions subject to which a certificate of insurance 
is issued by the insurer to the insured under clause (c) of sub-section (1) of section 68; 

(zt) the terms and conditions to be incorporated in the contract of insurance 
entered between insurer and insured to cover the risks, as provided in section 66, 
under sub-section (2) of section 68; 

(zu) the terms, conditions and procedures to be complied with by insurers and 
insured including those specified in clauses (a) to (h) therein, under section 73; 

(zv) minimum standards, terms and conditions to protect the interests and to 
ensure safety of service providers and service users under section 80; 

(zw) the conditions for canying the list of dangerous goods under section 81; 

(zx) the terms and conditions subject to which permission of the Central 
Government is granted for use or employment of a vessel, registered in any country 
other than India, for the purposes of, carriage of goods, transportation of passengers, 
storage units, accommodation, floating units or for such other purposes within the 
inland waters under sub-section (J) of section 82; 

(zy) the fees for grant of a certificate or licence under this Act similar to any 
certificate granted by any other foreign country in accordance with the provisions of 
any law for the time being in force in that country under sub-section (2) of section 82; 
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असाधारण  
EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  
PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 
PUBLISHED BY AUTHORITY 

 पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजध सचूना 

नई दिल्ली, 31 दिसम्बर, 2021 

 का.आ. 5481(अ).—केन्‍द रीर् सरकार ने भारत सरकार के तत् कालीन पर्ाावरण और वन मंत्रालर् क  अजधसूचना 
सं. का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 द्वारा कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से तीन स  
दकलोमीआर के जवजनर्िाष् आ ्‍ र्ास के भीतर टोआस के जवजनमााण के जलए उपिाम जमटी ी के उत् खनन को प्रजतबंजधत करने के जलए 
और भवन जनमााण सामग्री के जवजनमााण में और संजनमााण दिर्ाकलाप में फ्लाई-राख के उपर्ोग को बढावा िेने के जलए 
जनिेि िारी दकए हैं; 

और, प्रिषूणकताा भुगतान जसद्ांत (पीपीपी) के आधार पर, ऐसा करके कोर्ला र्ा जलग् नाइट आ आधाररत ताप 
जवयुुतत संर्ंत्रस द्वारा फ्लाई-राख का 100 प्रजतित उपर्ोग सुजनजित करत े हुए और फ्लाई-राख प्रबंधन प्रणाली क  
संधारणीर्ता के जलए पूवोक् त अजधसूचना को और अजधक प्रभावकारी ंंग से कार्ााजन्‍दवत करने हतेु, कें रीर् सरकार न े
म िूिा अजधसूचना क  समीक्षा क ;  

और प्रिषूणकताा भुगतान जसद्ांत के आधार पर पर्ाावरणीर् प्रजतकर जनधााररत दकए िान ेक  आवश् र्कता ह ; 

और, जवजनमााण को बढावा िेकर तथा जनमााण कार्ा के क्षते्र में राख आधाररत उत् पािस तथा भवन जनमााण 
सामजग्रर्स के प्रर्ोग को अजनवार्ा करके उपिाम जमटी ी को संरजक्षत करने क  आवश् र्कता ह ;  

स.ं   5075] नई दिल्ली, िुिवार, दिसम् बर 31, 2021/प ष 10, 1943  
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943  

सी.जी.-डी.एल.-अ.-01012022-232336
CG-DL-E-01012022-232336
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सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 
ii. सीमेंआ जवजनमााण:  
iii. रेडी जमक् स कंि आ:  
iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:  
v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:  
vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:  
vii. बांधस का जनमााण:  
viii. जनम् न भू-क्षेत्र का भराव:  
ix. खजनि क्षेत्रस का भराव:  
x. अजधभार वाल ेडम् पस में उपर्ोग:  
xi. कृजष:  
xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:  
xiii. अन्‍द र् ििेस को राख का जनर्ाात  
xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें): 

20.  सार :  

 ब् र् रा सृजित मात्रा 
(एमआीपी) 

उपर्ोग क  गई मात्रा 
(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

 ररपोर्आिंग क  अवजध के 
ि रान राख  

   

 पुरानी राख     

 कुल   
21.  कोई अन्‍द र् सूचना :  

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 
कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-
coalash@gov.in पर भेिी िाए।  

 

22.  प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर  
 
 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 
New Delhi, the 31st December, 2021 

 S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 
Environment and Forests vide S.O.763 (E), dated the 14th September, 1999, as amended from time to time, the Central 
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 
three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 
whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 
products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 
backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 
discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 
bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 
including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 
the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 
Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14th September, 1999, by notification in 
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 
provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 
respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 
Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14th September, 
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 
force on the date of the publication of this notification, namely:-  

  
A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an 
eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 
eco-friendly purposes, namely:- 

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 
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(x) Export of ash to other countries; 

(xi) Any other eco-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 
Department of Agricultural Research and Education, Institute of Road Congress, National Council for 
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee 
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 
publish such eco-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 
power plants 

First compliance Cycle to 
meet 100 per cent utilisation 

Second compliance cycle 
onwards, to meet 100 per cent 
utilisation 

>80 per cent 3 years  3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

  

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 
category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 
during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 
of legacy ash shall be completed fully within ten years from the date of publication of this notification and 
this will be over and above the utilisation targets prescribed for ash generation through current operations of 
that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 
the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1st 2nd 3rd -10th 

Utilisation of legacy ash (in percentage 
of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 
the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 
applicable from 1st April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity 
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or 
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 
months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and 
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 
Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 
lignite based thermal power plants.  

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 
power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 
Works Departments and other Central and State Government Agencies.  
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 
of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 
applicable for the overburden generated from the date of publication of this notification and the utilisation of 
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 
Control Board, Director General of Mines Safety and Indian Bureau of Mines.  

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 
guidelines on 28th August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 
power plants and coal mines along with the guidelines to be followed for such disposal.  

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 
within one year from the date of identification of such mines. 

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with 
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 
committee shall get updated quarterly reports prepared regarding identified mines (both underground and 
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 
mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 
above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 
one year for all types of activities envisaged under this notification including putting in place time bound 
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 
Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 
provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 
Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 
environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 
Central Pollution Control Board.  

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been 
imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 
(PCC).  

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 
feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 
be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 
sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 
ash or ash products or use reduced quantity.  

E. Enforcement, Monitoring, Audit and Reporting.— 

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 
shall develop a portal for the purpose within six months of date of publication of the notification. The 
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 
provisions of this notification.  

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 
the next month on the web portal. Annual implementation report (for the period 1st April to 31st March) 
providing information about the compliance of provisions in this notification shall be submitted by the 
30th day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 
Change by 31st May.  

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or 
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 
the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of 
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 
to be nominated by the Chairman of the committee. The committee may make recommendations for effective 
and efficient implementation of the provisions of the notification. The committee shall meet at least once in 
six months and review annual implementation reports and the committee shall also hold stakeholder 
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 
Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 
based products, the State Governments or Union territory administration constitute a Committee within three 
months from the date of publication of this notification under the Chairman, State Pollution Control Board 
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 
representative from the Department which deals with the subject of concerned agency with which dispute is 
made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 
against non-compliant thermal power plants within fifteen days of receipt of audit report. 

 

[F. No. HSM-9/1/2019-HSM]  

NARESH PAL GANGWAR, Jt. Secy. 

   

Annexure 

Ash Compliance Report (for the period 1st April-31st March) to be submitted on or before 31st May. 

Sl. No. Details   
1. Name of Power Plant    
2. Name of the company    
3. District   
4. State   
5. Postal address for communication:   
6. E-mail:   
7. Power Plant installed capacity (MW):   
8. Plant Load Factor (PLF):   
9. No. of units generated (MWh):   
10. Total area under power plant (ha): 

(including area under ash ponds) 
  

11. Quantity of coal consumption during reporting period (Metric 
Tons per Annum): 

  

12 Average ash content in percentage (per cent):    
13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 
Fly ash (Metric Tons per Annum): 
Bottom ash (Metric Tons per Annum): 

  

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :   
15 Details of utilisation of current ash generated during reporting 

period 
(a) Total quantity of current ash utilised (MTPA) during 
reporting period:  
(b)  Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 
fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 
(iv) Ash and Geo-polymer based construction material: 
(v) Manufacturing of sintered or cold bonded ash 

aggregate: 
(vi) Construction of roads, road and fly over embankment:  
(vii) Construction of dams: 
(viii) Filling up of low lying area: 
(ix) Filling of mine voids: 
(x) Use in overburden dumps: 
(xi) Agriculture: 
(xii) Construction of shoreline protection structures in 

coastal districts; 
(xiii) Export of ash to other countries: 
(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA):  
(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 
(ii) Cement manufacturing: 
(iii) Ready mix concrete: 
(iv) Ash and Geo-polymer based construction material: 
(v) Manufacturing of sintered or cold bonded ash 

aggregate: 
(vi) Construction of roads, road and flyover embankment:  
(vii) Construction of dams: 
(viii) Filling up of low lying area: 
(ix) Filling of mine voids: 
(x) Use in overburden dumps: 
(xi) Agriculture: 
(xii) Construction of shoreline protection structures in 

coastal districts: 
(xiii) Export of ash to other countries: 
(xiv) Others (please specify): 

  
Total quantity of current ash unutilised (MTPA) during 
reporting period: 

16. Percentage utilisation of current ash generated during reporting 
period (per cent): 

  

17. Details of disposal of ash in ash ponds 
(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) 
as on 31st March (excluding reporting period): 
(b) Quantity of ash disposed in ash pond(s) during reporting 
period (Metric Tons):  
(c) Total quantity of water consumption for slurry discharge 
into ash ponds during reporting period (m3): 
(d) Total number of ash ponds: 

(i) Active: 
(ii) Exhausted (yet to be reclaimed): 
(iii) Reclaimed: 

  
(e) total area under ash ponds (ha):  

  

18. Individual ash pond details  
Ash pond-1,2, etc (please provide below mentioned details 
separately, if number of ash ponds is more than one) 
(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 
MMYYYY): 
(c) Date of stoppage of ash disposal in ash pond after 
completing its capacity (DD/MM/YYYY or MM/YYYY): 
(Not applicable for active ash ponds)   
(c) area (hectares): 
(d) dyke height (m):  
(d) volume (m3): 
(e) quantity of ash disposed as on 31st March (Metric Tons): 
(f) available volume in percentage (per cent) and quantity of ash 
can be further disposed (Metric Tons):  
(g) expected life of ash pond (number of years and months): 
(e) co-ordinates (Lat and Long): 
(please specify minimum 4 co-ordinates) 
(f) type of lining carried in ash pond: HDPE lining or LDPE 
lining or clay lining or No lining 
g) mode of disposal: Dry disposal or wet slurry (in case of wet 
slurry please specify whether HCSD or MCSD or LCSD)  
  
(h)  Ratio of ash: water in slurry mix (1:___ ): 
  
(i) Ash water recycling system (AWRS) installed and 
functioning: Yes or No   
  
(j) Quantity of wastewater from ash pond discharged into land 
or water body (m3): 
  
(k) Last date when the dyke stability study was conducted and 
name of the organisation who conducted the study:  
  
(l) Last date when the audit was conducted and name of the 
organisation who conducted the audit: 

19. Quantity of legacy ash utilised (MTPA): 
i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 
ii. Cement manufacturing: 

iii. Ready mix concrete: 
iv. Ash and Geo-polymer based construction material: 
v. Manufacturing of sintered or cold bonded ash 

aggregate: 
vi. Construction of roads, road and flyover embankment:  

vii. Construction of dams: 
viii. Filling up of low lying area: 

ix. Filling of mine voids: 
x. Use in overburden dumps: 

xi. Agriculture: 
xii. Construction of shoreline protection structures in 

coastal districts; 
xiii. Export of ash to other countries: 
xiv. Others (please specify): 

  

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 
(MTP) and (per cent) 

Balance quantity (MTP) 
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Current ash during 
reporting period 

      

Legacy ash       

Total       

21. Any other information: 
Soft copy of the annual compliance report, and shape files 
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in 

  

22. Signature of Authorised Signatory 
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अध
EXTRAORDINARY 

भ II—खणड 3—उ-खणड (ii)
PART II—Section 3—Sub-section (ii) 

ध  
PUBLISHED BY AUTHORITY 

ा,  औ  ा 

अध

ई दल, 30 द, 2022

.आ. 6169(अ).—ा,  औ  ा   भ   ा ()
, 1986   (5)  उ- (3)  खड (घ)  थ  ा () अध, 1986 (1986
 29) ी ध 3 ी उ-ध (1) औ उ-ध (2)  खड (v)   त    ुए भ 
, अध, भ II, खड 3 उ खड (ii) .आ. 5481(अ), ख 31 द, 2021  ए अध
 ी थ (नह इ इ श इ ख  उ  ध अध ह  ह)ै;

औ, ख  उ  ध अध  उध  ान  ध   ् ,   ्
 औ भन हध  अध  ुए ह;

औ, ख  उ  ध अध  ान  ू ा  ह उ अध 
 उध  ध  उ ह;ै

अ: अ,  न  ा () , 1986   (5)  उ- (1), (2) औ (4) 
थ  ा () अध, 1986 (1986  29) ी ध 3 ी उ-ध (1) औ उ-ध (2) 
खड (v)   त    ुए,  ख  उ ध अध  ख ध 
ह,ै अथा:-

 ख  उ  ध अध  ध –

. 5926] ई दल, क, द 30, 2022/ौष 9, 1944
No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944  
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

1. ै  , -

(i) उ ै  (4) ,     ख न अवा‍ द ए, अथा :

‘‘न, ह भ द इ अध   ी ख  अथ उ  सथ ए   ्
   थ रा‍ 60      ्   ए रा‍ अ क 
 थ अ क  अ ।

 :  अ क  अ उ   1 अै, 2022  भ ह ।’’

(ii) उ ै 5 , -

() आभ ै , "इ अध   ी ख" ब  सथ  "1 अै, 2022" उ अ औ ब
ख ए;

(ख)   , -

(i) ‘’ह ट  ौध’’  , “ उ ै (6)  थ रा‍  न ष  डा
()   ा   अ ौ ऊा भ   ऊा ” ब ‍ औ अ 
अ:सथ दए ए;

(ii) ‘’ न ष  डा () ” ब ‍ औ अ ह द ए।

(iii) "ए षा" ब  सथ  " षा" ब  ख ए।

(iv) "इ अध   ी ख" ब  सथ  "1 अै, 2022" उ अ औ ब ख ए;

()     मख उबध अ:सथ द ए, अथा :

" द ै  (6)  थरा‍ ख  असथ भड ह अभह दए ए  ख  ड  डइ 
 भ ख  ड  डइ  गह ख   ख ए ह औ   इ ःप  सथ 
उ  ह।”

(iii) उ ै (6)  सथ, उ ै ख ए, अथा:

“(6) द भ ए औ थ ह  था    0.1 ह    ()    ख 
असथ भड  ए  ख   डइ ी अ    ह।ै  न  ् ध 
ा  ए ए  न ष  डा ()  द-े  अ   थ-थ सथ
औ :  दए ए ख   ध ी ी ‍ं  अ ह  औ  दे वषा
  ए ए दक भ धा ।   थ-थ ख   डइ  उी ,
ा ष, उबध ,    ,  ी ख    , ख  ाक औ ह
ट, आद    थ-थ सथ औ :  द ए औ इ अध   ी ख 
 ह भ ख ए :

 द 31 द, 2021  ह  दए ए   ्   ए 1600     उ 
सथ     ख   डइ  औ 1600  अध सथ     ्
  ए   ख   ध  MW, ौ ख   ध  रा‍   भ
ई ै ह , े  थ स‍   थ  द   है, औ  न ष  डा
() औ ध ज ष  डा (ए)/ष   ।   ()
31 ा, 2023  :

 आ द ए था    ौ था    स      ए   ड  डइ
ी अ  ए 31 द, 2021   उ ,   न ष  डा () औ ध
ज ष  डा (ए)/ष   ()   ी ख  3 ह  भ
े  थ    ी  । था    31 ा, 2023 ,  भ   ह :
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 ह औ द  औ इ आध   ्   आ द भ ए ा ख  ड 
डइ  सथ    रा‍  ी अ ह  ए।

 ह औ द ा ख  ड  डइ ी 0.1 ह./ॉ (एडबल)  े ख 3 , 2009
 ा   ्    ह ह ।”

2. ै ख , -

(i) उ ै (1) , “300 द..  भ” ब ‍ औ आ़  सथ  “300 द..  ड  भ”
ब ‍ औ आ ़ ख ए।

(ii) उ ै (8) , उच “ैल उ  ल  अध” ब  सथ  “ न  ा भ
(डबलड)  ध  ा भ (डबलड)  रा‍  ी अ  उलख ल   
ी अ  अध धा  ह  ैल उ  ल” ब ख ए।

3. ै घ , -

(i) उ ै (2)  सथ, उ ै ख ए, अथा:

‘’(2)  त  उा  ए  था       द  ह,ै अ 
ख  उ  उ  ह  ह अन ए  थ    ह  था     
 औ द  उ ह   ह ई ख     उ   ह।ै‘’

(ii) उ-ै (2)  , ख उ-ै अ:सथ द ए, अथा:

“(3)  त  उभ अभ , द  ख आध उ  उ  उ  अन अभ 
 थ ह   ़ ुए ह,    इल  िडा  ग  अन ख आध उ  ां
   द  है  उनह    आइल  िडा  ग  अन ख आध उ 
ां    ह, , द  ख आध उ  उ ह     
 उ   ह।”

2. ह अध    ी ख  ृ ह।

[फ. . एएए - 9/1/2019- एएए]

  , अ 

 :  अध भ  , अध, भ-II, खड 3, उ-खड (ii) . ए 5481(अ) ख
31 द, 2021     ी ई।

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 30th December, 2022 
S.O. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate 

Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of 
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India, 
Extraordinary, Part II, Section 3, sub-section (ii) vide S.O.5481(E), dated the 31st December, 2021 (herein 
after referred to as the ash utilisation notification); 

And whereas, requests have been received from Ministry of Power, thermal power plants and 
various stakeholders regarding implementation of provisions of the ash utilisation notification; 

And whereas, it is expedient to make amendments to certain provisions of the said notification to 
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and 
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the 
following amendments in the ash utilisation notification namely:-  
In the ash utilisation notification,- 
(1) in paragraph A,- 
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,- 
“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal 
power plants having utilisation per cent. less than 60 per cent. as specified in the table. 
Note: The utilisation targets as per the applicable compliance cycle shall commence from 1st April, 2022.”. 
(ii) in sub- paragraph (5),- 

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1st April, 2022” shall be substituted; 
(b) in the second proviso, - 

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control 
Board (CPCB) as specified in sub-para (6)” shall be inserted, 
(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted, 
(iii) for the words “a year”, the words “three years” shall be substituted, 
(iv) for the words “the date of publication of this notification”, the figures, letters and word  
“1st April, 2022” shall be substituted. 

(c) after the second proviso, the following proviso shall be inserted, namely: 
“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash 
and either to be reclaimed or stabilised or utilised.”. 

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,- 
“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of 
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the 
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA) 
and these guidelines shall also lay down a procedure for annual certification of the operational as well as 
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of 
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall 
be put in place within three months from the date of publication of this notification: 
Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31st 
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash 
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple 
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear 
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and 
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March, 
2023: 
Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or 
expansion of existing thermal power plants commissioned on or after 31st December, 2021, which shall 
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and 
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later: 
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or 
designate any new operational ash pond or dyke: 
Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke 
shall not be applicable for the thermal power plants commissioned before 03rd November, 2009.”. 
(2) in paragraph B,- 
(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters 
“within a radius of 300 kms” shall be substituted, 
(ii) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works 
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not 
mentioned in the Schedule of Rates.” shall be substituted. 
(3) in paragraph -D, - 
(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,- 
“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power 
plant accordingly, and if they cannot use any ash or may use reduced quantity.”. 
(ii) after sub- paragraph (2), the following sub-para shall be inserted, namely,- 
“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the 
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered 
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may 
use reduced quantity.”. 
2. This notification shall come into force on the date of its publication in the Official Gazette. 

[F. No. HSM-9/1/2019-HSM] 
NARESH PAL GANGWAR, Addl. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 
Sub-section (ii), dated the 31st December, 2021, vide number S.O.5481 (E), dated the  
31st December, 2021. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. MANOJ KUMAR VERMA

Digitally signed by MANOJ KUMAR 
VERMA 
Date: 2022.12.30 22:04:57 +05'30'
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असाधारण  
EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  
PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 
PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 1 जनवरी, 2024 

का.आ. 05(अ).—केन्द्रीय सरकार ने पयाावरण (संरक्षण) जनयम, 1986 के जनयम (5) के उप-जनयम (3) के  
खंड (घ) के साथ परित पयाावरण (संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उपधारा (1) और उपधारा 
(2) के खंड (v) द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, भारत के राजपत्र, असाधारण भाग II, खंड 3, उप-खंड (ii) में 
प्रकाजित संख्या का. आ. 5481(अ), ददनाकं 31 ददसंबर, 2021 द्वारा एक अजधसूचना जारी की गई थी; 

और, उि अजधसूचना के उपबंधों के कायाान्द्वयन के संबंध में जवदु्यत मंत्रालय और अन्द्य जहतधारकों से अनुरोध प्राप्त 
हुए हैं; 

और, पयाावरण-अनकूुल उद्देश्यों के जलए राख के उपयोग को बढावा दनेे के जलए उि अजधसूचना के कुछ उपबंधों 
में संिोधन करना समीचीन ह,ै जजसमें राख-आधाररत उत्पाद जनमााण में लगे सूक्ष्म और लघु उद्यमों द्वारा जनर्ममत राख-
आधाररत उत्पादों में राख का उपयोग सजममजलत ह;ै 

अत: अब, पयाावरण (संरक्षण) जनयम, 1986 के जनयम (5) के उप-जनयम (1), उप-जनयम  (2) और उप-जनयम (4) 
के साथ परित पयाावरण (संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उपधारा (1) और उपधारा (2) के 
खंड (v) द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, केन्द्रीय सरकार राख के उपयोग से संबंजधत अजधसूचना में जनम्नजलजखत 
संिोधन करती ह,ै अथाात:् - 

 

स.ं   05] नई ददल्ली, सोमवार, जनवरी 1, 2024/पौष 11, 1945  
No. 05] NEW DELHI, MONDAY, JANUARY 1, 2024/PAUSHA 11, 1945  

सी.जी.-डी.एल.-अ.-01012024-251028
CG-DL-E-01012024-251028
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राख के उपयोग से संबंजधत अजधसूचना के,- 

(1) पैरा ख में,- 

(i) उप-पैरा (1) में, दोनों परंतकुों के स्ट्थान पर, जनम्नजलजखत परंतकु रखा जाएगा, अथाात:् - 

"परंत ुकोयला या जलग्नाइट आधाररत थमाल पावर पलाटं न ेऐसी एजेंजसयों को राख उपलब्ध करान े के जलए 
नोरटस ददया हो, जजसके जलए राख और पररवहन की लागत कोयला या जलग्नाइट आधाररत थमाल पावर पलाटं 
द्वारा वहन की जाएगी।" 

(ii) उप-पैरा (8) में, जनम्नजलजखत को रखा जाएगा, अथाात:् 

"कोयला या जलग्नाइट आधाररत थमाल पावर पलाटं से 300 दकलोमीटर के दायरे में जस्ट्थत सभी भवन जनमााण 
पररयोजनाए ं (केंरीय, राज्य और स्ट्थानीय प्राजधकरण, सरकारी उपक्रम, अन्द्य सरकारी एजेंजसया ं और सभी 
जनजी एजेंजसया)ं राख की ईंटों, टाइल्स, ससटडा राख समुच्चय या अन्द्य राख आधाररत उत्पाद का उपयोग करेंगी, 
परन्द्त ु इन्द्हें केंरीय लोक जनमााण जवभाग (सीपीडब्ल्यूडी) या संबंजधत राज्य के लोक जनमााण जवभाग 
(पीडब्ल्यूडी) द्वारा जनर्ददष्ट दरों की अनुसूची में उजल्लजखत कीमत  से अनजधक कीमत पर उपलब्ध कराया 
जाएगा या दरों की अनुसूची के आधीन जनधााररत न होन ेपर वैकजल्पक उत्पादों  के मूल्य पर उपलब्ध कराया 
जाएगा. 

परंत ु केंरीय लोक जनमााण जवभाग और संबंजधत राज्य के लोक जनमााण जवभाग 01 जनवरी, 2024 से छह 
महीन ेके भीतर जनर्ददष्ट दरों की अनुसूची प्रकाजित करेंगे।" 

(iii)  उप-पैरा (9) के पश्चात, जनम्नजलजखत उप-पैरा अंत:स्थाजपत दकया जाएगा, अथाात:् 

“(10) सभी स्ट्थानीय प्राजधकरण राख और राख-आधाररत उत्पादों अथाात ्इमारतों, सड़कों, तटबंधों या दकसी 
अन्द्य संबंजधत जनमााण गजतजवजध के जनमााण में ईंटें, ब्लॉक, टाइलें, ससटडा या कोल्ड बॉन्द्डडे राख समुच्चय, 
फाइबर सीमेंट िीट, पाइप, बोडा, पैनल के उपयोग के जलए अपन ेसंबंजधत भवन उपजनयमों और अन्द्य सुसंगत 
जवजनयमों में उपबंध करेंगे।" 

(2) पैरा घ में,- 

(i) पैरा (1) के स्ट्थान पर, जनम्नजलजखत को रखा जाएगा, अथाात:् 

“(1) ताप जवदु्यत संयंत्रों के माजलक उन व्यजियों या एजेंजसयों को, जजन्द्हें पैरा ख के उप-पैरा (1) और (3) के 
अधीन राख का उपयोग करन ेकी आवश्यकता ह,ै पररवहन की लागत को वहन करत ेहुए राख की मुफ्त आपरू्मत 
करन ेके जलए संबंजधत राज्य प्रदषूण जनयंत्रण बोडा को एक प्रजत के साथ एक जलजखत नोरटस देंगे। 

(1क) राख की ईंटों या टाइलों या ससटडा राख समुच्चय या अन्द्य राख-आधाररत उत्पादों के जनमााता उन व्यजियों 
या एजेंजसयों को जजन्द्हें पेिकि के जलए पैरा ख के उप- पैरा (8) के अधीन राख-आधाररत उत्पादों का उपयोग 
करना आवश्यक ह,ै ऐसे उत्पादों की जबक्री के जलए एक जलजखत नोरटस दने े सजहत संबंजधत राज्य प्रदषूण 
जनयंत्रण बोडा को उसकी एक प्रजत देंगें।" 

(ii) उप-पैरा (3) के पश्चात, जनम्नजलजखत उप-पैरा अंत:स्थाजपत दकए जाएगें, अथाात:् 

“(4) कोयला या जलग्नाइट आधाररत थमाल पावर पलाटं इस अजधसूचना के अधीन राख का उपयोग करत ेसमय, 
राख का एक जनजश्चत प्रजतित राख आधाररत उत्पादों अथाात ्ईंटों, ब्लॉकों, टाइलों, ससटडा या कोल्ड बॉन्द्डेड 
राख समुच्चय, फाइबर सीमेंट िीट, पाइप, बोडा, पैनल के जनमााण में लगे सभी सूक्ष्म और लघु उद्यमों को केंर 
सरकार के जवदु्यत मंत्रालय द्वारा जारी ददिाजनदिेों के अनसुार ररयायती मूल्य पर या सीजमत नीलामी के 
माध्यम से आपूर्मत के जलए आरजक्षत रखेंगे।" 

 [फा. सं.  09/01/2019-एचएसएमडी] 

नरेि पाल गंगवार, अपर सजचव 

 रटपपण:  मूल अजधसूचना भारत के राजपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) में संख्या का.आ. 5481 (अ), 
ददनाकं 31 ददसंबर, 2021 द्वारा प्रकाजित की गई थी और  संख्या का.आ. 6169 (अ) ददनाकं 30 ददसमबर, 
2022 द्वारा अजंतम संिोधन दकया गया था। 
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[भाग II—खण् ड 3(ii)] भारत का राजपत्र : असाधारण  3 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 1st January, 2024 

S.O. 05(E).—Whereas, the Central Government in exercise of the powers conferred by sub-section (1) and 
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) 
of sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, issued a notification published in the Gazette 
of India, Extraordinary, Part II, Section 3, sub-section (ii) vide number S.O.5481(E), dated the 31st December, 2021; 

AND WHEREAS, requests have been received from Ministry of Power and other stakeholders regarding 
implementation of provisions of the said notification; 

AND WHEREAS, it is expedient to amend certain provisions of the said notification to promote use of ash 
for eco-friendly purposes, including use of ash in ash-based products manufactured by micro and small enterprises 
engaged in ash-based product manufacturing; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) 
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and (4) of rule (5) of 
the Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments in the 
ash utilisation notification, namely:-   

In the ash utilisation notification,- 

(1)  In paragraph B,- 

(i)  in sub-paragraph (1), for both the provisos, the following proviso shall be substituted, namely: - 

“Provided that the coal or lignite based thermal power plant has given a notice to such agencies for 
making available ash to such agencies for which cost of ash and transportation shall be borne by the 
coal or lignite based thermal power plant.”  

(ii)  in sub-paragraph (8), the following shall be substituted, namely:  

“All building construction projects (Central, State and Local authorities, Govt. undertakings, other 
Govt. agencies and all private agencies) located within a radius of 300 kms from a coal or lignite based 
thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 
provided these are made available at prices not more than the price mentioned in the Schedule of Rates 
as specified by the Central Public Works Department (CPWD) or Public Works Department (PWD) of 
the State concerned or price of alternative products, if not mentioned in the Schedule of Rates. 

That the Central Public Works Department and Public Works Department of the State concerned shall 
publish the Schedule of Rates specified within six months from the 1st January, 2024.” 

(iii)  after sub-paragraph (9), the following sub-paragraph shall be inserted, namely:  

“(10) All local authorities shall make provisions in their respective building bye-laws and other 
relevant regulations for the use of ash and ash-based products, such as bricks, blocks, tiles, sintered or 
cold bonded ash aggregates, fibre cement sheets, pipes, boards, panels in construction of buildings, 
roads, embankments or for any other related construction activity.” 

(2) In paragraph D,- 

(i) for paragraph (1), the following shall be substituted, namely: 

“(1) The owner of thermal power plants shall give a written notice to persons or agencies who are 
required to utilise ash under sub-paragraph (1) & (3) of paragraph B for offering the supply of ash free 
of cost and bearing cost of transportation, with a copy to concerned State Pollution Control Board. 

(1A) The manufacturers of ash bricks or tiles or sintered ash aggregate or other ash-based products 
shall give a written notice to persons or agencies who are required to utilise ash-based products under 
sub-paragraph (8) of paragraph B for offering for sale of such products with a copy to concerned State 
Pollution Control Board.” 

(ii)  after sub-paragraph (3), the following sub-paragraphs shall be inserted, namely: 

“(4) The coal or lignite based thermal power plants, while utilising ash under this notification shall 
reserve certain percentage of ash for supply to all micro and small enterprises engaged in ash-based 
product manufacturing namely, bricks, blocks, tiles, sintered or cold bonded ash aggregates, fibre 
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cement sheets, pipes, boards, panels for sale at concessional price or through limited auction in 
accordance with the guidelines issued by the Central Government in the Ministry of Power.” 

[F. No. 09/01/2019-HSMD] 

NARESH PAL GANGWAR, Addl. Secy. 

Note :  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,  
Sub-section (ii), vide number S.O.5481 (E), dated the 31st December, 2021 and last amended, vide number 
S.O. 6169 (E) dated the 30th December, 2022. 
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To, 
The Member Secretary 
State Pollution Control Board 
(As per the list enclosed) 

October ! y , 2024 

Sub: Directions under Section 18(1)(b) of the Water (Prevention and Control of 
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 
for ensuring effective implementation and monitoring of the Ash Notification No. 
S.O. 5481 (E) dated 31.12.2021 by the coal or lignite-based thermal power plants 
(including captive or co-generating stations or both). 

WHEREAS, amongst others, under Section 17 of the Water (Prevention and Control 
of Pollution) Act, 1974, one of the functions of the State Pollution Control Boards (SPCBs) 
and Pollution Control Committees (PCCs), constituted under the Water (Prevention and 
Control of Pollution) Act, 1974, is to plan a comprehensive program for prevention, control 
and abatement of pollution of streams and wells located in the State/U.T. and to secure the 
execution thereof; and 

WHEREAS, amongst others, under Section 17 of the Air (Prevention and Control of 
Pollution) Act, 1981, one of the functions of the State Pollution Control Boards (SPCBs) and 
Pollution Control Committees (PCCs), constituted under Water (Prevention and Control of 
Pollution) Act, 1974, is to plan a comprehensive program for prevention, control and 
abatement of air pollution in the State/U.T. and to secure the execution thereof; and 

WHEREAS, by notification of the Government of India in the erstwhile Ministry of 
Environment and Forests vide S.0.7-63 (E), dated the 14.09.1999, as amended from time to 
time, the Central Government, issued directions for promoting the utilisation of fly ash in the 
manufacturing of building materials and in construction activity within a specified radius of 
three hundred kilometres from the coal or lignite based thermal power plants; and 

WHEREAS, in super-session ofthe aforesaid notification the Central Government has 
issued Notification No. S.O. 5481 (E) dated 3 1.12.2021, which has been subsequently 
amended on 30.12.2022 and 01.01.2024, to ensure more effective implementation of 100 
percent fly ash utilisation/disposal by the coal or lignite-based thermal power plants in 
various permitted avenues/uses. In this regard, Central Pollution Control Board (CPCB) vide 
letter dated 09.11.2022 requested all SPCBs to take necessary action for enforcement of the 
provisions of the Ash Notification by the coal or lignite based thermal power plants and 
monitoring of compliance by the SPCBs (copy enclosed for ready reference); and 

WHEREAS, as per Para A(l) of the Ash Notification dated 31.12.2021, "Every coal 
or lignite based thermal power plant (including captive or co-generating stations or both) 
shall be primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom 
ash) generated by it in an ecojriendly manner as given in sub-paragraph (2)" ; and 

4~ cqcr;r' ~ ~ ~~ ~-110032 
Parivesh Bhawan, East Arjun Nagar, New Delhi - 11 0032 

~/Tel : 43102030, 22305792, ~/Website: www.cpbc.nic.in 
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WHEREAS, as per Para A{2) of the Ash Notification dated 31.12.2021, the ash 
generated from coal or lignite based thermal power plants shall be utilised only for the ceo-
friendly purposes prescribed at A(2) (i) to (xi) (it doesn't include "ash dyke raising" or 
"disposal of ash into the operational ash ponds/dykes"). Further, the utilization avenue 
mentioned under Para A{2)(xi) of the notification i.e. "Any other eco-.friendly purpose as 
notified from time to time" is not applicable as of now, as any additional avenue has not been 
notified by the Central Government; and 

WHEREAS, as per Para A{4) of the Ash Notification dated 31.1 2.202 1, "Eve1ycoal 
or lignite based thermal power plant shall be responsible to utilise I 00 per cent ash (fly ash 
and boll om ash) generated during that year, however, in no case shall utilisation fall below 
80 per cent in any year, and the thermal power plant shall achieve average ash lllilisation of 
I 00 per cent in a three years cycle (first compliance cycle of four/five year is prescribed for 
specific cases with exemption from min imum 80 per cent annual ash utilization target for 
in itial 112 years). In this regard, CPCB vide letter dated 20.02.2024 circulated the status of 
compliance of the Ash Notification dated 31.12.202 1 by the independent thermal power 
plants across the country during the fi rst compliance cycle i.e. FY 2022-23 to the concerned 
SPCBs requesting to take appropriate action in the matter (copy enclosed for ready 
reference); and 

WH EREAS, as per Para A{5) of the Ash Notification dated 3 1.12.2021, " .... 
Provided f urther that the legacy ash utilisation shall not be required where ash pond or dyke 
has stabilised and the reclamation has taken place with greenbelt or plantation or solar 
power plant or wind power plant as per the guidelines issued by the Central Pollution 
Control Board (CPCB) as specified in sub-para (6) and the concem ed State Pollution 
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or 
dyke including certification by the State Pollution Control Board (SPCB) or Pollution 
Control Commillee (PCC) shall be carried out within three years from I" April, 2022 (i.e. by 
31" March 2025). The ash remaining in all other ash ponds or dykes shall be utilised in 
progressive manner as per the above mentioned timelines. Provided that ash stored in all 
ash ponds or dykes other than operational ash pond or dyke designated for temporary 
storage of ash as specified in sub-para (6) shall constitute the legacy ash and either to be 
reclaimed or stabilised or utilised"; and 

WHEREAS, as per Para A{6) of the Ash Notification dated 31.12.2021, " ... 
Provided that up to hvo operational ash ponds or dykes for thermal power plants 
commissioned before 31" December, 202/, having installed capacity less than or equal to 
I 600 MW, and up to four operational ash ponds or dykes for thermal power plants having 
installed capacity more than 1600 MW. having multiple lagoons, within the specified area 
from the existing ash ponds or dykes, may be designated with clear demarcation along with 
coordinates, and shall inform to Central Pollution Control Board (CPCB) and concerned 
State Pollution Control Board (SPCB) or Pollution Control Commillee (PCC) by 31" March, 
2023 ". In this regard, Central Pollution Control Board (CPCB) and Central Electricity 
Authority (CEA) have issued " Guidelines on Design, Cons/me/ion, O&M a/1(/ Annual 
Certification of Coal Ash Ponds, June 2023" for coal or lignite based thermal power plant 
(copy enclosed for reference); and 

WHEREAS, as per Para A{7) of the Ash Notification dated 3 1.12.2021, "Eve1y coal 
or lignite based thermal power plant shall ensure that loading, unloading, transport, storage 
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and disposal of ash is done in an environmentally sound manner and that all precautions to 
prevent air and water pollution are taken and status in this regard shall be reported to the 
concerned State Pollution Control Board (SPCB) or Pollution Control Commillee (PCC) in 
Annexure al/ached to this notification"; and 

WHEREAS, as per Para A(8) of the Ash Notification dated 3 1. 12.2021, "Every coal 
or lignite based thermal power plant shall install dedicated silos for storage of d1y fly ash 
silos for at least sixteen hours of ash based on installed capacity and it shall be reported 
upon to the concerned Stale Pollution Control Board (SPCB) or Pollution Control Commillee 
(PCC) in the Annexure and shall be inspected by Central Pollution Control Board (CPCB) or 
State Pollution Control Board (SPCB) or Pollution Control Commillee (PCC) from time to 
time". In this regard, the aforesaid CPCB's letter dated 20.02.2024 to the concerned SPCBs 
also highlighted the non-compliance of the said provision of the Ash Notification dated 
31. 12.202 1 by a large number of thermal power plants; and 

WHEREAS, as per Paras A(9) and E(2) of the Ash Notification dated 31. 12.2021, all 
coal or lignite-based thermal power plants sha ll upload monthly information regarding ash 
generation and utilisation by 5th of the next month and ash pond details on yearly basis on 
the web portal developed by the CPCB for the benefit of actual user(s). In this regard, CPCB 
in association with NTPC and CEA, has developed Ash Porta l (https:/lcoa/ash.cpcb.gov.iul) 
fo r this purpose; and 

WHEREAS, CPCB vide letters dated 18.07.2023, 02.08.2023 and 25.08.2023 
requested all concerned SPCBs to obtain the SPCB's login credentials for the Ash Porta l and 
to issue necessary directions/instructions to a ll Captive Power Plants (CPPs) in the State to 
ensure immediate registration and regular uploading of ash data on the Ash Portal, along 
with ensuring regular uploading of ash data on the Ash Portal by all coal or lignite-based 
thermal power plants (including captive or co-generating plants or both) in the State; and 

WHEREAS, CPCB issued directions under Section 18(1)(b) of the Water 
(Prevention and Control of Pollution) Act, 1974, and the Air (Prevention and Control of 
Pollution) Act, 1981, to a ll concerned SPCBs vide dated 13.09.2023 a) To issue necessary 
directions/instructions to coal or lignite-based CPPs (including co-generating plants) in the 
State to ensure registration on the Ash Portal developed by CPCB 
{https:l/coalash.cpcb.gov. in/) immediately and uploading monthly information regarding ash 
generation and utilisation by 5th of the next month, and ash pond details on yearly basis, and 
b) To ensure regular uploading of ash data on the Ash Portal by all coal or lignite-based 
thermal power plants (including captive or co-generating stations or both) in the State; and 

WHEREAS, CPCB vide letters dated 19.01.2024 and 29.08.2024 circulated to all 
concerned SPCBs the status of registration of the coal or lignite-based CPPs on the Ash 
Portal a long with the state-wise lists with further instructions to SPCBs to ensure compliance 
of the directions dated 13.09.2023 (copies enclosed for ready reference); and 

WHEREAS, as per Para B(5)( ii) of the Ash Notification dated 31. 12.2021, "Thermal 
power plants or mines shall not wait for disposal of ash til/ the identification is done by the 
above mentioned commillee [under Para B(S)(i)], to meet the utilisation targets mandated as 
above [under Para A(4) and A(5)] ". In this regard, as per the decisions of the committee 
constituted under Para B(5)(i) taken during I" and 3'd meeting held on 0 1.08.2022 and 
06. 10.2023, CPCB vide lette r da ted 08.09.2022 (and 20.10.2023) and has requested all 
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SPCBs/PCCs to constitute District Level Working Groups for deciding allocation of non-coal 
mines (major and minor minerals) for ash disposal to the coal or lignite based power plants, 
with Regional Officers, SPCB as the nodal agency (copies enclosed for ready reference); and 

WHEREAS, as per Para 8(6) of the Ash Notification dated 31.12.2021, "Filling of 
low lying areas with ash shall be carried out with prior permission of the State Pollution 
Control Board or Pollution Control Commillee for approved projects, and in accordance 
with guidelines laid down by Central Pollution Control Board (CPCB) and the State 
Poilution Control Board or Pollution Control Committee (PCC) shall publish approved sites, 
location, area and permitted quantity annually on its website". In this regard, CPCB has laid 
down "Guidelines for disposal/utilisation of Fly Ash for reclamation of Low Lying Areas 
and in stowing of Abandoned mines/Quarries, 2019" which were issued by the Ministry of 
Environment, Forest and Climate Change (MoEF&CC), Government of India vide O.M. 
dated 28.08.2019; and 

WHEREAS, as per Para C(4) of the Ash Notification dated 31. 12.2021, "It shall be 
the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser 
or user agency and if it is not complied, then an environmental compensation of Rs. 1500 per 
ton on such quantity as mis-delivered to unauthorised users or non- delivered to authorised 
users will be imposed besides prosecution of such non-compliant transporters by Stale 
Poilu/ion Control Board (SPCB) or Poilution Control Commillee (PCC) ";and. 

WHEREAS, as per Para C(5) of the Ash Notification dated 31.12.2021, "It is the 
responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as 
laid down at para B of this notification and if it is not complied, then an environmental 
compensation of Rs. 1500 or per ton shall be imposed by State Pollution Control Board 
(SPCB) or Poilu/ion Control Commillee (PCC) ";and 

WHEREAS, as per Para 0(4) of the Ash Notification dated 31.12.202 1, "The coal or 
lignite based thermal power plants, while utilising ash under this notification shall reserve 
certain percentage of ash for supply to ail micro and smail enterprises engaged in ash-based 
product mamifacturing namely, bricks, blocks, tiles, sintered or cold bonded ash aggregates, 
fibre cement sheets, pipes, boards, panels for sale at concessional price or through limited 
auction in accordance with the guidelines issued by the Central Government in the Minislly 
of Power". In this regard, the Ministry of Power, Government of India has issued guidelines 
on the aforesaid subject vide dated 15.03.2024 to all coal or lignite based thermal power 
plants and concerned State Governments (copy enclosed for reference); and 

WHEREAS, as per Para E(4) of the Ash Notification dated 31.12.2021, "For the 
purpose of resolving disputes between thermal power plants and users of ash or 
mamifacturer of ash based products, the State Governments or Union territory 
administration constitute a Committee within three months from the date of publication of 
this notification under the Chairman, State Pollution Control Board (SPCB) or Pollution 
Control Committee (PCC) with representatives from Department of Power, and one 
representative from the Department which deals with the subject of concerned agency with 
which dispute is made"; and 

WHEREAS, as per Para E(5) of the Ash Notification dated 31.12.2021, "The 
compliance audit for ash disposal by the thermal power plants and the user agency shall be 
conducted by auditors, authorised by Central Pollution Control Board (CPCB) and audit 
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report shall be submilled to Central Pollution Control Board (CPCB) and concerned State 
Pollution Control Board (SPCB) or Pollution Control Commillee (PCC) by 30th November 
every year. Central Pollution Control Board (CPCB) and concerned State Pollution Control 
Board (SPCB) or Pollution Control Commillee (PCC) shall initiate action against non­
compliant thermal power plants within fifteen days of receipt of audit report". In this regard, 
CPCB vide O.M. dated 09.09.2024 (earl ier O.M. dated 06.03.2023 and 17.07.2023) has 
issued the list of authorized auditors to undertake the compliance audit for ash disposal by the 
coal or lignite based thermal power plants and the users as per Ash Notification No. 5481 (E) 
dated 3 1.12.2021 (copy enclosed for ready reference); and 

WHEREAS, the Ash Notification dated 31.1 2.202 1 designates SPCBs as the 
enforcing and monitoring authority in their States for ensuring compliance of various 
provisions o f the Ash Notification on quarterly basis [Para E( I)]; 

NOW, THEREFORE, in exercise of the powers under Section 18( I)(b) of the Water 
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 
Pollution) Act, 1981 , and with the approval of the Chairman, Central Pollution Control Board 
(CPCB), the (as per list enclosed) State Pollution Control Board is hereby directed as 
follows: 

a) To ensure effective enforcement and monitoring of compliance of the various 
provisions of the Ash Notification by all coal or lignite-based thermal power plants 
(including captive or co-generating stations or both) in the State on quarterly basis, 

b) To ensure immediate registration and regular uploading of monthly ash generation 
and utilisation data by 5th of the next month, and ash pond details on yearly basis ont 
the Ash Portal by a ll coal or lignite-based thermal power plants (including captive or 
co-generating stations or both) in the State, 

c) To ensure that the ash generated from coal or lignite based thermal power plants 
(including captive or co-generating stations or both) shall be utilised only for the ceo-
friendly purposes prescribed at A(2) (i) to (x) of the Ash Notification, 

d) To ensure stabilisation, reclamation and certification of un-operational ash 
ponds/dykes and operational ash ponds/dykes beyond the permitted numbers (two for 
plants with installed capacity up to 1600 MW and four for plants with installed 
capacity above 1600 MW) by 3 1.03.2025 if the plant has not decided to utilise ash 
from such ash ponds/dykes in a progressive manner within I 0 years as per the Ash 
Notification, 

e) To ensure and periodically monitor the compliance of the "Guidelines on Design, 
Construction, O&M and Annual Certification of Coal Ash Ponds, June 2023" (issued 
by CPCB and CEA) by the coal or lignite-based thermal power plants (including 
captive or co-generating stations or both) in the State, 

f) To ensure that the load ing, unloading, transport, storage and disposal o f ash is done in 
an environmentally sound manner and that all precautions to prevent a ir and water 
pollution are taken by all coal or lignite-based thermal power plants (including captive 
or co-generating stations or both) in the State, 

g) To ensure the installation of dedicated dry fly ash silos for storage of at least 16 hours 
of ash based on installed capacity by a ll coal or lignite-based thermal power plants 
(including captive or co-generating stations or both) in the State and periodic 
inspection of the same, 
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h) To ensure that the filling of low lying areas with ash shall be -carried out only with 
prior permission of the SPCB and for approved projects complying with the CPCB's 
guidelines and the SPCB shall publish approved s ites, location, area and permitted 
quantity annually on its website, 

i) To ensure that the transporters or vehicle owner deliver ash to authorised purchaser or 
user agency only, and take appropriate action for the non-compliant cases as per the 
provisions of the Ash Notification, which include imposition of environmental 
compensation and prosecution of such non-compliant transporters by SPCB, 

j) To ensure compliance of the guidelines dated 15.03.2024 issued by the Ministry of 
Power, Government of India regarding reserving certain percentage of ash for supply 
to all micro and small enterprises engaged in ash-based product manufacturing 
namely, bricks, blocks, tiles, sintercd or cold bonded ash aggregates, fibre cement 
sheets, pipes, boards, panels for sale at concessional price or through limited auction, 

k) To ensure effective mechanism for resolving disputes between thermal power plants 
and users of ash or manufacturer of ash based products, through the State Level 
Committee under the Chairman, SPCB, and 

I) To ensure submission of the annual implementation report and annual compliance 
audit report by 30th April and 30'h November every year, respectively, by the coal or 
lignite based thermal power plants in the State to the concerned authorities and take 
appropriate action against the non-compliant thermal power plants as per the 
provisions o f the Ash Notification dated 31.12.2021. 

The SPCB shall submit the latest status/action taken report on the above mentioned 
directions within one month from the receipt of these directions, and ensure regular 
compliance of the above mentioned diirections and submission of annual status report by 3151 

December every year from December 2024 onward. 

~ 
(Bharat Kumar Sharma) 

Member Secretary 
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Copy to: 

I. Additional Secretary (HSM Division) 
Ministry of Environment, Forest and Climate Change, 
Indira Paryavaran Bhawan, Aliganj, 
Jor Bagh Road, New Delhi - 110 003 

2. The Joint Secretary (Thermal) 
Ministry of Power, 
Shram Shakti Bhawan, Rafi Marg, 
New Delhi 

3. The Regional Directors 
Central Pollution Control Board, 
(As per the list enclosed) 

: For follow-up with the concerned SPCBs. 

4. The Divisional Head - IT, C PCB, Delhi : For uploading the directions on the website. 

(Bharat ~Sharma) 
Member Secretary 
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List of State Pollution Control Boards 

1. The Member Secretary, 
Andhra Pradesh Pollution Control Board 
D. No. 33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, 
Kasturibaipet, Vijayawada - 520 010 

2. The Member Secretary, 
Pollution Control Board- Assam, 
Bamunimaidam, Guwahati - 781 021, Assam 

3. The Member Secretary, 
Bihar State Pollution Control Board 
Parivesh Bhawan, Plot No. NS-B/2, 
Paliputra Industrial Area, Patliputra, 
Patna- 800 023, Bihar 

4. The Member Secretary, 
Chhattisgarh Environment Conservation Board, 
Paryavas Bhavan, North Block Sector- 19, 
Atal Nagar, Raipur - 492 002, Chhattisgarh 

5. The Member Secretary, 
Gujarat Pollution Control Board 
Paryavaran Bhavan, Sector 1 0-A, 
Gandhi Nagar- 382 010, Gujarat 

6. The Member Secretary, 
Goa State Pollution Control Board 
Nr. Pilerne Industrial Estate, Opp. Saligao 
Seminary, Saligao - Bardez, Goa - 403 511 

7. The Member Secretary, 
Haryana State Pollution Control Board 
C-11, Sector-6, Panchkula-134109, Haryana 

8. The Member Secretary, 
Jharkhand State Pollution Control Board, 
T.A. Bldg., HEC, P. 0. Dhurwa, 
Ranchi - 834 004, Jharkhand 

9. The Member Secretary, 
Karnataka State Pollution Control Board 
"Parisara Bhavan", #49,4th & 5th Floor, 
Church Street, Bangalore 560 001 

I 0. The Member Secretary, 
Madhya Pradesh Pollution Control Board, 
Paryavaran Parisar, E-5, Arera Colony, 
Bhopal- 462 016, Madhya Pradesh 
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II . The Member Secretary, 
Maharashtra Pollution Control Board, 
Kalpataru Points, 3rd & 4th Floor, 
Road No. 8, Sion Circle, Opp. PVR Theatre, 
M umbai - 400 022, Maharashtra 

12. The Member Secretary, 
Meghalaya State Pollution Control Board, 
"ARDEN", Lumpyngngad, 
Shillong -793 014, Meghalaya 

13. The Member Secretary, 
Odisha State Pollution Control Board, 
Paribesh Bhawan, A- 118, N ilakantha Nagar, 
Unit- VII I, Bhubancswar - 751 012, Odisha 

14. The Member Secretary, 
Punjab Pollution Control Board 
Vatavaran Bhawan, Nabha Road 
Patiala 147 001 , Punjab 

15. The Member Secretary, 
Rajasthan Poll ution Control Board, 
A-4, Institutional Area, Jalana Dungri, 
Jaipur 302 004, Rajasthan 

16. The Member Secretary, 
Tamil Nadu Pollution Control Board 
76, Anna Salai, Guindy Industrial Estate, 
Race View Colony, Guindy, 
C hcnnai - 600 032, Tamil Nadu 

17. The Member Secretary, 
Telangana State Pollution Control Board, 
Paryavaran Bhawan, A-Ill, Industrial Estate, 
Sanathnagar, Hyderabad - 500 018 

18. The Member Secretary, 
Uttar Pradesh Pollution Control Board, 
H. No. TC-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010, Uttar Pradesh 

19. The Member Secretary, 
Uttarakhand Pollution Control Board, 
Gaura Devi Bhawan, 46 B, IT Park, 
Sahastradhara, Dchradun - 248 001, Uttarakhand 

20. The Member Secretary, 
West Bengal Pollution Control Board, 
Paribesh Bhawan, lOA, Block-LA, Sector-Ill, 
Bidhannagar, Kolkata-700 106, West Bengal 
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List of CPCB Regional Directorates 

I. The Regional Director, 
Central Pollution Control Board, 
1st & 2nd Floors, Nisarga Bhawan, A-Block, 
Thimmaiah Main Road, 7th D Cross, 
Shivanagar, Bengaluru -560 079 

2. T he Regional Director, 
Central Pollution Control Board, 
Parivesh Bhawan, Paryavaran Parisar, 
E-5, Arera Colony, Bhopal- 462 016, 
Madhya Pradesh 

3. The Regional Director, 
Central Pollution Control Board, 
BSNL Telephone Exchange, 2nd Floor, 
Sector -49 C, Chandigarh - 160 059 

4. The Regional Director, 
Central Pollution Control Board, 
2nd Floor, 77-A, South Avenue Road, 
Ambattur Industrial Estate, 
Chennai- 600 058, Tamil Nadu 

5. The Regional Director, 
Centra l Pollution Control Board, 
South End Conclave, Block 502, 5th & 6th Floor 
1582, Rajdanga Main Road, Kolkata - 700 107 

6. The Regional Director, 
Central Pollution Control Board, 
Survey No. II 0, Dhankude Multi-Purpose Hall, 
Baner Road, Baner, Pune- 411 045, Maharashtra 

7. The Regional Director, 
Central Pollution Control Board, 
Parivesh Bhawan, Opp. VMC Ward No. 10 Office 
Subhanpura, Vadoda ra- 390 023 

8. The Regional Director, 
Central Pollution Control Board, 
PI CUP Bhawan, Ground Floor, 
Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010 

9. The Regional Director, 
Central Pollution Control Board, 
Opp. Government Press, BSNL NE-1, 
Ground Floor, CTO Building, 
Shillong- 793 001 
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Standard Operating Procedure (SOP) for movement of vessels registered under Inland 

Vessel Act on National Waterways 

 

1. Objective: This Standard Operating Procedure is designed to facilitate the safe movement 

and operations of Inland vessels on various designated National Waterways so as to avoid 

any incidents or accidents or problems that may be encountered during the navigation of 

vessels on the National Waterways. Also, this SOP will enhance efficiency of information 

sharing so as to achieve seamless operations and data sharing on the National Waterways.  

 

2. All vessels/barges operating on the National Waterways will fully comply with all the relevant 

rules and regulations not limited to the following: - 

.      a.  Prevention of Collision on National Waterways Regulations, 2002 

       b.  National Waterway, Safety of Navigation and Shipping Regulations, 2002 including     

            annexures I, II, III and IV 

       c.  Inland Waterways Authority of India (Classification of Inland Waterways in India)  

            Regulations 2006 

       d.  The Inland Vessel Act, 1917(as amended)  

       e.  All the rules and regulations framed by respective State Governments for operations of  

            Inland vessels within their jurisdiction 

 

3. IWAI website is duly updated with all information for safe navigation including river notices 

which are published fortnightly or monthly as the case may be. All vessels shall regularly 

consult the IWAI website for latest information on the National Waterways for safe navigation 

not limited to the following. 

a. Least available depth (LAD) of the channel. Link to LAD is available on IWAI website 

(http://iwaiportal.nic.in/lad_pub.php)    -  LAD data on certain stretches of NW-1  is 

available on Weekly basis which is to be noted by all users on LAD & River Notice Link. 

b. Air draft clearance of bridges and power lines on the waterways - Provided basis High 

flood level.-Critical bridge clearance w.r.t to water level based on survey are being 

disseminated in Navigational warning and the same is to be noted by all users on LAD & 

River Notice Link. 

c. Any other navigational hazard or other restrictions existing on the National Waterways. 

Navigational warnings issued by IWAI are to be referred to by all users. 

d. Information relating to the Indo Bangladesh Protocol (IBP) routes 

e. Navigational aids including Night navigation facilities 

f. All vessels shall mandatorily carry updated Charts, ENC & river Atlas for the stretch in 

which they are operating. 

g. VHF Ch 16(dual) shall be kept on and compulsory monitored by vessel so as to have 

communication link and connection with RIS to receive important Navigational Warnings 

h. Carriage of AIS and DGPS receiver is recommended to obtain full benefit of RIS system 

i. All vessels crossing Farakka lock will fill up a prescribed form indicating the Navigational 

aids available onboard their vessel and confirmation of their awareness of all navigational 

information disseminated by IWAI through various forum. 
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j. On certain stretches of National Waterways presence of pilots on board is made 

mandatory. Operators are suggested to place request for pilot to the concerned Directors 

well in advance along with their voyage plan. 

      

4. Co-ordination with external bodies/ agencies for in-transit support: Director Kolkata/ 

Guwahati, IWAI will ensure in-transit clearances such as Permissions and Coordination with 

Customs and immigration for clearance of vessels sailing on the Indo Bangladesh Protocol 

route in their jurisdiction. All vessels shall contact the Director IWAI, Kolkata/Guwahati 72 

hours before departure with the details in the prescribed format for assistance in obtaining 

clearances for IBP routes. 

 

5. All vessel Operators/ Masters on arrival at a port/ terminal/ anchorage should submit vessel’s 

Arrival report including vessel’s name, arrival date & time, vessel’s draft, details of cargo/ 

passenger onboard (specifically highlighting any dangerous cargo onboard) intended 

berthing/ anchoring duration and objective (loading/ unloading/ bunkering/ repairs etc.) to 

IWAI’s Regional Director (Head) at the arrival port. The vessel’s Mobile phone number if 

available or the vessel’s Masters mobile number is to be shared with the local IWAI 

authorities which shall also be shared with RIS operators. 

 

6. All vessel Operators/ Masters before departure from ports/terminals/locks/anchorages 

should submit the vessel’s sailing plan including vessel’s name, cargo/ passengers onboard 

(specifically highlighting any dangerous cargo onboard), loaded draft, intended sailing route, 

day-wise itinerary including ETD (Estimated Time of Departure) from Origin port/ terminal/ 

anchorage and ETA (Estimated Time of Arrival) at the Destination port/ terminal/ anchorage. 

Such sailing plan should be submitted to IWAI’s Regional Director (Head) of the Origin and 

Destination port/ terminal/ anchorage.  

       

7. All vessel Operators/ Masters should submit daily Noon report including vessel’s name, 

cargo/ passengers onboard (specifically highlighting any dangerous cargo onboard), vessel’s 

draft, planned anchoring location and time for the day, any unscheduled halt/ breakdown/ 

incident/ accident faced during the voyage. Such noon report should be submitted to IWAI’s 

Regional Director (Head) at the respective chainage point and Destination port/ terminal/ 

anchorage.  

 

8. IWAI facilities on National Waterways are available to all for use subject to payment as per 

the prevailing rules and regulations. The rules and regulations are available on IWAI website 

regarding Payment of tariff as per Inland Waterway Authority of India (Levy and collection of 

fees and charges) regulation 2011 (as amended). 

 

9. Berthing facilities and berthing permission at IWAI operated terminals are granted by the 

respective Regional Director (Head) subject to the prevailing rules and regulations as given 

on IWAI website. All vessels must obtain requisite permissions. 

 

10. All vessels may make use of registered pilots for safe navigation in stretches not familiar to 

the vessel’s Master after paying the prescribed fees. A written request must be made to the 
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concerned Regional Director (Head) at least 48 hours in advance. List of pilots with locations 

are available on IWAI Website. 

 

11. Regional Director may notify critical stretches of NW in their jurisdiction mandatory for pilot 

on board based on their assessment at the local levels. 

 

12. Emergency situations: In case of any emergency, assistance to the extent possible shall 

be provided by the Regional Director’s at the respective chainage point. A contact list of IWAI 

offices for emergency services for various stretches on the waterway is available in River 

Notices on IWAI’s website for easy access of all concerned.  

 

13. A vessel before sailing shall ensure that the vessel has all the required permissions, cargo 

is properly stowed & secured, is properly manned, equipped, has done the route plan to the 

destination taking into accounts the current/tides with sufficient LAD and air draft on the route 

for the intended voyage. Equipment aboard are fully functional. 

 

14. Sailing Order for movements conducted by vessels under IWAI’s operational control: 

Regional Director (Head) will issue sailing order as per prescribed format for movements 

conducted by vessels under IWAI’s operational control. The sailing order will be issued while 

ensuring that the vessel during its voyage complies strictly with applicable waterways related 

information for chainage till destination point as available on official IWAI website. 

 

15. Deviation: In case there is any deviation from this SOP due to operational exigencies or 

unforeseen circumstances, the same shall be recorded by the concerned Regional Director 

(Head) and should be brought to the notice of the office of Member (Traffic), IWAI, Noida for 

necessary action if any. 

 

16. Amendment to the SOP: The SOP may be amended and updated from time to time by the 

office of Member (Traffic & Logistics) for accommodation of additional aspects for safe and 

seamless vessel movement on National Waterways.  

 

 

 

                                                                                                            Signed 

 

 

                                                                                          _________________________ 

                                                                                               (Director Traffic & Logistics) 
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STANDARD OPERATING PROCEDURE  

for Indian Shipping Agents to operate on PIWT&T  

between India & Bangladesh. 

 

Summary of the Procedure for obtaining permissions to ply on PIWT&T Route 

To ply on PIWT&T route, the Indian shipping agent has to undergo the following process: 

1. One-time registration of Shipping Agent with IWAI 

2. Registration of each voyage on IWAI Portal for obtaining  

a. Inward / Extension / Amendment permission from IWAI for Bangladeshi Flag Vessel 

b. Outward / Extension / Amendment permission from IWAI for Bangladeshi Flag Vessel 

c. Outward / Extension / Amendment permission from IWAI for Indian Flag Vessel 

d. Voyage permission for Indian Flag Vessel from BIWTA  

 

The inward/outward/amendment/extension permissions are only provided if the vessels are originating / destined 

to/from the following Declared Ports of Call in India and Bangladesh under PIWT&T: 

 Ports of Call in India 

- Kolkata,  

- Haldia,  

- Dhubri,  

- Pandu,  

- Silghat, and  

- Karimganj   

 

1. SOP for One-time registration of Shipping Agent with IWAI 

a) The Indian Shipping Agent has to submit an application to Director IWAI (Kolkata or Guwahati as is 

relevant) requesting to operate on IBP route between India & Bangladesh. Following are the supporting 

documents required along with the application.  

a. Trade License,  

b. Deed Agreement signed with Bangladesh Shipping Agent,  

c. PAN number,  

d. Latest Income Tax Return certificate and  

e. Self-attested photograph. 

b) On receipt of same, IWAI calls for a verification of Original Documents from the Shipping Agent. The 

Shipping Agent has to attend the office of Director, IWAI, Kolkata / Guwahati along with the original 

documents on a specific date for verification of the same. 

Ports of Call in Bangladesh 

- Mongla,  

- Khulna,  

- Narayanganj,  

- Ashuganj,  

- Sirajgunj and  

- Pangaon  
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c) After completion of verification of documents, concerned Director IWAI (Kolkata or Guwahati as is 

relevant) issues a letter to the Shipping Agent intimating Authority’s approval for registration of Shipping 

Agent to operate as a Barge operator on IBP route between India & Bangladesh. 

d) The registered shipping agent is provided user name & password by IWAI to access the IWAI portal 

www.iwaiportal.nic.in for seeking inward/outward/extension/amendment permissions for Bangladesh Flag 

vessels and outward/extension/amendment permissions for Indian Flag vessels. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

2. SOP for registration of Voyage with IWAI 

After obtaining login credentials from IWAI for the portal (www.iwaiportal.nic.in) , the Indian Shipping Agent 

is eligible for plying its vessels or vessels of its Bangladeshi counterpart on IBP routes, however each voyage 

must be registered by the Indian Shipping Agent on the portal for obtaining inward / outward / extension / 

amendment permissions. The permissions are accorded only for vessels. The procedure for the same is mentioned 

below: 

a. Inward / Extension / Amendment permission for Bangladeshi Flag Vessel 

Inward / Extension / Amendment permission for Bangladeshi Flag Vessel are given subject to the following 

prerequisites:  

i. Voyage registration is carried out on IWAI portal by uploading documents for vessel which intend to ply 

on IBP routes. All the fields are mandatory along with the uploading of the following documents wherever 

necessary. 

- Voyage Permission from BIWTA                          

- Competence Certificate of Vessel Master 

- Competence certificate of Indian Pilot arranged for vessel movement in India 

- Registration Certificate of the Vessel 

Start 

Letter issued by IWAI (Kolkata/ 

Guwahati)* to the applicant with 

appointment date & time for 

physical verification of submitted 

documents aainstoriginals 

Verification of documents at IWAI 

(Kolkata/ Guwahati)* 
Verificat

ion 

successf

Yes 

No 

Letter issued by IWAI 

(Kolkata/ Guwahati)* 

with reason for rejection 

of application and  

required rectification. 

Application and 

documents 

verified.found  

Yes 

Letter issued by IWAI (Kolkata/ 

Guwahati)* with approval for firm’s 

registration as Indian Shipping agent 

along with unique User name & 

Password for registration on the 

IWAI portal www.iwaiportal.nic.in 

for further access for inward/ 

outward permissions for barges 

Stop 

No 

Submission of application accompanied with supporting 

documents to Director IWAI (Kolkata/ Guwahati)* by Indian 

Shipping Agent (applicant) for registration as Shipping agent 

for Indian/ Bangladesh barges operating on IBP routes 

*As relevant 
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- Survey Certificate for the Vessel 

- Loaded Survey Certificate (Not required if vessel is coming empty to India)   

ii. Scrutiny of uploaded documents is carried out, wherein the information such as validity of Vessel Survey 

and Registration Certificate issued by the competent authorities of Bangladesh and loaded survey 

certificates issued by the authorized surveyors of Bangladesh are verified. 

iii. If the Shipping Agent / Firm has provided all the requisite information/documents, the system generated 

inward/extension/amendment permission duly signed by the concerned Director, IWAI (Kolkata or 

Guwahati as is relevant) is issued to the respective shipping agent (Email / Physical pick up from 

Kolkata/Guwahati offices) and is also addressed to Superintendent of Customs, Land Customs Station, 

Hemnagar under copy to Director BIWTA, Indian Securities agencies and KoPT.  

iv. After complying with necessary Customs and Immigration formalities in respective countries, the 

respective agents/operators can ply their vessels in PIWT&T routes. 

 

b. Outward / Extension / Amendment permission for Bangladeshi Flag Vessel 

Outward permission for Bangladeshi Flag Vessel is given post uploading of Loaded Survey Certificate and 

draft chart on the IWAI portal. Additionally, there is also a provision for amendment/extension of the 

permission accorded by IWAI on the IWAI portal.  

 

 

  

Start 

IWAI (Kolkata/ Guwahati)* verifies 

validity of information/ documents 

submitted for inward/ outward permission 

System generated permission signed by Director, 

IWAI (Kolkata/ Guwahati)* addressed to  

Superintendent of Customs, Land Customs Station, 

Hemnagar is issued. A copy of permission is sent to 

Director BIWTA, Indian Securities agencies, KoPT 

and respective shipping agent. 

IWAI (Kolkata/ Guwahati)* verifies 

validity of information/ documents 

submitted for extension/ withdrawal/ 

amendment of existing permission 

Is the permission 

sought for new 

inward/ outward 

Yes 

Stop 

Registration of Bangladeshi Flag Vessel intending to ply 

on IBP route, uploading of relevant documents on IWAI 

portal www.iwaiportal.nic.in  and deposit of applicable 

fee by  Indian shipping agent registered with IWAI for 

new inward/ outward permission or extension/ 

withdrawal/ amendment of existing permission 

Verification 

successful? 
Yes 

Letter issued by IWAI 

(Kolkata/ Guwahati)* with 

reason for rejection of 

permission sought and details 

of required rectification 

No 

Resubmission of updated 

details for seeking permission 

No 

* As relevant 
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c. Outward / Extension / Amendment permission for Indian Flag Vessel from IWAI 

Outward / Extension / Amendment permission for Indian Flag Vessel are given subject to following 

prerequisites:  

i. Voyage registration is carried out in IWAI portal by uploading vessel documents which intend to ply in 

PIWT&T Routes. All the fields are mandatory along with the uploading of the following documents 

wherever necessary. 

- Competence Certificate of Vessel Master 

- Survey Certificate for the Vessel 

- Loaded Survey Certificate (Not required if vessel is going empty to Bangladesh)   

ii. Scrutiny of uploaded documents is carried out, where the information such as Validity of Vessel Survey 

and Registration Certificate issued by the competent authorities of India and loaded survey certificate 

issued by the authorized surveyors of India are verified. 

iii. If the Shipping Agent / Firm has provided all the requisite information/documents, the system generated 

Outward/extension/amendment permissions duly signed by the concerned Director, IWAI (Kolkata or 

Guwahati as is relevant) are issued to the respective shipping agent (Email / Physical pick up from 

Kolkata/Guwahati offices) and are also addressed to Superintendent of Customs, Land Customs Station, 

Hemnagar under copy to Director BIWTA, Indian Securities agencies and KoPT.  

iv. After complying with necessary Customs and Immigration formalities in respective countries, the 

respective agents/operators can ply their vessels in PIWT&T routes. 

 

d. Voyage permission for Indian Flag Vessel from BIWTA 

Voyage permission from BIWTA for Indian Flag Vessel are given subject to the following prerequisites:  

i. Indian Shipping Agent’s counterpart in Bangladesh (Registered Bangladesh Shipping Agent with 

BIWTA) has to submit the following documents: 

- Outward Permission from IWAI 

- Competence Certificate of Vessel Master 

- Survey Certificate for the Vessel 

- Loaded Survey Certificate 

- Bill of Lading   

ii. Scrutiny of uploaded documents is carried out, where the information such as Validity of Vessel Survey 

and Registration Certificate issued by the competent authorities of India and loaded survey certificates 

issued by the authorized surveyors of India are verified by BIWTA 

iii. If the Shipping Agent / Firm has provided all the requisite information/documents, voyage permissions 

duly signed by the Director & Competent Authority from BIWTA is issued to the respective Bangladeshi 

shipping agent and are also addressed to Superintendent Land Customs, Khulna under copy to Director 

IWAI and Bangladeshi Securities agencies.  

iv. After complying with necessary Customs and Immigration formalities in respective countries, the 

respective agents/operators can ply their vessels in PIWT&T routes. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL, BENCH AT KOLKATA 

ORIGINAL APPLICATION NO. 64 OF 2020 (EZ) 

 

IN THE MATTER OF: 

Dakshinbanga Matsyajibi Forum                                                ...Applicant 

-Versus- 

Inland Waterways Authority of India & Ors.                         ...Respondents         

 

                                       INDEX                              NDoH: 17.01.2023 

S. No. Particular 
 

Page No. 

1.  Affidavit of IWAI submitting draft of the Standard 

Operating Procedure (SOP)/Guidance Document for 

Enquiry Into Accidents/Incidents Involving Inland 

Vessels on National Waterways & Indo-Bangladesh 

Protocol Routes (Indian Side) 

 

2.  Proof of Service  

 
 

Date: 17.01.2022                                             
Place: Kolkata 

FILED BY: 

                                                                  
Sanjay Uapdhyay, Mansi Bachani  

Advocate for the Respondent No. 1 

29, LGF, Presidential Estate, 

                             Nizamuddin East, New Delhi- 110013 

Email: mansi@eldfindia.com  +91- 8600531203 
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STANDARD OPERATING PROCEDURE (SOP)/GUIDANCE DOCUMENT FOR
ENQUIRY INTO ACCIDENTS/INCIDENTS INVOLVING INLAND VESSELS ON

NATIONAL WATERWAYS & INDO-BANGLADESH PROTOCOL ROUTES
(INDIAN SIDE)

 
 
 
 
 
 

DRAFT FOR CONSULTATION
 
 
 
 
 
 

NOVEMBER 2022
 
 
 
 

1. Background:
The Indo Bangladesh Protocol was first signed in 1972 and refined
subsequently to flourish the trade between the two countries using the
waterways.  The 10 routes existing under the Protocol on Inland Waters Transit &
Trade (PIWT&T) Agreement between India & Bangladesh is mentioned below:

(1) Kolkata- Haldia- Raimongal- -Chalna- Khulna- Mongla- Kawkhali Barisal-
Hizla- Chandpur- Narayanganj- Aricha- Sirajganj- Bahadurabad Chilmari-
Dhubri- Pandu- Shilgha
(2) Shilghat- Pandu- Dhubri- Chilmari- Bahadurabad- Sirajganj- Aricha
Narayanganj- Chandpur- Hizla- Barisal- Kawkhali- Mongla- Khulna Chalna-
Raimongal- Haldia- Kolkata.
(3) Kolkata- Haldia- Raimongal- Mongla- Kawkhali- Barisal- Hizla Chandpur-
Narayanganj- Bhairab Bazar- Ashuganj- Ajmiriganj- Markuli Sherpur-

IWAI/IBP/AC/2019-20

I/15516/2023
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Fenchuganj- Zakiganj- Karimganj.
(4) Karimganj- Zakiganj- Fenchuganj- Sherpur- Markuli- Ajmiriganj Ashuganj-
Bhairab Bazar- Narayanganj- Chandpur- Hizla- Bansal Kawkhali- Mongla-
Raimongal- Haldia- Kolkata.
(5) Rajshahi- Godagari- Dhulian.
(6) Dhulian- Godagari- Rajshahi.
(7) Karimganj- Zakiganj- Fenchuganj- Sherpur- Markuli- Ajmiriganj Ashuganj-
Bhairab Bazar- Narayanganj- Chandpur- Aricha- Sirajganj Bahadurabad-
Chilmari- Dhubri- Pandu- Shilghat.
(8) Shilghat- Pandu- Dhubri- Chilmari- Bahadurabad- Sirajganj- Aricha
Chandpur- Narayanganj- Bhairab Bazar- Ashuganj- Ajmiriganj- Markuli
Sherpur- Fenchuganj- Zakiganj- Karimganj
(9) Sonamura- Daukhandi
(10) Duakhandi- Sonamura

The PWIT&T agreement is attached herewith for reference at Annex I.

2. About Inland Waterways Authority of India
The Inland Waterways Authority of India, ( IWAI) an autonomous body had
been constituted vide IWAI, Act, 1985 to carry out surveys and investigations
for the development, maintenance and better utilization of the national
waterways and the appurtenant land for shipping and navigation and prepare
schemes ; carry out conservancy measures and training works and do all
other acts necessary for the safety and convenience of shipping and
navigation and improvement of the national waterways; control activities
such as throwing rubbish, dumping or removal of material, in or from the bed
of the national waterways and appurtenant land, in so far as they may affect
safe and efficient, shipping and navigation, maintenance of navigable
channels, river training and conservancy measures; provide for the
regulation of navigation and traffic (including the rule of the road) on national
waterways. In accordance with Para 14 & 35 of IWAI Act 1985, “Prevention of
Collision on National waterway Regulation, 2002” and “National waterways, Safety
of Navigation and Shipping Regulations, 2002” for all vessels on National
waterways have also  been notified.

 
As per National Waterways  Act 2016, a total of 111 National Waterways have
been declared in the country of which 5 waterways are operational and 23
waterways would be operational by 2030. Extracts of National Waterways  Act
2016 are placed at Annex II
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The Inland Vessels Act, 2021 (24 of 2021) has been enacted on 12th August,
2021 replacing the earlier Inland Vessels Act, 1917 (1 of 1917). Under the
Inland Vessels Act, 2021 (24 of 2021),  Section 1 & 106 of Inland Vessels Act

2021 came into force with effect from the 16th Feb 2022 and Sections 2 to 105
& 107 to 114 came into force w.e.f. 07 Jun 2021. As per the new IV Act 2021,
the responsibility for accidents/incidents of vessels shall rest with respective
State Governments wherein the accident/incident occurs. Relevant extracts
of Act are enclosed at Annex III.
 
In areas where Major and Minor Ports have their concurrent jurisdiction on the
channels and waterways, the Rules and regulations of the concerned Port
Authority shall be applicable and complied with.

 

3. Why the SOP?
A number of incidents/accidents involving Inland Vessels have occurred on
National Waterways and the Indo Bangladesh Protocol (IBP) Route  due to a
variety  of reasons largely due to human errors and many a times  due to nature’s
fury, which have resulted in capsizing of the vessels and consequent loss of cargo
as well as damage to the marine environment. This Standard Operating
Procedure (SOP) aims to delineate the manner in which an enquiry must be
conducted into the accidents/incidents of Inland Vessels on National Waterways & 
Indo-Bangladesh Protocol Route (Indian portion) under the functional jurisdiction of
Inland Waterways Authority, so as to identify the causes of such
accidents/incidents. This SOP also summarises the legal and administrative
mandate of IWAI as well as other stake holders as mandated by law and provides
measures to take appropriate actions and to mitigate the risks for future probability
of such recurrence, including salvage and restitution of environment in case of
damage and more importantly fixing liabilities of the various stakeholders.

4. Objective of the SOP:
This SOP is a guidance document for IWAI Regional Office and Sub-Offices
 including other stake holders to facilitate a quick, smooth and comprehensive
preliminary enquiry in case of any incident or accident involving Inland Vessels on
designated National Waterways & IBP Routes (Indian portion) so as to analyse the
reasons for the incident or accident and take corrective measures accordingly.
This SOP will also ensure that there is a ready procedure to carry out such quick
and comprehensive preliminary enquiry with the least amount of delay so as to
become aware and learn the reasons and causes of the accidents/incidents on the
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National Waterways including on IBP routes (Indian portion) and actions to be
taken to avoid similar incidents/accidents in the future in an integrated manner.
The roles and responsibilities of the IWAI team investigation enquiry  in into an
incident/accident is limited to identifying the root cause of the incident/accident
primarily of IWAI vessels and of other vessels operating in National Waterways and
IBP Routes (Indian Side), as the case may be, without infringing into the jurisdiction
of respective State Government as per IV Act 2021. It is to be noted that the whole
field of Inland Vessels investigations of accidents/incidents like wreck,
abandonment, damage, casualty or loss as per IV Act 2021 falls under the domain
of State Government and the competent authority for same is to be appointed by
the State Government. The same has been delineated in the SOP. However, it is
clarified that the IWAI team enquiring into the incident or accident intends carrying
out an analysis of the incident/accident so as to be able to take actions and
measures to avoid similar incidents in the future. The IWAI shall not infringe upon
the jurisdiction of the State Governments or any other authority under whose
jurisdiction such accident/incident occurs and will carry out the preliminary enquiry
after giving necessary intimation to the respective State Government or any other
such authority mentioned in the Inland Vessels Act, 2021 and shall also try and
obtain their concurrence.

5. Role and Responsibility of Centre/State/Competent Authorities and Agencies :
Relevant provisions of the Inland Vessels Act, 2021[1] and the Rules issued
thereunder that are applicable to mechanically propelled inland vessels

I.          Declaration of Inland water area into Zones
Role of State Government
The State Government may declare, by notification, any inland water area to be a

“Zone”[2] depending on the maximum significant wave height criteria specified in

the Inland Vessels Act, 2021 (“IV Act”).[3]

II.        Administrative Role of Inland Waterways Authority of India ( IWAI)
The mandate of the Inland Waterways Authority of India (“IWAI”) is under the
Inland Waterways Authority of India Act, 1985, through which it was constituted.
The Inland Vessels Act, 1917 governs the inland mechanically propelled vessels
plying in  inland waters and was in the domain of State Governments.  The Inland
Vessels Act, 2021 ( 24 of 2021) replacing the earlier IV Act, 1917 now makes IWAI
as the ‘Competent Authority’ for the purpose of exercising or discharging the

powers, authorities or duties conferred, by or under the said Act.[4] The Central
Government may, by general or special order, direct that any power, authority or
jurisdiction exercisable by it under, or in relation to any such provision of the IV Act,
2021, or the Rules made thereunder, or as may be specified in the order allocating
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the duties, shall, subject to such conditions and restrictions as may be so specified,
also be exercisable by the competent authority or by such other officer as may be

specified in that order.[5] The new Act, however, is yet to direct such power,
authority or jurisdiction to the IWAI.
III.       Survey of Inland Vessels
Role of Central Government
For the purpose of survey, the classification of mechanically propelled vessels; the
criteria for such classification; and the standards of design, construction, fitness
and crew accommodation of such vessels are prescribed by the Central

Government.[6] It prescribes the standard for type and periodicity of surveys for

every mechanically propelled inland vessel.[7] It also prescribes the form and
content in which the owner, operator, master or construction yard or any other
applicant submits a request for survey as well as the validity and the form in which

the declaration of survey is to be issued.[8] The Central Government further
prescribes the form and validity of a Certificate of Survey or a Provisional

Certificate of Survey extending the validity of the prevailing Certificate of Survey.[9]

Additionally, the Certificate of Survey shall set forth such particulars and/or terms

and conditions as the Central Government may specify.[10] The criteria and
qualifications for appointment of surveyors is prescribed by the Central

Government.[11] The Central Government vide Notification dated 07.06.2022 has
prescribed the criteria for such classification; and the standards of design,
construction, fitness and crew accommodation of such vessels, among others
under the Inland Vessels (Survey and Certification) Rules, 2022 and the Inland

Vessels ( Design and Construction) Rules, 2022.[12]  The Rules specify that the
designated authorities or authorised persons will be responsible for ensuring
compliance with the Inland Vessels constructed and employed in the inland waters
prior to the enactment of the IV Act 2021 and compliance with the IV Act 2021 and
the abovementioned Rules. The Central Government has also classified the Inland
Vessels under the Inland Vessels (Crew and Passenger Accommodation) Rules,

2022.[13]

Role of State Government
The State Government classifies and categorizes mechanically propelled inland
vessels on the basis of the criteria and standards laid down by the Central

Government.[14] It is the State Government which appoints officers or persons as
surveyors of inland vessels who shall be deemed to be public servants within the

meaning of Section 21 of the Indian Penal Code.[15]  The Certificate of Survey is
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issued by the State Government once it is satisfied that the provisions of the Act
have been complied with in respect of a declaration issued by the surveyor to the 

applicant.[16] In case a mechanically propelled vessel has been issued a
provisional Certificate of Survey, the State Government shall prescribe the manner

and conditions of its usage.[17] No mechanically propelled inland vessel is allowed
to be used or proceed on voyage without a valid Certificate of Survey. However,
the State Government may, upon request of the owner/master of the vessel, do
away with the requirement of proceeding with a certificate during the interval
between the date of expiry of a Certificate of Survey and the earliest date of its

renewal.[18]

The State Government also has the power to suspend or cancel a Certificate of
Survey where the declaration of the surveyor has been fraudulent or erroneous,
the Certificate has been obtained by submitting false or erroneous information or
since making the declaration the vessel has sustained material damage or has

otherwise become insufficient.[19] The State Government has to first issue the
notice of suspension, provide an opportunity to the owner, operator or master or
construction yard to rectify the errors within three months from the date of the issue

of notice.[20] In case of non-compliance the notice of cancellation of Certificate will
come into force with immediate effect. The details of such cancellation shall
thereafter be recorded by the State Government in the book of registry maintained

by the Registrar of Inland Vessels.[21]

Role of the Inland Waterways Authority of India
The Certificate of Survey shall have effect throughout India, unless otherwise
specified therein and subject to such other conditions as may be specified by the

competent authority i.e. IWAI.[22]

IV.       Registration of Inland Vessels
Role of Central Government                                                                                      
The Central Government appoints officers to maintain a central database for inland

vessels[23]. The form and content of a Certificate of Registration shall be

prescribed by the Central Government[24]. Pursuant to situations wherein the grant
of a Certificate of Registration is pending, the Central Government shall prescribe
the form, rate and manner of the application, fee and issuance of a provisional

Certificate of Registration[25].
Role of State Government
The State Government appoints ports or places of registry and also appoints the

Registrar of Inland Vessels who shall maintain and keep a book of registry. [26]
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Every application for registration is made to the Registrar of Inland Vessels, within
the jurisdiction of the respective State who shall then grant a Certificate of

Registration and assign the official number to such registered vessel.[27] The
Certificate of Registration serves as a conclusive proof of ownership and title of the

inland vessel.[28] If upon inspection, the Registrar of Inland Vessels has reasons to
believe that after granting the Certificate of Registration, the mechanically propelled
inland vessel has become unfit to ply in inland waters, it can suspend the said

Certificate of Registration.[29] If any mechanically propelled inland vessel
registered under the IV Act, 2021 is declared missing, destroyed, lost, abandoned
or has been rendered permanently unfit for service or destined for scrapping or
dismantling or sold abroad, upon being reported by the owner of the vessel to the
Registrar Of Inland Vessels, the Registrar of Inland Vessels will have the

Certificate of Registration cancelled.[30] Besides this, if upon inspection, the
Registrar of Inland Vessels finds that that the mechanically propelled inland vessel

is not fit to ply in any inland water, it can cancel the registration of the vessel.[31]

Role of the Designated Authority of the State Government[32]

The authority appointed or authorised for the purpose of Chapter V of the IV Act,
2021, pertaining to ‘Registration’ may, in the absence of a valid Certificate of
Registration, permit, (a) any mechanically propelled vessel to make her first
voyage through the inland waters to any port or place of registry for the purpose of
registration if the vessel has been built in a place other than a port or place of
registry; or (b) a vessel registered under any law in force in India for which
provisions have been made under the IV Act, 2021 to conduct voyage within the
inland waters; or (c) any mechanically propelled vessel registered under such laws
of countries other than India, to ply within the inland waters subject to compliance

of terms and conditions as may be prescribed by the Central Government.[33]

Role of Owner or Master of Vessel[34]

The owner or master of an inland vessel has been mandated to carry a valid
Certificate of Registration which he/she is supposed to make available for
inspection, when demanded by the officers appointed by the State Government.
The owner or master can make an application for registration of a mechanically
propelled inland vessel, which has a valid Certificate of Survey.
V.        Navigation, Safety and Signals
Role of Central Government
The Central Government has been mandated to prescribe the, (i) specifications
and requirements of signals and equipment based on classification and

categorisation of mechanically propelled vessels[35]; and (ii) fog and distress
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signals to be carried and used, the steering and sailing Rules to be complied with
and the different protocols for exhibition and display of different standards of lights,
shapes and signals by any mechanically propelled vessel plying in inland

waters[36]. The Central Government shall issue Rules for specifying the class or
category of mechanically propelled inland vessels to be equipped with navigation
aids, lifesaving appliances, fire detection and extinguishing appliances and

communication appliances.[37] The Inland Vessels (Fire Fighting Appliances)

Rules, 2022[38] have been issued by the Central Government which prescribes the
standards and guidance for fire-fighting equipment, number of fire pumps required
to be kept on the Inland Vessel, capacity of the fire pump, fixed fire detection and
fire extinguishing system, among other requirements. The Inland Vessels (Safe

Navigation, Communication and Signal) Rules, 2022[39] prescribe the minimum
requirements for Inland Vessels pertaining to Steering and sailing, conduct of
vessels in sight of each other, responsibility between vessels and conduct in case
of restricted visibility. The compliance of the said Rules is again with the authority
designated or person authorised under the IV Act, 2021. 
Role of State Government
The State Government may appoint or authorise officers as surveyors to inspect
and ensure that the mechanically propelled inland vessels comply with the
requirements pertaining to life saving, fire safety and communication

appliances.[40] If the surveyor, on inspection finds that the mechanically propelled
inland vessel does not have lifesaving and fire appliances, he/she shall issue a
notice to the master or owner or operator in writing pointing out the deficiency.
Unless the master or owner or operator complies with the notice and reports such
compliance to the surveyor, the vessel shall not be allowed to proceed to conduct

any voyage.[41] In so far as Special Category vessels asunder Chapter VII of the
IV Act, 2021 are concerned, it is upon the State Government to prescribe their
safety features, gears and such other measures as well as their maximum carrying

capacity by specifying the safety loadline or limits of loadline.[42] The State
Government may prescribe additional conditions for Inland Vessels apart from the
safety requirements prescribed in the Inland Vessels (Fire Fighting Appliances)

Rules, 2022[43] and Inland Vessels (Safe Navigation, Communication and Signal)

Rules, 2022.[44]

Role of Owner/Master/Person in-charge of Vessel
The owner or master of every mechanically propelled vessel, while in the inland
water limit, is supposed to comply with the abovesaid Rules prescribed by the
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Central Government and is not allowed to carry or exhibit any lights or shapes or

use any fog or distress signals, in contravention of the IV Act 2021.[45]  Necessary
measures are to be adopted by every mechanically propelled vessel to prevent

collision and to ensure safe navigation.[46] It must be noted that any damage to
any person or property that arises in the inland water limit due to non-observance
of the Rules under the Act by any mechanically propelled vessel, shall be deemed
to have occurred as a result of the wilful default of the person-in-charge of the
vessel at that time, unless the Court is satisfied that the circumstances required

deviance from the said Rules.[47] It is the responsibility of the master of a
mechanically propelled vessel, while in the inland water limit, upon finding or
encountering a dangerous derelict or any other hazard to navigation, to
immediately send a signal for indicating the danger or distress to other

mechanically propelled vessels nearby as well as the State Government.[48] The
master of any mechanically propelled vessel, who has received any signal of
distress from any vessel or aircraft within the inland water limit must proceed
immediately to the assistance of the persons in distress by acknowledging the

receipt of such signal to the vessel in distress.[49] He must also render assistance

to every person found in danger of being lost in the inland waters.[50] However, the

said obligations are subject to exceptions.[51] The owner, operator or master of all
mechanically  propelled inland vessels is required to comply with the requirements
of navigation aids, lifesaving appliances, fire detection and extinguishing

appliances and communication appliances.[52]

VI.       Prevention of Pollution caused by Inland Vessel
Role of Central Government
The Central Government designates the list of chemicals, any ingredients or
substance carried as bunker or as cargo, or any substance in any form discharged

from any mechanically propelled inland vessel, as pollutants.[53] The Central
Government makes Rules for specifying the standards of construction and

equipment of the mechanically propelled inland vessels.[54] The Central
Government also makes Rules for specifying the conditions for construction, use
and maintenance of reception facilities for the containment of pollution and removal
of pollutants arising from spillage or discharge arising from mechanically propelled

inland vessels at all cargo terminals or passenger terminals.[55] For minimising the
pollution already caused, or for preventing the imminent threat of pollution, the
Central Government can direct the owner or operator of cargo or passenger
terminal to provide or arrange for the provision of such pollution containment
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equipment and pollutant removing materials, at the specified cargo and passenger

terminal.[56]

 
Role of State Government
The State Government appoints or authorises such officers to ensure construction,
installation and maintenance of equipment of all mechanically propelled inland

vessels and issue Certificate of Prevention of Pollution.[57] The Certificate issued
must adhere to the form, validity, and content as prescribed by the Central

Government.[58] The State Government prescribes rates at which the owner or
operator of all cargo terminals or passenger terminals, providing reception facilities

shall receive charges.[59] The State Government can appoint an officer who can
also direct the owner or operator of cargo or passenger terminal to provide or
arrange for the provision of such pollution containment equipment and pollutant

removing materials, at the specified cargo and passenger terminal.[60] The State
Government appoints or authorises officers as surveyors to inspect any cargo or

passenger terminal lying within its respective jurisdiction.[61] The authorised
surveyor, may at any reasonable time, enter and inspect any cargo or passenger
terminal to, (a) ensure that provisions on prevention of pollution caused by inland
vessel are complied with; (b) verify whether such cargo pr passenger terminal is
equipped for pollution containment and removal, in conformity with the State
Government’s order or the concerned Rules; and (c) satisfy herself/himself of the

adequacy of the measures taken to prevent pollution.[62] If the surveyor, on
inspection, finds that the cargo or passenger terminal is not provided with the
required pollution containment equipment and pollutant removing materials, he/she
shall give a notice in writing pointing out the deficiencies and the recommended
remedial measures to rectify such deficiency, that is identified during the

inspection, to the owner or operator of such cargo or passenger terminal.[63] The
State Government shall direct  any designated or such authorised officer to conduct

investigation into accidents of pollution.[64] The State Government is also required
to update the Central government with such information or report of the court, if
directed by the concerned court, on incidents of pollution that occurs within its

jurisdiction.[65]

Role of Owner or Master of Mechanically Propelled Inland Vessel/Cargo
Terminals/Passenger Terminals
The owner or master of any mechanically propelled inland vessel is required to
discharge or dispose of the sewage and garbage in accordance with such
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standards and manner as may be prescribed by the Central Government.[66]

Mechanically propelled inland vessel are prohibited from causing pollution by

discharging or dumping of the designated pollutants.[67] However, this does not
apply to the discharge dump or emission of such oil or oily mixture, hazardous
chemical or obnoxious substance or any other pollutant, as the case may be, from
a mechanically propelled inland vessel for the purpose of securing the safety of
any mechanically propelled inland vessel, preventing damage to another

mechanically propelled inland vessel, cargo or saving of life at inland waters.[68]

Every mechanically propelled  inland vessel is required to carry on board a valid
Certificate of Prevention of Pollution and is required to furnish the same on

demand by the concerned officers.[69] The owner or operator of all cargo terminals
is required to provide reception facilities to discharge oil, oily mixture, hazardous
chemicals, sewage or obnoxious substances at the cargo or passenger

terminal.[70] The owner or operator of the passenger or cargo terminal is required
to submit a compliance report to the Central Government or the officer appointed

by the State Government in the form prescribed by the State Government.[71] The
owner, operator or master of any mechanically propelled vessel used or plying
within inland waters, is supposed to discharge the pollutants at the port reception

facilities in the manner laid down by the State Government.[72] The owner or
operator of the cargo or passenger terminal who has been served with a notice by
the surveyor, as mentioned above, shall not proceed with any work at such cargo
or passenger terminal, until he obtains a Certificate signed by the surveyor to the
effect that the cargo or passenger terminal, is properly provided with the required
pollution containment equipment and pollutant removing materials in conformity

with the Rules made.[73]

The Inland Vessels (Prevention and Containment of Pollution), Rules 2022[74]

state that in case of an accidental spillage of pollutants, the owner, operator or
master of such vessel is required to inform the designated authority of the State

Government and the State or Central Pollution Control Board. [75]To contain,
mitigate the effects of pollution caused or likely to be caused, the owner, operator
or master shall, with joint effort of the designated authority or the State or Central
Pollution Control Board, carry out necessary measures to prevent such spill or

discharge to ensure containment of the pollution. [76]

VII.     Wreck and Salvage
Role of Central Government
The Central Government prescribes the, (a) powers and functions of the receiver of
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wreck; (b) responsibilities and obligations of the owner, operator, master or person
in-charge of vessel, property or cargo with respect to the wreck; (c) measures
adopted for the removal of obstruction to navigation; (d) disposal of wreck,
including its sale and proceeds of unsold property; (e) measures to be adopted for
protection of wreck, fouling of government moorings; (f) rights and duties of salvors
and performance of salvage operations or resolution of disputes pertaining to
amount payable to salvors; and (g) such other matter, which the Central
Government may deem necessary for the efficient administration and removal of

wrecks.[77]

Role of State Government
The receiver of wreck shall be appointed by the State Government within the

respective jurisdiction.[78]

Role of Owner, Operator, Master or Person in-charge of a vessel
The owner, operator, master or person in-charge of a vessel plying in inland waters
shall not intentionally abandon, desert, dump, throw overboard or jettison the

vessel or property or parts of cargo, so as to cause wreck.[79] The owner,
operator, master or person in-charge of the vessel, property or cargo, which is
wrecked, stranded or in distress in the inland waters, is required to immediately
inform, by all means of communication to the receiver of wreck in whose
jurisdiction the vessel, property or cargo is found to be wrecked, stranded or in

distress.[80] The owner of the wreck, whose property or cargo, is wrecked or
stranded or is in distress in the inland waters is required to inform the receiver of
the wreck in writing of the finding thereof and of the marks by which such wreck
can be distinguished, and in cases, where the wreck is in possession of any

person[81] other than the owner, operator, master or person in-charge of the
vessel, property or cargo, such person shall deliver such wreck to the receiver of

wreck.[82]

VIII.    Fixing Liability: Principles to be Followed
Liability of Central Government
The limits of liability and the criteria in determining compensation for any claim is

prescribed by the Central Government.[83]

Liability of State Government
The State Government appoints or authorises any officer for the purpose of
detaining any mechanically propelled inland vessel in connection with a claim, or
an offence, and the procedure thereof will be prescribed by the concerned State

Government.[84]

Liability of Owner, Operator, Master, Crew Member, or Insurer of an Inland Vessel (
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Including Losses)
The owner, operator, master, a member of crew or an insurer shall be liable for the

offences and contraventions of the provisions of the IV Act, 2021 or its Rules.[85]

Where any person is beneficially interested otherwise than by way of mortgage or
in the share in any mechanically propelled inland vessel registered in the name of
some other person as owner, the person so interested, and the registered owner,
shall be liable to all the pecuniary penalties imposed by the IV Act, 2021 or any
other Act on the owners of mechanically propelled inland vessels or shares

therein.[86]

The Inland Vessels Act, 2021 lays down the manner in which the loss[87] has to be
apportioned. This shall be governed by Chapter XI of the IV Act. These include
manner of collision, proportionate fault, contribution of fault, exemptions among
others. Where, loss of life personal injuries is suffered, damage to property or
pollution is caused by any person on any mechanically propelled inland vessel or
any other vessel, owing to the fault of that vessel and of any other vessel or
vessels, the liability of the owners of such vessels concerned shall be joint and

several.[88]

The person who has suffered damage or injured or his representative can apply to
any court having appropriate jurisdiction on the claim, for the detention or

attachment of the vessel.[89] Then there are exceptions for liability defined under

the Act.[90]

Under the IV Act, 2021, there is also limitation of liability.[91] However, no person
shall be entitled to limit his liability for, claims for salvage or claims stipulated as
exempted from the application of limitation of liability under any other law in force in

India.[92] The liability of the owner or operator of a mechanically propelled inland

vessel shall include the liability on action brought against such vessels.[93]

Note: It is important to add that if any Routes fall under the administrative control
of other statutory authorities such as the Port Trusts, among others, then the onus
lies upon them to take any mitigation or remedial measures in case accidents
occur. Nevertheless, this does not absolve the respective liabilities falling upon the
other stakeholders involved viz., vessel owner, operator, master, crew member, or
insurer.
IX.       Insurance of Mechanically Propelled Vessels Plying in Inland Waters

No mechanically propelled vessel shall be used for voyage in inland water, unless
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there is in force, (a) a policy of insurance which shall cover liability that may be
incurred by the insured, in respect of the death of or bodily injury to any person or
damage to any property caused by or arising out of the use of the mechanically
propelled vessel, and in respect of liability of operational pollution and accidental
pollution of inland waters; (b) a policy of insurance in compliance of the Public
Liability Insurance Act, 1991 if the mechanically propelled inland vessel is carrying
or meant to carry dangerous or hazardous goods; and (c) a policy of insurance
covering the mechanically propelled vessel to, a value not less than the liability
incurred or entitle it to be covered under limitation of liability, a value not less than

the specified and applicable limitation amount.[94]

On 14th June, 2022 the Ministry of Ports, Shipping and Waterways has also issued
the Inland Vessels (Insurance, Limitation of Liability and Obligations of Service

Providers and Service Users) Rules, 2022[95] which prescribe in detail the liability
of the Insurer, duties of the insured, Rights of claimants on the liability of the
insured, reporting of information which are required to be adhered to.
X.        Inquiry into Casualty, Accident or Wreck
Role of Owner, Operator or Master of an Inland Vessel
The owner, operator or master of a mechanically propelled inland vessel is
required to give information of any wreck, abandonment, damage, casualty,
accident, explosion or loss occurred to or on board such a vessel while in the
inland waters, to the officer in-charge of the nearest police station and to the
designated authority appointed by the State Government, in such form and manner

prescribed by the State Government.[96]

Role of the Designated Authority
The designated authority appointed by the State Government for carrying out an
inquiry into a casualty, accident or wreck has been mandated to report the contents
of the information of any wreck, abandonment, damage, casualty, accident,
explosion or loss occurred to or on board such a vessel while in the inland waters

to the District Magistrate.[97] The designated authority may in pursuance of the
said information conduct a preliminary enquiry and submit a report to the District

Magistrate.[98]

Role of the Officer in-charge of the Police Station
On receipt of the information, the officer in-charge of the police station shall
investigate into the matter and submit a report to the jurisdictional Judicial
Magistrate in accordance with the provisions of Chapter XII of the Code of Criminal

Procedure, 1973.[99]

Role of the Judicial Magistrate
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The Judicial Magistrate may, on receiving the report, take action as he/she may
deem fit in accordance with Chapter XVI of the IV Act, 2021 dealing with ‘Offences

and Penalties’.[100]

Role of the District Magistrate
The District Magistrate shall transmit the report received from the designated

authority to the concerned State Government.[101] The District Magistrate may, for
the purposes of assisting in the inquiry into any casualty, accident or wreck of a
mechanically propelled inland vessel, appoint any number of assessors from the

list of assessors provided by the State Government.[102] Besides the said inquiry,

in every inquiry, the District Magistrate may appoint an assessor.[103] The District
Magistrate, in the case of every inquiry into any casualty, accident or wreck of a
mechanically propelled inland vessel, is required to make a full report of the
conclusions at which he has arrived, together with the evidence recorded and the

written opinion of any assessor.[104] The District Magistrate may, after inquiry,
recommend in his report for cancellation or suspension or confiscation of a
Certificate of Competency or a Certificate of Service granted to a master, crew or

engineer by the State Government[105] if the District Magistrate finds that, (a) the
accident or casualty, including loss, stranding or abandonment of, or damage to,
any mechanically propelled inland vessel, or loss of life, has been caused by the
wrongful act or default of such master or engineer; (b) such master or engineer is
incompetent or has been guilty of any gross act of drunkenness, tyranny or other
misconduct, or in a case of collision has failed to render such assistance or give

such information or notice.[106] At the conclusion of the inquiry, or as soon
thereafter as possible, the District Magistrate shall state in open sitting, the
decision arrived at by him with respect to the cancellation or suspension or
confiscation of any Certificate of Competency or a Certificate of Service and, if

suspension is ordered, the period for which the Certificate is suspended.[107] The
District Magistrate may also make such order and require such security in respect
of the costs of the matter as he may deem fit and necessary in the circumstances

of the case.[108]

Role of State Government
For carrying out an inquiry into a casualty, accident or wreck, the State

Government shall appoint the designated authority.[109] The State Government
shall lay down the form and manner in which information shall be given about any
wreck, abandonment, damage, casualty, accident, explosion or loss occurring to or

on board a mechanically propelled inland vessel while in the inland waters.[110]
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Upon receiving the report from the District Magistrate, the State Government, if it
deems necessary, direct the District Magistrate to submit an additional report to it
and send a copy to the Judicial Magistrate of the first class through the

jurisdictional police.[111] The powers of the District Magistrate and the procedures
to be followed by her/him in holding the inquiry for submission of additional report

shall be prescribed by the State Government.[112] The State Government appoints

and maintains a list of assessors.[113] The State Government, specifies the
qualifications, criteria and consideration, fees or charges for the assessors, who
are conversant with the maritime affairs and have experience in the merchant
service or in the navigation of the mechanically propelled inland vessels and willing

to act as an assessor.[114] The State Government, upon receipt of the full report of
conclusion arrived at by the District Magistrate, cause it to be published by

notification in its Official Gazette.[115] The State Government, in whose jurisdiction
the Certificate of Competency or a Certificate of Service was granted, may cancel
or suspend any such certificate. The State Government may, at any time, revoke
any order of suspension or cancellation or confiscation which it may have made, or
grant a Certificate anew, for reasons to be recorded in writing, to any person whose
Certificate it has so cancelled and such Certificate granted anew, shall have the
same effect as a Certificate of Competency granted under the Inland Vessels Act,

2021 after examination.[116]

Role of Assessor
Every person appointed as an assessor shall assist the District Magistrate in the
inquiry and deliver his opinion as may be sought for, which shall be recorded in the

proceedings.[117]

XI.       Pilotage, Vessel Detention and Development Fund
Role of Central Government
The Central Government notifies the specific requirement of pilotage in whole or

part of inland waterways declared as national waterways.[118]

Role of State Government
The State Government notifies the requirement of pilotage in whole or party or any
stretch of designated inland waterways or such passages that lie within the
respective territory of such State Governments, and in respect of which the Central

Government has not specified.[119] The State Government can detain, forfeit or
remove from the inland waters, any mechanically propelled inland vessel, which is
required to be registered under the IV Act, 2021 if it does not comply with the
provisions of the said Act pertaining to registration, survey, carrying capacity of
passengers, manning, navigation, safety, wreck, salvage, insurance, and
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dangerous or prohibited goods.[120]

The State Government shall constitute a Development Fund to be utilised for,
emergency preparedness; containment of pollution caused by discharge of oil,
mixtures, obnoxious substances, chemicals and other noxious and harmful
substances, to preserve and protect inland waters; removal of unidentified wreck or

obstruction affecting and impeding navigation, among other purposes.[121]

Role of Master of Vessel
Every master of any mechanically propelled inland vessel, who possesses a
Master’s Certificate granted under the Inland Vessels Act, 2021 shall, in ports to
which Section 31 of the Indian Ports Act, 1908 has been extended, be deemed, to
be the pilot of the mechanically propelled inland vessel of which he is in-

charge.[122]

RELEVANT PROVISIONS OF THE INLAND VESSELS ACT, 2021 APPLICABLE
TO NON-MECHANICALLY PROPELLED INLAND VESSELS

Role of the State Government
The officer of the authorised department appointed or authorised to maintain the
registry, will issue a Certificate of Enrolment to the non-mechanically propelled

inland vessels that have enrolled in the registry of enrolment.[123] The Certificate
of Enrolment shall be issued, in the form and manner prescribed by the respective

State Government.[124] The State Government prescribes the basic minimum
standards to be observed during the construction of any mechanically propelled

inland vessel.[125] The State Government shall specify the standards of
construction, which any class or category of non-mechanically propelled inland

vessel shall comply with.[126] However, the standards prescribed by the State
Government should be in harmony with the traditional knowledge and practices
passed on as customary or ancestral means that are applied by skilled and
talented persons involved in the designing and construction of non-mechanically

propelled inland vessel.[127] The State Government specifies the minimum safety
gears and equipment by notification in the Official Gazette with which the non-
mechanically propelled inland vessel shall be equipped with for the purpose of

ensuring safety of such vessels.[128] The non-mechanically propelled inland
vessels enrolled under the IV Act, 2021 are required to comply with the stipulated

safety standards.[129] For the purposes of ensuring safe navigation of non-
mechanically propelled inland vessels, the State Government may, by notification,
specify the routes, areas or stretch of inland waters that are prohibited from being
used or subject to such terms and conditions, for the navigation of non-

IWAI/IBP/AC/2019-20

I/15516/2023
132214



mechanically propelled inland vessel.[130]

In addition to the abovementioned role, the State Government has been accorded
with the power to make Rules to regulate non-mechanically propelled inland
vessels. The State Government may make Rules for, (a) prevention and
minimising pollution caused by the non-mechanically propelled inland vessels; (b)
removal of obstructions to safe navigation; (c) measures to be adopted to avert

accidents and casualty; and (d) any other measures.[131]

The State Government will also constitute a welfare fund at the district level for
allocation of such fund to assist the non-mechanically propelled inland vessels
which have been enrolled. Any officer appointed or authorised to be in-charge of
the said fund shall, with the State Government’s approval or such other authority
appointed for the said purpose utilise the fund to, (a) create awareness and
conduct knowledge dissemination sessions for educating the owner, operator, and
service user on improvements required for safe navigation; (b) provide equipment
and devices of safety and navigation at a subsidised rate; (c) provide support or
relief during casualties, accidents, or such emergencies; and (d) for other

purposes.[132]

RULES ISSUED UNDER THE INLAND VESSELS ACT, 2021
The compliance with the provisions of the IV Act, 2021  is proposed to be
streamlined by the Ministry of Ports, Shipping and Waterways through various
Rules in exercise of Section 106(1) of the Act which deals with the power of the
Central Government to make Rules. The following Rules have been issued in June
2022:

Inland Vessels (Safe Navigation, Communication and Signals) Rules, 2022
Inland Vessels (Crew and Passenger Accommodation) Rules, 2022
Inland Vessels (Fire Fighting Appliances) Rules, 2022
Inland Vessels (Life Saving Appliances) Rules, 2022
Inland Vessels (Manning) Rules, 2022
Inland Vessels (Design and Construction) Rules, 2022
Inland Vessels (Registration and other Technical Issues) Rules, 2022
Inland Vessels (Insurance, Limitation of Liability and Obligations of Service Providers and
Service Users) Rules, 2022
Inland Vessels (Survey and Certification) Rules, 2022
Inland Vessels (Prevention and Containment of Pollution) Rules, 2022

The same may be adhered to, as amended from time to time.
 
 
 
 

INTERNAL PROCEDURE OF IWAI TO BE FOLLOWED AFTER THE
INTIMATION OF AN ACCIDENT/INCIDENT
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1. All Regional Directors will constitute a Committee in areas under their jurisdiction
comprising of three officials from Technical, Hydrographic and Mech Marine wings to
carry out the preliminary enquiry to analyse and determine the circumstances and
causes leading to the incident/accident. The committee may co-opt any domain expert to
assist them to assess the route cause leading to such disaster and how to mitigate
them. 

2. Further the committee will proceed after giving necessary intimation to the local
authorities under whose jurisdiction the incident/accident occurred, for instance the State
Government, Port Trust, Coast Guard, among others for carrying out any preliminary
enquiry and with their knowledge.

3. In the event of receipt of incident / accident notice, respective Regional Directors shall
take prompt action as enumerated below: -

a. Intimate all concerned with respect to the incident/accident
b. the investigation committee to immediately proceed to the accident site (within 24

 hrs of reporting of incident/accident) to initiate and carry out a preliminary enquiry.
c. Intimate the respective local authorities of the State Government about their visit

to site of incident/accident.
d. Issue river notice detailing the incident/accident immediately and inform respective

RIS Station about incident/accident.
e. Raise incident report
f. Raise alert with respect to the availability / non availability of Fairway

4.  The prime responsibility of the vessel’s owner, operator or master to inform the officer in
charge of the nearest police station and the designated authority by the State
Government, in case of wreck, abandonment, damage casualty or loss.

5. However, the Regional Director and officer in-charge of the nearest sub office may also
inform the appropriate authorities and State Governments under whose jurisdiction the
accident or incident has taken place like Police, Coast Guard, Port Trust, State
Governments including the designated department etc. The Regional Director shall after
receipt of preliminary enquiry report or earlier if feasible make a report and disseminate
information about the incident for the convenience of Shipping and Navigation and also
give any directives, if necessary, for stoppage or resumption or restrictions of safe
navigation in the area of accident/incident.

6. On receipt of the final report the Regional Director will also mention all the precautions to
be taken and safety measures to be observed for continued safe navigation in that area
so as to avoid any re-occurrence of similar incidents in the future.

7. The Committee will carry out a preliminary enquiry into the accident/incident and will
amongst others check below mentioned points.

a. Type of incident/accident;
b. Date/time of occurrence and location of incident/accident;
c. Information, summary and description and events leading up to the incident/accident;
d. Collection of evidence, examination and gathering and preservation of data

(physical/electronic/paper/people) of incident/accident ;
e. Loss of life or injuries or damage to property or consequential losses or pollution caused

by incident/accident ;
f. Status and condition of the vessels involved in the incident including vessel’s structure,

equipment and machinery;
g. Weather and river conditions including tidal levels existing during the incident / accident;
h. Parties involved in accident/incident;
i. Reasons/probable causes for incident/accident with respect to the compliance of

policies, procedures, standards. Logbook records are to be verified;
j. Identify witnesses, documents and sequence, timing of events, inconsistencies etc
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leading up to the incident. Record statements from witnesses and other persons
regarding accident/ incident;

k. Reasons/probable causes for incident/accident with respect to compliance of policies,
procedures, standards, logbook records are to be verified;

l. Identify witnesses, documents and sequence, timing of events, inconsistencies etc
leading up to the incident. Record statements from witnesses and other persons
regarding accident/ incident ;

m. Safety awareness, competency, training, knowledge, skill, experience, qualifications etc
of persons involved to be checked. Verification of Certificate of Competency of crew;

n. Human error, organizational/operational issues, management system /process control
issues etc to be investigated;

o. Presence of any cross structures or other obstructions near incident site to be observed.
Condition of the navigational channel and presence of fairway marks are to be verified;

p. Availability of Electronic Navigational Charts or equivalent and their use is to be checked
q.  RIS or equivalent communication equipment available on-board the vessel to be

checked;
r. Presence of pilot if on board and his report of incident/accident;
s. Any reports or interaction with the press regarding the accident/incident shall be

governed by the circular No 01/IWAI/Estt./03/2017/Misc/circular dated 23.10.2017;
t. Hull integrity damage of the vessel if any requiring tug or survey vessels assistance at

the site;
u. In case of any incident/accident in channel it will be ascertained if all the Rules and

regulations as per the Handbook of Rules of Road have been adhered to by the vessels

8. The Regional Director shall ensure that the detailed report of the committee findings is
submitted to the Head Office, Noida within two weeks of the occurrence of the
incident/accident. The report shall include amongst others the following:

a. Type of incident/accident with a details;
b. Findings of the preliminary enquiry of the causes of accident/incident;
c. Video and/or photographs of the accident/incident site and sketch diagrams of the

damaged vessel;
d. Root cause analysis of the incident/accident;
e. Safety actions and recommendations of the Committee and Corrective action and

preventive action to be taken to minimize and avoid incidents / accidents in the future;
f. Deficiencies and issues that were observed during preliminary enquiry;

g. Final observations and conclusion to improve the quality, reliability and safety of
navigation by vessels on the National Waterways ;

h. Contact particulars of concerned Police station in that area;
i. All Regional Directors shall make a note of the Hot Spots, if any,  in their regions where

the probability of occurrence of certain risks and accidents exists and take measures to
reduce the probability of the risk of accidents/mishaps taking place

9. Assessments by ROs for critical hotspots shall be done internally and necessary
information be disseminated through River Information system (V/U HF) links and river
notices.

10. As per Article 9 of Protocol on Inland Water Transit and Trade between Govt. of India
and Govt. of Bangladesh, both the Countries shall provide all the necessary assistance
to the vessel of the other Countries, which may be grounded or in distress during their
voyage in its waterways.  The Regional Office shall ensure all assistance to the
Bangladeshi vessels involved in any incident/ accident. A detailed report of the
incident/accident and recommendation of the preliminary enquiry shall  be forwarded to 
BIWTA for corrective actions by Bangladesh vessels.

11. A database for all incidents/ accidents along with root cause analysis shall be maintained
at National Inland Navigation Institute (NINI) at Incident Study and Analysis Cell (ISAC)
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and be made a part of course curriculum for the best practices.
12. In case of any accident or incident all measures shall be taken and efforts made to

avoid, mitigate[133] or reduce any pollution of the National Waterway by Fuel Oil or
Hazardous cargo[134] onboard the vessel.

13.  In addition, the following shall be determined:

a. The details and extent of the pollution caused due to the incident/accident ;
b. The actions taken to contain the spread and removal of the pollution from the National

Waterway ;
c. The extent of damage caused by pollution to the flora, fauna and the ecosystem of the

National Waterway and its economic effect.

14. Obstruction of Channel – The committee shall identify measures to be taken to remove
obstructions in the navigational channel caused due to the accident/incident and
ascertain the status of the channel for safe passage of other vessels as below

a. In case channel is obstructed and navigation is stopped, the report of status of work
being taken up for opening of channel should be reported on daily basis by Regional
Office till channel is opened and navigation resumed;

b. The position of the vessel in relation to the channel and the space available for safe
passage of other vessels is to be promulgated;

c. The width and depth of the channel at site of incident, its vicinity and the current/tidal
affect and any other impediment or obstruction;

d. The size of inland vessels that will be able to safely pass in the channel adjacent to
accident/incident site both during day and night hour;

e. The estimated time needed to remove the vessel from the channel or to re-float the
vessel;

f. All measures will be taken to open the channel for routine navigation at the earliest
without causing any pollution or any other incident while clearing the passage;

g. Safety markers will be put up at the accident site and information disseminated to all
concerned for safe navigation.

15. Salvage responsibilities of IWAI – IWAI has the following salvage responsibilities

a. The removal of wreck or any obstruction on waterways is the responsibility of the State
Govt. as per Inland Vessels Act, 2021;

b. IWAI is responsible for safety and convenience of shipping and navigation on National
Waterways;

c. As per Clause 9 of the PIWT&T Agreement, Bangladeshi vessels will be required to be
provided all necessary assistance in the event of an accident and expenditure for
salvage operations, if any, shall  be borne by Bangladesh;

d. In case any vessels is wrecked and requires salvage operations, the Committee shall
check and determine the status of the wreck and the time needed to clear and salvage
the wreck from the National Waterway.
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Annex I
 
 

PIWT&T agreement
                 (PIWT&T agreement of 2015 along with Addendum 1&2 is Attached)
 

          
  Annex II

Extract of IWAI Act,  1985

(IWAI act,1985 is attached)
FUNCTIONS AND POWERS OF THE AUTHORITY

 
14. Functions of the Authority:
(1) The Authority may—

(a) carry out surveys and investigations for the development, maintenance and
better utilisation of the national waterways and the appurtenant land for
shipping and navigation and prepare schemes in this behalf;
(b) provide or permit setting up of infrastructural facilities for national
waterways;
(c) carry out conservancy measures and training works and do all other acts
necessary for the safety and convenience of shipping and navigation and
improvement of the national waterways;
(d) control activities such as throwing rubbish, dumping or removal of material,
in or from the bed of the national waterways and appurtenant land, in so far as
they may affect safe and efficient, shipping and navigation, maintenance of
navigable channels, river training and conservancy measures;
(e) remove or alter any obstruction or impediment in the national waterways
and the appurtenant land which may impede the safe navigation or endanger
safety of infrastructural facilities or conservancy measures where such
obstruction or impediment has been lawfully made or has become lawful by
reason of long continuance of such obstruction or impediment or otherwise,
after making compensation to person suffering damage by such removal or
alteration;
 (f) provide for the regulation of navigation and traffic (including the rule of the
road) on national waterways;
(g) regulate the construction or alteration of structures on, across or under the
national waterways; (h) disseminate navigational meteorological information
about national waterways;
(i) ensure co-ordination of inland water transport on national waterways with
other modes of transport; and
(j) establish and maintain pilotage on national waterways; 1
[(k) enter into joint ventures concerning inland shipping by way of equity
participation.]

(2) The Authority may also—
 (a) advise the Central Government on matters relating to inland water
transport;
(b) study the transport requirement with a view to co-ordinating inland water
transport with other modes of transport;
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 (c) carry out hydrographic surveys and publish river charts;
 (d) assist, on such terms and conditions as may be mutually agreed upon, any
State Government in formulation and implementation of scheme for inland
water transport development;
(e) develop consultancy services and provide such services, on such terms and
conditions as may be mutually agreed upon, in India and abroad in relation to
planning and development of waterways for shipping and navigation or any
facility thereat;
 (f) conduct research in matters relating to inland water transport including
development of craft design, mechanisation of country crafts, technique of
towage, landing and terminal facilities, port installations and survey techniques;
(g) lay down standards for classification of inland waterways;
 (h) arrange programme of technical training for inland water transport
personnel within and outside the country; and
(i) perform such other functions as may be necessary to carry out the
provisions of this Act.

 
35. Power to make regulations.—(1) The Authority may, with the previous approval
of the Central Government, by notification in the Official Gazette, make regulations
consistent with this Act and the Rules generally to carry out the purposes of this
Act.
(2) In particular and without prejudice to the generality of the foregoing power, such
regulations may provide for all or any of the following matters, namely:—

(a) the manner in which and the purposes for which, the Authority may
associate with itself any person under sub-section (4) of section 3;
(b) the terms and conditions of service of the Secretary and other officers and
employees of the Authority under sub-section (2) of section 8;
(c) the contracts or class of contracts which are to be sealed with the common
seal of the Authority and the form and manner in which a contract may be
made by the Authority;

 (d) the manner in which, and the conditions subject to which, any functions in
relation to the matters referred to in sub-sections (1) and (2) of section 14 may
be performed;
(e) the rule of the road on a national waterway;
 (f) the safe, efficient and convenient use, management and control of the
infrastructures and infrastructural facilities;
(g) the reception, porterage, storage and removal of goods brought on a national
waterway, and the procedure to be followed for taking charge of goods which
may have been damaged before landing, or may be alleged to have been so
damaged;
(h) regulating, declaring and defining the docks, wharfs, jetties, landing stages
on which goods shall be landed from vessels and shipped on board vessels;
 (i) regulating the manner in which and the conditions under which the loading
and unloading of vessels on a national waterway shall be carried out; and
(j) the exclusion from a national waterway of disorderly or other undesirable
persons and of trespassers; 1
[(k) the terms and conditions for issue of bonds, debentures or other instruments;
(l) the time, place and the Rules of procedure with regard to the transaction of
business at its meetings including the quorum under sub-section (1) of section
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5A.]
(3) Any regulation made under any of the clauses (c) to (j) of sub-section (2) may
provide that a contravention thereof shall be punishable with fine which may extend
to five hundred rupees and in the case of a continuing contravention with an
additional fine which may extend to twenty rupees for every day during which such
contravention continues after conviction for the first such contravention.

 
Extract of National Waterways Act, 2016

 
1. (1) This Act may be called the National Waterways Act, 2016.
(2) It shall come into force on such date as the Central Government may, by
notification in the Official Gazette, appoint
2. (1) The existing national waterways specified at serial numbers 1 to 5 in the
Schedule along with their limits given in column (3) thereof, which have been
declared as such under the Acts referred to in sub-section (1) of section 5, shall,
subject to the modifications made under this Act, continue to be national waterways
for the purposes of shipping and navigation under this Act.
(2) The regulation and development of the waterways referred to in sub-section (1)
which have been under the control of the Central Government shall continue, as if
the said waterways are declared as national waterways under the provisions of this
Act.
(3) The inland waterways specified at serial numbers 6 to 111 in the Schedule
along with their limits given in column (3) thereof are hereby declared to be
national waterways for the purposes of shipping and navigation. 3. Save as
provided in sub-sections (1) and (2) of section 2, it is hereby declared that it is
expedient in the public interest that the Union should take under its control the
regulation and development of the waterways specified in the Schedule for the
purposes of shipping and navigation to the extent provided in the Inland
Waterways Authority of India Act, 1985
 
 

Annex III
Inland Vessels Act,  2021
(IV Act 2021 is attached ) 

The provisions of chapter XIII

CHAPTER XIII - INQUIRY INTO CASUALTY, ACCIDENT OR WRECK
7 4 . (1) The State Government, may by notification, appoint any designated
authority for the purposes of this Chapter.
(2) The owner, operator or master of a mechanically propelled inland vessel, shall
give information of any wreck, abandonment, damage, casualty, accident,
explosion or loss occurred to or on board such a vessel while in the inland waters,
to the officer in-charge of the nearest police station and to the designated authority
appointed under sub-section (1), in such form and manner as may be prescribed by
the State Government.
 (3) The designated authority shall at once report the contents of the information
referred to in sub-section (2) to the District Magistrate.
 (4) The officer in-charge of the police station shall, on receipt of information
referred to in sub-section (2), investigate into the matter and submit a report to the
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jurisdictional Judicial Magistrate in accordance with the provisions of Chapter XII of
the Code of Criminal Procedure, 1973.
 (5) The Judicial Magistrate may, on receiving the report referred to in sub-section
(4), take action as he may deem fit in accordance with the provisions of Chapter
XVI.

75. (1) The designated authority may, in pursuance of the information referred to in
sub-section (2) of section 74, conduct a preliminary enquiry and submit a report
thereof to the District Magistrate, who shall transmit the same to the concerned
State Government.
(2) The State Government may, on receipt of the report referred to in sub-section
(1), if deemed necessary, direct the District Magistrate to submit an additional
report to it and send a copy thereof to the Judicial Magistrate of the first class
referred to in sub-section (4) of section 74 through the jurisdictional police.
(3) The powers of the District Magistrate referred to in sub-section (2) and the
procedures to be followed by him in holding the inquiry for submission of additional
report shall be such as may be prescribed by the State Government.

76. (1) For the purposes of this Chapter, the State Government may appoint and
maintain a list of assessors, which may be revised from time to time.
(2) The State Government shall, by Rules made in this behalf, specify the
qualifications, criteria and consideration, fees or charges for the assessors, who
are conversant with the maritime affairs and have experience in the merchant
service or in the navigation of the mechanically propelled inland vessels and willing
to act as an assessor.
(3) The District Magistrate may, for the purposes of assisting in the inquiry under
this Chapter, appoint any number of assessors, from the list of assessors provided
to him by the State Government.
(4) In every inquiry, other than the one specified in sub-section (3), the District
Magistrate may, if he thinks fit, appoint an assessor, for the purposes of such
inquiry, any person.
(5) Every person appointed as an assessor under this section shall assist the
District Magistrate in the inquiry and deliver his opinion as may be sought for,
which shall be recorded in the proceedings.

 77. (1) The District Magistrate shall, in the case of every inquiry under this
Chapter, make a full report of the conclusions at which he has arrived, together
with the evidence recorded and the written opinion of any assessor.
 (2) The State Government shall, on receipt of the report referred to in sub-section
(1) from the District Magistrate, cause it to be published by notification in its Official
Gazette.

78. (1) The District Magistrate may, after inquiry, recommend in his report for
cancellation or suspension or confiscation of a certificate of competency or a
certificate of service granted to a master, crew or engineer by the State
Government under Chapter VI, if such District Magistrate finds that—

(a) the accident or casualty, including loss, stranding or abandonment of, or
damage to, any mechanically propelled inland vessel, or loss of life, has been
caused by the wrongful act or default of such master or engineer;

IWAI/IBP/AC/2019-20

I/15516/2023
140222



(b) such master or engineer is incompetent or has been guilty of any gross act
of drunkenness, tyranny or other misconduct, or in a case of collision, has failed
to render such assistance or give such information or notice as may be required
under this Act.

 (2) At the conclusion of the inquiry, or as soon thereafter as possible, the District
Magistrate shall state in open sitting, the decision arrived at by him with respect to
the cancellation or suspension or confiscation of any certificate of competency or a
certificate of service and, if suspension is ordered, the period for which the
certificate is suspended.
(3) Without prejudice to the provisions of this section, the District Magistrate may
also make such order and require such security in respect of the costs of the
matter as he may deem fit and necessary in the circumstances of the case.

79. (1) The State Government, in whose jurisdiction the certificate of competency
or a certificate of service was granted under Chapter VI, may cancel or suspend
any such certificate or, in the event of the vessel being found in the jurisdiction of
another State Government, such State Government may confiscate the certificate,
if,—

(a) on any inquiry made under this Chapter, the District Magistrate reports for
cancellation or suspension or confiscation of that certificate under section 78; or
(b) the holder of such certificate is proved to have been convicted of any non-
bailable offence; or
(c) the holder of such certificate is proved to have deserted his vessel or has
absented himself without leave and without sufficient reason, from his vessel or
from his duty; or
(d) in the case of a person holding any designation as provided by the certificate
of competency or certificate of service, is or has become, in the opinion of the
State Government, unfit to act in such designation, as the case may be.

(2) Every person whose certificate of competency or a certificate of service is
suspended or cancelled under this Chapter shall deliver it to such person as the
State Government, which suspended or cancelled it, may direct.
(3) If any State Government cancels, suspends or confiscates the certificate of
competency or a certificate of service granted under Chapter VI, the proceedings
and the fact of confiscation and recommendation for suspension or cancellation,
shall be reported to the State Government which has originally issued, granted or
endorsed such certificates.
 (4) The State Government may, at any time, revoke any order of suspension or
cancellation or confiscation which it may have made under this Chapter, or grant a
certificate anew, for reasons to be recorded in writing, to any person whose
certificate it has so cancelled and such certificate granted anew, shall have the
same effect as a certificate of competency granted under this Act after examination

 
 

[1] The Ministry of Ports, Shipping and Waterways vide Notification S.O. 743 (E) has appointed
16.02.2022 as the date on which the provisions of Sections 1 and 106 of the Inland Vessels Act, 2021
shall come into force.
[2] S. 4(1) of IV Act, 2021.
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[3] S. 4(2).
[4] S. 3(h) read with S. 6
[5] S. 5(1).
[6] S. 7(1)
[7] S. 9(1)
[8] S. S. 12(3)
[9] S. 12(1)
[10] S. 12(3)
[11] S. 10(2)
[12] https://egazette.nic.in/WriteReadData/2022/236372.pdf
[13] https://egazette.nic.in/WriteReadData/2022/236376.pdf
[14] S. 7(2)
[15] S. 10(1)
[16] S. 12(2)
[17]  S. 13(2).
[18]  S. 14(4).
[19] S. 15(1)
[20] S. 15(2)
[21] S. 16(2) read with S. 20.
[22] S. 14(2)
[23] S. 22
[24] S. 23
[25] S. 27(2)
[26] S.20(1)
[27] S. 21(2)
[28] S. 25(2)
[29] S. 19.N(1)
[30] S. 32(1)
[31] S. 32(2)
[32] S. 3(n) describes ‘Designated Authority’ as authorities appointed by the State Government under
S. 5(3).
[33]  S. 18(2).
[34] S. 19(1)
[35] S. 47(1).
[36] S. 47(2).
[37] S. 51(1). 
[38] https://egazette.nic.in/WriteReadData/2022/236382.pdf
[39] https://egazette.nic.in/WriteReadData/2022/236384.pdf
[40] S. 51(3)
[41] S. 51(4).
[42] S. 44.
[43] https://egazette.nic.in/WriteReadData/2022/236382.pdf
[44] https://egazette.nic.in/WriteReadData/2022/236384.pdf
[45] S. 47(3).

IWAI/IBP/AC/2019-20

I/15516/2023
142224



[46] S. 48(1).
[47] S. 48(1).
[48] S. 49.
[49] S. 50(1).
[50] S. 50(3). 
[51] S.50(2) and (4).
[52] S. 51(2).
[53] S. 52(1).
[54] S. 53(1).
[55] S. 54(1).
[56] S. 54(4).
[57] S. 53(2).
[58] S. 53(3).
[59] S. 54(3).
[60] S. 54(4).
[61] S. 55(1).
[62] S. 55(2)(c).
[63] S. 55(3).
[64] S. 56(1).
[65] S. 56(2).
[66] S. 52(2).
[67] S. 52(3)
[68] S. 52(3).
[69] S. 53(4).
[70] S. 54(2).
[71] S. 54(5).
[72] S. 54(6).
[73] S. 55(4).
[74] https://egazette.nic.in/WriteReadData/2022/236391.pdf
[75] Rule 7 of the Inland Vessels (Prevention and Containment of Pollution), Rules 2022
[76] Rule 7 (5) of the Inland Vessels (Prevention and Containment of Pollution), Rules 2022
[77] S. 59.
[78] S. 58(1).
[79] S. 57.
[80] S. 58(2)
[81] The word “person” shall have the meaning assigned to it in S. 3(42) of the General Clauses Act,
1897.
[82] S. 58(3).
[83] S. 64(5).
[84] S. 63.
[85] S. 60(1).
[86] S. 60(2).
[87]  As per S. 61(2), reference to damage or loss caused by the fault of a mechanically propelled
inland vessel shall be construed as including reference to any salvage or other expenses, consequent
upon that fault, recoverable under the provisions of any law in effect by way of damages.
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[88] S. 62(1).
[89] S. 61(3).
[90] S. 62(2).
[91] S. 64(1).
[92] S. 64(2).
[93] S. 64(4).
[94] S. 66.
[95] https://egazette.nic.in/WriteReadData/2022/236596.pdf
[96] S. 74(2).
[97] S. 74(3).
[98] S. 75(1).
[99] S. 74(4).
[100] S. 74(5).
[101] S. 75(1).
[102] S. 76(3).
[103] S. 76(4).
[104] S. 77(1).
[105] Under Chapter VI of the IV Act, 2021 which deals with ‘Manning, Qualification, Training,
Examination and Certification’.
[106] S. 78(1).
[107] S. 78(2).
[108] S. 78(3).
[109] S. 74(1).
[110] S. 74(2).
[111] S. 75(2).
[112] S. 75(3).
[113] S. 76(1).
[114] S. 76(2).
[115] S. 77(2).
[116] S. 79(4).
[117] S. 76(5).
[118] S. 83(1)
[119] S. 83(2)
[120] S. 85
[121] S. 86
[122] S. 84
[123] S. 93(1).
[124] S. 93(2).
[125] S. 94(1).
[126] S. 94(2)
[127] S. 94(2).
[128] S. 94(3).
[129] S. 94(5).
[130] S. 94(6).
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[131] S. 95.
[132] S. 96.
[133] There may be a disclaimer that any  inaction to avoid or mitigate any pollution of the National
Waterway – as classified under the IWAI (Classification of Inland Waterways in India) Regulations,
2006 –  amounts to violation of the Water (Prevention and Control of Pollution) Act, 1974 since under
the Act “stream” includes inter alia river and inland water (whether natural or artificial) and Section 24
of the said Act prohibits the use of stream or well for disposal of polluting matter.

[134] S. 3(p) defines “hazardous chemical” as any chemical, which has been designated as pollutants
under the Inland Vessels Act, 2021 or any other law for the time being in force in India
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BEFORE THE NA 1'10NAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH AT KOLKATA 
ORLGINAL APPLICATION NO. 64 OF 2020 (EZ) 

IN THE MATTER OF: 
I 

Dakshinbanga Matsyajibi Forum ............................... Ap\)licanl 
I 

• -Versus-

• 
fni<UJd WaLerways Authority oflndia & Ors ...... Respondents 

I 
\ 

146228



 

AFFII)A V IT 

I, Shri Arvind Kurnar, presently posted as Director, Inland Waterways 

Authority of India, Kolkata having Office Address at Inland Waterways 

Authori ty of fndia, P-78, Gm·den Reach Road Ko lkata-700043, West Bengal 

do hereby solenmly aflirm and declare as under: 

I. That I am well conversant with the facts and circumstance of the based on 

the knowledge derived 5·om the records as maintained by the Respondent 
i 

No. 1, Inland Waterways Authority of India, and have been au thorized to 

swear the present Affidavit on behalf of Respondent No. I Inland 

Waterways Authority of India. 

2. That the contents of the accompanying Standard Operating Procedure 

have been draA.ed by the counsel under my ins tructions and the contents 

along with attached annexures are true and correct to the best of my 

knowledge and nothing material has been concealed therefrom. 

VERIFICATION: 

_ DEP::~ · 
a:t:c:fi!ii ... . 
ARVIND KUMAR 
~I DINCtor 

~ ..... 11'11111~~ 
Inland Walilcwlrya Authority of India 
'Ill\""'~.~~ 'lml1l"(lm 
lolilil\y<lfllll.~l Wllllw1yt, Go.tol lnC:a 
-.ft- 78, ~~ ~-700043 
P-78, Glrden Reich Roed, Kolkala • 700043 

Verified at New Delhi on this 16111 day of.January 2023 that the contents of 

the above affidavit are true and COlTect to the best of my knowledge a nd no part 

of it is false and nothing material has been concealed therefrom. 

GHOSH D.AS 
or W.l, 

014/22 
t;.~v.rt,, ~~~'Ill 
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ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

Service in Dakshinbanga Matsyajibi Forum vs Inland Waterways Authority of India & Ors. (O.A. No. 64
of 2020 (EZ)
1 message

ELDF <eldflegal@gmail.com> Tue, Jan 17, 2023 at 11:39 AM
To: rajib.ray23@gmail.com, amritapanja.23@gmail.com, surendra_kr15@rediffmail.com, litigation.life@gmail.com, prithwish1986@gmail.com,
mookherjeesoumitra@gmail.com, bikaskargupta@yahoo.in, debasish ghosh <debasishghosh06@gmail.com>
Cc: "Cc: Sanjay Upadhyay" <sanjay@eldfindia.com>, Sanjay Upadhyay <sanjayeldf@gmail.com>, Mansi Bachani <mansi@eldfindia.com>, Admin
<admin@eldfindia.com>

Respected Sir/Ma'am
 
We are hereby serving upon you a copy of the Affidavit of IWAI submitting draft of the Standard Operating Procedure (SOP)/Guidance Document for
Enquiry Into Accidents/Incidents Involving Inland Vessels on National Waterways & Indo-Bangladesh Protocol Routes (Indian Side) filed on behalf of
IWAI before the NGT in Dakshinbanga Matsyajibi Forum vs Inland Waterways Authority of India & Ors (OA 64/2020/EZ). filed by Mr. Sanjay
Upadhyay, Advocate for the Respondent No. 1.

Regards
--
Sameer Manher
Clerk
Enviro Legal Defence Firm  
29, Presidential Estate  LGF, 
Nizamuddin East New Delhi – 110013  
Ph. No. 011-40573181

SOP16.01.2023.pdf
1504K
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MINUTES OF THE 22"d MEETING OF THE STANDING COMMITTEE 
UNDER THE PROTOCOL ON INLAND WATER TRANSIT AND TRADE 

(PIWT &T) BETWEEN BANGLADESH AND INDIA 

The 22"d meeting of the Standing Committee under the Protocol on Inland 
Water Transit and Trade (PIWT &T) between the Government of the People's 
Republic of Bangladesh and the Government of the Republic of India was held in 
Dhaka on 19 December 2023. Mr. Shaikh Md. Sharif Uddin, ndc, Additional 
Secretary, Ministry of Shipping, Government of Bangladesh led the Bangladesh 
delegation and Mr. Sanjay Bandopadhyaya, Chairman, Inland Waterways Authority 
of India led the Indian Delegation. Composition of both the delegations are placed 
at Annex-A. 

2. The meeting commenced with opening remarks by Mr. Shaikh Md. Sharif 
Uddin, ndc. Welcoming the Indian delegation, he stated that we have common 
interest and cooperating each other in waterways, land ports, railways and in other 
sectors. He mentioned that the minutes of the three meetings held in New Delhi in 
2021 was signed on 18 December 2023. He hoped that both side will discuss their 
own agendas and will come to friendly solution today. The leader of the Bangladesh 
delegation introduced his team members. 

3. Mr. San jay Bandopadhyaya, Chairman, IW AI, the Leader of the Indian 
delegation, thanked the Bangladesh side for the hospitality extended to the Indian 
delegation. In his remarks, the leader of the Indian delegation stated that minutes of 
the 2P1 Standing Committee Meeting were signed on 18th December, 2023 and the 
decisions taken shall be implemented in due course. 

4. Adoption of Agenda Items 
The leaders of both the delegations then shared the Agenda Items of the 22"d SCM 
and adopted the same for further discussions. The adopted agenda items of both the 
side are placed at Annex-B. 

Item wise discussion on the agenda items are as follows: 

5. AGENDA OF BANGLADESH 
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5.1 Prioritizing VISA processing for Bangladeshi tourists/passengers/Crews 
travelling through waterways 

5.1.1 Bangladesh side intimated that under MoU on Passenger and Cruise Services 
in Coastal & Protocol route between Bangladesh and India, till now 9 voyages have 
been completed. Among them 7 are Indian ships and 2 are Bangladeshi ships. Due 
to the recent developments in the tourism sector of Bangladesh and India, many 
Bangladeshi tourists are eager to travel to India and experience river cruise. Tour 
operators of Bangladesh are also interested to operate regular cruise from Dhaka to 
Kolkata. It is expected that both passenger and the riverine cruise tourism will 
flourish in future. 

5.1.2 In last Shipping Secretary Level Talks, it was agreed by both countries that 
the matter of providing ' On Arrival' Indian VISA for Bangladeshi tourists 
travelling through waterways would be taken up to the Home Ministries of both the 
countries. Bangladesh side requested to settle the issue quickly in order to capitalize 
the recent interests of the tourists. 

5.1.3 Bangladesh side also informed that the online Indian VISA processing system 
for Bangladeshi Nationals does not have any option for travelling through 
waterways, as there is for road, rail or air. Bangladesh side proposed to add the 
option for waterways in the online Indian VISA processing system and issue 
multiple entry visa. 

5.1.4 Indian side stated that they are positively considering the proposal. The issue 
may be prioritized during renewal of Revised Travel Arrangement (RTA) between 
Bangladesh and India in January, 2024. 

5.1.5 Indian side also informed that the issuance of visas of overseas tourists needs 
to be prioritized. Both side agreed that operators will share the complete list of 
tourists with the nodal points (i.e Competent Authorities on PIWTT of both sides) 
which will be conveyed to the respective missions to expedite the visa process. 

5.2 Identify a location for emergency shelter area/ berthing shelter in 
upstream of Hooghly river 

5.2.1 Bangladesh side intimated that in the last Shipping Secretary Level Talks, it 
was agreed that a suitable location would be designated for vessels to take shelter in 
case of a natural calamity. As many vessels ply along this route, it is imperative that 
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we find a location away from the coast so that the vessels are not affected by 
disasters. 

5.2.2 Indian side proposed that Joint Committee may be formed comprising 
members from Bangladesh and Indian side (IW AI, SMPK , MHA, Government of 
India) to find out a suitable location for the purpose. Bangladesh side may share the 
name of the committee members as soon as possible to select the locations within 
04 months. 

5.2.3 Both side agreed to formulate Joint Committee. 

5.3 Amendment of the SOP of MoU on the Passenger and Cruise Services in 
Coastal & Protocol route between Bangladesh and India 

5.3 .1 Bangladesh side informed about the Article 1 O(i) of the SOP of Mo U on the 
Passenger and Cruise Services in Coastal & Protocol route between Bangladesh and 
India which states, "1 O(i) The Master of every vessel will record in the log book 
everycase of death happening on board, including the date and supposed cause of 
death of any crew, any soul on board, including passengers and shall, when the 
vessel arrives at her destination, will notify the Competent Authority at the 
earliest". 

5.3.2 However, considering the importance of taking prompt action in such cases, 
and also the availability of modern communication equipment, Bangladesh side 
suggested that death/injury incidents onboard be reported to the competent 
authorities immediately. 

5.3 .3 Both sides agreed to discuss the issue in the Shipping Secretary Level Talks to 
he held on 20 December 2023. 

5.3.4 From the recent experiences with tourist vessels commg from India with 
tourists, Bangladesh side recommended that a doctor or a certified medical 
professional and nurse be kept on board at all times of the voyage irrespective of the 
number of tourists. However, if the number of persons in a single voyage increases 
beyond 1 00, the number of medical officers may be increased to two and for the 
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number of persons exceeding a thousand, a third medical officer may be carried on 
board. 

5.3.5 Both sides could not reach the consensus on the minimum number of persons 
for which the operators will be made responsible to carry a doctor on board. More 
due diligence and consultations are required in this matter by both sides. Concerned 
authorities of two sides will detennine the minimum number of persons and 
exchange their views. Based on due diligence, the decision may be taken through 
circulation and included in the SOP of MoU on the Passenger and Cruise Services. 
Till such time existing SOP shall be followed. 

5.4 Conducting recent survey on protocol route 5 & 6 and protocol route 9 
& 10 in order to estimate dredging quantity and undertake joint 
dredging program on 80:20 basis 

5.4.1 Bangladesh side informed that the protocol route 5 & 6 i.e. Aricha-Rajshahi-
Sultanganj-Maia-Dhulian may prove to be an important route if it is made fully 
operational. A joint technical committee formed for the purpose, submitted a report 
after conducting survey on the route mentioned that these areas need maintenance 
and capital dredging along with the revision of estimated expense in 2019. 

5.4.2 Another lndo-Bangla protocol route 9 & 10 i.e. Daudkandi-Sonamura can be 
made operational by undertaking joint dredging program. A Joint Committee report 
on the dredging quantity along with the estimated expense has been submitted in 
2019. 

5.4.3 Bangladesh side suggested that a fresh joint survey be conducted in both of 
these routes as the previous surveys may be lacking in providing accurate 
information now and a joint dredging program preferably on 80:20 cost sharing 
basis may be undertaken at the earliest possible time. 

5.4.4 The Indian side stated that operationalization of IBP routes 5 & 6 and 9 & 10 
is part of the Joint Statement of Hon' ble Prime Ministers of both the countries dated 
07th September 2022 and requires to be carry out on top most priority. Indian side 
suggested Bangladesh side to submit a fonnal proposal for carrying out dredging on 
this route on 80:20 basis. Indian side also suggested to carry out hydrographic 
survey in parallel for ascertaining the dredging quantity of the stretches falling 
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under the jurisdictions of each country and share the report with each other for 
updating the project cost. 

5.4.5 Bangladesh side agreed to the same but requested that Joint Committee may 
be formed for undertaking joint survey for assessment of dredging quantity. Indian 
side suggested that sample checks of the survey may be done by constituting the 
Joint Committee. 

5.4.6 Both sides agreed to submit the assessment of dredging quantity within 03 
months from the date of forming JTC from both the countries and also to submit the 
formal proposal by Bangladesh side for obtaining internal approval of the 
concerned Ministries in India. 

5.4.7 Indian side also suggested that they are ready for commencement of cargo 
movement from Maia Port of Call to Sultanganj Port of Call on IBP route nos 5 & 6 
and as agreed by Bangladesh side for 05 trial runs from Maia and Sultanganj Ports 
of Call, the 151 trial run may be conducted on 05th January'2024. Indian side also 
stated that after 05 trial runs, the movement in this route may be regularized. 
Bangladesh side intimated that after completion of 05 trial runs and analysis of the 
reports by the Customs authorities of Bangladesh, further continuation of 
movements shall be communicated formally. 

5.4.8 Further, Bangladesh side intimated that minimum infrastructure required for 
handling of cargo at Sultanganj is in the process and may take some time but 
however stated that efforts will be made to commence the trial run by January, 2024 
and date will be confirmed in due course of time. Both sides agreed for the same. 

5.4.9 Both sides also agreed that a Joint Technical Committee will be formed and it 
will conduct survey in these routes to determine the dredging quantity. The Joint 
Committee will complete the survey and share the report within 03 months. 

5.5 Assigning a liaison officer for PIWT &T and for Passenger & Cruise 
services at respective High commission/Assistant High Commission office 
at Kolkata and Dhaka 

5.5.1 Bangladesh side suggested that both the competent authorities under PIWT &T 
appoint a focal person or a liaison officer at the respective foreign missions in 
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Kolkata and Dhaka with whom the competent authorities would be able to contact 
promptly to settle operational issues. 

5.5.2 After detailed discussion both sides agreed that concerned foreign ministries 
will make the arrangement for appointment of the liaison officer to address the 
issues related to PIWT &T and passenger and cruse service. 

5.6 Acute navigational problems in and around Haldia port, India 

5.6.1 Bangladesh side informed that Haldia port in India is a regular port of call for 
vessels plying along IBP routes 1 & 2. Bangladeshi vessels are facing difficulties in 
loading as the navigability in the port is minimal. The vessels can' t load at a single 
berthing as it takes much time to load a vessel and the port area has draft of less 
than 2.5m in high tide which becomes nearly dry during the low tide. So, loading 
becomes time consuming and the vessels remain under critical threat of hull damage 
as they might get grounded at low tide. Bangladesh side requested the Indian side to 
increase navigability of the Haldia port. 

5.6.2 Indian side informed that they are maintammg 2.5m LAD in this area. 
Bangladesh side again informed that 2.5m LAD is not enough considering the 
importance and volume of the traffic. Indian side conveyed that they will conduct 
dredging in the areas where draft is less than 2.5m. 

5.6.3 After deliberations, both side agreed that India and Bangladesh will dredge the 
shallow patches in their countries as per the promised depth on IBP routes 
respectively. 

5.7 OperationaVNavigational problems faced by Bangladeshi operators in 
IBP routes 

5. 7.1 Bangladesh side stated 

I. Near the place called 'Pathor Protima' after Baganbari, the water level reduces 
to 2.00 m during low tide. 

II. There is no navigation buoy & signal light at a place called 'Matla ' after 
sailing eight hours from Hemnagar 

III. No light buoy is there from Bidya to Keplot, smiliarly there is no signal light 
between Kakdeep to Kolkata 
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5.7.2 It was discussed under agenda No 5.6. 

5.8 On arrival visa for Bangladeshi Crews, Tourists and Passengers 
travelling by Passenger and Cruise Vessels: 

5.8.1 It was discussed under Agenda 5.1. 

5.9 Article 8 of the Protocol on Inland Water Transit and Trade (PIWT&T): 
Repair Facilities 

5.9.1 Bangladesh side stated that as per Article 8 of the Protocol on Inland Water 
Transit and Trade (PIWT &T), vessels of either country calling for urgent repairs on 
route will be allowed to have repairs done at the Government owned or any reputed 
marine workshop in either country with the prior permission of the respective 
Competent Authority. Taking permission from Competent Authority for urgent 
repairs is impractical and may lead to emergency situation. Notification to the 
Complement Authority may be considered sufficient in this case after effecting the 
repair. Therefore, Bangladesh side requested to amend Article 8 of PIWT &T 
accordingly. 

5.9.2 Indian side conveyed that the matter was agreed in 2 P1 SCM. Indian side 
requested the Bangladesh side to send the draft formally. Indian side will examine 
and get back afterward. 

6. AGENDA OF INDIA 
6.1 Facilitation of movement of 'Third country' EXIM Trade on PIWT&T 

route 

6.1.1 Indian side stated that as per agreed minutes of the meeting of the Shipping 
Level Talks held in New Delhi in October'2021 (signed on 18th December'2023 in 
Dhaka), the visit of composite team consisting of experts, relevant officials and 
stakeholders of Bangladesh may visit Krishnapatnam and Vishakapatnam where the 
mother vessels are calling regularly. If a positive decision is made after consultation 
with relevant ministries, the team would also visit, Haldia!Kolkata to ascertain 
technical feasibility and commercial viability of third country cargo under PIWT &T 
for the benefit of trade of both countries. The composite team shall submit the 
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report to the Ministry of Shipping, Government of Bangladesh for further 
consideration. 

6.1.2 Indian side requested that in addition to Krishnapatnam, Vishakapatnam, 
Haldia and Kolkata, the Composite Technical Team (CTT) from Bangladesh may 
also visit Chennai to ascertain the technical feasibility and commercial viability and 
share the findings with Indian side within 03 months. 

6.1.3 After detail deliberations, it was decided that the matter may be referred to 
the SSLT scheduled to be held on 20th December'2023. 

6.2 Operationalization of IBP route nos 5 & 6 from Maia to Sultanganj in 1 sr 
Phase and Maia to Aricha in 2"d Phase 

Same as discussed in Agenda no 4 of Bangladesh side. 

6.2.1 The Bangladesh side informed that the fresh survey of IBP route nos 5 &6 
and 9 &10 may be carried out by Joint Committee of both the countries as the 
earlier dredging quantity is based on the hydrographic survey carried out in 2021 . 
Dredging, bandalling and marking of river routes may also be carried out in 80:20 
basis. 

6.2.2 The Indian side stated that operationalization of IBP routes 5 & 6 are part of 
the Joint Statement of Hon'ble Prime Minister of both the countries and requires to 
carry out on top most priority. Indian side suggested Bangladesh side to submit a 
formal proposal for carrying out dredging on this route on 80:20 basis. Indian side 
also suggested to carry out hydrographic survey in parallel for ascertaining the 
dredging quantity of the stretches falling under the jurisdictions of each country and 
share the report with each other for updating the project cost. 

6.2.3 Bangladesh side agreed to the same but requested that Joint Committee may 
be formed for undertaking joint survey for assessment of dredging quantity. Indian 
side suggested that sample checks of the survey carried out by both sides may be 
done by constituting the Joint Committee. 
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6.2.4 Both sides agreed to submit the assessment of dredging quantity within 03 
months from signing of the minutes of the 22"d SCM and also to submit the formal 
proposal by Bangladesh side for obtaining internal approval of the concerned 
Ministries in India. 

6.2.5 Indian side also suggested that they are ready for commencement of cargo 
movement from Maia Port of Call to Sultanganj Port of Call on IBP route no 5 & 6 
and as agreed by Bangladesh side for 05 trial runs from Maia and Sultanganj Ports 
of Call, the 1st trial run may be conducted in January'2024. Indian side also stated 
that after OS trial runs, the movement in this route may be regularized. Bangladesh 
side intimated that after completion of 05 trial runs and analysis of the reports by 
the Customs authorities of Bangladesh, the issue will be examined thereafter. 

6.2.6 Further Bangladesh side intimated that minimum infrastructure required for 
handling of cargo at Sultanganj is in the process and may take some time but 
however stated that efforts will be made to commence the trial run in January '2024 
and date will be confirmed in due course of time. Both sides agreed for the same. 

6.3 Operationalization of Indo-Bangladesh Protocol (IBP) Route Nos 9 & 10 
(Gumti River) under PIWT&T 

Same as discussed in Agenda no. 5.4 of Bangladesh side. 

6.4 Finalization of itinerary for inclusion of Ichamati river as new route 
under PIWT &T from Basirhat to Hem nagar for transportation of goods 
between India and Bangladesh through IWT mode 

6.4.1 Indian side intimated that as agreed in the minutes of 21 st SCM (signed on 
18th December'2023 in Dhaka), the dates for the visit of Bangladesh Joint 
Committee members in Ichamati river are awaited and Indian side requested to 
finalize the same at the earliest. 

6.4.2 Bangladesh side intimated that they have to reform the Joint Committee and 
dates of visit of Joint Committee to Indian portion of lchamati river shall be shared 
shortly. 
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6.4.3 Indian side requested to expedite the visit of Bangladesh Joint Committee 
members to Kolkata at the earliest and submit findings/recommendations within one 
month. 

6.5 Inclusion of Chilmari as transhipment ports in Bangladesh on ffiP Route 
no. 1 & 2- Amendment of Article 23.1 of PIWT&T 

6.5 .1 The Indian side intimated that as per agreed minutes of the 2 pt SCM (signed 
on 18th December'2023 in Dhaka), Bangladesh side has agreed that they will 
require some time to discuss the issue with the concerned ministries of Govt. of 
Bangladesh to consider Chilmari as transhipment port. However issue may be kept 
for further discussions. 

6.5.2 Now, the Bangladesh side welcome this proposal and stated that since the 
minutes have been signed on 18th December'2023 only, they need some more time 
for further discussions with concerned Ministries of Government of Bangladesh. 

6.5.3 After deliberations, it was agreed that once the stakeholders ' discussions by 
competent authorities of Bangladesh side are completed, the findings of the 
discussions will be shared with Indian side at the earliest. 

6.6 Inclusion of Sylhet (in Bangladesh) under PIWT&T and transportation 
of cargo through Dawki Land Customs Station to Meghalaya 

6.6.1 Indian side intimated that as per agreed minutes of the 2 pt SCM (signed on 
18th December'2023 in Dhaka), it was agreed to form the Joint Committee and 
details of Indian members of Joint Committee will be shared with Bangladesh. 
Bangladesh side pointed out that representative from customs and Land Port 
Authority to be included in the Joint Committee which was agreed by both sides. 
Bangladesh side informed that more clarity is required on the details of the 
proposed IBP route as there is no river port and customs station there. 

6.6.2 After detail deliberations, Bangladesh side requested Indian side to submit 
the fresh proposal indicating the routes and proposed port of call for inclusion in the 
PIWTT and visit by Joint Committee. Both sides agreed for the same. 
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6. 7 The possibility of using the Feni River for moving goods from India to 
the Bay of Bengal 

6. 7.1 Bangladesh side informed that as per agreed minutes of the 2 pt SCM (signed 
on 18th December' 2023 in Dhaka), the Feni River is not navigable and even not 
being used for domestic cargo movement. As such, connectivity through the Feni 
River to the Chittagong Port is not a realistic idea. Apart from this, the irrigation 
project at the coastal estuary is also a barrier for the proposed connectivity. Hence, 
the Bangladesh side requested to drop this agenda. 

6.7.2 After detail deliberations, both sides agreed to drop this agenda. 

6.8 Installation of Automatic Identification Systems (AIS) in Bangladesh flag 
vessels plying on ffiP routes under PIWT&T and River Information 
System Stations in the Bangladesh portion of IBP Routes. 

6.8.1 Indian side intimated that they have taken up the commercial development of 
a navigation and vessel tracking application, which works on the coverage of 
mobile network in India and Bangladesh. A pilot study of the same was undertaken 
during the voyage ofMV Ganga Vilas from Varanasi to Dibrugarh. This Navigation 
and tracking application once developed will be used on any mobile/ tablet device 
having internet for Navigation on the IBP route where all the navigation 
information will be available and at the same time authorities/ vessel owners can 
track the vessels during the voyage. 

6.8.2 Bangladesh side informed that they have also taken up similar project with 
external funding for AIS for tracking of vessels plying in the Bangladesh waters. 
They welcomed the proposal of Indian side and proposed to form the Joint 
Committee for recommending mobile-based vessel navigation and vessel tracking 
application and to decide on the way forward in this regard. The report may be 
submitted by Joint Committee after the study is done. 

6.9 Hydrographic Survey and dredging work for seamless connectivity m 
No-Man's land 
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6.9.1 Indian side intimated that the detailed hydrographic survey and dredging 
quantity for No-Man's Area connecting Chilmari-Dhubri has been carried out 
and dredging quantity has been assessed in the month of October, 2022 jointly 
by IW AI and BIWT A. The detailed hydrographic survey and dredging quantity 
for 21 km stretch connecting Karimganj/Zakiganj-Bhanga on IBP routes 3,4 
and 7,8 is pending which is required to be carried out jointly at an early date. 

6.9.2 Bangladesh side agreed to send their team for undertaking joint hydrographic 
survey of Zakiganj/Karimganj- Bhanga stretch of IBP routes 3,4 and 7,8 at the 
earliest and details will be shared within 03-months time from this meeting. 

6.10 Inclusion of Chandpur to Payra Sea Port through Meghna and Tetulia 
river in Bangladesh as new mP route under PIWT&T 

6.1 0.1 Indian side intimated that Narayanganj, Mongla and Chand pur are situated 
on the PIWT &T routes. Therefore, if Port of Pyara - Chand pur stretch of 
Bangladesh waterways is included in the PIWT &T routes, connectivity between 
Pyara Sea Port to National Waterway No. 2 (Upper Assam) and National Waterway 
No. 16 (Barak Valley) through Inland waterways can be made operational 
benefiting both India and Bangladesh and once these inland waterways are linked 
with coastal shipping, new commercial corridors with Myanmar, Singapore and 
Thailand are likely to emerge, generating a chain of multiple economic impacts 
across the region. 

6.1 0.2 Bangladesh side intimated that inclusion of Pyara Port is required to be first 
discussed in 3rd IGC meeting for inclusion in Agreement on Chattogram and 
Mongla Port (ACMP). Indian side stated that since it is being considered for 
inclusion in coastal route, the Chandpur-Payra port route may also be included in 
the IBP route under PIWT &T to have hinterland connectivity with the ports (Pyara 
Port) to reap the benefits of the trade. After detail deliberation, it was agreed by 
both sides to refer the agenda in the 3rd IGC meeting. 

6.11 Inclusion of Mongla-Jamtola stretch through Sela River in Bangladesh 
as new mP route under PIWT&T 
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6.11.1 Indian side intimated that the seamless movement of cruise vessel MV 
Ganga Vilas during the period 13.01.2022 to 17.02.2023 has established the 
viability of seamless movement ofvessels between Ganga Valley and Brahmaputra 
Valley i.e., from Varanasi to Dibrugarh via Bangladesh using the Indo Bangladesh 
Protocol (IBP) route nos 1,2 and 7,8. Indian side applauded and thanked 
Government of Bangladesh for providing full support and assistance during her 
voyage in Bangladesh waters. Indian side further intimated that the cruise operators 
planning their future voyages to Kotka/ Jamtola Beach and shall requires special 
permission during each voyage from Bangladesh authorities. It is proposed that 
Bangladesh side may be requested to include Mongla-Kotka-Jamtola Beach stretch 
through Sela River in Bangladesh as new IBP route under SOP on Passenger and 
tourist 

6.11.2 Bangladesh side intimated that Mongla-Kotka-Jamtola beach stretch 
through Sela river cannot be considered for trade purpose due to its being a reserve 
forest which is an Ecologically Critical Area (ECA), and due to stringent 
restrictions by environment department upon movement of Bangladesh cargo 
vessels in this stretch, no vessels move along that area. However, Bangladesh side 
suggested MG Canal-Baleshwar-Shupati-Jamtola stretch as a new route under MoU 
and SOP for passenger and cruise services only for tourists. After detailed 
deliberations, both sides agreed to consider the alternative option after consultation 
with relevant authorities of Bangladesh and if a positive decision is made MG 
Canal-Baleshwar-Shupati-Jamtola stretch may be considered as a route only for 
tourists. 

6.12 Formulation of Standard Operating Procedure (SOP) by IWAI and 
BIWTA to address the issues related to harmonization of the standards 
of the vessels, accident, rescue of capsized vessels, environment, 
compensation to the affected peoples in the IBP routes 

6.12.1 Indian side intimated that taking cognizance of the environmental damage 
caused due to frequent sinking of barges from Bangladesh carrying fly ash in the 
Indian jurisdiction of IBP route 1,2 and 3,4 at Kolkata under PIWT &T, Hon'ble 
National Green Tribunal has given its final order on 20th March, 2023 stating that: 

1. While it is undisputed that there have been incidents of capsizing of vessels 
carrying hazardous material on account of which damage to the environment 
is patent. It can also not be disputed that such incidents must be avoided and 
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if such incident takes place, victim has to be compensated on principle of 
absolute liability. 

11. Needless to say that if incident takes place in India, any entity violating 
Indian law has to be dealt with as per the laws of the country. A vessel owned 
by a foreign entity violating environmental safety norms does not stand on 
different footing. 

6.12.2 Indian side further intimated that the Hon'ble National Green Tribunal has 
directed that the proposed SOP of Inland Waterways Authority of India be revisited 
in the light of above-mentioned observations: 

1. Article 1.3 of the Protocol (PIWTT) refers to Inland Vessels Act, 1917 for 
Indian Vessels and Indian Shipping Ordinance of 197 6 for Bangladeshi 
Vessels. However, the Inland Vessel Act of 1917 has now been superseded 
by the Inland Vessels Act of 2021. It is proposed that the standard for inland 
vessels as prescribed by the Inland Vessels Act, 2021 and the Rules issued in 
pursuance of the same are harmonized with the standards prescribed by 
Bangladesh in its Indian Shipping Ordinance of 1976. Article 20 of the 
Protocol on Inland Water Transit and Trade requires evolution of uniform 
documentation of vessels. Harmonization of the standards could be within the 
ambit of the PIWT&T. 

11. Compensation to the victims/ affected party due to sinking of barges and 
taking action against Barge Owners violating the environmental safety norms 
in India as per the Indian Law. 

111. Para 25 of the Protocol on Inland Water Transit & Trade requ1res 
establishment of a comprehensive system or quick settlement, clearance and 
remittance of all sums, claims or dues on account of goods supplied, services 
rendered or facilities accorded to the vessels of one country in or by the other. 

6.12.3 After detailed deliberation, it was agreed that a Joint Committee comprising 
the members from both the countries to be formed for framing the SOP , addressing 
issues related to harmonization of the standards of the vessels, accident, rescue of 
capsized vessels, environment, compensation to the affected peoples in the IBP 
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routes . Both sides agreed for the same and agreed to constitute the Joint Committee 
and submit the draft SOP at the earliest. 

6.13 Removal of rock outcrop for starting regular operation for Badarpur & 

Karimganj Terminals 

6.13.1 Indian side intimated that due to presence of a small patch of about 250 mtr. 
rock outcrop (Hard strata) at chainage 25 km (5 km downstream of Karimganj 
terminal/Zakiganj & transboundary river with Bangladesh) hindering the vessel 
movement during lean season (i.e., during November to April). The rock outcrop 
falls in the river Kushiyara under the ongoing Ashuganj-Zakiganj stretch of IBP 
route dredging work (80:20 basis) but removal of hard Strata is not in the scope of 
the ongoing dredging work. To overcome this situation, Government of India has 
decided to undertake the work of removal of this rock outcrop with Govt. of India 
funds. 

6.13.2 Indian side also intimated that since the proposed location is falling in river 
Kushiyara which is transboundary river on IBP routes 3,4 and 7,8, assistance and 
permission of security agencies of both sides will also be required to complete the 
work smoothly and timely. 

6.13 .3 Bangladesh side took note of the same and agreed to the proposal of Indian 
side and stated that fresh survey of the proposed location may be conducted jointly 
by team members of both the countries within 01 Month. Bangladesh side requested 
Indian side to share the procedure/methodology of removal of rocks/ hard strata. 
Upon receiving the proposal, it will be discussed with relevant authorities and 
Security agencies to facilitate the process. 

6.13 .4 Indian side agreed to share the procedure/methodology to be followed by 
Indian side for removal of rock outcrop within 01 month and requested Bangladesh 
side to give clearance within 03 months time to expedite the work. 

6.13.5 After detail deliberations Bangladesh side agreed to carry out the joint 
detailed survey of the rock outcrop area as soon as possible. keeping in view to 
carry out the work in the working season ( January'24 to April' 24) by Indian side. 
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6.14 Inclusion of Khawthlangtuipui (Karnaphuly) River as IBP Route and 
Nominate Tlabung (Near ICP Kawrpuichhuah) (India) and Rangamati 
(Bangladesh) as Ports of Call 

6.14.1 Indian side intimated that the nver Kamaphuly (also known as 
Khawthlangtuipui) originates in the Lushai hills of Mizoram, India. It enters 
Thegamukh, Bangladesh which is 6.1 km away from Demagiri, the nearest town in 
Mizoram. The river travels through mountainous terrain following a zigzag course 
before it reaches Kaptai lake in Bangladesh. The Kaptai Lake is 85 km downstream 
of Thegamukh. The district town of Rangamati is situated on the bank of Kaptai 
Lake. Rangamati is 75 km away from the Chittagong Port and is well connected by 
road. In the border area, the midstream of the river is recognized as the common 
border of both countries. Boats of both the countries negotiate to fly the national 
flag of their respective countries. Boats flying different flags often come closer and 
exchange goods between them. Indian side also intimated that Demagiri is well 
connected to district headquarters Lunglei (90 km), state capital Aizwal (230 km) 
and Silchar in Assam ( 424 km) by NH- 54. Its proximity to important trade centres 
in Bangladesh viz., Dhaka, Comilla and Sylhet, positions Demagiri to be an 
important trade route between India and Bangladesh, particularly in the context of 
connecting Northeast India with the rest of India. However, the road infrastructure 
is suboptimal on both the Indian side and the Bangladesh side. This has created a lot 
of hardships to a great extent for traders on both sides. 

6.14.2 Bangladesh side intimated that this route is not having connectivity with 
any other IBP route under PIWT &T and will not be feasible to consider as new IBP 
route. 

6.14.3 Indian side stated that North Eastern Region is a landlocked area and the 
people of both the countries will be primarily benefitted if this part of waterway is 
connected through. This will also create multimodal connectivity between the 
countries as well and may create an opportunity for Mizoram's access to the sea. 
While construction of roads and bridge might impact the natural ecology of this 
hilly area, waterways would prove as a viable means of transportation with minimal 
investments. 
6.14.4 Indian side requested Bangladesh side to consider the 
Thegamukh-Rangamati stretch as new IBP route under Protocol 
Waterways Transit and Trade (PIWTT). 

Demagiri-
of Inland 
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6.14.5 Indian side stated that this route will give access to sea port (Chattogram, 
Bangladesh) to the Land-Locked state Mizoram of India and Joint Committee may 
be formed to assess the navigability in Bangladesh side for way forward in this 
regard. 

6.14.6 Bangladesh side also stated that since this is new proposal from Indian side 
and the proposed route area is a hilly region and a hydropower project is there, so 
Bangladesh side requires more consultations with their concerned departments and 
stake holders. Both sides agreed to this proposal. 

7. Next Standing Committee meeting: 
Both the sides agreed that the next meeting of the Standing Committee may 

be held on mutually convenient date in India 

8. Adopted the agreed Minutes of the Meeting. 
The meeting appreciated the spirit of engagement and understanding on both 

sides. It was recognized that engagement, partnerships and collaboration would 
have wider impact on the relations between the two countries as well. 

The leader of the Indian delegation conveyed appreciation to the leader of the 
Bangladesh delegation. 

Signed on this 20th December, 2023 m two originals, both m English m 
Dhaka, Bangladesh. 

~ol~vr~0 
Shaikh Md. Sharif Uddin, ndc 

Additional Secretary 

Ministry of Shipping 

Govt. ofthe People' s Republic of Bangladesh 

Shri Sanjay Bandopadhyaya 

Chairman 

Inland Waterways Authority of India 

Govt. of the Republic oflndia 
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Bangladesh Side 

List of delegation members of PIWT &T Meeting 
191h December 2023 
Dhaka, Bangladesh 

Annexure-A 

1. Mr. Shaikh Md. Sharif Uddin ndc, Additional Secretary (Organization- I), Ministry 
of Shipping, Dhaka 

2. Commodore Arif Ahmed Mustafa , Chairman, Bangladesh Inland Water Transport 
Authority, Dhaka 

3. Mr. Md. Abdus Samad Al Azad, Joint Secretary (FTA-1), Ministry of Commerce, 
Dhaka 

4. Mr. A.T.M. Rokebul Haque, Director General (South Asia), Ministry ofForeign 
Affairs, Dhaka 

5. Mr. Md. Salim Fakir, NDC, Joint Secretary & Member (Planning & Operation), 
Bangladesh Inland Water Transport Authority, Dhaka 

6. Ms. Dilsad Begum, Joint Secretary, Security Services Division, Ministry ofHome 
Affairs, Dhaka 

7. Mr. S.M. Mostafa Kamal, Joint Secretary (I.O), Ministry of Shipping, Dhaka 
8. Capt. Mohammad Zahid Hossain (TAS), NGP, psc, BN, Member (Harbour & 

Marine), Payra Port Authority 
9. Mr. Md. Aminur Rahman, Deputy Secretary (TA), Ministry of Shipping, Dhaka 
10. Ms. Mst. Shukria Parvin, Deputy Secretary (1.0), Ministry of Shipping, Dhaka 
11. Mr. Mohammad Shahidul Islam, First Secretary (Customs: International Trade and 

Agreement), NBR, Dhaka 
12. Mr. Afzal Mehdat Adnan, First Secretary, Bangladesh High Commission, New Delhi 
13. Mr. Omar Mobin, Second Secretary (Customs: International Trade and Agreement), 

NBR, Dhaka 
14. Mr. Md. Manjurul Kabir, ChiefEngineer & Ship Surveyor, Department of Shipping, 

Dhaka 
15. Mr. Rokibul Islam Talukder, ChiefEngineer (Dredging), Bangladesh Inland Water 

Transport Authority, Dhaka 
16. Mr. Md. Zainal Abedin, Director (Traffic), Bangladesh Inland Water Transport 

Authority, Dhaka 
17. Mr. Sk. Mahfuz Hamid, Chairman, Coastal Ship Owners Association of Bangladesh 
18. Mr. Md. Nurul Hoq, General Secretary, Bangladesh Cargo Vessel Owners 

Association 
19. Mr. Md. Masum Khan, Proprietor, M.K. Shipping Lines, Dhaka 

India Side 
1. Shri Sanjay Bandopadhyay, Chairman, Inland Waterways Authority of India 

(IW AI), India 
2. Shri Shyam Jagannathan, DGS, Directorate General of Shipping, India 
3. Shri Rathendra Raman, Chairman, Syama Prasad Mookerjee Port, Kolkata 

(SMPK), India 
4. Shri R Lakshmanan, Joint Secretary (IWT), Ministry of Ports, Shipping and 

Waterways (MoPSW), India 
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5. Shri Sunil Kumar Singh, Vice Chairman (in-charge), Inland Waterways Authority 
of India (IW AI), India 

6. Shri Ashutosh Gautam, Member (Technical), Inland Waterways Authority of 
India (IW AI), , India 

7. Shri Vinayak Azaad, Member (Traffic & Logistics), Inland Waterways Authority 
of India (IW AI), India 

8. Capt. Mahendra Kumar, Hydrographic Chief, Inland Waterways Authority of 
India (IW AI), India 

9. Shri Pratik D. Negi, First Secretary, HCI, Dhaka, Ministry of External Affairs 
(MEA), India 

10. Shri Ajay Kumar Bansal, Director (Traffic & Logistics), Inland Waterways 
Authority oflndia (IWAI), India 

11. Ms. Deepa Srivastava, Additional Commissioner, Central Board of Indirect Taxes 
& Customs, India 

12. Ms. Juhi Rai, Under Secretary, Ministry of External Affairs (MEA), India 
13. Ms. Avneet Kaur, Joint Director (IWT), Ministry of Ports, Shipping and 

Waterways (MoPSW), India 
14. Shri Ash Mohomad, DDG, Directorate General of Shipping, India 
15. Shri Anil Kumar, AHS, RO-Kolkata, Inland Waterways Authority of India 

(IW AI), India 
16. Shri Raman Chamber, ASO (IWT-11), Ministry of Ports, Shipping and Waterways 

(MoPSW), India 
17. Shri Shitesh Ranjan, Ship Surveyor, Directorate General of Shipping, India 
18. Shri Samrat Rahi, Deputy Chairman, Syama Prasad Mookerjee Port, Kolkata 

(SMPK), India 
19. Shri Ravi Shankar Rajhans, Traffic Manager, Syama Prasad Mookerjee Port, 

Kolkata (SMPK) 
20. Shri Raj Singh, MD, Heritage River Journeys Pvt. Ltd. 
21 . Shri Aditya Gupta, MD, IRC Natural Resources 
22. Shri Sunil Mukundan, Managing Director, India Ports Global Ltd. 
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Annexo re-B 

Meeting of Standing Committee under the Protocol on Inland Water Transit and Trade 
between India and Bangladesh 2023 

Agenda Items of Bangladesh: 

1. Prioritizing VISA processing for Bangladeshi tourists/passengers travelling through waterways 
2. Identify a location for emergency shelter area/berthing shelter in upstream of Hooghly river 
3. Amendment of the SOP of MoU on the Passenger and Cruise Services in Coastal & Protocol 

route between Bangladesh and India 
4. Conducting recent survey on protocol route 5 & 6 and protocol route 9 & 10 in order to 

estimate dredging quantity and undertake joint dredging program on 80:20 basis 
5. Assigning a liaison officer for PIWT &T and for Passenger & Cruise services at respective High 

commission/ Assistant High Commission office at Kolkata and Dhaka 
6. Acute navigational problems in and around Haldia port, India 
7. Operational problems faced by Bangladeshi operators in IBP routes 
8. On arrival visa for Bangladeshi Crews, Tourists and Passengers travelling by Passenger and 

Cruise Vessels. 
9. Article 8 of the Protocol on Inland Water Transit and Trade (PIWT &T): Repair Facilities. 

Agenda Items of India: 

1. Facilitation of movement of 'Third country' EXIM Trade on PIWT &T route 
2. Operationalization of IBP route no 5 & 6 from Maia to Sultanganj in 1st phase and Maia to 

Aricha in 2nd phase. 
3. Operationalization of Indo-Bangladesh Protocol (IBP) Route No. 9 & 10 (Gumti River) 

under PIWT &T. 
4. Finalization of itinerary for inclusion of lcharnati river as new route under PIWTT from 

Khedapara-Basirhat to Hemnagar for transportation of goods between India and 
Bangladesh through IWT mode. 

5. Inclusion of Chilmari as transshipment ports in Bangladesh on IBP route no 1 & 2 -
Amendment of Article 23. 1 ofPIWTT. 

6. Inclusion of Sylhet (in Bangladesh) under PIWT &T and transportation of cargo through Dawki 
Land Custom Station to Meghalaya and setting up of Joint Technical Committee (JTC) for 
undertaking feasibility study and hydrographic survey for connectivity of Meghalaya through 
IBP route No. 3&4 and 7 &8. 

7. The possibility of using the Feni River for moving goods from India to the Bay ofBengal. 
8. Installation of Automatic Identification Systems (AIS) in Bangladesh flag vessels plying 

on IBP routes under PIWT &T and River Information System Stations in the Bangladesh 
portion ofiBP Routes. 

9. Hydrographic sunrey and dredging work for seamless connectivity in No Man's Land 
Background. 

10. Inclusion of Chandpur to Payra Sea Port through Meghna and Tetulia river in Bangladesh as 
new IBP route under PIWT &T. 

11. Inclusion of Mongla-Jarntola stretch through Sela River in Bangladesh as new IBP route under 
PIWT&T. 

12. Formulation of Standard Operating Procedure (SOP) by IWAI and BIWTA to address the 
issues related to harmonization of the standards of the vessels, accident, rescue of capsized 
vessels, environment, compensation to the affected peoples in the IBP routes. 

13. Removal ofrock outcrop for starting regular operation for Badarpur & Karimganj Terminal. 
14. Inclusion of Khawthlangtuipui (Karnaphuly) River as IBP Route and Nominate Tlabung (Near 

ICP Kawrpuichhuah) (India) and Rangamati (Bangladesh) as Ports of Call. 
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INLAND WATERWAYS AUTHORITY OF INDIA 
(Ministry of Ports, Shipping and Waterways, Govt. of India) 

Head Office : Jalmarg Bhawan, A-13, Sector-1 , Noida-201 301 (U.P.) 
Website : www.iwai.gov.in I www.iwai.nic.in 

Tel. : +91-120-2544036, 2543972, 2527667, 2448101 Fax : +91-120-2544009, 2544041 , 2543973, 2521764 

o. IWAIIIBP/ CM/2018-19(Yoi-I)Part-1. 

To. 

The Chairman, 
Bangladesh Inland Water Transport Authority 
141-143, Motijheel Commercial Area 
Dhaka- I 000. Bangladesh. 

Date: 08.04.2024 

ub: Record of Discussions held on 04.04.2024 with BIWTA on the Way Forward on agreed 
Minutes of22nd tanding Committee Meeting and hipping- ecretary Level Talks held 
at Dhaka, Bangladesh on 19-20 December, 2023 - reg. 

1r, 
I am directed to enclose herewith the draft Record of Discussions held between IWAI 

& BIWTA on 04.04.2024 to take forward the issues discussed during 22nd tanding Committee 
Meeting ( CM) and Shipping-Secretary Level Talks (SSLT) held at Dhaka on 19-20 December, 
2023 for your comments, if any, (in track change mode) and consent. 

2. The same may please be sent back to this office after your consent at an early date, for 
circulation. 

This issues with the approval of Competent Authority. 

Encl : As above 

Copy to: 

Yours faithfully, 

~ 
(A.K. Bansal) 

Director (Traffic & Logistics) 
Emai l: akbansal. iwai@nic.in 

Phone: 0120-2543931 

Mr. Mohammad Monowar Uzzaman. Member, Planning & Operation, BIWTA 
Mr. Md. Zainal Abedin), Director (Traffic), BIWTA 
Ms. harmila Khanam, Deputy Director (Foreign Traffic), BIWTA 

Copy for kind information to: 
• PP I PA to Chairman, IWAI I Vice-Chairman I Member (T&L) I Member (Technical) 

I Hydrography Chief/ Director IWAI. Kolkata/ Director, IWAI, Guwahati . 
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Record Note of Discussions held on 04.04.2024 with BIWTA on the Way Forward on 
Agreed Minutes of 22nd Standing Committee Meeting and Shipping-Secretary Level 
Talks held at Dhaka, Bangladesh on 19-20 December, 2023 

Shri Yijay Kumar, Chairman, IWAI, welcomed the Chairman, BIWTA, Mr. Md. Ari f Ahmed 
Mustafa, and his team. He stated that the trade between India and Bang ladesh th rough 
waterways ho lds immense potential for the future prosperity of both the countries. 

The meeting commenced w ith the opening remarks by Chairman, BIWTA. Thereafter, the way 
forward on the agreed minutes of 22nd Standing Committee meeting and Shipp-Secretary 
Level ta lk was discussed: 

I. Operationalization of Maia-Sultanganj stretch of IBP 5 & 6- completion of 5 trial 
runs and regularization of movement 

Three trial runs for the Maia-Sultanganj stretch of IBP 5 & 6 have been completed. 
BIWTA anticipates completing a ll fi ve trial runs by May 2024. Fo llowing the tria l runs, 
BIWTA will submit a comprehensive report to the Bangladesh Ministry of Sh ipping to 
formalize the movement on IBP routes 5 & 6. 

2. Finalizing the date of joint team visit to IBP Route 5 & 6 (Dhulian-Aricha) and 9 
& 10 (Sonamura-Daudkandi) for development of these routes on 80:20 basis 

IWAI and BIWTA have constituted the Committee. BIWTA conveyed that the v is it of 
the joint team shall be arranged by May, 2024. Deta iled studies and dredging surveys 
for these routes are ongoing and are to be completed by May 2024 before the vis its. 

3. Clearance for removal of rock outcrop on river Barak/ Kushiyara NW-16 

BIWTA confirmed that they have received the methodo logy recently and the same is 
under examination. Findings wil l be shared once the technical examination is complete. 

4. To start regular movement on IBP route no.l and 2 connecting Haldia with Pandu. 
Maintenance of 2.5 meter LAD in critical stretch between Sirajganj-Daikhowa in 
Bangladesh 

It was informed that IWAI is holding meetings with various stakeho lders for cargo 
enhancement o n Indo-Bang ladesh Protoco l Route under the chairmanship of Cha irman, 
IWA I. The availability of LAD is a prerequisite for movement of the vessel s. BIWTA 
informed that they are also observ ing increase in cargo in IBP route and they a re 
monitoring the LAD very minutely, particularly, on the S irajganj-Daikhowa and 
Ashuganj-Zakiganj. With regard to the observati on of BIWTA regarding water leve l 
near the jetty side at Hald ia, it was in formed that the dredging is already in progress at 
Ha ldia region and the issue w ill be resolved . 
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5. Finalizing the date of visit to Kolkata/ Haldia, Vishakhapatnam, Krishnapatnam 
and Chennai Port for Facilitation of movement of 'Third country' EXIM Trade on 
PIWT&T route 

Joint Committee has been constituted by both sides and the probable date of visit of 
team to India is awaited from BIWTA. BIWTA informed that date of Committee visit 
will be fixed within May, 2024. 

6. Hydrographic Survey and dredging work for seamless connectivity in No-Man's 
land in Bhanga-Karimganj/ Zakiganj stretch ofiBP Route 3,4 and 7,8 

BIWTA informed that the team wh ich is carrying out survey for IBP route no. 5 & 6 
and 9 & I 0 will be deputed to conduct survey in No-Man's land in Bhanga-Karimganj/ 
Zakiganj stretch. The date of the visit wi ll be finalized by next month , i.e., May, 2024. 

7. Visit of Bangladesh team to India for feasibility for inclusion of lchamati river in 
IBP route 

BIWTA informed that the committee has a lready been constituted and informed that the 
date will be fi xed soon, poss ibly by mid-May, 2024. 

8. Installation of Automatic Identification Systems (AIS) in Bangladesh flag vessels 
plying on IBP routes under PIWT&T and River Information System Stations in 
the Bangladesh portion of IBP Routes 

BIWTA informed that they have also constituted a committee and sent to their Mini stry 
of Shipping for formation of Joint Technical Committee. Representative of MEA, Govt. 
of India, informed that name of Committee members from Indian side is yet to be 
received from MoPSW. 

9. Inclusion of Chilmari as transhipment ports in Bangladesh on IBP Route no. 1 & 
2 -Amendment of Article 23.1 of PIWT &T 

IWAI has requested BIWTA to expedite discuss ions with stakeholders and share the 
findings for inclusion of Chilmari as transshipment Port. BIWTA informed that 
Mini stry of Shipping will form a committee to assess the feas ibility ofthe same. 

I 0. Prioritizing VISA processing for Bangladeshi tourists/passengers/ Crews 
travelling through waterways 

B I WTA informed that at present there are no visa related issues for the Bangladesh 
c itizens travelling through inland waterways and they are getting visas from Indian 
High Commission, Dhaka, for travelling through the waterways. 

II. Identify a location for emergency shelter area/ berthing shelter in upstream of 
Hooghly river 

BIWTA informed that the Ministry of Shipping has constituted a committee for 
identification oflocations and is awaiting detail s of the committee members from India. 
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12. Assigning a liaison officer for PIWT &T and for Passenger & Cruise services at 
respective High Commission/Assistant High Commission office at Kolkata and 
Dhaka 

First Secretary, IHC at Dhaka, informed that he is the Liaison Officer for PIWT&T fo r 
all practical purposes. BIWTA will pursue the matter with the concerned Ministry in 
Bangladesh for assigning liaison o fficer at Bang ladesh High Commission, New Delhi, 
and o ffice of the Assistant High Commissioner, Ko lkata. 

13 . Extension of IBP route up to Varanasi 

IWAI informed that extension of IBP route up to Varanas i will be benefic ial for both 
Bangladesh and India. The extension of IBP route up to Sagardig hi has already been 
agreed during 22"d Standing Committee meeting. BIWTA informed that they will share 
the report by the Committee to explore the possibility to extend IBP ro ute up to 
Varanas i. 

14. Before summing up the di scussions, Chairman, BIWTA, requested a lso to look into the 
fo llowi ng issues: 

1. Landing passes for crews: Ship crews visiting India are facing inconvenience in getting 
landing passes for crew, which used to be provided before Covid-19 to fac ilitate 
purchasing of essential stores/ medicines, etc. This facility has been di scontinued post 
Cov id-1 9. 

11. Immigration and customs facilities for cruise and passengers: Immigration & customs 
is performed in Ko lkata at Marine House, which is far from the ri ver belt. It shall be 
convenient if the same can be performed from IM Jetty/ River Jetty where vessel is 
berthed for embarkation/ disembarkation. 

11 1. Parking facilities sho uld be made ava ilable to Bang ladeshi cruise vessels going to India, 
as BIWTA is providing such fac ilities to Indian c ruise vessel s in Bangladesh. 

Chairman IWA I responded that IWA I will examine the above issues and revert. 

15. Both s ides hoped that the instant meeting will expedite action on various decis ions taken 
during the last SCM and SSLT. 

Meeting ended with a vote of thanks to the cha irs. 

*** 
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In attendance: 

India Side Bangladesh Side 

Shri Vijay Kumar, Chairman, IWAI Commodore Arif Ahmed Mustafa 
Chairman, 81 WTA 

Shri Sunil Kumar Singh, Vice-Chairman, IWAI Mr. Md. Salim Fakir, ndc 
Joint Secretary (Member & Operation), BIWTA 

Shri Ashutosh Gautam, Member (Tech), IWAI Mr. Abusayed, Deputy Secretary 
Ministry of Shipping 

Shri Vinayak Azaad, Member (T&L), IWAI Mr. Rokibullslam Talukder 
Chief Engineer (Dredging), BIWTA 

Shri P. Srinivas, Hydrography Chief, IWAI Mr. Shajahan, Director. C&P Department 
BIWTA 

Shri A.K. Bansal, Director (T&L), IWAI Begume Shamsun Nahar, Director, 
Hydrography Department, BIWTA 

Shri Surjeet Singh Guleria, DIG, BSF, Kolkata Mr. Abdus Salam, Additional Director 
C&P Department, BIWTA 

Shri Ajay Pal Singh Sirohi , Director, MoPSW Mr. Anamul Hoque Bhuiyan, Joint Director 
Marine Safety & Traffic Management 
Department, BIWTA 

Shri Sanjeev Shanna, Dy. Director, Bureau of Ms. Sharmila Khanam, Deputy Director 
Immigration Marine Safety & Traffic Management 

Department, BIWTA 
Shri Balbeer Singh, Dy. Secretary, MHA Mr. Mostafizur Rahman, Deputy di rector 

Hydrography Department, BIWTA 
Shri Pratik D. Negi, First Secretary, IHC, Dhaka Mr. Ehsan Ahmed Khan 

Assistant Director (Foreign Traffic) 
Marine Safety & Traffic Management 
Department, BIWTA 

Shri Siddharth Kumar Baraily, Under Secretary 
(BM), MEA 
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'EJ.lCLcSUile - i 
hnp :'tmai l.)ahoo.com/d!folder 11/messag,e '23 1916 

Information Regarding Accident oflvl .V. Sea World (M. No. #7490) at GoramaraChor under 
P.S. Sagar 

From: operation ajbela (operationajbela@gmail com) 

To· iwa1cal@yahoo.com; dirkol@iwai.gov.in 

Date: Friday. 14 Febmary 2025 at 06:41 pm 1ST 

Dear Sir. 
Please find attachment 
(Previously mail is treated at cancel) 

With Regards. 
Ajbela Navigat ion 
?,Waterloo Street, 
Kolkata-700069, 

Phone No : 9831696912 / 

~ Mi!stf'r Letter (2).pdf 
184 1 kB 

r{i Master Letter (1).pdf 

261 8kB 

[)1 981 pdf 
311 7kB 

:27-02-2025, II : I I am 
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To, 

The Director 

I.W.A.I 

Kolkata, R.O 

Sub-Submission of inspection report of Bangladesh Flagged vessel M M.V. Sea 
World (Reg.no M-7490) 

Sir, 

With reference above subject please find the enclosed h erewith inspection 
report of Bangladesh flagged vessel M.V. Sea World (Reg.no M-7490), which was 
inspected by undersigned on 14.02.2025 a t river Hoogly West Bengal. ? 

Enclosed as a bove: 

~wG~~w 
Saptarsh i Ghora i (J .E) 
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Inspection Report of Bangladesh flag vessel M.V.SEA WORLD, 
Reg. No. M-7490 in river Hoogly,at Ghoramara, West Bengal: 

Date of damage of vessel plate & Time : 13/02/2025 1330 hrs 
Date of inspection by IWAI Official : 14/02/2025 
Indian Shipping Agent : M/ s Ajbela Navigation. 

As directed for inspection, dated 14.02.2025, undersigned had a visit at river 

Hoogly, West Bengal, at 1225 hrs, a nd fou nd that the M.V.Sea World, M-7490 was 

anchored at river Muriganga, West Bengal. During the course of inspection 

M.V.Sea World, Master Mr.Md. Alamin Shak, 1M2 500311521 reported that the 

said vessel loaded with fly ash 1190 MT. from Budge Budge Jetty-4, Exporter M/ s -

TRC Commercials a nd sailed towards Hemnagar LCS on 11.02.2025 with Indian 

Pilot Mr. Md. Habibulla h and reached at Ghoramara on 12.02.2025. On dated 

13.02 .2025 they are sailed towards Hemnagar LCS without a ny Indian pilot and 

they a re unable to find proper route due to fog and grounded near Ghoramara 

Char (Latitude 21.92412831°, Longitude 88°13567163),"location enclosed" at 1330 
hrs and developed a crack in the middle of the Vessel. 

All 12 nos crew members are rescued by Sagar Police Station. 

lt is found that no pilot on board in this vessel, The Indian agent namely M/ s 

Ajbela Navigation a lready deploy the salvage team and POL already shifted in lhe 
Barrel and put a cautionary mark. 

The u nder singed advised to Lhe representative of Indian agent of the affected 

vessel M/s Ajbela Navigation, Kolkata to take the following action immediately: 

1. To evacuate the fly ash through proper way a nd to repair the crack. 

2. To evacuate the fly ash and also submitted the photograph in IWAl. 

3. To deploy repair team after salvage the said vessel on priori ty basis. 

4. To su bmit the detailed report and day to day progress of works of the 
affected vessel to the IWAl Officials, Kolkata. 

5. Agent has also been instructed to keep the day and night cautionary marks 

for identification of the affected vessel till she re-float. 
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Bangladesh flag vessel M.V. Sea World, M-7490 

Enclosure:-1 Docum ents related to th is affected vessel. 

M.V. Sea World 

F- 1 BIWTA voyage p ermission. 
F-2 Vessel Su rvey cer tificate. 
F-3 Vessel registration certificate. 
F-4 IWAI Inward Permission. 
F-5 Master certificate. 
F-6 Certificate of Qu antity loaded . 
F-7 Report subm itted by the Master. 
F-8 Crew List. 
F-9 Grounded Vessel location. 
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17 Super•"l<''lOent of Police Nara\ar.ganJ 'Khulnc: 
!S SuD•?rtrtendent ot Poloce DSB Narayargan, r<hu na 
:9 5u;>erorteroJent Land Customs C~stomlo House ,.. una 

20 Land Custl.lms O'f.cer, Shetkhbana -a"d Custcr.-s Cl'·e:. ;""c~· ~ne•khoarra P 0 'crs.not • ", ,.~ 
~1 PP"P..,•,. O tr.r-er t"'..,,.. r .. c-t If'¥',..,_. 
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INLAND WATERWAYS AUTHORITY OF INDIA 
(Ministry of Ports,Shipping and Waterways, Government of Ind ia) 

REGIONAL OFFICE:P-78 Garden Reach Road, Kolkata- 700043(W.B.) 
Tel: 24390393 I 5577 I 6055 FAX : 24395570 I 1710 

Email: iwaical@yahoo.com, dirkol.iwai@nic.in 

No· !WAl/KOUPROT/fn/7665/27·01·2025) /I r\2-
To. 
The Superintendent of Customs 
Land Custom Station 
24 Parganas (North). Hemanagar 

Inward Permission O F M .V .SEA WORLD 
! R~f. BIWTA Pcrm>SSIOn No l8.lt.0000.l22.3 t.031 23 AS6, Dated: ~6·Janu11ry- 2025 

Date 27· 
January-2025 

2 .;ppt:Cat ion o' 511tpolng Agent 'lis /IJSE.A NAVIGAT:O:-l . 7, '.VAl E~LOO ST<\~ET KOLKA-I' 69 Date!1 
2 7 ·Ja•iu(lrv·20? 5 

Dear Si'i 

Wrth reference to the above Inward pcrmrssron for the vessel M.V.SEA WORLD (empty) os granted lor 
hl!r voyage from Khulna to Haldi<> India t11rough Protocol Route No. 2 to enter Indian water~ from 
31/0l/2025 to 09(02/2025 for Loading Fly Ash and shall leave lndl~n waters o n or before 
25/02/ 2025. The berthing Jocatron delaols Is/arc givcm ~sunder 

l iWAI HIIIOra Jetty 

lt os requested to complete necessary custom formalcllcs a'lo allov.- tl•e vcsscl to proceed furl.llcr. 

Tl1anklng You 

t - 4 

r-u.{v-J ~~· 
~~ -'J-~:1 \ /?.62~.::-

Drrecto; f 
& 

Competent A uthority on behalf 
ot the Govt . o f India for the PIWT&T 

between Indca & BanQiadesh 

Copy to: -

1 The Director BlWTA Dhaka 5angladcsl1(by ern art) 
2 Tl,eTraffic ManagN ( 1/C)(Attn Suptd Wharves SnlrJ Kol<ala - 700043[by ernacl) 
3. Tile Commander indi<ln Coast Gaurd Dlst- 8 Anchorage Camp, Hal!lt;J Port 721695 Purbil 
Medncour( t:y email\ 
'< The Commanding O'fccer 2 35 !WT on UM Engrs Prn· 91 3235 c/o 99 ,,po (b•t email: 
5 The Addttlonal DSP 018 ( lmm•gratton) Bhabani Bha\'IM. Kolka:a 
6 The Add~ronal Supdt o r Pollee, Dlstrrct mtcliigcnce 6ranch South 24 Pargans ( by email) 
7. The Secretary Home Department, Govt. of West Bengal, Wntcrs BU11di11g Kolkata 
8. The Commandant J 8 Battation BSF Tagorc villa Kolkilt~- 700035 
9 . The Director IV-IT Directora te Govt. of West Bangal Kolkata· 7000 l 4 (by emacl) 
IO.The Director Marine Dcptl. 15 Strnnd Road Kolk?.ta • 70000 l( by email) 
ll .t-1/s AJBELA NAVIGATION , 7, WATERLOO STREET '<OLKATA 59 Wtth refcrc11ce to your letter di!tCCl 
2 7/0 1/ 2025' on tl1e subJeCt above. tl1c vessels 3re 3ilowed to sari thrOti!Jh Nurpur are~ when no Ocean 
goong vessels are If> the V1C1ntty All precautionary measures arc to be tal:cn \•Jh"e crossing locatiOn at 
Nurpur Jetty whare Bangladesh vessels have capstz ed near to the rnair' channel cmd on upstream s1de 
o i the Jetty to avotd any untowo~d lnclder)t vJhile p;tssrng from these loc~tlon . !:ntlre respons1b:h:y for 
tl'•·:s .. n~l bo or the Shipprng Agent ~10 vessel st~oul:: anchor ~,·nthm 5 W:ms or f\!ISCIW"''topw nver ll(11fnng 
JCU\' Of KoPl 

Vessels sachng 111 the Hoogl11y rrvc r shou'd follow tt·c "Rules for lnland Vessels· notffJed ill1d pubhsnetl 
under ctraptcr· llf of "Calcutta Port Rules. 1994". No inl<rnd Vessel shall anchor in such il position or 
in such a m~"1nner as to offer obstruction to any se::~-going vessel in the navigable channel. 

NOTE· All vesselS san1ng betv1een RarmonQal and '!etcdhopano 5hall have to follow all restrictions laid 
down by the Freid Oorec tor ~underba1· TJ9cr Reserve india as stcpulated under the l'lrldWe P'Ctccl oon ~ctj 
lndca forest act and orders o f pol!ut1011 control board lndra They should not throw anythong o~t from the 
vessels Including blldge water, polython, bags etc. ancl snoul:l "Dt used hom/loud speakers Sctlhrn~ of 
any vessel$ 111 the above stretch/salicno '11 noght " strictly proh biterL Vcolation of the: above may lead to 
h~·e up to fls. 25000!· and/ or J:'lli)risonmcnt 
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("''lf'tfT.I1 ,...--~ 

CERTIFICATE & COMPETENCY 
~m•rr-n .. rl:-c-

,..., 002531 l 

n ""'fllo 1t•>ITT'S """"' 
SECOND CLASSINL.AI'D MASTER con.'><••• No. 1M2. 500 31 15"21 

Ootoo1!1SIJ41 11·10·2022 

"~ <1:"11't't >r<>n ~ -...1 ,. .. lv~·«ltro.,.; ' " I 
ThaGov.,mAnfol Uut Plt(l:_,.~• .R~pubUc tll EJ3n~®~a:h cer11fics ~r..o , ALAMIN S HAK 
'I~ "!I~""" 'OJI<'i'~«1'11 s•\$f~;o~ ~<f>""'' '<'t\n'1:-. ~~ .•.•.•. 16-10-2027 
has bf:iJ'l fabnd duly QilaT•I'i.cl ~n acconSMlee ~ ll'l• flofi)'INQnS or ""<.tiOft J6 d 1hlr il lloW" (J(J•na<lCC ~o to..fl, e-n tounU 'COQ'I~t.N 10 C~otl'\':ltn\ lhllb!Qw.""g 

funeflOft ..,, tne lelll!'l SJ>&etrleCI. 5uOruct to o~ny lcm!tatlonli i,.l~t$ f.jnUI ~ 15·10·202~···· - ·•· 

'l~\.,Tt'ri. 

~· """"''"• 
• t ·rn: 
\\.~ .. , 
~ .. on: 
.., ... ··-. 

01'1':' 4 'I"C'<' .,.-mor,; ml'i"'l"f" '!h ~'<If< I"!(~""~' 
or Uf\tl lh1! ~l•of••plryOitb.~jOI lri:C'\~r!Oflho!Geft¢..c;a~ Ols.f'IUIYbc ~f""CI1eot 

~ IFUN<:IIONJ ~ ..... twllr.> I -'NilAfiO!<S .,_,.._.,.._·..:;~------! 

Habrbur Shi!k 

10~1- 1 99..0 __ 

F- 5 
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MEHCHANT MARINt SUR\'FVOBS &· /\SSAYLBS 
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Prone O:IJ 2-lol 8 72 4 B7'tlU ~2e~· !Ell: •AX UJJ .:oo 5 · ·· 
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F-1 (A) 

"Master Declaration" 

I am Mr.Md. Alamin Shak (rM2 5003 11 52 1) M.V.Sea World vessel's Mast<·r 

stated that we are sailing M .V Sea World (M -7490) from Budge Budge on dated 
11.02.2025 loaded with Oyash 11 90MT wwards Namkhan a and a nchorerl ~1 1 

Ghoramara with Indian pilo t on daLed 12.02.2025 . On dated 13.02.202S 

approximately 0900. hrs The Indian pilot left this vessel a nd go-through 

a nother empty vesse l. Due to h igh water pressure and fog we are sailing Lh is 

vessel as per pilot declare route, we a re unable Lo find proper rou te and 

grounded near Ghoramara Char and develop a crack on middle or the Vessel. 

The help of local people and stale police administratio n we a re( 12 Nos of Vessel 

Crew) shelte r in Sagar Police Station. 

The Indian Pilot Namely Mr. Md. Habibullah. 
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Corporate Offlc•: House# 417: Ro.ad ft. 30 , New OOHS Mohaktiall, otmka-1206, Bangladesh. 
Tel: +88-02-8753015 . 8752153.Fax: +88-(}2-8752153, E-mail: befchl@mallbangla.net. Web: www.arit.9n ,u ;l :.m•: 

DECLARATION FORM 
TOTAL NOS~ 12 (TWELVE) M. V. SEA ~ORLD M. NO. 7490 

Na me or the Crew memher Currency M obile 
Position held B 1 d 1 F . N Sign:\lurc 1 

SL. 
NO. ang a es 1 ·ore1gn o. ~~ 

01. MD. ALAMIN SHAK ·--I·-M-A-S-TE-R--+-~~-+--""-+---t-(}ll,..,.-pr.;'6i{.7{Yt-,{7 , 

02. MD. RAJIB SHEIKH DRIVER - f---l---~~.~ ~! 
~03-. ~-M-D-.-J-IH_A_D_M_O_L_L_A _ ______ ~_S_UKA __ N_IT4---- ~--+---+~~~~ 

04. SHAGOR SUKANI W'ffir 
MOHAMMAD ALI LUTU GREASER . f---f- -- - ·-;.;;; _ ,~;"»-~7 ~~~ 

OS. SARDA R \.: " 
f--06-. 4N=ID==.A~t~JA~D-S_r_IE-IK-H-------4-G-RE_A_S_E_R+---~----t·--~ tffi: ~~' 

07. TARIKUL ISLAM LASKER · ~~ 
08. BAPPI SHEKH LASKER ~-- ~ O'G 
09. MD. MIHAD foAKlR LASKER Q(/ : fdQM,~~ 

<"L ' [ ' ""'>.M ') -; ~;:; •( ...!' ...j 10. MD. SWON MOLLA LASKER ,'<d.J ·;_\1-> "'_..:~·, q 
11. SHARIFUL SHEIKH LASKER -~ @·rl-'~ 

I 

12. JOSIMUDDIN SHAKH COOK ~~~M--
~--r---------------------+-------+-----~---+----~~--

Total Tk 
----'---- - -------------'-------~----__ _._ ___ ,._ __ - -

Such of the articles declares therein as are to be landed 
Should be specifted separately in these columns 

Ce11ifiecl thai above cleclara'i(l ll · 
true to the best of my knowkdgl· 

(Porms to be used for the vessels to and from Bangladesh) 

/ 

~ 
~o~or · l ~ 

Rupan Chal<:m~ 
Ass1st3r~ ~ evenue Officer 

S:>b>-r'C 'l '" ~ ': Sl3l o0 n 

K:>yr ~ :<r.v.r.3 

• l -M~ 

M.V. Sf;,\ W0R\ r: 
(Jd.· Grt'$tr~ 

M J\ 5 f t 1,~ 
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Yi z ?cfl4. 3~{?ft<[ Jl C!tJt l a{ ~ 
(rffir vftcn.'Gt CTt:nt>ri!f. Hffcd ?:R:tPn) 

INLAND WATERWAYS AUTHORITY OF lNOIA 
( \IIINISTR Y OF I'OK IS. :-.I IIPI'I"l(i & WA II. I~ WAYS. (i()V'I. Or INDIA J 

P-78. <iARDI'N RI .A("II HOI\ I>. KOI.Kt\ I A - 700 IJ.lJ. 
tft0- 78,"ITJlf<J m, cf>RoC<Nc11·700043 

1 1(1\\t • Jl\1 MARO. l'hunc :- 2439 - 0393 I 1710 I 6055 I 5577 Tclcl'ax :- 2439- 5570. E-mail:- h\al~:ahi.Hihou.com 

lWAI/ KOL/PROT(I)/2024-25;/ 71 "t> February 17, 2025 

To, 

M/s. Ajbcla Navigation, 
7, Waterloo Street, 
Kolkata - 700 069 

Sub: Distress of Bangladesh flag vessel ®TV Sea World (M 7490) 
Ret Email dated 14.02.2025 received from M/s Ajbela Navigation 

Sir, 

Reference above, Mjs Ajbela Navigation have reported that Bangladesh Flag Vessel 
namely MV Sea World (M 7490) loaded with 1190.00 MT of Fly ash sailed from Budge 
Budge Jetty-4, Kolkata on 11.02.2025 and on 13 02.2025 at around 0 I :30 P.M, the said 
Barge grounded near Ghoramara Char and developed of a c rack tn t he mtddle of the Barge. 
Further, said shippmg Agent, intimated that the unloading, of fly ash is bcmg carried our. 

In this regard you are directed for the following: 

1. Vessel may be taken to the safe location with support of other empty vessel(s) and 
also to ensure the safety of the vessel & crew. 

2. Anchor Ball and night navigation lights should be provided at the location . 
3. Necessary acrion to rectify the detects immediately and report in detail may be 

forwardcc! immediately about the vessel condition & its present posillon etc. 
4. Necessary action to afloat the vessel and also to evacuate the cargo & POL 

immediacy. 

Further, the action Taken Repor~ and day to day progress may be submitted to IWAI, 
Kolkata. 

Copv for necessary action to: 
l. Shri S . Kundu, AHS & Nodal officer for IBP Routes, IWAI, Kolkata 
2. Sri Saptarshi Ghorai, IWAf, Kolkata: you are directed to oversee the operation and 

provide necessary assistance to the vessel operators and submit the report to IWAl 
Kolkata office. 

Copy for information to: 
I. Chief Engineer (T & L), IWAI, Naida 
2. Director (NER), IWAI, Noida 
3. PA to Member (T & L), IWAI, Naida - for favour of kind information to Member (T & 

L) please. 

Head Office:- A-13, Sector- I, 01 0 1\, U. l'. l'ln- 201301. 
l'h:- 0 I 20-2543'.172/400<:1403612521764. 
Fax: -0120-2543973/4009/4041/2521664. 

Emai l: - b.'<linojr_r~.nit:)n W~:b site:- ~w~.i)lf!i .!)h:.in 

Q: Scanned with OKEN Scanne; 
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'l i!IHlO 1\bil- Report Regarding Incidence happened with M.V. Sc ... 
[AJ(l c ~ 1/Z£- ~ 

hnps:/lmail.yahoo.com/d/folders/ l /message~ 123:2 1 I~ 

I of~ 

Report Regarding Incidence happened with M.V. Sea World (M . No. # 7490) at Gharamara 
under P.S. Sagar (Sundarban Police Disctrict) 

Ft om AJBELA NAVIGATION (ajbelanavigation@gmail.com} 

To dtrkol@iwai.gov.in; iwaical@yahoo.com 

Date Fnday, 21 February 2025 at 02:06pm 1ST 

Please Ignore previous mail 

VID-20250221 -WA001 O.mp4 

VID-20250221-WA0011.mp4 

VID-20250221-WA0018 mp4 

Dear Sir, 

As you are already aware that a Bangladeshi-flagged vessel, M_ V. Sea World (M. No. # 7490) 

came under our agency and loaded DRY FLY-ASH from Budge Budge Jetty-4, Kolkata on 11th 

February 2025. 

And sailed from Budge Budge on 12th February 2025. Unfortunately, on 13th February 2025 at 
around 1.30 p.m., the barge grounded near Ghoramara Char and developed a crack in the 
m1ddle of the barge and now partially sank. 

Our salvage team is dealing with the situation and arranged a team for the salvage of the 
partia lly sank vesse l. They managed some boats (Nauka) and a team to unload the vessel. 
Salvage team already managed to unload some cargo and keep it in a safe place with all 
precautions (Picture attached for reference). They are trying their best to finish it as early as 
possible. 

We w111 update the situation to you on a daily basis, some of the pictures and videos of the 
current situation of unloading are attached for your reference. 

With Regards, 
Aj bela Navigation 
?,Water loo Street, 
Kolkata-700069, 
Phone No : 9831696912 

~ WhatsApp Image 2025-02-21 at 13.11.01.jpeg 
~ 297 ,1kB 

r-:1 WhatsApp Image 2025-02-21 at 12.04.59j peg 

~ 223.5kB 

~ WhatsApp Image 2025-02-21 at 12.05.00 (l}.jpeg 
~ 253.8kB 

~ WhatsApp Image 2025-02-21 at 12.05.00jpeg 

~ 227 4kB 

25-02-2025, 12:-10 j.Jill 
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Y.•iJOo Mail- Report Regarding Incidence happened with M.V. Se ... 

1 ol'1 
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Re: Report Regarding Incidence happened with M.V. Sea World (M. No.# 7490) at 
Gharamara under P.S. Sagar (Sundarban Police Disctrict) 

From: AJBELA NAVIGATION (ajbelanavigation@gmail.com) 

To: dirkol@iwai.gov.in; iwaical@yahoo.com 

Date: Saturday, 22 February 2025 at 02:13 pm 1ST 
(' 

Dear Str 
As we reported you in our previous mail the current sttuation of the barge M.V SEA WORLD (M#7490) is as follows: 

· ··We are transferring the liquid cargo from M V.SEA WORLD to our barge M.V.GARAI (WB1367) most of the liquid 
cargo has been transferred to M V GARAI as you can see in the videos attached 

On Fri. Feb 21 , 2025 at 2:05PM AJBELA NAVIGATION <ajbel~navigabon@gmail com> wrote: 

Please Ignore previous mail 

VID-20250221-WA001 O.mp4 

VID-20250221-WA0011 .mp4 

VI D-20250221-WA0018. mp4 

Dear Sir, 

As you are already aware that a Bangladeshi-flagged vessel, M. \1. Sea World (M. No. # 
7490) came under our agency and loaded DRY FLY-ASH from Budge Budge Jetty-4. 

Kolkata on 11th February 2025. 

And sailed from Budge Budge on 12th February 2025. Unfortunately, on 13th February 2025 
at around 1.30 p.m., the barge grounded near Ghoramara Char and developed a crack in 
the middle of the barge and now partially sank. 

Our salvage team is dealing with the situation and arranged a team for the salvage of the 
partially sank vesse l. They managed some boats (Nauka) and a team to unload the vessel. 
Salvage team already managed to unload some cargo and keep it in a safe place with all 
precautions (Picture attached for reference). They are trying their best to finish it as early 
as possible. 

We will update the situation to you on a daily basis, some of the pictures and videos of the 
current situation of unloading are attached fo r your reference. 

W1th Regards, 
Ajbela Navigation 
7,Water loo Street, 
Kolkata-700069, 
Phone No : 983169691 2 

With Regards. 
Aj bela Navigation 
7,Waterloo Street, 
Kolkata-700069, 
Phone No: 9831696912 

25-02-2025, 12:-ll pm 
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Re· Report Regarding Incidence happened with M.V. Sea World (M. No.# 7490) at 
Gharamara under P.S. Sagar (Sundarban Police Disctrict) 

From AJBELA NAVIGATION (ajbelanavigation@gmail com) 

To iwaical@yahoo.com, dirkol@iwai.gov.in 

Dutc. Monday, 24 February 2025 at 11:45 am 1ST 

Dear Sir, 
Status of partially sunk barge MV SEA WORLD is as follows: 

.... Salvage operation continues and transfer of liquid cargo to MV GARAI is running as you have seen in 
p1evious images and videos 

On Fn, Feb 21 , 2025 at 1:56PM AJBELA NAVIGATION <aJbelanavigatlon@gmail com> wrote: 

VI0-20250221-WA001 0 mp4 

VID-20250221 -WA0011 .mp4 

VID-20250221-WA0018 mp4 

Dear Sir, 

As you are already aware that a Bangladeshi-flagged vessel , M. \1. Sea World (M. No. # 
7490) came under our agency and loaded DRY FLY-ASH from Budge Budge Jetty-4, 

Kolkata on 11th February 2025. 

And sailed from Budge Budge on 12th February 2025. Unfortunately, on 13th February 2025 
at around 1.30 p.m., the barge grounded near Ghoramara Char and developed a crack in 
the m1ddle of the barge and now partially sank. 

Our service team is dealing with the situation and arranged a team for the salvage of the 
partially sank vessel. They managed some boats (Nauka) and a team to unload the vessel. 
Service team already managed to unload some cargo and keep it in a safe place with all 
precautions (Picture attached for reference). They are trying their best to finish it as early 
as possible. 

We will update the situation to you on a daily basis, some of the pictures and videos of the 
current situation of unloading are attached for your reference. 

With Regards, 
Ajbela Navigation 
?,Waterloo Street, 
Kolkata-700069, 

Phone No : 9831696912 

With Regards. 
Ajbela Navigation 
7, Waterloo Street, 
Kolkata-700069, 

Phone No : 9831696912 

25-02-2025. 12:42 p111 
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Re: Report Regarding Incidence happened with M.V. Sea World (M. No.# 7490) at 
Gharamara under P.S. Sagar (Sundarban Police Disctrict) 

From: AJBELA NAVIGATION (ajbelanavigatlon@gmail.com) 

To: iwaical@yahoo.com: d irkol@iwai.gov.in 

Date Thursday, 27 February 2025 at 04:43 pm 1ST 

Dear str, 
Please find the summary report attached 

On Thu, Feb 27, 2025 at 4:09PM AJBELA NAVIGATION <aJbelanavtgatton@gmail com> wrote 

Dear Str, 
the current position of the vessel M V.SEA WORLD is as follows-

··~Tile barge is under repair and in floating position 
·•·poL of approximately 600 Ltr has been shifted to the Indian flagged vessel MY GARAI safely. No sptllage of 
POL tn the nver 
... The liquid flyash has been shifted to MY GARAI partially and dry flyash to the shore as you have seen in the 
prevtously sent images and videos. Shifting of liquid flyash ts going on continuously. 
Repairing videos have been attached here for your reference. 

On Wed Feb 26, 2025 at 12:32 PM AJBELA NAVIGATION <ajbelanavtgatton@gmat com> wrote: 

Dear Str, 
Status of vessel M.V SEA WORLD is as follows -
.... salvage team has completed the salvage operation and repair of the barge has already started We are 
trytng our best to float it as early as possible. 
Current images and videos have been attached for your ready reference 

On Fri, Feb 21, 2025 at 1:56PM AJBELA NAVIGATION <ajbelanavigatton@gmail com> wrote· 

VID-20250221-WA0010.mp4 

VID-20250221-WA0011.mp4 

II VID-20250221-WA0018.mp4 

Dear Sir, 

As you are already aware that a Bangladeshi-flagged vessel , M. \1. Sea World (M. No. 
# 7490) came under our agency and loaded DRY FLY-ASH from Budge Budge 

Jetty-4, Kolkata on 11th February 2025. 

And sailed from Budge Budge on 12th February 2025. Unfortunately, on 13th February 
2025 at around 1 .30 p.m., the barge grounded near Ghoramara Char and developed 
a crack in the middle of the barge and now partially sank. 

Our service team is dealing with the situation and arranged a team for the salvage of 
the partially sank vessel. They managed some boats (Nauka) and a team to unload 
the vessel. Service team already managed to unload some cargo and keep it in a 
safe place with all precautions (Picture attached for reference). They are trying their 
best to finish it as early as possible. 

27-02-2025. 04:44 pill 
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We will update the situation to you on a daily basis, some of the pictures and videos 
of the current situation of unloading are attached for your reference. 

With Regards. 
Ajbela Navigation 
7,Waterloo Street, 
Kolkata-700069, 
Phone No : 9831696912 

With Regards. 
Ajbela Navigation 
7,Waterloo Street, 
Kolkata-700069, 
Phone No: 9831696912 

With Regards. 
Ajbela Navigation 
7,Waterloo Street, 
Kolkata-700069, 
Phone No : 9831696912 

With Regards. 
Ajbela Navigation 
7, Waterloo Street, 
Kolkata-700069, 
Phone No : 9831696912 

f )I Summary report-SEA WORLD pdf 

2.7M8 

27-02-2025, 04:-1-1 pm 
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Re: Report Regarding Incidence happened with MV Sea World (M. No. # 7490) at 
Gharamara under P.S. Sagar (Sundarban Police Disctrict) 

From: AJBELA NAVIGATION (ajbelanavigation@gmail.com) 

To· 1Wa1cal@yahoo.com; dirkol@iwai.gov.in 

Date Friday, 28 February 2025 at 11:28 am 1ST 

Sir, 
We are shift1ng our barge M. V. Sea World from Ghora Mara to lot 8 with the help of two barges M. V. Garai(lndian) 
and M V Sea Penta! (Bangladeshi) . 

On 27 Feb 2025. at 4'42 PM, AJBELA NAVIG.O.TION <ajbelanavigation@gmail.com> wrote 

Dear sir. 
Please find the summary report attached 

On Thu. Feb 27. 2025 at 4:09 PM AJBELA NAVIGATION <aJbelanavlgalloQ@gmail.com> wrote: 

Dear Sir. 
the current position of the vessel M.V.SEA WORLD is as follows.-

•"The barge is under repair and in float1ng position. 
· · •poL of approximately 600 Ltr has been shifted to the Indian flagged vessel MV GARAI safely. 
No spillage of POL in the river. 
• .. The liquid flyash has been shifted to MV GAR AI partially and dry flyash to the shore as you 
have seen in the previously sent images and videos. Shifting of liquid flyash is going on 
continuously. 
Repairing videos have been attached here for your reference 

On Wed, Feb 26, 2025 at 12:32 PM AJBELA NAVIGATION <aJbelanavlgallon@gmall corr,> wrote: 

Dear Sir, 
Status of vessel M.V.SEA WORLD is as fo llows:-
" *' salvage team has completed the salvage operation and repair of the barge has already 
started. We are try111g our best to float it as early as possible. 
Current images and videos have been attached for your ready reference. 

On Fri. Feb 21, 2025 at 1:56PM AJBELA NAVIGATION <ajbel(;!_nay ig~IOTJ@gmail .com> wro:e: 

VID-20250221-WA0010.mp4 

• VID-20250221-WA0011 mp4 

~ VID-20250221 -WA0018.mp4 

Dear Sir, 

As you are already aware that a Bangladeshi-flagged vessel, M. \1. Sea 
World (M. No. # 7490) came under our agency and loaded DRY FLY-ASH 

from Budge Budge Jetty-4, Kolkata on 11th February 2025. 

28-02-2025. I I :4 1 am 
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And sailed from Budge Budge on 12th February 2025. Unfortunately, on 

13th February 2025 at around 1.30 p.m. , the barge grounded near 
Ghoramara Char and developed a crack in the middle of the barge and 
now partially sank. 

Our service team is dealing with the situation and arranged a team for the 
salvage of the partially sank vessel. They managed some boats (Nauka) 
and a team to unload the vessel. Service team already managed to unload 
some cargo and keep it in a safe place with all precautions (Picture 
attached for reference). They are trying their best to finish it as early as 
possible. 

We will update the situation to you on a daily basis, some of the pictures 
and videos of the current situation of unloading are attached for your 
reference. 

W1th Regards, 
Ajbela Navigation 
?,Waterloo Street, 
Kolkata-700069, 
Phone No : 9831696912 

With Regards, 
Ajbela Navigation 
7, Waterloo Street, 
Kolkata-700069, 

Phone No : 9831696912 

.. 
With Regards, 
Ajbela Navigation 
?,Waterloo Street, 
Kolkata-700069, 
Phone No : 9831696912 

With Regards, 
Ajbela Navigation 
?,Waterloo Street, 
Kolkata-700069, 
Phone No : 9831696912 

<Summary report-SEA WORLD.pdf> 

28-02-1025. I I :'II am 
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Re: Report Regarding Incidence happened with M.V. Sea World (M. No.# 7490) at 
Gharamara under P.S. Sagar (Sundarban Police Disctnct) 

From AJBELA NAVIGATION (ajbelanavigation@gmail.com) 

To 1waical@yahoo.com, dirkol@iwai.gov.in 

Date: Friday 28 February 2025 at 11"47 am 1ST 

Sent from my iPhone 

On 28 Feb 2025, at 11:28 AM , AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote: 

S1r 
We are shifting our barge M. V. Sea World from Ghora Mara to lot 8 ..-lith the help or two barges M. V. Garai(lndian) 
and M. V. Sea Penta! (Bangladeshi). 

On 27 Feb 2025, at 4:42PM, AJBELA NAVIGATION <ajbelanavigalton@gmail.com> wrote: 

28-02-2025. 12:05 p i ll 
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Re: Report Regarding Incidence happened wit h M.V. Sea World (M. No.# 7490) at 
Gharamara under P.S. Sagar (Sundarban Po lice Disctrict) 

From: AJBELA NAVIGATION (ajbelanavigation@gmail.com) 

To: iwaKal@yahoo.com; dirkol@iwai.gov.in 

Date. Friday, 28 February 2025 at 12:46 pm 1ST 

Dear Sir. 
The damaged vessel has been brought to the LOT-8 for further repair purposes. Image attached for your reference. 

On Fri. Feb 28, 2025 at 12:32 PM AJBELA NAVIGATION <aJbelanavtgation@gmail com> wrote: 

Dear Sir, 
Current position of the vessel is as follows:-

••• Barge is now in floating position and with the help of Indian flagged vessel MV GARAI and Bangladeshi 
flagged vessel MV SEA PEN TAL are towing the damaged barge to LOT-8 for further repair. 
Images and videos attached for reference. We will update once the barge reaches the LOT-8 and share you the 
tmages. 

On Fri, Feb 28. 2025 at 11 :28 AM AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote: 

Str, 
We are shifting our barge M. V. Sea World from Ghora Mara to lot 8 with the help of two barges M. V. 
Garat{lndian) and M. V. Sea Penta! {Bangladeshi) . 

On 27 Feb 2025, at 4:42 PM, AJBELA NAVIGATION <aJbelanavtgation@gmatl com> wrote: 

Dear str, 
Please find the summary report attached 

On Thu, Feb 27, 2025 at 4:09PM AJBELA NAVIGATION <IDbelanavigatton@gmail com> wrote: 

Dear Sir, 
the current position of the vessel M.V.SEA WORLD is as follows:-

... The barge is under repair and in floating position. 
···POL of approximately 600 Ltr has been shifted to the Indian flagged vessel MV GARAI safely. No 
spillage of POL in the river. 
· ··The liquid flyash has been shifted to MV GARAI partially and dry flyash to the shore as you have 
seen in the previously sent images and videos. Shifting of liquid flyash is going on continuously 
Repairing videos have been attached here for your reference. 

On Wed , Feb 26. 2025 at 12:32 PM AJBELA NAVIGATION <aJbelanavtgalion@gma:l.com> wrote: 

Dear Sir. 
Status of vessel M.V.SEA WORLD is as follows:-
•••• salvage team has completed the salvage operation and repair of the barge has already started. 
We are trying our best to float it as early as possible. 
Current images and videos have been attached for your ready reference. 

On Fri, Feb 21 , 2025 at 1:56PM AJBELA NAVIGATION <aJI:J.elanavtg§!ton@gl'!l;ill&om> wrote: 

• V ID-20250221 -WA0010.mp4 

1 of :; 28-02-2025. 02:06 pnt 
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WESTIEHGAL 

~ ....... , ... ,., 
WEST BENGAL POLLUTION CONTROL BOARD 

(Department of Environment, Government of West Bengal) 

Ali pore Regional Office,s'" Floor, Minority Bhawan 
12, Biplabi Kanailal Bhattacharya Sarani, Alipore, 

Kolkata-700027,Phone:033-2202-3132 

Memo No. / q { I ZII/Gen/08-20 

To 
The Director 
Inland Waterways Authority of India 
Ministry of Shipping, Govt. of India 
Regional Office, P -78, Garden Reach Road 
Kolkata-700 043 

Date:OS/03/2025 

Sub: Safe Disposal of recovered Fly Ash from sunken Bangladeshi Flag Vessel MV Sea 
World, reported by Times of India, Kolkata on 17.02.2025 near Ghoramara Under 
Ghoramara GP under Sagar Block of 24 Paraganas (South). 

Sir, 

Ref: 
1. Inspection of the accident site by WBPCB on 04.03.2025 
2. Your letter dated 28.02.2025 
3. O.A. No.30/ 2025/EZ of Hon'ble National Green Tribunal , Eastern Bench (Date of 

hearing 07.03.2025) 

With reference to the above, during inspection on 04.03.2025, partially recovered fly ash 
from sunken Bangladeshi Flag Vessel MV Sea World reported by Times of India, Kolkata on 
17.02.2025 near Ghoramara under Ghoramara GP under Sagar Block of 24 Parganas (South) was 
shown by Mr. Anal Dey, representative of Indian Agent, M/ s. Ajbela Navigation, which has been 
kept in another Vessel namely M .V. Garai near Lot 8 of Kakdwip. Besides, fly ash from sunken 
Bangladeshi Flag Vessel MV Sea World (now kept near Lot 8 of Kakdwip) was not fully evacuated. 

You are requested to direct the concerned agent to dispose the fly ash from both the 
Vessel in environmentally safe manner (for use of cement and concrete industry, Brick and Block 
Making Industry, Land filling with proper lining to prevent leaching) and submit report mentioning 
quantity of Fly Ash safely disposed (with documentary evidence like geo tagged photographs, 
video, work order). 

Thanking you. 

Senior Environm! tal Engineer 
Alipore Regional Office 

209291
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REGIONAL OFFICE : P-78, Garden Reach Road, Kolkata- 700 043 (W.B.) . iwaical@yahoo.com 

~ : 2439 0393/5577/6055, ~ : 2439 5570 E-mail : dirkol.lwai@nic.in 

JWAI/KOL/PROT( l) /2024-25/ !1-'8 ~ March 6, 2025 

To, 
Mjs. Ajbela Navigation 
7 , Waterloo Street 
Kolkata - 700 069 

Sub: Safe d isposal of recovered Fly ash from t he Indian Vessel MV Garai and 
evacuation of rema ining Fly ash from the distressed Bangladesh Flag 
Vessel M.V. Sea World (M 7490) - reg. 

Ref: 1. Emai l dated 14.02.2025 received from M/s. Ajbela Navigation 
2. IWAI Ro Kolkata letter No. IWAI/ KOL/ PROT( l )/2024-25/720, dated 
17.02.2025 
3. WBPCB Memo no. /41/Zil/Gen /08-20. dated 05.03.2025 (Copy 
enclosed for reference) 

Reference subject cited above, West Bengal Pollution Control Board, 
Kolkata vide letter under ref (3) above have intimated that, during the inspection 
on 04 .03 .2025, partially recovered fly ash from distressed BD Flag vessel M.V. 
Sea World has been kept in another vessel namely MV Garai. Besides, Fly Ash 
from distressed BD F lag vessel M.V. Sea World was n ot fully evacuated. Both 
vessels are a t kept near Lot 8 , Kakdwip. 

Accordingly , it is directed to dispose the Fly Ash from both the Vessels in 
environmenta lly safe manner (for use of cement and concrete indust ry, Brick and 
Block Making Industry, Land filling with Proper lining to prevent leaching) and 
submit report mentioning quantity of Fly Ash safe ly disposed with documentary 
evidence like geo tagged photographs, video. work orde r to th is office. 

Yours Sciencerely 

Encl : As stated. ~~0'~ t '4\ 
Director 

Copy to: 
1. Sr. Environmen tal Engineer, WEPCB, (Department of Environment, Govt. of 
West Bengal), Alipore, Kolkata - 700027 
2 . Chief Engineer (Traffic & Logistics), IWAI, Naida 

3 . Director (NER), IWAI, Naida 
4 . PA to Member (T & L) , IWAI , Naida- for favour of kind information to Member 
(T & L) please. 

Head Office : Jalm~rg Bhawan, A-13, Sector-1, NOIDA- 201 301 (U.P.) 
Phone : +91-120-2544036, 2543972,2527667,2448101, Fa:x : +91-120-244009, 2544041,2521764,2543973 

Website : www.iwai.gov.in I www.iwai.nic.in Email : iwainol@nic.in 
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REGIONAL OFFICE : P-78, Garden Reach Road, Kolkata • 700 043 (W.B.) .. iwaical@yahoo.com 
~: 2439 0393 / 5577 / 6055, tCffi : 2439 5570 E-mail· d lrko l.lwal@nic. in 

IWAI/KOL/PROT(1)/2024-25/ y 2. 8 4 March 6, 2025 

To, 
The Director & Competent Authority on behalf 
Of the Govt. for functioning of PIWT&T, 
BIWTA, 
141-143, Motijheel Commercial Area, 
Dhaka- 1000, Ban~adesh 

Sub: Accident of Ba ngladesh Flag Vessel M.V. Sea World (M 7490) loaded 
with Fly ash near Kashimara Ghat, Ghoramara u nder Sagar PS, 
South 24 Pa rganas, West Bengal - reg. 

Ref: BIWTA File No. 18.11.0000.122.31.021.22(Part-3)/ 1171, dated 
26.02.2025 

Sir, 

Reference above, it is to inform that, the Bangladesh Flag Vessel MV Sea 
World, M-7490 on account of India Agent M/s. Ajbela Navigatin, Kolkata, 
carrying Fly Ash grounded on 13.02.2025 near Kashimara Ghat, Ghoramara 
under Sagar PS, South 24 Parganas, West Bengal. All the crew of the said 
vessels are safe and with the local police custody. 

Salvage operations have been carried out by the Indian shipping agent 
and presently said vessel h ave been floated and shifted from the accident 
location to near by shore at Lot 8, Kakdwip for repair works. 

Copy to: 
1. Chief Engineer (Traffic & Logistics), IWAI, Naida 
2. Director (NER), IWAI, Naida 

Yours Sciencerely 

~~~l~~ q 
I 

(R.K. Singh) 
Director 

3. PA to Member (T & L), IWAI, Naida- for favour of kind information to 
Member (T & L) please. 

Head Office: Jalmarg Bhawan, A-13, Sector-1, NOIDA • 201 301 (U.P.) 
Phone : +91-120-2544036, 2543972, 2527667, 2448101, Fax: +91-120-244009, 2544041, 2521764,2543973 

Website : www.iwai.gov.in I www.iwai.nic.in Email : iwainol@nlc.in 
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REGIONAL OFFICE : P-78, Garden Reach Road, Kolkata - 700 043 (W.B.) 
r!l'17m' 2439 0393 / 5577 I 6055 .;0............ E 'I · iwaical@yahoo.com c.-' -.. , : , ...,~ : 2439 5570 -mal · dirkol.iwai@nic.in 

IWAI/KOL/PROT(l)/2024-25/ ~'£,'If 
To, 
The Sr. Environmental Engineer 
West Bengal Pollution Control Boa rd 
(Department of Environment, Govt. of West Bengal ) 
Alipore Regional Office, Minority Bhaban (5Lh . Floor) 
12, Biplabikanailal Bhattacharya Sarani, Alipore 
Kolkata - 700027 

March 10, 2025 

Sub: Request to share cause behind disposal of Fly Ash to River water during 
salvaging of sunken BD Flag vessel M.V. Sea World , reported by Times of 
India, Kolkata on 17 .02.2025 near Ghoramara under Ghoramara GP 
under Sagar Block of 24 Paraganas (South) - reg. 

Ref: 1. WBPCB Memo No.l42/ZII / Gen/08-20, dated 05.03.2025 
2 . IWAI / KOL/ PROT( 1)/2024-25 / 1889, dated 07 .03.2025 
3 . Letter dated 10.03.2025 received from Mjs. Ajbela Navigation 

Sir, 
Referen ce above, please find enclosed he rewith, the information pertain to 

the captioned subject submitted by M/ s Ajbela Navigat ion , Kolkata (India 
Shipping Agent of BD Flag vessel M.V. Sea World) vide letter under ref (3) above, 
is for you ready reference. 

Encl: As stated. 

Copy to : 
1. Chief Engineer (Traffic & Logistics), IW AI , Noida 
2 . Director (N ER), IWAI , Noida 
3 . PA to Member (T & L), IWAI, Noida - for favou r of kind in formation to 

Member (T & L) please. 

Head Office: Jalmarg Bhawan, A-13, Sector-1, NOIDA • 201 301 (U.P.) 
Phone: +91-120-2544036, 2543972, 2527667, 2448101, Fax: +91-120-244009, 2544041,2521764,2543973 

Website : www.iwai.gov.in I www.iwai.nic.in Email : iwainol@nic.in 
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'l alll•n i\ l ai l - In reference ro your Memo no: I WA I/KOLIPROT( I ) ... h ttps:/ /ma i I. yahoo.com/cl/folders/ I /messages/232 7 59 

In reference to your Memo no: IWAI/KOL/ PROT(1 )/2024-25/1 889. You have asked to share 
causes behind disposal of fly ash into river water during salvaging of sunken Bangladeshi 
Flag vessel M.V.Sea World. 

From: operation ajbela (operationajbela@gmail.com) 

To· iwaical@yahoo.com; dirkol@iwai.gov.in 

Date: Monday, 10 March 2025 at 11:58 am 1ST 

Dear S1r. 
Please find attachment 

With Regards, 
Ajbela Navigation 
7, Waterloo Street, 
Kolkata-700069, 
Phone No: 9831696912 

I 0-03-2025 , 12:00 pm 
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AJBELA 
AVICATION 

To 

The Director 

Inland Waterways Authority of India 

Garden Reach Road 

Kolkata -700 043. 

Dear Sir, 

SHIPPING AGENT 

Date : 10.03.2025 

In reference to your Memo no: IWAI/KOL/PROT(1)/2024-25/1889. You have asked to share causes 

behind disposa l of fly ash into river water during salvaging of sunken Bangladeshi Flag vessel M .V.Sea 
World. 

S1 r, for your information , incident happened on 13 Feb. 2025 , around 1:30 P.M . onwards, dunng 

that Period , the Banglad eshi Flag vessel M.V.Sea World crew noticed that the vessel's hull at 

mid~hi p area developing crack . 

The safety of life of people onboard . sa fety of the vessel and Environmental Hazard- were concerned 

for the crew on board. 

Cargo holds were fully loaded with Fly Ash and started oozing out into the river, as the crack started 

111creasing. At this point of time the crew were help less t o prevent unwanted discharge int o t he river 

Crew of the vessel were very fo rtunate that locals rescued them and given shelter in an safe area 

l he qty of unwanted discharge due to developed crack expected approx. 490 MT 

Observing various hazard may pollute the environment , The Ajbela Navigation immediately 

deployed sa lvage team. The salvage team started dispose cargoes (Fly Ash) on board to a safe places 

111 nearby land. 

Dunng this sh ifting process, high water raised at the river Hooghly (Murt Ganga). And due to rai smg 

high wa ter deck of M.V.Sea World was submerged, which caused, ingress of water inside cargo hold 

carry111g fly ash, also insid e vessel ' s engine room. These ingress water accumu lation dist urbed 

stab ility of the vessel and chances of tota l loss of vessel was absolute and which would cause another 

environmental hazard. 

In v1ew of above Salvage team initi~ted pumping out of water from Engine room as well as pumping 

ou t from cargo hold loaded wit h Fly Ash . (Which were at that time mixed with mud & water) to 

maintain s.tability of the vessel. 

Quant1ty pumped out (mixed with fly ash, wat er & mud) approximately 100 m.t. when the water 

level went substantially down, A nearby vessel M .V.Garai had been called around M .V.Sea World and 

d1sposed a certain quantit y Fly Ash( mixed with mud & water approximate 550m.t). 

7, Waterloo Street, Ground Floor, Kolkata- 700 069 
r- rna1l. ajbelanaviqation@gmail.com. anoH976@gmail.com, ripondey@gmail.com M: 0091 9831696912 Tale : +91 334070i139 
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S1r, you also mentioned "Sunken" vesse l and certainly M.V.Sea World , would had Sunked, if above 

act1on of pumping out were not in itiated at right t1me , which would ca use ano ther environmental 

hazard 

Therefore all the o perations eg. L1ke transfer of ca rgoes in sa fe place ins1de land , t ransfemng 

cargoes to another vessel also pumping out form eng1ne room and cargo hold f looded, described 

above carried out in view of safet y of vessel, safety of crew and to prevent further damage to 

environment 

Sir trust I could exp la in t he reason behind disposing of ca rgoes into river , which was not intent ional , 

r.1the r which was to preven t further damage to environment , and safety of vesse l and whatever 
quantity oozed out due crack , that was beyond control of human being as sudden emergency have 

had occurred 

To recapitulate gty discharge as below: 

Qty d1scharged nearby shore area 

Qty d1scharged to M .V.Garai 

Qty pumped to maintain stability of vessel to prevent sinking 

Qt y natura lly oozed out due to develop1ng Crack approx 

Qty est1mated reaming on board M .V.Sea Word 

Qty as per B/ L 

- 50 m.t. (approx) 

- 550 m .t . (approx) 

- 100 m.t . (approx) 

- 490 m. t. (approx) 

- 50 m.t (a pprox) 

= 1190 m .t . (Approx.) 

= 1190 m.t. 

215297

sua30
Typewritten Text
-TRUE COPY-



REPORT REGARDING DISCHARGE OF FLY ASH FROM M.V.GARAI AT KULPI

From: AJBELA NAVIGATION (ajbelanavigation@gmail.com)

To: iwaical@yahoo.com; dirkol@iwai.gov.in

Date: Thursday, 20 March 2025 at 12:33 pm IST

Dear Sir,
It is to inform you that the fly ash qty approximately 750MT, which was loaded in M.V.GARAI has been discharged at
RKB UDYOG PVT LTD in Kulpi as you can see in the picture and videos.
M/s RKB UDYOG PVT LTD, a brick making company, has received fly ash for the manufacturing of bricks this year. 
Receipt from RKB UDYOG PVT LTD has been attached.
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On Fri, Feb 28, 2025 at 12:45 PM AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote:

Dear Sir,
The damaged vessel has been brought to the LOT-8 for further repair purposes. Image attached for your
reference.

On Fri, Feb 28, 2025 at 12:32 PM AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote:

Dear Sir,
Current position of the vessel is as follows:-

*** Barge is now in floating position and with the help of Indian flagged vessel MV GARAI and Bangladeshi
flagged vessel MV SEA PENTAL are towing the damaged barge to LOT-8 for further repair.
Images and videos attached for reference. We will update once the barge reaches the LOT-8 and share
you the images.

On Fri, Feb 28, 2025 at 11:28 AM AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote:

Sir,
We are shifting our barge M. V. Sea World from Ghora Mara to lot 8 with the help of two barges M. V.
Garai(Indian)  and M. V. Sea Pental (Bangladeshi) . 

On 27 Feb 2025, at 4:42 PM, AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote:

Dear sir,
Please find the summary report attached

On Thu, Feb 27, 2025 at 4:09 PM AJBELA NAVIGATION <ajbelanavigation@gmail.com> wrote:

Dear Sir,
the current position of the vessel M.V.SEA WORLD is as follows:-

***The barge is under repair  and in floating position.
***POL of approximately 600 Ltr has been shifted to the Indian flagged vessel MV GARAI safely.
No spillage of POL in the river.
***The liquid  flyash has been shifted to MV GARAI partially and dry flyash to the shore as you
have seen in the previously sent images and videos. Shifting of liquid flyash is going on
continuously.
Repairing videos have been attached here for your reference.
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On Wed, Feb 26, 2025 at 12:32 PM AJBELA NAVIGATION <ajbelanavigation@gmail.com>
wrote:

Dear Sir,
Status of vessel M.V.SEA WORLD is as follows:-
**** salvage team has completed the salvage operation and repair of the barge has already
started. We are trying our best to float it as early as possible.
Current images and videos have been attached for your ready reference.

On Fri, Feb 21, 2025 at 1:56 PM AJBELA NAVIGATION <ajbelanavigation@gmail.com>
wrote:

VID-20250221-WA0010.mp4

VID-20250221-WA0011.mp4

VID-20250221-WA0018.mp4

Dear Sir,

As you are already aware that a Bangladeshi-flagged vessel, M.V. Sea
World (M. No. # 7490) came under our agency and loaded DRY FLY-

ASH from Budge Budge Jetty-4, Kolkata on 11th February 2025.

And sailed from Budge Budge on 12th February 2025. Unfortunately, on

13th  February  2025  at  around  1.30  p.m.,  the  barge  grounded  near
Ghoramara Char and developed a crack in the middle of the barge and
now partially sank.

Our service team is dealing with the situation and arranged a team for
the  salvage of  the  partially  sank vessel.  They managed some boats
(Nauka)  and  a  team  to  unload  the  vessel.  Service  team  already
managed to  unload some cargo and keep it  in  a  safe place with  all
precautions  (Picture attached for reference). They are trying their best
to finish it as early as possible.

We will update the situation to you on a daily basis, some of the pictures
and videos of the current situation of unloading are attached for your
reference.

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912

--
With Regards,

Yahoo Mail - REPORT REGARDING DISCHARGE OF FLY ASH F... https://mail.yahoo.com/d/folders/1/messages/233182

3 of 4 22-03-2025, 01:40 pm
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Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912
<Summary report-SEA WORLD.pdf>

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912
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WEST BENGAL POLLUTION"""""'~ 
CfO Certificate No~ C02Stjsval~d upto 

79/IICTO/CTE/BFLR(~ll~l 12'!rolf·'Ji ll'!f 

~ Udyog P.rivate 'L!'Dlited" 
VUI • .Kulpi, 
e.o & Ps. Kulpi, 

Additiorull Con«<itions : 

!he, Unit Sh'oultl _maint~in .the qperatiol)at Guideliq.es ~~ Qet fh.e . 
ISsued o:r.··th~ L.~ LR Departrrlent qv1 & M BWic;hJ vldd':gq. ~~ -
11-26/.2,0 l o·oated ~ 27 :1$).20 ).;6 &.No. 2§49-M&M-26l20;1:0 Bat~ ; 
ji:~ Urut Sb.o.til~ use, 25% of.IHy Ash .. by, we~ght1as.-rawl,Paterlals. 
b, 

c. 

d. 
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(2) ~ 
. 11 r control equipment and operate and maintain the sJ 

07 This Applicant shall provide comprehensive po u IOn ·ssion to the Standard as given'below : J 
· ~ the quality of the final gaseous em•~, · 

CO!l~nuously to con orm . of ,.concentrations of parameters not to eJICeed Frequenq; 
Stact St;)d(' Stack attached to Volume Velocitys ,. 1 ~ , , .1 "~ sampiog • N -,. height (souroes and c;Ontrof Nm'lhr ga~ou L..;_.:~_...;~,~C,;,O=;-·:r-. ---:~-::-, T.,-;, ;, -:-1 0

· . ) eiTliSSIOO • ' ~M ,.;: I 
f~ r-)1. / systEII'l· if any (mg/s~c) (mg./Nin') .J% viv) 

s~1 

s-2 
S-3 

(•n m~. 

---
- _,... -- - - -.. 

_ ...... 

08 The Appltcant shall ma1nta1n the generation ar p treatm >.J v , 1 /< 
'~ ; . • . . fred below. 

l ; ,. Treatment 
. Disposal . tYileP'· w'ste j : O~o~ep~ty>l' fi 

, a 1 
u,... "'"'' 1 O llhuo. lftW .l,CN:[ ~ 'C'..o.i.l ~ IS' 4...\T 

I . 
~ 

. . 09. The Applicant shall take adequate measures for :~~f' gt, no~e !eve~ from 1ts own sources With~ 
premises to conform to I I 

Night rrme 
Limit in dB (A) l 

~ 

10 'The Applicant shall rem;~ln, responsible for quantity an~: 9!Jalily of liquid efflu~nt af)d air emissions and s 
kl!11i$h to the Stale _Boer.~ ~11 -infoTmation in.r?spect of.quahf5', quant1ty1 rate of discharge, ·place of diScharge 
hquid effluent and a11 em1ss10ns. 

11. Tlie.'Apj>llcant shall at all tfmes maintain good house-keel)ing, proper working order, control pollution (inti 
ing tugltive emissions) from all sources to maintain clean environment in & around factory premises and 
SUIIOllnding areas/inhabitants. 

12.,The.&lplicant sji<IR bring about alleast 33% of the available-open land under the green coverage/ ptantali 
13.l'rle A(ip/icant shall provfde for sufficient alternate electrle power source to operate all pollution C01ffro1 f<t 
b..Dabse~ oraucn attemate power source, the prod_uction should be stopped/reduced!controlled to C( 

the the Consent ~ · ' - · 
1 

J • 

by n~ 
the air emissia 

lltilff an~&li as State BoiJII. 
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...... catego'r/ of the~~ 
and shalt Comply wltll 

of water consumption In the 
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Manufacturef of RKB Brand Bricks 
Construct100 Wor1< & Others 
Bridt Field Unit-1 & II 

From : RKB UDYOG Pvt. ltd. 

~J 

.,. ·~ ·- "-

Kulpi, P.O. +P.S.- Kulpi 
Disl- South 24 Parganas 

West Bengal, India. Pio-743351 
email id .rkbudyog20@gmail.rom 
~.: 8328751828/9733600143 

Oate : ..... J~~~ 

··-. 

' 

... 
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SAILING OF SEA WORLD

From: AJBELA NAVIGATION (ajbelanavigation@gmail.com)

To: dirkol@iwai.gov.in; iwaical@yahoo.com

Date: Saturday, 22 March 2025 at 11:13 am IST

BIWTA-TOWING PERMISSION.jpeg
126.6kB

Sir,
This is to infothiritirm you that repairing of M.V. Sea World is done, now the barge can sail. BIWTA authority of issued
a permission of M.V. Sea Paradise (M -25322} for  towing the barge M. V. Sea World along with her crew members
from India to Narayangong, Bangladesh.
In this regard you are requested to allow inward permission of the barge at earliest.
We are attaching here BIWTA permission.

--
With Regards,
Ajbela Navigation
7,Waterloo Street,
 Kolkata-700069,
Phone No : 9831696912

Yahoo Mail - SAILING OF SEA WORLD https://mail.yahoo.com/d/folders/1/messages/233264

1 of 1 22-03-2025, 01:29 pm
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--
• qr~'11C'1 '1 "'~m~crC'fi"'B44Ci ~~ 

BANGLADESH INLAND WATER TRANSPORT AUTHORITY 
\\d_..,..t.; "''\ l>•ult n\ ~~ l.t"'~'·liJJ~C 14\\U (;)('(it<wll..llf"'...l'i"tli9_1R 

f..l<'."\~!W~ q;.t ~~) '";. s;1 4'1'1 on"~~ !ftT .:.:SWG <3! >~~ ~...). ~ \ooo et.~ 
111\\ 1 \ tllt\W" Ill "' \Ill II IIIII J I ' "'"' MO'\ -, 011\k \ t• IJ"(,t \Uh.il 
Cifd•"!. 1\Utl l \II ' \ u •• I • .... •• ,~ ~11 ,. ,, ,,~ !. 

It! 11 0000 122.31.0)123.11,., trl r Date : - ) () /OJ/2Q25. Engllso Ill\! NO 
I""~ "=> 'l.S /11/ I~Jl.Bangla. 

~1/S. Kong Oc.:an Shlppong Ltncs 
llousc ~1 11, Road - 30,New OOHS 
~loha~halt, Dhaka· l 2l J . 

Sub: voyage Perm•ss1on of Empty ve5sel M.V. Sea Paradise (M-25322) lor towing the distress vessel 
~1 .V. se~ World ( M·7490)undcr IM Protocol on Inland Water Transit & Trade betvlcen Banglftdesh &India. 

Rcf .Your Aophcatlon No K1ng Orean/Proto/ paradise Q025/ V:P:· Q1 Date·06103/202S. 

In cancellation or voyage permission vide thiS offtce memo no. 18.1 1.0000.122.31. 031.23.1210 

dated:27{02/2025, your empty vessel M.V. Sea Paradise (M-25322) IS allowed to tow your vessel 1n 

d1stress M.V. Sea World ( M·7490) along w1th crew from Jnd1an wa:er to Narayanganj,Bangladesh 

followu19 the cond••tton5 as under 

•l fhe operator will nave to aohere all proviSions ol the Inland Shtppong Ordanance'J976 and 
C•rculdt's · o•ders •s:.ued by the concerned authontles from ume to ttme 

D) All provtSaon or the Protocol on Inland \Vater Transit & Trade between Bangladesh & India w111 be 
cftectwe. 

c) All other orraclal and techn~cal rormallues should have to be observe<! for the voyage. 
d) The customs official Is to be Informed properly. 
c) The validity of this permission shall remain vahd from 13·03·2025 to 11·04·2025 and the vessels will 

rctu'n Narayangan) w1th1n the time limit 

~ 
(Md. Salful Hlam) 

D~rector 
&. 

Competent Authot~ty on behalf of the Govt. 
or Bangladesh lor tire PIWT&T 
belwten Oangtadesh & lndta. 

E·mati :R!lllS>colb1wta!!tama•J.com 
Phone: 95131?0, Fax·: 951 1302 

Copy for ln(O!_t!!attOn and Necenary aaron to( Not on sentonry baSJst 
01 Sr Secretary, ~lln•strv of Home Aflatrs, Bangladesh Secretartat , Dhaka . 
02 So Secretary, ~hnastry of Defence, Gond Bhaban Complex, Sher-e-Bangia Nagar,Oha~a. 
OJ Sr. Secretary, Ntnastry of ShiPPing, Bangladesh Secretanat, Dhaka. 
04 Chairman, Nataonal Board of Revenue,Agorgaon. Sher·E· Bangia Nagar, Dhaka. 
OS Otrector General, Border GLard Bangladesh, Pllkhana, Dhaka. 
OG Oarcttor General, National Security lntellagence, Scgunbagltha. Dhaka. 
07 D~rector General. Defence forces l ntelltgence,J2,Dhaka Cantonment Ma•~et, Dhaka. 
OS . Director General, Department of Shlppang, BIWTA, Bhaban, ~lott)heel ,Dhaka. 
09 ComrntSSioner, Customs Exc1se & VAT ,Customs House, Nongla, Khalishpur, Khulna. 
10 D~rector, Nattonal Secunty Intelligence, Narayangan) 1 Khulna. 
I J D•tOOOt .Operabons,Coasl Guard 11c~Quarters,Aq2U''Ob011 Aa111tnlstrabve Area,Sner f 8ang!i tf.;ar Ohal<.a 
17 Darecto• IWA.I, Kolkata l'lll .ndla. 
13 O~rcctor, Conservancy & Pilotage, BIWTA, Dhaka. 
14 Zonal Commander, Western Zone. Ba1191adesh Coast Guard, Mongla Pon Area, ~longla, Bagerhat. 
IS Jo1nt Otrector (Port), BIIVTA. NaravanoanJ /Knulna. 
16. Joant OltectOr (C&.P), BIWTA, NarayanganJ / Khulna. 
17 Supertntendent of Pollee, NarayanganJ/Khulna 
18 Supenntendent of PoliO!, OSB, NarayonganJ/Khulna. 
19 Superantendent Land Custcms, Customs House, Khulna. 
JO t dnll Customs OlhcN, She•knbaraa Land Customs Check Post. She1khbar1a, P.Q Jorslngh, Khulna. 
21 Revenue Officer, Lano Costom Station H.R. Complex (2nd f loor), Dhaka·NarayanganJ Link Road 

NarayanganJ, • 

Joint Director 
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b 'ataf \iHffl~ 3i41~~~ \rl(VIq l ~i SI IN <M OI 
• • (~, ~ qf{q{?"'i W \ii(Ytt::mf Q341M~ , m«f fHCfiH) _ 

~- ~~~AND WATER~~YS AUTHORITY OF INDI~ SAGAR MALA 
• .,..~ (Mm1stry of Ports, Sh1ppmg and Waterways, Govt. of lnd1a) PORT-LEo PRosPERITY· · 

~ ctii~l(Yl~ : -QT-\9t, •llg"i'i!:q m-, Cfil(Ylctil<'11 - \9oo o~~ ('Q'o ~o) 

REGIONAL OFFICE: P-78, Garden Reach Road, Kolkata • 700 043 (W.B.) .. iwaical@yahoo.com 
~ : 2439 0393 / 5577 / 6055, ~: 2439 5570 E-mail · dirkol.iwai@nic.i n 

IWAI/KOL/PROT(l)/202-21/ /C) 'f '\) March 22, 2025 

To, 
The Sr. Environmental Engineer 
West Bengal Pollu tion Control Boa rd 
(Department of Env iron me nt, Govt. of West Bengal) 
Alipore Region a l Office, Minority Bhaba n (5 11l . F'lo01·) 
12, Biplabikanailal Bhattacharya Sarani, Alipore 
Kolkata - 700027 

Sub: Safe disposal of recovered Fly ash from the Indian Vessel MV Garai and 
evacuation of remaining Fly ash from the distressed Bangladesh Flag Vessel 
M.V. Sea World (M 7490)- reg. 

Ref: 1. WBPCB Memo No.l42/ZII/Gen/08-20, dated 05.03.2025 
2 . IWAl/KOL/PROT( 1)/2024-25/ 1889, dated 07.03.2025 
3 . Lette r dated 10.03 .2025 received from Mjs. Aj bela Navigation 
4 . IWAI / KOL/PROT(1)/2024-25/ 1897, dated 10.03.2025 
5. Email dtd. 20.03 .2 025 rece ived from M/s. Ajbela Navigat ion (Enclosure_ l ) 
6 . Email dtd 22.03.2025 received from M/s. Ajbela Navigation(Enclosure_2) 

Sir, 
Reference above, please find enclosed herewith, the information pertain to 

the captioned subject submitted by M/s Ajbela Navigation , Kolkata (India Shipping 
Agent of BD Flag vessel M.V. Sea Wor ld) vide Email under ref (5) above. 

2 . Furthe r , M/s . Ajbela Navigation, vide Email under ref (6) above. have intimated 
that, the repair works of distressed vessel BD Flag vesse l M.V. Sea World have 
been carried out. BlWTA has issued a voyage permission for lowing the distressed 
vessel MV Sea World (M -7490) by another Empty BD Flag vessel namely MV Sea 
Paradise (M-25322) along with crew from India water to Narayanganj, Bangladesh . 

The abo,·e is for your information and further necessat~y action form your 
end please. 

Yours Sciencerely 

Encl : As stated. ..:z-krr ~ c; '~. 
Director 

Copy to: 
1. Chief Engineer (Traffic & Logistics). IWAI, Noida - Further directives in 

regard to Para- 2. 
2. PA to Member (T & L), IWAI , Noida- for favour of kind information to Member 

(T & L) please. 

Head Office : Jalmarg Bhawan, A-13, Sector-1, NOIDA • 201 301 (U.P.) 
Phone : +91-120-2544036, 2543972,2527667, 2448101 , Fax : +91-120-244009, 2544041,2521764,2543973 

Website : www.iwai.gov.in I www.iwai.nic.in Email : iwalnol@nic.in 
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ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

Counter Affidavit of IWAI in the case of In Re: Sinking B’deshi vessel  dumps toxic
fly ash in river  near Ghoramara, shows video  shared by panchayat member
News item published in the  Times of India, Kolkata Section  dt. 17.02.2025 v.
Union of India & Others. [OA No. 30/2025].
ELDF <eldflegal@gmail.com> Fri, Apr 25, 2025 at 2:05 PM
To: advocate.paushali@gmail.com, rajib.ray23@gmail.com, surendra_k15@rediff.com,
surendra_kumar15@rediffmail.com, surendra kumar <surendra_kr15@rediffmail.com>, Dipanjan Ghosh
<dpnjnghsh0@gmail.com>
Cc: Sanjay Upadhyay <su@chambersofsanjayupadhyay.com>, Mansi Bachani <mansi@eldfindia.com>, Gitanjali Sanyal
<gitanjali@eldfindia.com>

Dear Sir/Ma'am, 

Please find attached the Counter Affidavit of  IWAI in the case of In Re: Sinking B’deshi vessel  dumps toxic fly ash in river  near
Ghoramara, shows video  shared by panchayat member News item published in the  Times of  India, Kolkata Section  dt. 17.02.2025 v.
Union of  India & Others. [OA No. 30/2025].

 IWAI- Counter Affidavit - 25.04.2025.pdf

Thanks & Regards
--
Sameer Manher
Clerk
Enviro Legal Defence Firm  
29, Presidential Estate  LGF, 
Nizamuddin East New Delhi – 110013  
Ph. No. 011-40573181
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